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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, August 09, 200s/Sravana 18, 1927 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER In the ehsi" 
REFERENCE BY THE SPEAKER 

MR. SPEAKER: Hon. Members may kindly recall 

that sixty-three years ago; on 9th August, 1942, 
Mahatma Gandhi launched the 'Quit India' movement 

to free the country from the shackles of Imperialist 
subjugation. He gave the Inspiring slogan of 'do or die' 
to the long oppressed people of India. 

The 'Quit India' movement shook the very 

foundation of the British rule in India and made them 
realise the defiant mood of the country in this mass 
upsurge. This movement was a watershed event In 

India's struggle for freedom, which contributed towards 
achieving the cherished goal of the freedom of the 
country. On this occasion, we pay our respectful homage 
to the Father of the Nation Mahatma Gandhi and to all 

those who laid down their lives for the cause of freedom 
of our country. 

Hon. Members may also recall that 60 years ago, 

atom bombs were dropped on the Japanese cities of 
Hiroshima and Nagasaki on 6th and 9th August, 1945 
respectively, as a result of which thousands of innocent 
lives perished and millions of people were injured and 
crippled for life. Generations of humanklng are still 
suffering from the after-effects of the nuclear rediation. 

This occasion should serve as a reminder to all of 
us of the Importance of elimination of weapons of mass 
destruction to ensure perpetual peace among nations. 
Efforts towards this end should be sincere, 
comprehensive and non-dlscriminatory. To ensure global 
peace, all countries must exercise restraint and adhere 

to the path of non-violence. 

The House may now stand In the memory of the 
freedom fighters and the victims of the atomic holocaust. 

11.01 hr.. 

The Members then stood In sll6ncs for B short while. 

[English) 

MR. SPEAKER: Since I am willing to hear alf of 
you, you speak one by one. 

... (InterruptIons) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South 0eIhf): 
Mr. Speaker, Sir, yesterday the report of Nanawatl 

Commission and ATR thereon was laid on the Table. 
... (Interruptions) 

[Eng/Ish} 

MR. SPEAKER: Let me hear. 

... ( Interruptions) 

MR. SPEAKER: Hon. Members, ptease speak one 
by one. 

. .. (Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: During the 

period of the then Government 4000 Sikhs were murdered 

and the present Government is trying to cover It up. The 

guilty should be brought to book .... (/nterruptlons) 

MR. SPEAKER: Let me speak for a minute. 

... (/nterruptlons) 

PROF. V1JAY KUMAR MALHOTRA: The hands of 
Congress Party are soak8d In the blood of those people. 

The Prime Minister Is responsible for It and thus he 

should reslgn .... ( Interruptions) 
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[English) 

MR. SPEAKER: Malhotraji, kindly let me speak for 
one minute. 

. .. (Interruptions) 

[Translation) 

SHRI HARIBHAU RATHOD (Yavatmal): What Is 
this? Workers of Congress Party have Incited the 
riots .... (Interruptions) 

MR. SPEAKER: Please take your seat. our leaders 
have taken their seats. So why do not you take your 
seat. You listen to your leader. I am not against it. 

[English] 

I am saying that this Is a very Important matter. 
Naturally, every section of the House wou1d be 
considered. I fu11y appreciate the sentiments behind It 
which have prompted you to raise this matter. So far as 
I am concerned, I deeply mourn the occasion that had 
happened. Yesterday, I told that I would allow a discussion. 

... ( Interruptions) 

(Translation) 

PROF. VIJAY KUMAR MALHOTRA: Not discU88ion, 
he should resign first. They are trying to shield 
them .... ( Interruptions) 

11.05 hrs. 

(At this stage. Shri Sukhblr Singh Badal and some 
other han. MembelS came and stood near the Table) 

.,. (Interruptions) 

WRITIEN ANSWERS TO QueSTIONS 

[Translation) 

Establishment of Induatrtal Cluaters 

-221. SHRI RAJIV RANJAN SINGH "LALAN": 

DR. CHINTA MOHAN: 

Will the Minister of SMALL SCALE INDUSTRIES 
be pleased to state: 

(a) whether the Govemment has any scheme to 

establish Industrial clusters for the expansion and 

development of Small Scale Industries in the country; 

(b) if so, the number of Industrial clusters that haw 

been set up so far In the country, State-wise alongwtth 

their location; 

(c) the detaRs of the States where more clusters 

are proposed to be set up and by when the work of 

setting up of these clusters Is likely to be completed; 

and 

(d) the amount of funds estimated to be spent for 

the implementation of the said scheme? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) It Is the entrepreneur 

who establishes the small scale Industries. Hence, 

Government has no plan to establish new small scale 

industrial clusters. However. Government has been 

operating a soheme named Small Industry Cluster 

Development Programme (SlC,?P) since August, 2003 

for collective development of small scale Industries 

situated In the already existing clusters. 

(b) So far, projects on development of seventy-five 

clusters haw been taken up (as per details given In 

the statement). 

(c) As the programme Is based on demand. the 

clusters are selected on the basis of the proposals 

received from State Governments. autonomous 

Institutions, etc., for development acc~rdlng" to the 

provisions of SlCDP. Stitt, ft has been th8 effort of the 

Government that proposals for deYeIopment of clusters 

. as per the guidelines of SICDP are received for 

consideration from various StateslUnlon Territories. 

(d) Budget provision for the programme during the 

current financial year (2005-06) is Rs. 6.87 crore. 
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/ StII,.",.", 
SI.No. State Name of the Clusters 

1 2 3 

1. Assam 1. Brass and Bell Metal Industry Cluster, Hajo 

2. Andhra Pradesh 1-2. The Bulk Drug and Formulation Industry Cluster, Hyderabad and Medak 

Distt. 

3. The Fruit Processing Industry Cluster, Chlttoor 

4. The Foundry Industry Cluster, Hyderabad 

5. Crochet Laqe Industry Cluster, Narsapur 

6. Readymade Garments, Rayadurg 

7. Graphite Crucibles Industry Cluster, Rajahmundrl 

8. Imitation Jewellery Industry Cluster, Machllipatnam 

9. Mango JeHy Industry Cluater, Bhimali 

10. Mango Jelly Industry Cluster, Kaklnada 

11. Burnt Urne Industry Cluster, Plduguralla 

12. Turmeric Processing Industry Cluster, Duggirala 

13. Food Processing Industry Cluster, Vljayawada 

14. Precision Components and Machine Tools Industry Cluster, Salanagar 

15. Plastic Products Industry Cluster, Adilabad 

'16, Plastic Products Industry Cluster, Nalgonda 

17. Electronics Products Industry Cluster, Kushlaguda 

18. Fan Industry Cluster, Hyderabad 

3. Bihar 1. Brass and Bronze Metal Utensils Industry Cluster, Parea, Patna 

2. Gun Manufacturing Industry Cluster at Munger 

3, Food Processing Industry Cluster, Muzaffarpur 

4. Herbal and Aromatics Plants based cluster (Mint), Muzaffarpur 
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1 2 3 

4. Chhattisgarh 1. Steel ReroIIlng Industry Cluster, Ralpur 

5. Delhi 1. Readymade Garments Industry Cluster, New Deihl 

6. Goa 1. Pharmaceutical Industry Cluster, Margao 

7. Gujarat 1. Diesel Pump and Engineering Industry Clusters. RaJkot 

2. The Trial Runs on Hydrogenation Process for Manufacturing of SpectaJIty 
Oils and Solvents, Ahmedabad 

3. Rice Flakes Industry Cluster, Gondal, Ahmedabad 

8. Haryana 1. Rice MRllng Industry Cluster, Kamal 

2. Agricultural Implements Industry Cluster, Kamal 

9. Himachal Pradesh 1. General and Light Engineering Industry Cluster. Parwanoo 

10. Jammu and Kashmir 1. JoinerylFurnlture Industry Cluster, Srlnagar 

2. Cricket Bat Manufacturing Industry Cluster, Anantnag 

11. Jharkhand 1. Auto Components Industry Cluster, Jamshedpur 

12. Karnataka 1. NatIonal Programme tor the Development of Indian Machine Tool Industry 
Cluster, Bangalore 

2. Foundry Industry Cluster, Belgaum 

3. Readymade Garments, Bangalore 

13. Kerala 1. The Tile Industry Cluster along the West Coast, Kerala 

2. Rubber Cluster Development Programme at Kottayam 

3. Gold Ornaments Industry Cluster. Thrlssur 

14. Madhya Pradesh 1. Pharmaceutical Industry Cluster. Indore 

2. Readymade Garments Industry Cluster, Indore 

15. Maharashtra 1. Basic Drugs Industry Cluster, Thane, Navi Mumbal 

16. Nagaland 1. Cane and Bamboo Industry Cluster, Dimapur 

17. Orissa 1. Clusters Based on Herbal and Aromatics Plants (Kewra). Ganjam 

2. Brass and Bell Metal Industry Cluster, Khurda 

18. Punjab 1-2. The Forging Industry Cluster at Ludhiana and JaJlandhar 
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1 2 3 

3. National Programme for Promoting Energy Efficiency in Hand Tool SSI 
Sector focused on Jallandhar Cluster 

4. SewIng Machine and Parts Industry Cluster, Ludhlana 

5-7. Auto Parts Industry Clusters, Phagwara, Jallanc:hlr and Ludhlana 

8. Agricultural Implements Industry Cluster, Moga 

19. Rajasthan 1. Cluster based on Neem, Jhalawar 

2. Cluster based on Vetlver, Dholpur 

3. National Programme for the ~nt of Indian Stone Industry Cluster 
focused In Rajasthan 

4. Ball Bearing Industry Cluster, Jalpur 

20. Tam" Nadu 1. Auto Components Industry Cluster Development Programme, Chennai 

2. Wet Grinder Industry Cluster, Colmbatore 

21. Uttar Pradesh 1. The Potterylwhlteware Industry Cluster, Khurja 

2. The Naem and Perfumery Industry Cluster, Kannauj 

3. National Programme for the Development of Indian Toy Industry Cluster 
focused In NOIDA 

4. National Programme for the Development of Indian Lock Industry Clueter 
focused In A1lgarh 

5. Cotton Hosiery Industry Cluster, Kanpur 

6. Pottery Industry Cluster, Chunnar, 

7. Low Cost Gas Fired Cupola for Grey Iron Foundry Industry Cluster, Agra 

8. Leather Footwear Industry Cluster, Agra 

22. Uttaranchal 1. Surveying Instruments Industry Cluster, Roorkee 

2. Setting up of Support Service Centre for quality 8Yaluationlasessment, 
Selaqul, Dehradun 

3. Clusters based on Herbal and Aromatics Plants (Geranium), BhowaH 
t· 

23. West Bengal 1. Brass and Bronze Metal Utensils Industry Ctuster, Kenjekura Bakura 

2. Surgical Instruments Industry Cluster, Barulpur 

3. Leather Goods Industry Cluster, Sha"tiniketan 
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Integrated TrtbeI Development Agency 

*222. SHRI BAPU HARI CHAURE: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the details with regard to the Integrated Tribal 

Development Agencies (ITDAs) functioning In various 

States alongwlth their functions; 

(b) whether the ITDAs are delivering the desired 
results; 

(e) if so, the details of the achievements made by 

them during the last three years and thereafter; 

(d) whether the Government keeps check on the 
funds sanctioned for ITDAs to obviate Instances of 
misuse; 

(e) If so, the details thereof; 

(f) whether any case of misuse of funds by the 

respective agencies has been reported; 

(g) if so, the details thereof alongwlth action taken 
against such agencies; and 

(h) the steps proposed to be taken by the 

Government to make the functioning of ITDAI more 

effective? 

THE MINISTER OF TRIBAL AFFAIRS AND 

MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION (SHRI P.R. KYNDIAH): (a) to (h) The Integrated 
TrIbal Development Agencies (ITDAs) are funotIoning In 

two States, namely, Andhra Pradesh and Orissa. These 
ITDAs are registered under Societies Registration Act, 
1860. The details of ITOAs In these two StateslU8 encIoaed 
as statement. Other States have established Integrated 

Tribal Development Projects (ITOPs) which are field officel 

under the State Governments. The main functions of the 
ITDAsIITDPa IU8 programme implementation for integrated 

soclo-economlc development of the tribal oommunlty, 
Including development of Infrastructure. 

2. State Governments entrust Implementation of 

various schemes relating to Tribal development to ITDAsI 

ITDPs and also Its various line departments. The tofaI 
funds released to the State Governments of Andhra 
Pradesh and Orissa by the Ministry of Tribal Affairs under 
various schemes for Implementation of welfare 

programmes during last three years is as under:-

(Rs. In lakhs) 

Year Andhra Pradesh Orissa 

2002-03 7,338.90 11,140.91 

2003-04 8,138.50 9,721.n 

2004-05 6,961.55 12,168.84 

3. The Ministry of Tribal Affairs releases funds 

under various schemes to the TrIbal Welfare Departments 

of the State Governments and not to the ITDAsIITDPs 

directly. 

The following efforts are being taken to monitor 
the grants released to the States:-

(i) Utilisation certificates are insisted upon as a 
pre requisite for further release of funds. 

(II) Periodic progress reports regarding the status 

of Implementation of schemes are obtained. 

(HI) Central Government Offtoers I,Indertake on-the-
spot visits to the states for ascertaining the 
progress of Implementation of schemes. 

(Iv) Meetings/Conferences are convened at the 

central level with the State Secretaries of Tribal 
Welfare Departments to ensure timely 
submission of proposals, speed up 
Implementation of schemes, and review physical 
and financial progreaa. 

(v) At the Statelfleld level, the agencies like Tribal 
Advisory CounCil, Project Implementation 
committees of ITOPs and Panchayat Samltlea 
also monitor timely spending of funds and 
etfactive implementation of schemes. 
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(vi) To 8YOId delays In dlabursements of fundi by the 
State pian/Finance and Tribal Welfare 

Departments, to the line departmentsl 

Implementing agencies, the guidelines for 

allocation and utilization of Special Central 

Assistance to TrIbal Sub Plan (SCA to TSP) has 
since been revised with the provision of /TON 
ITDP wise earmarking of SCA funds. It has been 

provided in the guidelines that all StateslUTs 
should ensure effective monitoring and evaluation 

mechanisms. 

4. The State Govemment of Andhra Pradesh have 
reported Instances of misuse of funds, procedural. 
financial irregularities in ITDAs at Parvathlpuram 
(Vizianagaram Distt.) and Eturnagaram (Warangal DIstt.) 
and SrisaHam (Kurnool DIstrict). Dlaclpllnary actton has 

been Initlatedlflnalised against the officials found 
responsible. 

5. The Ministry has been impressing upon the state 
governments to strengthen the ITDAst/TOPs. The 
Ministry is also making efforts for directly funding ITDAsI 
ITOPs in which case It will be possible to have a uniform 

pattem of admIniItrattve structure, and ensure continuous 
availability of funds to these Institutions. 

sr.,.",.", 

List of ITDAs 

Andhra Pradeah 

Name of the ITDA 

1. Seethampeta 

2. Parvathipuram 

3. Paderu 

4. Rampachodavaram 

5. K.R. Puram 

6. BhadrachaJam 

7. Eturnagarwn 

8. Utnoor 

Name of the ITDA 

1. NlIglri 

2. Baripada 

3. Rairangpur 

4. Karanjla 

5. Kaptlpada 

6. Sundargarh 

7. Panposh 

8. Bonai 

9. Kuchindra 

10. Keonjhar 

11. Champua 

12. Parlakhemundl 

13. Phulbanl 

14. BaIIIguda 

15. Th. Rampur 

16. Koraput 

17. Jeypur 

18. Malkanglrl 

19. Nawarangpur 

20. Rayagada 

21. Gunupur 

14 
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Export of Iron Ont 

*223. MOHO. SHAHID: 

PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) the percentage of the total production of iron 

ore exported during the last three years and thereafter 

alongwith the foreign exchange earned therefrom, 

country-wise; 

(b) whether domestic demand of Iron ore has 

Increased and the Government has not been able to 

meet the domestic demand; 

(c) If so, the details thereof alongwlth the reasons 

therefor; 

(d) whether the Government proposes to Impose 

ban on export of Iron' ore: and 

(e) If 80. the details thereof aJongwith Its etreet on 

the domestic steel Industry? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH): (a) The Iron ore exported out of 

thatotal production during the last three years were 

48.47% In 2002-03. 50.94% In 2003-04 and 54.75% 

(Provisional) In 2004-05. The foreign exchange earned. 

country-wise. during the last three years Is given In the 

enclosed statement. 

(b) Iron ore was available In surplus quantity even 

after meeting the enhanced domestic consumption. 

(c) Does not arise. 

(d) There Is no such proposal under consideration 

at present. 

(e) Does not arise. 

Su"men' 
Foreign exchange earned during the last three years, country-wise on export of Iron or8 

(Quantity In MlHion Tonnes; Value In Rs. Crore) 

Country 2002-03 2003-04 2004-05 (Prov.) 

Quantity Value Quantity Value Quantity Value 

China 26.27 2080.92 42.06 5535.63 59.40 11132.69 

Japan 15.75 1112.72 13.10 996.10 11.13 1128.00 

S. Korea 2.41 190.38 2.15 146.66 2.18 397.60 

Taiwan 0.54 74.06 0.88 74.55 0.61 111.25 

Europe 2.04 116.28 2.47 157.75 2.89 527.09 

Others 0.97 80.79 1.92 131.39 1.94 353.83 

Total 48.02 3655.15 62.58 7042.08 78.15 13650.46 
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[English] 

Cardamom Imports 

*224. SHRI K. FRANCIS GEORGE: 

SHRI E. PONNUSWAMY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the price of cardamom has gone down 
steeply; 

(b) If so, the rea80nS therefor and the steps taken! 
proposed to be taken by the Government to arrest the 
fall in price; 

(c) whether cardamom imported by Nepal through 
Calcutta Port is being diverted to Indian markets; 

(d) if so, the details thereof alongwlth the quantum 
of cardamom imported during the last three years, 
country-wise; 

(e) whether the Government has also received 
requests from cardamom growers to stop the Imports 
of cardamom from Guatemala; 

(f) If so, the details thereof and the reaction of the 
Government thereto; 

(g) the steps taken by the Government to arrest 
the diversion of imported cardamom; 

(h) whether the Government proposes to declare 
a floor price of cardamom to help the growe!'l of this 
commodity; and 

(i) If so, the details thereof? 

THE MINISTER OF COMMEACE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The weighted average auction 
price of cardamom has declined from As. 361 per kg. 
in 2003-04 to Rs. 301.30 per kg. In 2004-05. 

(b) Major reasons for decline in prices of Cardamom 
are as followa:-

Increase In production of cardamom in 
Guatemala and India. 

Dec:raaae in consumption of cardamom by the 
Gutkha Industry due to ban on Gutkha 

production. 

Lower prices of cardamom In other producing 

countries. 

Steps taken by the Government to arrest fall In 

prices are as foIlows:-

Spices Board has extended air freight subsidy 
for export of cardamom from the Cardamom 

• Development Fund between 15-10-2004 to 

20-2-2005. 

Spices Board extends financial assistance to the 

cardamom growers through Its Plan Schemes 
for production of planting material, re-plantlng, 

Irrigation and land development etc. 

In order to reduce cost of cultivation and 
curing of cardamom, Government has 

approved two new schemes viz. 'Improved 

Cardamom Curing Devices for Small 
Cardamom' and 'Rain Water Harvesting for 

Irrigation In SmaU Cardamom and Vanilla'. 

Spices Board Is promoting the recently 
launched "Flavourlt" brand In order to increase 
the demand of selected grades of cardamom. 

Import duty on cardamom has been tnc::reased 
from 35% to 70% In the budget of the year 
2002-03. 

(c) and (d) Representations have been receMtd 
alleging dfwrsion of cardamom, purported to be Imported 

by Nepal, to the Indian markets through Kolka .. Port. 

(e) to (g) Yes, Sir. Representations have been 
received from the Cardamom Growers Association, , 
Vandanmedu, K8raIa requesting the Goverrvnent to Itq) 
alleged Illegal Imports of Guatemalan cardamom Into 
India. Upon recelvtng auch representatlona from 
Cardamom growefa/Splce. Board, Department of 
Commerce has requested Central BoIud of ExcI8e ..:I 
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Customs to keep a strict vigil on such unscrupulous 
trade activities. On the advice of Department of 

Commerce, Central Board of Excise and Customs has 

Issued directions to all Chief Commissioners of Customs 

to exercise strict vigilance over such Illegal Imports. 

Spelces Board has also alerted Director General of 
Revenue Intelligence to keep a watch on Import of 

cardamom by Nepal. 

(h) No, Sir. 

(i) Does not arise. 

Proleulonal Education 

*225. SHRI D. VinAL RAO: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government conducts survey to 
assess the quality of professional education being 
Imparted by various Institutions In the country; 

(b) If so, the details thereof aJongwIth the parameters 
ftxed to 8888SS the quality of professional education 

Imparted by the professional Institutions; 

(c) whether some Institutions have been found 
lacking In the quality of professional education as per 
the parameters fixed; 

(d) If so, the details thereof alongwlth the action 
taken against such Institutions; 

(e) whether the Government has taken or proposes 
to take any step to strengthen the protessIonal education 
In the country, and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (f) The All India Council for Techntcal 
Education (AtCTE) conducts 8MC,Ial inspections of the 

approved technical Institutes to monitor compliance with 
prescribed norms and standards. The following 

parameters are taken Into account to assess quality of 
technical education imparted by such Institutes:-

Compliance with prescribed norms and 
standards In terms of land, built up area and 
physical Infrastructure including labs, 
workahops, hostels etc. 

Equipment and peripherals including 
computing facilities, networking and required 
legal software etc. 

Library facilities Including books, journals, 
multimedia systems and digital library. 

Faculty as per prescribed ratio and strength. 

Quallftcatlons of the faculty, payment of AICTE 
scales, supporting technical and non-technlcal 
staff. 

Operational funds and other requirements. 

Placement and academic attainment of 
students. 

Academic amblenoe, processes, Innovations 
and Initiatives. 

Status of utilization of grants and research etc. 

For the year 2005-06, the Council had undertaken 
a single oomprehensIve Inspection of InstttutIons In order 
to ensure holistic appralaal of the quaJfty of delivery of 
education. The holistic Inspections/appraisals have 
Indicated areas of concern that Include faculty shortage, 
inadequate Iabortories, workshops, library, space, etc. 

The Council as a facilitator decided to give an 
opportunity to the InstItutIonI to racIIfy deficiencies and 
Improve their quality. For extension of approval for the 
year 2005-06, the Council focused only on the most 
critical deficiency I.e. shortage of faculty, and sanctioned 
Intake of 194 in8tItute8, not found to have adequate 
faculty, has been reduced by 10748 eeata. 

The Council hM now abjured the calendar-based 
approach and resorted to an ongoing approval process, 
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thus giving InStttutes necessary time and opportunity to 

establish quality Infrastructure, both physical and human. 

A National Board of Accreditation (NBA) under 

AICTE has been estabUshed for quality audit and 

assurance In approY8CI technical institutes. The Board 

accredits programmes for a period of 3-5 years depending 

upon the quality of courses. Some of the other Inldatlves 

Include Research and Institutional Development, Faculty 

Development and Networking Schemes. 

[Translation} 

Work In Agro and Rural Induatry 

*226. SHRI JASWAtfl SINGH BISHNOI: WUI the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 

to state: 

(a) the details of works undertaken with regard to 

I the agro and rural Industries sector during the last three 

years, State-wise; 

(b) whether the Government has reserved the 

production of certain Items exclusively for agro and rural 

industries sector; 

(e) if 80, the details thereof; 

(d) whether production of some items have also 
been reserved for some particular States; 

(e) If so, the details thereof; 

G8neratlon Programme (REGP), Implemented by the 

Government through the Khadl and VHlage Industries 

CommissIon (KVIC) and the Pradhan Mantrl RojgarYojana 
(PMRY), Implemented through the State the Union 

Territories. PMRY Is, however, Implemented In both rural 
and urban areas. Approximately, fifty per cent of the unill 
estabIiahed under PMRY are estimated to be In rural areas. 
The State-wise details of units S8t up by eligible 

benefidaries of these two schemes during the last three 

years are given In the enclosed statement I and II 
respectively. These units are part of agro and rural 

Industries sector. 

(b) and (e) The units referred to In reply to part 

(a) above generally have Investment In plant and 

machinery (excluding land and building) well within the 
limit prescribed for small scale Industries under the 
relevant provlslQlls of the Industrtes (Development and 
Regulation) [1 (DR)) Act, 1951. Therefore, unhs In the 
agro Industries sector, which meet the above-mentioned 
criterion for Investment In plant and machinery for small 
scale Industries, can produce Items reserved for 

exclusive manufacture by the small scale Industries 

provided these Items are not In the "negative Hat" of 
Items In respect of village Industries. The list of Items 

at present reseved for exclusive manufacture by small 

scale industries Is available on the web8lte www.!agby-
udyog,comlpybllcatlooslrasaryed !tamalreswx.htm. 

(d) The relevant provisions of the I (DR) At1. do 
not provide for reservation of Items for any particular 

(f) whether any proposal with regard to agro and State. 

rural industries Is lying pending with the Government; 

and 

(g) If 80, the detaHs thereof and the time by which 

the pending projects are likely to be approved? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (8) Industries In the ruraJ areas 
of the country are promoted by the Government (In the 

Ministry of Agro and Rural Industries) through two credlt-
linked subsidy schemes, namely. the Rural Employment 

(e) Does not arise. 

(f) Applications for setting up Industry unit. 

mentioned at (a) above are not received direcdy by the 

Government In the Ministry of At,Jro and Rural Industries. 
Under the REGP, an eligible entrepreneur can eatabfIah. 

a village Industry by availing of margin money U8Istance 
from the KVIC and loans from 8fP/ public sector acheduIed 
commercial bank. For this purpose the prospective 

entrepreneur has to submit a project proposal to the 
State oftices of the KVIC or the dt8trlct offices of the 

" 
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respective State/Union Territory Khadi and Village 

Industries Board (KVIB) or the implementing banks 

directly. Approval of the project depends on technical 

and financial appraisal by the respective banks. Similarly, 

under the PMRY, educated unemployed youth can 

establish a self-employment unit of village Industry in the 
rural areas by availing of permissible sybsldy and loan 

from the banks. This Yojana Is Implemented through the 
District Industries Centres of States and Union Territories. 
For this purpose, the prospective entrepreneur has to 
submit a project proposal to the District Industries Centre 

concerned, which in turn, sponsors short listed 
appflcatlons to the Implementtng banks. 

(g) Does not arise 

SflItemen,-I 

State-wise details of village industry units set up under the REGP during 2002-03, 2003-04 and 2004~ 

SI.No. State/Union Territory Number of units set up 

2002-03 2003-04 2004-05 

2 3 4 5 

1. Chancllgarh 1 8 8 

2. Dadra and Nagar Havell 5 2 0 

3. Deihl 9 7 9 

4. Haryana 677 923 1140 

5. Himachal Pradesh 423 414 469 

6. Jammu and Kashmir 105 775 922 

7. Punjab 1358 882 864 

8. Rajasthan 3036 2496 1537 

9. Andaman and Nicobar Islands 196 58 6 

10. Bihar 229 88 254 

11. Jharkhand 298 323 240 

12. Orissa 668 1031 991 

13. West Bengal 2459 3348 2584 

14. Arunachal Pradesh 30 32 43 

15. Assam 559 1223 1658 

16. Manlpur 79 36 102 



· 25 Written AnswelS Sravana 18. 1927 (Saka) To Questions 26 

1 2 3 4 5 

17. Meghalaya 153 210 146 

18. Mlzoram 143 33 162 

19. Nagaland 64 61 151 

20. Trlpura 141 244 233 

21. Sikkim 16 113 139 

22. Andhra Pradesh 1818 1097 1988 

23. Kamataka 1411 1422 934 

24. Kerala 789 2046 914 

25. Lakshadweep 0 9 0 

26. Pondlcherry 3 47 7 

27. Tamil Nadu 764 1568 925 

28. Goa 244 126 138 

29. Gujarat 126 290 376 

30. Maharashtra 2249 857 1n3 

31. Chhattlsgarh 216 697 656 

32. Madhya Pradesh 703 1041 1361 

33. Uttaranchal 375 1106 513 

34. Uttar Pradesh 16n 2134 2210 

Total 21024 24747 23453 

St.,.",."'.,, 
St.te-wIss detaJIs 01 units sst up under the PMRY during 2002-()3, 2003-04 and 2004-05 

SI.No. StatelUnion Territory Number of units set up·· 

2002-03 2003-04 2004-05 

1 2 3 4 5 

1. Haryana 7008 7276 6845 
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2 3 4 5 

2. Himachal Pradesh 2209 2862 2n4 

3. Jammu and Kashmir 605 656 617 

4. Punjab n71 7558 7311 

5. Rajasthan 12267 12710 9894 

6. Chandigarh 47 68 192 

7. Delhi 632 904 662 

8. Assam 4149 5844 3527 

9. Manipur 549 520 132 

10. Meghalaya 256 403 303 

11. Nagaland 107 53 97 

12. Tripura 1085 2043 1437 

13. Arunachal Pradesh 294 668 60 

14. Mizoram 155 n5 98 

15. Sikkim 26 30 22 

16. Bihar 7939 9860 88n 

17. Jharkhand 4354 4n4 4115 

18. Orissa 6725 en9 3893 

19. West Bengal 2528 2822 3329 

20. Andaman and Nicobar Islands 142 182 115 

21. Madhya Pradesh 16710 19748 14357 

22. Chhattisgarh 3006 3275 2234 

23. Uttar Pradesh 38016 40481 36856 

24. UttaranchaJ 4683 5381 5910 

25. Gujarat 7184 6743 6413 

26. Maharashtra 17631 17199 l88n 
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1 2 3 4 5 

27. Daman and Diu 2 3 4 

28. Goa 274 116 45 

29. Dadra and Nagar Havell 10 0 22 

30. Andhra Pradesh 13632 17627 15535 

31. Karnataka 10026 11843 9234 

32. Kerala 9853 14001 15168 

33. Tamil Nadu 9595 11363 13786 

34. Lakshadweep 10 17 3 

35. Pondlcherry 213 282 318 

36. Not Specified 828 897 897 

Total 190521 21n43 193759-

• Provisional . 

•• Approximately, fifty per cent of the units established under PMRY are estimated to be in rural areas. 

Import of Edible 011 

·227. SHRI V.K. THUMMAR: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government Is Importing large scale 
of edible oil; 

(b) If so, the details of the imports for each of the 
last three years and thereafter alongwlth reasons therefor; 

(c) whether the Government Is aware that farmers 
are forced to sell 011 seeds at a price lower than 
minimum support price due to large scale import of 
edible 011 In the country; 

(d) if so, whether the Government has oonducted 
any study to assess the adverse Impact of edible 011 
import; and 

(e) If so, the details thereof alongwHh the action 
taken in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) The details of Import of 
edible oil during the last three years Is indicated below: 

Year 

2002-03 

2003-04 

2004-March 2005 (Prov.) 

April 2005-May 2005 (Prov.) 

Value (Rs. crores) 

8779.63 

11683.24 

10755.65 

1125.45 

Imports are made because the domestic production 
of 011 seeds Is not sufficient to meet the domestic 
demand. The gap between demand and supply is met 
through Import of edible 011. 

(e) The Gowmment of India announces a Minimum 
Support Price (MSP) for major oilseed crops every year 
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on the basis of recommendations of the Commission for 

Agricultural Costs and Prices (CACP) to provide 

remunerative prices to oHseed growers. Whenever market 

prices of these crops fall below the MSPs, the National 

Agricultural Co-operative Marketing Federation of India 

Ltd. (NAFED). as Central Nodal Agency undertakes 

procurement of ollseeds under the Price Support Scheme 

(PSS) within the country. 

(d) and (e) Some quick sectoral studies have been 

conducted by the Department of Agriculture and 

Cooperation to assess the likely impact of import of edible 

oils. In order to ensure that the farmers of the country 

are not put to any hardship. Government has put In place 

a suitable mechanism for monitoring the import of 

sensitive items and is committed to providing adequate 
protection to the domastic producers by resorting to 

various WTO compatible measures which Include 

appropriate calibration of applied tariffs within the bound 

rate levels and safeguard action under specified 

circumstances. 

As a sequel to these measures, import duties on a 

number of items including edible oils (both crude and 

refined), tea, coffee, copra and coconut, wheat, rice, 
maize, edible oils, pulses, spices, arecanut and apple 

have been increased in the last 5 years. Further, 

Government is also implementing a number of 

development programmes to increase the competitlYeness 

of the Indian farmer. These include introduction of 

improved farming technology, improved availabllhy of 

inputs including water, credit and fertilizer and price 

support through the Minimum Support Price (MSP) 

Scheme and Market Intervention Scheme (MIS). 

[English] 

Integrated Education for DtubIed Children 

-228. SHRI K. VIRUPAKSHAPPA: 

SHRI KAILASH MEGHWAL: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleaaed to state: 

(a) whether the funds sanctioned under the 

Centrally Sponsored Scheme of Integrated Education for 

the Disabled Children (IEOC) are being utilised as per 

the provisions stipulated; 

(b) If not, whether any case of misuse of such 

funds has come to the knowledge of the Government; 

(c) if so, the action taken in such cases; 

(d) whether any monitoring system has been 

established to check misuse of funds allocated under 

IEOC; 

(e) If so, the details thereof; 

(f) whether any criteria has been fixed by the 

Government for the quantum of funds to be sanctioned 
to the State Governments; 

(g) if so, the details thereof alongwith the total 

amount released during the last three years and 

thereafter, State-wise; 

(h) whether any proposal for financial assistance 
under this scheme for 2004-05 received from various 

States is pending with the Government; and 

(i) if so, the details thereof and the action taken In 

this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) and (e) Government of India regularly inspect 

the recipient agencies through the Kendrlya Vldyalaya 

Sangthan, NCERT, concerned State Governments, 

District authorities etc. to monitor the implementation of 

the scheme for which central grant under the ICheme of 
Integrated Education for Disabled Children are being 

released. 
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(f) No, Sir. There Is no quantum of fund fixed lor the last three years (2002-03, 2003-04, 2004-(5) and till 
any particular State. The grants are reIuaed on the bull July, 2005 Is encIoIed. 
of the requirement of the StateslNGOs, availability of 
funds and. vlabHIty of the projects. (h) No, Sir. 

(g) A statement showing the grants released during (I) Does not arise. 

Statement 

SI.No. Name of State Grants released (In As. lakhs) 

2002-03 2003-04 2004-05 200s-D6 

1 2 3 4 5 6 

1. Andhra Pradesh 89.98 74.47 113.33 16.29 

2. Arunachal Pradesh 

3. Assam 23.08 20.78 39.13 5.07 

4. Bihar 12.54 2.22 55.3 

5. Chhattlsgarh 10.58 21.24 19.81 

6. Gujarat 798.15 930.9 765.87 

7. Goa 1.37 3.91 

8. Haryana 68.32 203.47 81.75 

9. Himachal Pradesh 

10. Jharkhand 3.33 

11. Karnataka 517.02 541.48 772.91 

12. KeraJa 379.78 318.81 349.33 228.38 

13. Madhya Pradesh 583.84 815.21 150.31 735.09 

14. Maharashtra 180.66 98.04 184.75 77.51 

15. Manlpur 132.87 71.17 130.88 3.23 

16. Meghalaya 1.73 1.64 

17. Mizoram 33.58 19.4 61.48 2.75 
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1 2 3 4 5 6 

18. Nagaland 22.61 27.54 18.54 

19. Orissa 150.33 184.82 215.2 11.75 

20. Punjab 

21. Rajasthan 33.66 39.4 68.76 

22. Sikkim 12.35 

23. Tamil Nadu 139.6 171.09 320.42 5.9 

24. Tripura 8.2 29.9 

25. Uttar Pradesh 16.94 19.53 50.38 

26. West Bengal 103.24 37.66 168.93 598.09 

27. Andaman and Nicobar Islands 16.49 14.01 7.85 12.94 

28. Oadra and Nagar Haveli 3.34 

29. Daman and Diu 0.17 

30. Chhattisgarh 3.34 3.34 

31. Deihl 57.77 195.27 104.81 32.44 

32. Pondicherry 6.41 3.4 11.72 

Total 3384.41 3846.97 3657.51 1809.48 

Gold Policy (d) whether the Government proposes to allow a 

·229. SHRI OUSHYANT SINGH: 
large number of private Importers and Jewellers to import 
Gold directly; 

DR. M. JAGANNATH: 
(e) If so, the details thereof; 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: (f) the reasons for decentralising Gold Import 

regime; and 
(a) the present policy of the Government for the 

import of Gold: (g) names of the designated agencies that are 
currently allowed to Import Gold bars? 

(b) whether the import policy Is proposed to be 
IiberaJised; THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH): (a) to (g) In terms of the Foretgn 
(c) if so, the details thereof and the reasons Trade Policy, the import of non-monetray Gold is free 

therefor: subject to RBI guidelines. The Nominated Agencies 
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allowed to Import gold are MMTC Ltd., Handicraft and 

Handloom Export Promotion Council (HHEC), State 

Trading Corporation (STC), the Project and Equipment 

Corporation of India (PEC), Five Star Export Houses 

and Fourteen banks nominated by the Reserve Bank 

of India. Export Oriented Units and Units in the Special 

Economic Zone who are in the Gems and Jewellery 

sector are permitted to Import gold directly. 

A proposal is under consideration of the Ministry 

of Finance for enlarging the scope of the entitles allowed 

to import gold so as to include companies with a net 

worth of Rs. 25 Crores in the Jewellery business In 

addition to the nominated agencies and Five Star Export 

Houses. 

The liberalization of the Gold Import Policy will 

contribute towards making India a hub of manufacturing 

activity for gold products. A Committee has been 

constituted by the Ministry of Commerce to examine the 

regulatory structure of the gold Industry and to 

recommend appropriate Policy measures required to 

develop India as a gold manufacturing and trading hub. 

BSF Training Camp for SurrendenKI Militant. 

*230. SHRI BADIGA RAMAKRISHNA: 

SHRI SUGRIB SINGH: 

Will the Minister of HOME AFFAIRS be ~ 

to state: 

(a) whether a number of surrendered militants 

belonging to disbanded Bodo Liberation TIgers ran away 
from the BSF training centre In Manipur; 

(b) if so, the facts and the reasons therefor; 

(c) the number of such surrendered militants reported 
back so far; 

(d) the action taken against the officials found 

responsible for such lapse; and 

(e) the preventive measures taken to check 

recurrence of such Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 

(c) 180 BSF recruits (surrendered Bodo Uberation Tigers 

militants) ran away from the training centre in Manipur 

on 30-06-2005. All of them have reported back except 
one recruit who had earlier tendered his resignation. 

(d) The instructors singled out by the recruits during 

interaction with senior officers have been posted out of 

training centre without prejudice to any further action 

against them on the basis of the report of Court of 

Inquiry. 

(e> The instructional staff in BSPs Training Centre 

have been advised to conduct themselves in exemplary 

manner and have better understanding of the recruits. 
Senior OffIcers have also been directed to increase the 

frequency of their interactions with the recruits. 

[Translation) 

ProductlonlExport of Te. 

*231. SHRI TUFANI SAROJ: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) the criteria to fix the target for the annual 

production of tea; 

(b) If so, the details thereof alongwith the target 

achieved during the last three years; 

(c) whether the production of tea has been declining; 

(d) if 80, the reasons therefor; 

(e) whether the fall in production has affected on 

the export of tea; 

(f) if 80, the details thereof aIongwlth the action 

taken to check decline in tea production; and 

(g) the steps taken by the Government to Increase 

production and export of tea? 



39 Written Answers August 9,2005 To Questions 40 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) The annual target for 

production of tea is based on an assessment made by 
the Tea Board taking into account past trends in 

production besides proJected domestic and export 
demands. The volume of production of tea during the 
iast few years is as follows:-

Year 

2001-02 

2002-03 

2003-04 

Production 
(in million kgs.) 

851.41 

845.97 

850.49 

The production of tea during 2004-05, as per 

preliminary estimates. Is around 831 million kg .• which 
is expected to be revised as the data collection 
methodology Is under review. 

(c) and (d) Over the last few years. tea production 
in India has not shown any major variation. During April-
May 2005, the production of tea was higher by about 
21 million kgs. as compared to the corresponding period 
of last financial year. 

(e) No, Sir. 

(f) Does not arise. 

(g) As a part of the 10th Plan programme, Tea 
Board is implementing a Plantation Development 
Scheme through which financial assistance Is being 
extended for measures aimed at Increasing production 
such as replantation, rejuvenation, Irrigation, extension 
of tea area in the small grower sector in the North East 
Region, and Uttaranchal. setting up of self help groups 
amongst small growers for increasing the productivity 
from the small holdings etc. Government has also 
sanctioned a scheme for providing incentives for 
production of orthodox teas frpm out of the special fund 
created with collections of additional excise duty on tea. 
Tea Board has proposed a major programme for 

replantation and rejuvenation of the old tea bushes 
across the country. The detailed costing and modallttea 
of funding this large programme are under examination. 

Steps taken to increase exports of tea Include 
implementation of a medium term export strategy. 
encouraging production of quality teas especially 
orthodox type of teas, participation in major trade fairs! 
exhibitions abroad. lending promotional support to Indian 
exporters in marketing Indian brands, field sampling at 
specialty stores and in principal markets, exchange of 
tea delegations, launching media campaigns to increase 
consumer awareness, etc. Further, in order to maintain 
quality and retain the brand equity of Indian teas, the 
Government has issued a new Tea (Distribution and 
Export) Control Order, 2005 under the provisions of the 
Tea Act. 1953 on 01-04-2005 in supersession of the 
Tea (Distribution and Export) Control Order. 1957. The 
new Order prescribes strict norms for tea and stipulates 
that all teas, whether Imported or exported, would be 
required to conform to the specifications cited In the 
new Order. 

(EngNsh] 

Jotnt Intelligence •• rlng Mech.nlsm 

-232. SHRI UDAY SINGH: 

SHRI ADHIR CHOWDHURY: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(8) whether the Union Government and some North 
Eastern States have decided to set up a joint intelligence 
sharing mechanism; 

(b) If so, the facts and details thereof; 

(c) whether the activities of Insurgent groups In the 
North Eastern States have been on the increase; 

(d) If so, whether such Insurgent groups are having 
connectlona with the mlUtants In the neighbouring border 
States; and 

(e) If so, the steps taken/proposed to be taken to 
check activities of Insurgents In North Eastern States? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHV): (a) and (b) A 

meeting was held In the Ministry of Home Affairs under 

the Chairmanship of Union Home ~tary on 15th July, 

2005 which was attended by Directors General of Police 
from Assam. Meghalaya, Trlpura and Nagaland. A view 

emerged that an intelligence sharing mechanism among 

the Police Chiefs of the North Eastern States will help In 
tackling insurgency more effectively. It was decided to 

Invite States of Arunachal Pradesh, Manipur and Mizoram 

also to join this arrangement. The Police Chiefs of these 

States will meet periodically, In different States, for this 

purpose. 

(c) The number of violent Incidents till 31st July, 

2005, have decreasea by 5% compared to 

corresponding period in 2004. The number of civilians 

and security forces personnel killed during the period 

has also decreased by 28% and 58% respectively. 

(d) There are reports that some militant groups 

have links with other militant outfits in the North-East. 

(e) The Government has taken various steps to 
curb such militant activities, which Inter alia, Include 

deployment of Army and Central Police Forces and 

coordinated action by the security forces for counter 

insurgency operations. Other steps include modernizatlonl 

upgradation of the State Police Forces, reimbursement 
of security related expenditure, liberalised surrender and 

rehabilitation policy and declaration of militants 
organizations as 'unlawful associations'. The Government 

of India has also extended an invitation to all militant 

outfits to give up the path of violence and to come forward 
for talks wJthin the framework of the Indian Constitution. 

[71anslationJ 

Vocatlona. Education 

*233. SHRI HARISINH CHAVDA: 

SHRI RAMJI LAL SUMAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government recognise the 

Importanoe of vocational education In the present scenario; 

(b) If so, whether any poUcy exists with the 
Government at all India level with regard to \IOCatIonal 

education; 

(c) if so, the details thereof alongwlth the measures 
taken to strengthen it; 

(d) whether the Government has also made 8I'fIJ effort 
especially for the Introduction of vocational education In 
rural areas; 

(e) If so, the details thereof; 

(f) the funds allocated for the purpose during the 

last three years and thereafter State-wlle; and 

(g) the results achieved In popularisation of 

vocational education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (g) The National Policy of Education (NPE-

1986) and the Programme of Action thereunder aooorded 
very high priority for Vocational Education. As a result, a 
Centrally Sponsored Scheme of VocatJonailsatlon of 
Secondary Education at + 2 level was launched which 
has been in operation since 1988-89. The scheme 
provides for diversification of educational opportunities 
as an alternative for those pursuing higher education 
so as to enhance Individual employablillty and to reduce 
the mismatch between demand and supply of skilled 
manpower. As a result of several Reviews and Studies 
since 1993 and the deficiencies and shortcomings pointed 

out, the present scheme Is under revision 80 as enhance 
access to a variety of target groups including students, 
school dropouts, educated unemployed, persons 
belonging to marginalized groups, women, SC/ST, 

disabled and people in rural areas. It Is envisaged to 
offer flexible, modular courses with multt-entry and muJti. .• 
exit system with provlslona of vertical and lateral entry 
and mobility. 

Under the present scheme, grants are released to 
the State Governments based on the propo8fII8 aubmItted 
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by them every year. However, there Is no system of 
making State-wise allocation of funds as such. A 
statement Indicating the grants released during last 3 
years to various StateslUTs Is enclosed. Release of 
grants durlng.2005-06 out of the Budget Provision of As. 
20.00 crores would depend upon the proposals received 

from the StateslUTs and their examination. Under the 
present scheme. so far. 21000 Vocational SectIons at 

+ 2 level with an enrolment capacity of over 10 Iakh 
students have been approved In 7600 schools In various 

StateslUTs. 

Grants released under the Centrally Sponsored Scheme of Vocatlonallsstion of Secondary 
Education at + 2 level 

SI.No. Name of the 
StateIUT 

2002-03 

1. Andhra Pradesh 

2. Gujarat 467.58 

3. Haryana 329.00 

4. Jammu and Kashmir 

5. Kerala 

6. Manlpur 

7. Mizoram 

8. Sikklm 291.48 

9. Tripura 

10. Uttar Pradesh 375.00 

11. Chandlgarh 

Total 1463.06 

[English] 

Production of caah Crops 

*234. SHAI S.K. KHARVENTHAN: Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state: 

<a) the production of coffee. rubber and pepper 

(Rupees In Lakhs) 

Grants released 

2003-04 2004-05 

500.55 

27.90 67.23 

599.69 

247.20 1425.00 

47.65 

8.79 150.00 

66.68 

375.00 

7.00 

706.54 2816.15 

during the last three years. commodity-wise alongwlth 
the area under cultivation In the country; 

(b) the price fixed by the Government for procuring 
the produce from the farmers for these crops, year-wise 
during the said period; 

(c) whether the farmers and plantation workers are 
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, facing several problems resulting in reduction in 
production of these commodities; 

(d) If 80, the action taken by the government to 
solve the problems faced by the farmers and plantation 
workers; 

(e) whether deaths due to poverty have occured 
in some plantation areas during the said period; 

(f) if so, the detaiis thereof and the reasons therefor, 
State-wise; and 

(g) the action taken by the government in this 
regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) Production of coffee, rubber 
and pepper (in thousand tonnes) was 88 given below:-

Commodity 2002-03 

Coffee 275.27 270.50 275.50* 

Rubber 649.43 711.65 749.66 

Pepper 63.95 NlA*· NlAn 

• Provisional. *. Not Available . 

The area under cultivation (in hectares) is 
approximately as given below:-

Coffee Rubber Pepper 

354840 578000 216010 

(b) The Govt. of India does not fix procurement 
prices for these commodities. However, Government of 
India in consultation with Government of Kerala has 
sanctioned a market intervention scheme procurement 
of 5050 MT of black pepper at a market intervention 
price of Rs. 70 per kg. from 15-2-2005 to 31-3-2005. 

(c) and (d) There has been no reduction In 
production as per available Information on production 
trends. 

(e) to (g) Some cases of deaths have been reported 

In the past In the coffee plantation areas due to financial 

difficulties; however, various other socio-economic 

reasons may also have been responsible for such cases. 

In the cue of other crops, no cases of deaths due to 
poverty have corne to the notice of the Government. 

Measures taken to help the coffee growers Include 

re-phasementlrestructuring of loans taken by the coffee 
growers from commercial banks by way of SpecIal Coffee 
Term loan (SCTL) and Interest subsidy to large and 

smaH coffee growers on repayment of working capital 

loans taken from financial Institutions. In order to provide 

further relief to coffee, growers, the Government of India 
has approved a package which Is aimed at debt 

amelioration. The package envisages (i) equal sharing of 
total interest burden estimated to be Rs. 287.10 crore on 

Special Coffee Term loan (SCTl) during the three year 

moratorium period amongst the banks. the Government 

and the grower Ioanees to the extent of one third each 

(II) requesting the banks to lower the interest rates 
charged on SCTl from existing 11 % to 9% or rate 

applicable to agriculture sector whlctlever Is lower, during 

the remaining repayment period of SCT!, loans (III) writing 

off of coffee developmental loans alongwlth Interest 
amounting to around Rs. 24 crore, due from the Coffee 
Board to the Government of India-the Coffee Board wiH 

In turn waive the old developmental Joana amounting to 
around Rs. 64.59 crore extended by the Board to the 

coffee growers having holdings below 10 hectares only-
and (Iv) also continuing the Interest subsidy scheme on 

working capital loans for 8mall growers (below 10 ha) at 

the rate of 5% and large growers at rate of 3% for the 
remaining years of the Tenth Plan. The interest subeidy 
would be reduced by 1 % for a period of 3 years In the 
case of those growers who receive the benefit of reduced 

Interest burden on SCTl during the moratorium perloct 

Govt. of India through the Rubber Board has been • 
Implementing the Rubber Plantation Development 

Scheme and has also been providing various forms of 
aSSistance to the Rubber Growers as part of the Ninth 

Plan Programme and this has been continued under 
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the X Plan. The Board has also promoted the formation 

and strengthening of vitlage lewl organisations, namely, 
Rubber Producer Societies to provide better services to 
growers. 

In pepper, as mentioned above, a market Interwntlon 
scheme was recently sanctioned to provide relief to 
growers. 

Government has set up a price Stabilisation Fund 
to provide relief to growers of tea, coffee, rubber and 

tobacco when prices fall below a specified level. An 

expert committee has been constituted to review the 
scheme to make It more useful and attractiYe to growers. 

Government is aware of problems faced by growers 

and has been implementing various programmes to 
enhance production and productivity. 

Functioning of NatIonal Commlulon for 
Women 

*235. SHRI JASHUBHAI DHANABHAI SAMD: 

SHRI G.V. HARSHA KUMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the functions and responsibilities of the NatIonal 
Commission for Women (NCW); 

(b) the funds allocated by the Government and 

utilized by the Comm~'3slon during each of the last three 
years, till date; 

(c) whether the NCW has powers to prosecute 
guilty for the offences committed against women and 
children; 

(d) If so, the details thereof; 

(e) the details of the nature of the atrocities on 
the women highlighted by the Commission during the 
last three years and the names of the States to which 

these women belong to; and 

(f) the action taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

KANTI SINGH): (a) The functions of NatIonal CommIa8ion 
for Women (NeW) are laid down In SectIon 10(1) of 
the National Commission for Women Act, 1990, extracts 
of which are given In the statement-I enclosed. 

(b) Information is given In the statement-II enclosed. 

(c) No, Sir. 

(d) Does not arise. 

(e) Information Is given in the statement-III 

enclo8ed. 

(f) 'Public Order' and 'PolIce' are State subjects as 
per the Seventh Schedule to the constitution of India and 
as such registration, Investigation, detection and 

pnMmtIon of crime are primarily the responsibility of the 
State Governments. Therefore, the responsibility for taking 

appropriate action on the C8888 highlighted by the NCW 

rests with the concerned State Governments. 

Extracts of section 10 of the National Commission for 
Women Act, 1990 showing the functions of the NCW 

10. Function of the Commlsslon-(1) The 

Commission shall perform all or any of the following 

functions, namely:-

(a) Investigate and examine aU matters relating to 

the safeguards provided for women under the 
Constitution and other laws; 

(b) present to the Central Government, annually 

and at such other times as the CommissIon 
may deem fit, reports upon the working of 
these safeguards; 

(c) make in such reports recommendations for the 
effective Implementation of those safeguards 
for improving the condItIona of women by the 

Union or any State; 
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(d) review, from time to time, the existing provisions 

of the Constitution and other laws affecting 
women and recommend amendments thereto 
so as to suggest remedial legislative measures 
to meet any lacunae, Inadequacies or 
shortcomings in such legislations; 

(e) take up the cases of violation of the provisions 
of the Constitution and of other laws relating 
to women with the appropriate authorities; 

(f) look into complaints and take suo moto notice 

of matters relating to-

(I) deprivation of woment's rights; 

(II) non-Implementation of laws enacted to 
provide protection to women and also to 
achieve the objective of equality and 
development; 

(ill) non-compliance of policy decisions, 
guidelines or instructions aimed at 
mitigating hardships and ensuring welfare 
and providing relief to women, and take 
up the Issues arising out of such matters 
with appropriate authorities; 

(g) call for special studies or investigations Into 
specific problems or situations arising out of 
discrimination and atrocities against women 
and Identify the constraints 80 as to recommend 
strategies for their removal; 

Sllltemen'''' 

(h) undertake promotional and educational 
research so as to suggest ways of ensuring 
due representation of women In all spheres 
and Identify factors responsible for impending 
their advancement, such as, lack of access 
to housing and basic services, Inadequate 
support services and technologies for reducing 
drudgery and occupational health hazards and 
for Increasing their productlvfty; 

(I) participate and advise on the plamlng process 
of socIo-economlc development of women; 

0> evaluate the progress of the deYetopment of 

women under the Union and any State; 

(k) Inspect or cause to be Inspected a jail. remand 
home, women's Institution or other place of 
custody where women are kept as prisoners 
or otherwise, and take up with the concerned 
authorities for remedial action, If found 
necessary; 

(I) fund litigation involving Issues affecting a large 
body of women; 

(m) make periodical reports to the Government on 
any matter pertaining to women and In 
particular various difficulties under which 
women toll; and 

(n) any other matter which may be referred to It 
by the Central Government. 

Funds allocsted by the Government and utilized by the NeW during the last three ,..,. 

(Ra. In Iakhe) 

Year Grants released Funds utilized by NCW*-

" 

Plan· Non-Plan Total Non-Plan Total 

2 3 4 5 8 7 

2002-03 370.00 370.00 344.07 344.07 
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1 2 3 4 5 6 7 

2003-04 381.36 201.00 582.36 376.61 213.75 590.36 

2004-05 220.00 220.00 440.00 212.80 226.69 439.49 

2005.06 60.00 108.50 168.50 48.030 53.490 101.520 

(tID date) 

• including North East Region component. 

•• including unspent balances carried forward from previous financial years. 

o Expenditure upto July. 2005. 

Statement"'" 

Nature of atrocities on women highlighted by NeW 

during the last three yeafS 

(e) As per the information contained In the Annual 

Reports of the Department of Women and Child 

Development for the years 2002-03, 2003-04 and 2004-

05, which have already been laid In the Parliament, the 

NCW highlighted the following types of atrocities on 

women:-

Rape, sexual harassment, victimization, police 

atrocities, custodial death, abduction and forcible 

marriage, criminal assault, torture, stoning to death of 

a woman AIDS victim, sexual exploitation, chopping off 

the nose of a woman, prostitution racket, atrocities on 

scheduled castelDalit women, discrimination against 

women make-up artists in film industry, acid attack on 

women, parading of women naked, branding of women 

as witches, Issue of fake certificate of mental IUness for 

securing divorce, wrongful confinement, sale of minor 

girl, dowry death and sale and display of gender 

discriminatory materials In books. 

The victims of the above atrocities belong to the 

following States:-

(1) Andhra Pradesh 

(2) Assam 

(3) Bihar 

(4) Chhattlsgartt 

(5) Deihl 

(6) Goa 

(7) Gujarat 

(8) Haryana 

(9) Himachal Pradesh 

(10) Madhya Pradesh 

(11) Maharashtra 

(12) Orissa 

(13) Punjab 

(14) Tamil Nadu 

(15) Uttar Pradesh 

(16) Uttaranchal 

(17) West Bengal 

(18) DeIhl 

The above mentioned Annual Reports are also 

available on the website of the Department of Women 
and Child Development. 
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FTA Impact on Vana.patl Production. 

-236. SHRIMATI C.S. SUJATHA: Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of Vanaspati producing units at 

present, State-wise; 

(b) the number of units closed down during the 

last three years alongwlth reasons for their closure, 

State-wise: 

(c) the steps taken by the Government to revive 

these units; 

(d) whether the Government has evaluated the 

impact of import of finished Vanaspati products having 

Free Trade Agreement; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to safeguard 

the interests of the Indigenous producers and farmets? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH): (a) and (b) The details of number 

of vanaspati producing units at present and the number 

of units closed state-wise are furnished in the statement 

enclosed. There are various reasons and factors for 

closure of vanaspatl units such as creation of production 

capacity not commensurate with availability of raw 

materials, obsolete technology and shift in consumer 

preference towards soft oils etc. 

(c) Following steps have been taken by the 

Government to Improve the health of the domestic 

vanaspatl Industry which, Inter-alia, are as under:-

(i) On Import of certain vegetable oils of 

edible grade Intended for manufacture of 

vanaspatl, custom duty Is levied at a 

concesslonal rate. 

(II) Definitions/specifications of crude palm oil and 

crude palmolein have been modified to avail 

specified custom duty under actual user 

condition vide Notification No. 712OO5-Customs 

dated 4-2-2005. In this notification, lower 

eligibility limit of to&al carotenoid for crude palm 

011 has been revised from 500 mglkg to 250 

mglkg and acid value for both crude palm 011 

and crude palmolein from 2 to 4. 

(HI) Excise duty on refined edible ollslvanaspatV 

Interesterlfled fat etc. has been withdrawn vide 

Notification No. 412005-central Excise dated 

1-3-2005. 

(Iv) The India-Nepal Treaty of Trade has been 

revised w.e.f. 6-3-2002. Under this revision, the 

total quantity of duty free Import of vanaspatl 

from Nepal has been fixed at one lakh MTs 

per annum. 

(v) Higher use of expeller mustard 011 In the 

manufacture of vanaspatl upto 30% has been 

allowed. 

(vi) Use of all edible oils Including coconut 011 In 

the manufacture of vanaspatl has been allowed. 

(d) to (f) Yes, Sir. The Issue has been taken up 

with both Nepal and Sri Lanka and as stated above the 

Imports of vanaspatl from Nepal was limited to 1 lakh 

MT and canalised through State Trading Corporation 

(STC). 

During the Second Round of Talks at Commerce 

Secretary level In New Deihl In February 2005, Sri 

Lankan side Informed that they have decided not to grant 
any new approvaJa to set up vanaspatl units and onty 
10 approvals have been granted with capacity of 25,000 

metric tonnes per annum each. 
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SIll,.",.", 

The Status of Vanaspati Units Statewlss as on 01-D8-2005 

(Cepadty In Tomes) 

State Working Closed Total 

No of Annual No of Annual No of Annual 
Units capacity Units CapacIty Units CapacIty 

1 2 3 4 5 6 7 

Assam 0 0 2 30000 2 30000 

Bihar 1 18000 4 78000 5 96000 

Jharkhand 1 18000 0 0 1 18000 

Manipur 0 0 1 30000 1 30000 

Orissa 2 12000 3 48750 5 60750 

Slkklm 0 0 1 15000 1 15000 

West Bengal 9 247500 6 143650 15 391150 

ea.t 13 295500 17 345400 30 

DeIhl 0 0 1 22500 1 22500 

Haryana 8 101400 6 60000 14 161400 

Himachal Pradesh 0 0 2 41250 2 41250 

Jammu and Kashmir 7 54900 2 15000 9 69900 

Punjab 23 383650 11 159300 34 542950 

Rajasthan 9 203400 12 226500 21 429900 

Uttar Pradesh 18 361500 16 216800 34 578300 

Uttaranchal 3 73500 2 25500 5 99000 

North 68 1178350 52 766850 120 1945200 

Andhra Pradesh 14 274800 8 87900 22 362700 
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1 2 3 4 5 6 7 

Karnataka 1 60000 3 24000 4 84000 

Kerala 1 15000 3 22500 4 37500 

Pondicherry 1 7500 0 0 1 7500 

Tamil Nadu 11 208500 5 78000 16 286500 

South 28 565800 19 212400 47 n8200 

Chhattlsgarh 1 9000 0 0 1 9000 

Gujaral 9 332600 8 168000 17 500600 

Madhya Pradesh 11 380000 6 91500 17 471500 

Maharashtra 14 398000 13 261950 27 659950 

We.t 35 1119600 27 521450 62 1641050 

Total 144 3159250 115 1846100 259 5005350 

All India Scenario 

Status Working Closed Total 

No. of Units 

Annual capacity (In Terms of 011) 
(In LakhTonne) 

(Translation) 

Computer Training CentrH 

"237. DR. DHIRENDRA AGARWAL: 

SHRI JIVABHAI A. PATEL: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether unregistered computer training centres 

are being run in various parts of the country; 

144 

32 

115 259 

18 50 

(b) if so, whether several such training centres are 
getting closed down ewn before completing the courses; 

(c) if so, the details thereof alongwlth the reaction 
of the Government In this regard; 

(d) the action proposed to be taken by 
the Government against such training centres; 

(e) whether the Government proposes to regulate 
their functioning of such centres; and 

(f) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (f) No record of unregistered Computer 
Centres in the country Is centrally maintained. 

(English) 

Economic Packltge to Jammu and Kashmir 

*238. SHRI MUNAWAR HASSAN: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Prime Minister has announced an 
economic package of Rs. 24000/- crores for Jammu and 
Kashmir; and 

(b) the steps taken by the Government to ensure 
that different communities from Jammu, Ladakh and 
minorities of the valley such as Kashmir! Pandits, Shias, 
Gurjars etc. get their due share? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) The Prime Minister announced a 
Reconstruction Plan of Rs. 24000 crores for Jammu and 
Kashmir on 17th and 18th, November 2004, which 
includes inter-alia projects for expanding economic 
infrastructure like power and roads; expanding provision 
of baisc services like education, health, physical 
infrastructure for civic amenities; thrust to employment 
and income generation In the sectors of tourism, 
agriculture and food processing, creation of employment 
and self-employment opportunities; assistance to 
dislocated and the families of victims of militancy. 

The Reconstruction Plan provides specifically for 
the development of the three regions of Jammu, Kashmir 
and Ladakh. The Plan also provides for two-room 
tenements for Kashmiri Migrant families residing In 
camps. 

Paper Industry 

*239. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMERCE AND INDUSTRY ~. pleased to state: 

(a) whether the paper Industry is facing acute 
shortage of raw material; 

(b) if so, the details thereof and the reasons 

therefor; 

(c) whether Indian paper Industry Is also facing 

threat from Chinese paper mills; and 

(d) If so, the steps taken or being taken by the 
Government to protect the Indian paper and pulp 

Industry? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) Yes, Sir. The paper 
Industry is facing shortage of good quality cellulosic raw 
material. The shortage of raw material is primarily due to 
Inadequate supply of timber, agri-residue and recyclable 
waste paper. 

(c) No, Sir. There is no such threat at present. 

(d) Does not arise. 

(Translation) 

Ragging In Colleges 

*240. SHRI BRAJESH PATHAK: 

SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether some cases of ragging have been noticed 
In the colleges/universities In the country particularly In 
Delhi; 

(b) If so, the details thereof; 

(c) the total number of cases of ragging reported In 
colleges, engineering colleges, medical colleges and In 
other educational institutions, during the last three years 
and thereafter; and 

(d) the steps taken by the Government to check 
the menace of ragging in the educational Institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) According to the University Grants 
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Commission (UGC) and the AU India Council for Technical 
Education (AICTE), no such case of ragging has been 
reported in the universities/colleges so far this year. 
However, a strict watch is being maintained by the 
universities and colleges on all untoward developments. 

While, no centralized data is being maintained in 
regard to the cases of ragging, the Government has 
taken serious note of the problem of Ragging in 
Universities/Colleges. In order to explore the measures 
for curbing of Ragging in Universities and Colleges, the 
UGC constituted an expert committee in September, 
1999. The report of the expert commmee was circulated 
to all universities for necessary action. The directions of 
the Hon'ble Supreme Court in Civil Petition No. 656 of 
1998 on curbing the menace of ragging In the 
educational institutions have also been circulated to all 
the State/UT Governments/universities for strict 
compliance. The Commission has also invited the 
attention of the universities to the report of the 
committee constituted by the I.I.T., Delhi on measures 
to curb ragging. AICTE has also issued Instructions to 
all the State Secretaries (Technical Education) and Vlce-
Chancellors of Technical Universities for taking necessary 
steps to prevent ragging in the Institutes. 

Funds tor Computer Literacy 

2327. SHRI HITEN BARMAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of funds aDotted tor computer literacy 
In urban and rural areas separately of the country during 
each of the last three years and till date, State-wise; 

(b) whether the funds allocated for the purpose in 
the different parts of the country are not being utilised 
by the concerned departments; and 

(c) If so, the specific reasons therefor and the steps 
taken by Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) This Department has launched a 

scheme of ·Information and Communication Technology 
(ICT) 0 Schools" during 2004-05 by merging the revised 
Computer Literacy and Studies in Schools (CLASS) 
Scheme and Educational 'Technology (ET) Scheme. 
Under the scheme funds are provided to the States/ 
UTs for imparting computer education In Government 
and Government-aided Secondary and Senior 
Secondary Schools based on the Computer Education 
Plans submmed by the States/UTs in the ratio of 75:25 
and 90: 1 0 for General Category and Special Category 
StateslUTs respectively. 

There is no specific provision for allocation of funds 
for computer literacy in rural or urban areas. However, 
under the universalization of Computer Literacy 
component of the scheme financial assistance is 
provided to Kendriya Vldyalaya Sangathan (KVS) and 
Navodaya Vidyalaya Samiti (NVS) for imparting computer 
literacy to not more than 10 neighbourhood schools within 
a radius of 3-4 Kilometers. Funds 0 Rs. 20,000/- per 
neighbourhood school are provided to KVSlNVS. These 
neighbourhood schools are located both in rural and 
urban areas. No financial assistance is given for this 
purpose to States/UTs. 

The details of funds released to various States! 
UTs during the last three years are at statement. 

No report of non-utilisation of funds for the purpose 
for which funds are allocated has been received in the 
Ministry. Out of 6 States to whom financial assistance 
was released during 2002-03, full utilisation has been 
reported by the Governments of West Bengal, Goa and 
Stkkim. The utilisation certificate. have not been received 
from the Governments of Tamil Nadu, Haryana and 
Chhattisgarh so far. The financial assistance released to 
Governments of Andhra Pradesh and Karnataka during 
2004-05 was on the basis of actual expenditure Incurred 
by them, hence the question of non-utilisation does not 
arise. The unutillzed amount, if any, lying with the 
Governments of Tamil Nadu, Haryana and Chhattisgarh 
would be adjusted at the time of further release of 
financial assistance to these States under the ICT 0 
Schools Scheme. 
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sm,.",.", 
Details of Funds RBIesssd to StatBsiUTs for Computer Lit8racy During the Last Three 'matS 

SI. No. State 

01 West Bengal 

02. Chhattlsgarh 

03. Goa 

04. Sikkim 

05. Tamil Nadu 

06. Haryana 

07. Karnataka 

08. Andhra Pradesh 

2002-03 

Rs. 4,69,84,125 

Rs. 2,50,00,000 

Rs. 1,25,00,000 

Rs. 72,50,000 

Rs. 72.65,875 

Rs. 39,30,000 

No financial 

assistance was 
reteased to the 
State during 

2003-04 

2004-05 

As. 3,89.52,500 

Rs. 5,27,59,375 

During the current financial year i.e. 2005-06 no funds have been released to the StatesIUTs so far. 

Gueat Ho ..... 

2328. SHRI DALPAT SINGH PARSTE: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the number of Government Guest Houses In 

the country alongwith their locations, State-wise; 

(b) the terms and concIltions for staying In these 
Guest Houses; 

(c) whether the Government has given any 

concession in favour of senior citizens in case they intend 

to stay in the Guest Houses, partlcularty for pilgrimage 
purposes etc.; 

(d) if not, whether the Government Is considering 

sympathetically to provide facilities in their favour; 

and 

(e) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NAB! AZAD): (a) Directorate of Estates, Ministry 

of Urban Development, has Guest Houses at 7 locations: 

DeIhl, Mumbal. KoIkata, Chennai, Bangalore, Lucknow 
and Trlvandrum. There are also 5 Holiday Homes located 

In Shlmla, Amarkantak. Mysore. Ooty and Kanyakumarl. 

A detailed list Is at statement-I enclosed. 

(b) The Guest Houses are primarily meant for 

allotment to Members of Parliament and touring Central 

Government employees. In addition to these, Central 

Government employees on leave, State Government! 

Public Sector employees on tour or leave. retired 

Central Government employees. dependent family 

members of the employees, and private persons 

accompanied by a Member of Parliament or Central 

GoverMl8nt employees can also avail of the fIdIty of 

guest houses. Slmllarty. facilities of Holiday Homes can 
also be availed of by persons of aU the above mentioned 
categories. Detailed terms and conditions are at 

statement-II enclosed. 

(c) to (e) No, Sir. At present. no such proposal Is 

under consideration. 
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Bfa,.",.", 

List of Touring Guest Houses/Holiday Homes under the control of Directorate of Estates, 
their Iocstlons and name of the allotting authority 

SI. Name of the No.of location Allotting Authority 
No. Stations Suits 

1 2 3 4 5 

1. KoIkata 52 Nizam Palace, 23414, Acharya Estate Manager,S, esplanade 

J.C. Bose Road, KoIkata-20 East, KoIkata-780069 

Tel. 033-22486333 

2. Mumbal 10 Prltlstha Shawan, 101 M.K. Road, Estate Manager 101 M.K. Road, 

Near Church Gate, Mumbal-400200 Near Church Gate, Mumbal-
400020 Tel. 022-222031276 

17 Hyderabad Estates, Napean Sea ~ 

Road, Mumbai 

3. Chennal 10 Shastri Shawan, 25 Haddows Road, Asstt. Estates Manager 1st Floor, 

Chennai-60000 Shastri Bhawan, 25-Haddows 
Road, Shastri Bhawan, ChennaI. 

Tel. 044-28277759 

21. G-Wlng, CGO Complex, Rajajl Chief Engineer (SZ-I), CPWO, 

Bhawan, Besant Nagar, Rajajl Bhawan, Besant Nagar, 

Chennal Chennai 

4. Bangalore 5 Central Government OffIcers Executive Engineer, BCD-II, 

Accommodation, Enquiry OffIce CPWO, 2-Wlng, 2nd Floor, 

(CMI), CPWO Quarters, Domlur, Kendrlya Sadan, Koramangala, 

BangaIore-560071 BangaJore-560035 

Tel. 080-25535383 

39 Central Government Guest Houle, -do-

17th Main, II Block, Koramangla, 

Bangalore 

5. Lucknow 4 K8ndranchaI Colony, Sector-R, Executive Engineer, Lucknow 

AiIganJ, Lucknow-226020 CentraJ Division I, CPWD, GSI 
Flats, Allganj, Lucknow-226020 
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1 2 3 

6. Delhi 31 

7. Trivandrum 4 

HOLIDAY HOMES 

1. Shlmla 109 

2. Kanyakumarl 22 

3. Amarkantak 2 

4. Mysore 12 

5. Ooty 26 

Sta,.",."t-ll 

August 9,2005 

4 

"F" Block, Curzon Road Hostel, 

K.G. Marg, New Delhl-110001 

CGO Complex, Vollayanl, P.O. 

Poonkulam, Trlvendrum-655522 

Grand Hotel, The Mall, 

Shlmla-170001 

Holiday Home for Central Govt. 

Employees, Kovalam Road, 

(Near Ught House), Kanyakumarl 

Central Government Holiday Home, 
Amarkantak (with Madhya Pradesh 
Tourism) 

Holiday Home, CPWD OffIce 
Campus, T, Narasipur Road, 

Mysore-570011 

Holiday Home for Central 

Government Employees, Good 
Shed Road, Near Railway 
Station, Udagamandalam, 

NlIglrls, Tamil Nadu 

To QuestIons 88 

5 

Asstt. Director (Hostel), 

Directorate of Estates, Nlrman 

Bhawan, New Delhl-110011 

Tel. 011-23062423 

Executive Engineer, Trlvandrum 

Centra! DIvIsion, CPWD VoIlayanI, 
P.O. Poonkulam, Trlvendrum-

655522 Tel. 0471-2481733 

Assistant Estate Manager, 

Grand Hotel, Shlmla-171001 

Supdt. Engineer MDUCD-I, 

CPWD, Madural-625002 

Director of Eltates, Nlrman 
Shawan, New Deihl 

Executive Engineer, MYlor. 
Central DtvIsIon, CPWD, Nlrman 

Bhawan, T. Narslpur Road, 

SIdhartha Nagar, Mysore-570011 

Assistant Estate Manager, 28-
Haddows Road, Shastri Shawan, 
Chennal 

Conditions for the reservation and pf"OOfldure 
thereof-both for touring officelS hostels and 

the holiday homes 

would be permitted with the prior written 

approval of the Deputy Director concerned In 

the Directorate of Estates, New Delhi, who, 
where necessary, would obtain orders of the 
Director of Estates. 

I. Period for Stay-Accommodation would be 
provided for a period not exceeding ten days. 
In exceptional cases, the accommodation In 
excess of ten days and upto a total of 30 days 

II. Charges for the stay-The amount as per the 
rate shown In Annexure-C will be payable In 
advance. The retired Government employees 
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will be charged at the rates applicable to the 
private persons for their stay In the touring 

officers' hostel. As for the Holiday Home at 
Kanyakumarl and Shimla, they will be equated 
with serving Central Government employees. 

III. Other terms and condltlons:-

(a) Only one room/suite would be booked for 
a person/family. Additional room In 
exceptional cases on payment of charges 
as for private persons may be considered. 

(b) Cooking of food, preparation of tea, in the 
suite/room would not be permitted unless 
arrangements exist In the room(s) 
provided. 

(c) No unauthorized person(s) will be allowed 
to stay with or visit the person(s) provided 
with accommodation in the hostel after 
10.00 P.M. 

(d) No introxlcating drinks would be permitted 
to be taken in the HosteVHoIiday Homes. 

IV. Advance Booklng:-

(a> Touring Officers Hostel-No advance 
booking will be made for the categories 

of eligible persons except the members 
of the Parliament and the Central 

Government employees who are required 
to proceed on official tour and need 
accommodation In Central Government 
TOuring OffIcers Hostels. They may apply 
for the facility not exceeding 30 days In 
advance, giving necessary details. 

(b) Holiday Homes-Reservations for the 
Accommodation in the HoUday Homes at 
Shimla and Kanyakumarl will be made on 
the basis of "first come first served'. All 
requests In this regard should be made 
In the prescribed format. These 
prescribed application forms, duly filled In, 
should be submitted to the authorities as 
per details therein. No reservation will be 
made unless the application Is complete 
and accompanied by the Bank Draft for 
the full amount of charges for the 
proposed stay. Applications will be 
accepted not more than 60 days-in 
advance except for the period from 15th 
April-15th July every year when the 
appIIcaUOne wIU be accepted starting from 
1st March onwards only. 

AnlHllCure-C 

A. TOUring Otffcera Hoetel 

Category of 
Accommodation 

Single Bed Suite 

Double Bed Suite 

Dormitory/PAs Room 

Tariff for Touring OfIIcetS' HosteVHoIJday Homes 

Serving Central Central GOIIernment 
Government employees on 

employees on Jeave 
duty 

15 25 

30 50 

10 15 

(Charges per day) (In Rupees) 

Private persons 
accompanying 

88 guest of GoYt. 
employees 

100 

195 

65 
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B. Holiday Homes (Except Grand Hotel, Shlmla) 

category of 
Accommodation 

Single Bed Suite 

Double Bed Suite 

Four Bed Suite 

Serving Central 
Government 

employees on 
duty 

25 

40 

50 

Holiday Horne (Grand Hotel Shlml.) 

Types of Suites 

Single 

Married Suite (2 Beds) 

Family Suite (4 Beds) 

VIP Suite (4 Bed Suite) 

Mayo Block Dormitory 

Central Government 
employees on duty 

70 

105 

140 

300 

50 

Central Government 
employees on 

leave 

25 

40 

50 

Central Government 
employees on holiday/ 
Retired Central Govt. 

employees 

140 

210 

280 

600 

100 

Private persons 
accompanytng 

as guest of Govt. 
employees 

115 

165 

245 

Private persons 
aocompanyIng 

as guest of Govt. 
employees 

350 

525 

700 

1800 

150 

The rates for Grand Hotel Shimla would stand reduced by 50% during 16th July to 30th September and 16th January to 31st March. 

Amendment In FCRA 

2329. SHRI MAHBOOB ZAHEDI: Will the Minister 

of HOME AFFAIAS be pleased to state: 

(a) whether the Government Is aware that large 

scale foreign funds are not being utilized by the Non-
Government Organizations (NGOs) for the Intended 

purpose; 

(b) if 10, the details thereof for last thl'88 years and 
thereafter aIongwlth action taken against such NGOs, 
NGO-wise; 

(c) whether the Government has any mechanism 
to keep a check on such activities of the NGOs; 

(d) If so, the details thereof; 

(e) whether the Government propose to amend the 
Foreign Contribution (Regulatfon) Act, 1976 to ensure 
that the funds recelwd are used for the Intended purpose; 
and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a> to 
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(d) Under the Foreign Contribution (Regulation) Act, 1976 
various NGOs in India are permitted to receive foreign 
contribution from foreign sources for bona fide activities 
In cultural, economic, educational, social or religious fields. 
Registration or prior permission to receive foreign funds 
under the Act Is granted after due verification of activities 
and antecedents of office bearers of NGOs. Foreign funds 
are received through legal banking channels and are 
open to scrutiny and Inspection. 

If any complaint of violation of the proviSions of 
the FC(R) Act, 1976 comes to the notice of the 
Government, appropriate action is taken under the Act. 
Such action Includes placing the NGO in prior 
permission category or prohibiting It from receiving 
foreign contribution or ~r068CUting it In a court of law 
or freezing its bank accounts. For this purpose there is 
a monitoring Unit set up In the foreigners Division of 
Mlo Home Affairs. ActIon taken against NGOs In last 
three years given in the statement enclosed. 

(e) and (f) With large-scale growth In the number of 
registered organizations under the Act and the volume 
of inflow of foreign contributions, the existing procedures 
for grant of registration, inspection, monitoring etc., has 
brought out certain lacunae and difficulties In the 
operation of the existing Act. Therefore. this Ministry is 
considering change of existing law to remove these 
difficulties and to put in place a more efficient system to 
manage the acceptance, utilization and accounting of 
foreign contribution in the country. The draft Foreign 
Contribution (Management and Control) Bill. 2005 to 
replace the existing Act has been uploaded on the website 
of Mlo Home Affairs hUp:/www.mha,nic.lnlfqa.btm, which 
may be visited to see the proposed Bill. This draft Bill 
has been referred by the Cabinet to Group of Ministers 
for consideration. 

smtement 

(A) List of organisation placed In the prohibited 
category from accepting any IoreIgn contribution during 
the last three years under Section 10(a) of 
the Foreign Contribution (Regulation) Act, 1976 

1. The Association, Society for Awareness of 
Human Society and rural Advancement 

(SAHARA). Kalahandl, P.O. Numper Vis M. 

Rampur Kalahandl, Qrissa-766102. 

2. M.A. wahab Islamic Public School Usmanganj, 
UIong, Manlpur. 

3. Haryanvl Organisation for Progress and 
Ecology (HOPE) H. No. 1592, Sector 15, 
Sonepat, Haryana. 

4. Idar-E-Talimat Islamla, (Darul-Ulm Shahe-
AIam), Jamalpur Road, Ahmedabad, Gujaral. 

5. Congregation of the Daughters of SI. Anne, 
SI. Anne Convent, Assam more, P.O. Mohit 
Nagar, Jalpalglri, West Bengal. 

6. Jamal AtuI FaJah bllartyaganj, Azamgarh, Uttar 
Pradesh. 

7. Development Organisation for Women (DOW) 
P.O. Batlagundu Dlstt Dlndlgul, Tamil Nadu. 

8. Health Education Development SocIety, A-6, 
Trlbenl, Sahldnagar, Bhubne.war Khurda, 

Orissa. 

9. Saraawatl Charitable 1l'ust, M-109. Greater 
Kallash-II, New Deihl. 

10. Adima Jail Seva Samtti (AJSS). Circular Road, 
Phulbanl Sahl, Phulbanl, Kandhamal, Orissa. 

11. Reach Valley View Academy, 21/8 Shreeram 
Nagar, Indore, Madhya Pradesh. 

12. Reach In the NIlglrls, Plot No. 99, Sal Deep 
Apartments, VGP Saravanan Nagar, 
Madambakkam, ChennaI, TamH Nadu. 

(8) List of organisation pIat»d In prior pMITIIalon 

category for f8CS/ving any foreign contrfbution during the 
last three years under section 10(b) of the Foreign . 
ContrlbutIon (Regulation) Act, 1976 

1. MakkaI Seva Mandram. No. 419. Fourth Street. 
Maleed Road, P.O. Box No. 17, Slvaganga. 
Tamil Nadu. 
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2. New Apostolic Church, Orissa, Plot No. N 
21163. IRC Village, Nayapalll, Bhubaneswar, 
Orissa. 

3. Gram Dan Development Society (GODS), 58, 
Panchanantala Road, Howrah. West Bengal. 

4. Chlranbln, Parabakshi, P.O. Bakshl, Howrah 
(Dist.) West Bengal. 

5. Society for Developmental Action (SODA), 
Indapahl, Post Box No. 16, Barlpada, Dlstt. 
Mayurbhanj, Orissa. 

6. Abul Kalam Azad Islamic Awakening Centre, 
4 Jogabal, P.O. Box No. 9755, jamie Nagar, 
New Deihl. 

(C) List of organization placed /n the prohibited 
category for freezing of bank scoounts durtng the last 
three years under section 12 of the Foreign Contribution 
(Regulat/on) Act, 1976. 

1. Idar-E-Tallmate Islamla, (Darul-Ulm Shahe-
Alam, Jamalpur Road, Ahmedabad, Gujarat. 

2. South Suburban Branch School Ex-Students 
Association, Kalkata, West Bengal. 

Corp Blo-Tech Export 

2330. SHRI A.K. MOORTHY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Chamber of Industry have requested 
for faster approval of crop biotech exports through export 
zones; and 

(b) if so, the action taken by the Gowtrnrnent In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The Information Is being 
collected and will be laid on the Table of the House. 

Model Act for Agrl-Export Zonea 

2331. SHRI SUBODH MOHITE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has received 
suggestions from Maharashtra Government for 

amendments In Model Act for setting up of Agri-Export 

Zones In the States; 

(b) If so, the details thereof and the reaction of 

the Government thereto; 

(c) whether the Union Government has agreed to 
set up two agrl-export zones for banana pBltatlon In 
Mdharashtra and to provide some facitlties to orange 

growers in Vidarbha region; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) and (b) No, Sir. The Agrl-Export Zones 

(AEZs) have not been set up under any Act. 

(c) An AEZ each for banana and oranges has been 

SE't up In Maharashtra. The AEZ for oranges covers parts 

of Vldarbha region. 

(d) Details of the AEZs are given below:-

(Rupees in crores) 

Project 

Oranges 

Banana 

Area covered Projected 

Investment 

Nagpur and 

Amravatl 

Jalgaon, Dhule, 

Nandurbar, Buldhana, 
Parbhanl, Hlndoll, 

Nanded and Wardha 

26.24 

13.45 

[Translation) 

Entering of Exploal".. In 101 

Projected 

exports 

n.28 

52.55 

2332. SHRI AVINASH RAI KHANNA: Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether a large quantity of explosives has 

entered into the international airport at DelhI recentty; 
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(b) If so, the details in this regard; 

(c) the action taken by the Government In this 
regard; and 

(d) the steps proposed to be taken by the 

Government to check the recurrence of such incidents 
in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy): (a) Yes, Sir. 

(b) On June 12, 2005 CISF personnel reported a 

truck bearing Regn. No. HR-55B-1208, came at Gate 

No. 15 for getting entry into operational area. On checking 
of the Truck a plastiC gUMy bag concealed under the 
seat of the driver was found. The bag was containing 69 

detonators, 15 meters fuse wire and white substance 

weighing 10.7 kg. (approx). On the complaint of CISF, 

case FIR No. 350/05, Uls 4, 5, Explosive Act-1908 was 

registered at Police Station, IGI Airport, Delhi. 

(c) Case was registered vide FIR No. 350105, U/s 

4, 5 Explosive Substance Act at PoIIoe Station, IGI Airport. 

Accused driver has been arrested and is in Judicial 

custody. 

(d) The Ministry of Civil Aviation and CISF has 

already been advised to further tighten the security and 

Inspection arrangements at the IGI airport so that such 

incidents do not recur. 

[EnglIsh] 

Development of Cottage Industry In 
Kernataka 

2333. SHRI G.M. SIDDESWARA: Will the MInister 

of AGRO AND RURAL INDUSTRIES be pleased to 

state: 

(a) whether the Government has received any 

proposal from the Government of Karnataka for the 

development of cottage Industries In the State: 

(b) if so, the details thereof; 

(c) the action taken by the Government thereon; 

(d) total amount allocated to the State for this 

purpose during each of the last three years; and 

(e) the growth rate of the cottage Industries In the 
State? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) The amounts allocated by the Central 

Government for the promotion of khadl and village 

Industries (KVI), Including cottage Industries, In the State 

of Karnataka during the last three years, are as under:-

Year Amount (Rs. lakh) 

2002-03 2151.01 

2003-04 2265.84 

2004-05 1289.34 

(e) In terms of value of production, the KVI sector 

In KBrnataka recorded a compound annual growth rate 

of 11.4 per cent during the period 2002-05. 

[Trans/stion} 

2334. SHRI RAGHUVEER SINGH KOSHAL: Will 

the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment Is aware of unauthorized 
use of Ashok Stambh, the National Emblem, on letter 

pad, visiting cards, envelopes; 

(b) If 80, the details and reaction of the Government 
In this regard; and 

(c) the details of the persons, authority, organization 
etc. authorized to use the National Emblem? 

t· 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 
(a) and (b) Yes. Sir. Several Instances of misuse of the 
State Emblem of India have come to the notice of the 
Government from time to time. These Include printing 
of the State Emblem of India on letter pads. visiting 
cards. envelopes etc. and in commercial advertisements 
by unauthorized individuals and organizations. With a 
view to prohibiting use of State Emblem of India by 
unauthorized persons and regulating its use by 
Government functionaries. the Government has decided 
to bring a legislation on the State Emblem of India and 
has Introduced a Bill In the Lok Sabha. viz. 'The State 
Emblem of India (Prohibition of Improper Use) Bill, 2004. 

(c) The use of State Emblem of India Is presently 
governed by a set of executive instructions issued by 
the Government from time to time. In terms of these 
instructions. the State Emblem of India can be used:-

(i) in official seals of specified dignitaries and 
Ministries. departments and offices; 

(iI) on government stationery; 

(iii) on letter heads of Members of Parliament; 

(Iv) on vehicles of Rashtrapati Bhawan and Raj 
Bhawan subject to certain conditions; 

(v) on very important public buildings and premises 
of India's diplomatic missions abroad; 

(vi) on government publication; 

(vii) on coins. currencies. postal stamps etc.; 

(viii) on medals and sanads Instituted by government; 

(Ix) on invitation cards for State functions; 

(x) on representational glassware. crockery. etc. 
used In Rashtrapatl BhawanlRaJ Bhawansl 
Indian Missions abroad; 

(xl) on badges. collars. buttons etc. of uniforms of 
police. Exctse Constabulary etc. and uniforms. 

badges of armed forces; and 

(xii) in school text books. periodicals etc. as pert 
of the next for the purpose of explaining or 
illustrating the origin, significance or adoption 
of the State Emblem. 

[English] 

N.C.P.U.L. 

2335. SHRI ASADUDDIN OWAISI: WHI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has constituted a 
Committee to look into the working of the National Council 
for promotion of Urdu language following numerous 
complaints; 

(b) If so, the details thereof alongwlth the main 
terms and conditions of the Committee; and 

(c) the time by which the Committee Is likely to 
submit its report to the government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Yes, Sir. The Government has 
constituted an enquiry committee on 5-7 -OS to look Into 
the affairs of the National Council for Promotion of Urdu 
Language (NCPUL). The committee will look Into (I) the 
functioning of the Council In terms of Its mandate and 
if any departure has been made from Its basic mandate, 
(Ii) whether utilization of allocated resources during the 
last five years has been In conSistence with the 
mandate, and (ill) any other matters which may be 
referred to It by the Government. 

(c) The committee shall submit Its report within a 
period of three months to the Ministry. 

[Translation] 

Recovwy of Thuraya s.teilite Phone 

2336. SHRJ SURESH CHANDEL: Will the Minister 
of HOME AFFAIRS be pleased to atate: 

(a) whether Thuraya satellite phone recovered from 
terrorists during encounter In Deihl; 
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(b) If so, the action taken in this r~gard; 

(c) whether terrorists are bringing Thuraya satellite 

phone from Pakistan to India very easily; and 

(d) If so, the efforts made by the Government to 

check such activities and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 

(a) and (b) In an encounter with three terrorists In Delhi 

on 5th March, 2005, one Thuraya SatellltelGSM phone 

was recovered. 

(c) There have been Instances when terrorists have 
used Thuraya sets in Jammu and Kashmir. 

(d) In order to curb such activities, the Government 

has pursued a multi-pronged approach which incfudes 

strengthening the border management to check inflltratlon, 

galvanizing the intelligence machinery, improved 

technology, weaponry and equipment for security forces 

both at the Centre and in the States. 

[English] 

Fight against Maoists 

2337. SHRI JUAL ORAM: Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether the trlbals in Orissa and Chhattlsgarh 

have joined hands with police to fight against the Maoists.' 

Naxalltes; 

_ (b) If so, the details In this regard aIongwith the 
ateps taken by the Government to encourage and 888Ist 
them In this mission; 

(c) the SUC()8SS achieved by such move of trtbals 

in affected areas; 

(d) whether any action plan has been prepared by 

the Government to promote such groupings against 

NaxallteslMaoists; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 

(e) Available reports indicate that villagers Including 

tribals In Bljapur and Dantewada Police districts In 

Chhattlsgarh are holding antl-naxallte rallies against the 
atrocities being committed by the naxalites despite 

threats from the latter. Antl-naxallte rallies are picking 

up momentum In Bastar region and the villagers haw 
vowed to resist the naxallte activities. 

Keeping In view the retaliatory action of the 

naxalltes, the State Government has been asked to 

provide to the villagers and encourage formation of 

'Village Defence Committees'. The Central Govt. has 

assured all possible help to the State Govt. In this regard. 

World Bank CredltlLoan for Slum 

Sanitation Programma 

2338. SHRI SURESH GANAPATRAO WAGHMARE: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to refer to the 

answer given to Unstarred Question No. 142 on March 

1, 2005 and state: 

(a) whether any clarification and response has 

been received from the Government of Maharuhtra; 

(b) If so, the details thereof; 

(e) the detailed proposal of the World Bank loan 
under the Slum Sanitation Programme tor Maharashtra; 

(d) whether any final decision has been taken till 
now; and 

(e) If 10, the detaJIs thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN DEVELOPMENT AND POIERTY ALLEVIATION 

(KUMAR I SEWA): (a) Vee, Sir. 

(b) to (e) Ministry of Urban Employment and Poverty 
Alleviation, after receiving necessary clarlf~tlon from 

the State of Maharashtra, had sent the proposal from 
the Water Supply and Sanitation Department, GOII'8mment 
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of Maharashtra for grantlcreditlloan for implementing Slum 

Sanitation Programme stage-II and Mumbal Sewage 

Disposal Project Stage-II works under Mumbal Sewage 

Disposal Project, to the Department of Economic Affairs 

to pose the same before the World Bank. The Department 

of Economic Affairs has informed that the State of 

Maharashtra was requested to include the Mumbai 

Sewage Disposal Project Stage-II and Slum Sanitation 

Works in the design of the comprehensive multi-sectoral 

plan proposed for Mumbai City for its transformation into 

a world class city. A dedicated multi-sectoral team from 

the World Bank has already visited Mumbai for drafting 

a comprehensive strategy for this project. 

Funds for Urban Projects 

2339. SHRI RAJENDER KUMAR: Will the Minister 

of URBAN DEVELOPMENT be pleased to state: 

(a) the details of various urban projects undertaken 

by the Union Government in Uttaranchal and the 

allocation made to the State for this purpose during each 

of the last three years and current year, till date: 

(b) the details of on-going urban projects and the 

progress of Its implementation; 

(c) whether the Government of Uttaranchal has 
requested for help in some projects; and 

(d) if so, the response of the Union Government 
thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABIIV.AD): (a) and (b) So far as Ministry of 
Urban Development Is conoerned, no Urban 

Development Projects were undertaken by the Union 

Government in Uttaranchal during the last three years 

and the current year. However, Central assistance was 

provided to the State Government under the Centrally 

sponsored Accelerated Urban Water Supply Programme 

and Scheme of Integrated Development of Small and 

Medium Towns. The allocationS' of central share under 
~ 

AUWSP made for Uttaranchal during the last 3 years 

are as under:-

Year 

2002-03 

2004-05 

Funds Allocated 

(Rs. In lakh) 

185.93 

213.45 

237.16 

No State-wise allocation has been made during the 
current financial year, since this Is the terminal year of 

the scheme. The details of the schemes approved during 

the last 3 years Is given In the statement-I enclosed. 

No new project will be approved under AUWSP and 

IDSMT during the current financial year as the schemes 

will be subsumed in the proposed Urban h:lfrastructure 

Development Scheme for Small and Medium Towns 

(UIDSSMT). 

So far as IDSMT Is concerned, the details of the 

projects for which Central share was released during 

the last 3 years and the details of on-going projects are 

given in statement-It enclosed. 

(c) and (d) So far as AUWSP Is concerned the 

Government of Uttaranchal also sought Special Central 

Assistance for 10 water supply and sewerage schemes 

for 7 towns In Uttaranchal namely Paurl, Haldwanl, 

Dehrac:tun, Mussoorle, Pithoragarh, Almora and Dugadda. 
The details of the schemes reveived and approved and 

the status of the schemes are given In statement-III 

enclosed. 

Two new projects for Sultanpur and Barkot under 

IDSMT have been received and both are included In 

the priority list by the State Government. This Ministry 

has decided that no new town will be considered- for 

assistance under IDSMT and AUWSP during 2005-06. 
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sr.,.",.",., 
State: Uttarancha/ 

Pro)ecta Sanctloned 

(Rupees In Iakha) 

$I. Name of District Sanctioned Project CentraJ expenditure 
No. Town Date ManJ Cost Share upto March. 

Yr. 2005 

1. Bageshwar Bageshwar June. 2002 311.00 155.50 183.45 

2. Mahua Dabra* U.S. Nagar N0Y8mber. 2002 18.n 9.39 17.01 

3. Mahua-Khera* U.S. Nagar November. 2002 34.93 17.47 33.00 

4. Laksar* Hardwar January. 2003 141.78 70.89 160.43 

5. Dugadda* Pauri January. 2003 113.05 56.53 97.38 

6. Dwarahat AJmora February, 2003 578.26 288.13 244.29 

7. Dolwala* Dehradun February, 2003 88.07 44.04 92.20 

8. Kelakhera* U.S. Nagar January, 2004 42.58 21.29 42.58 

9. Herbertpur Dehradun January, 2005 250.52 125.28 0.37 

10. Champawat Champawat Feb., 2005 240.00 120.00 0.00 

11. Shaktigarh U.S. Nagar Feb .• 2005 22.04 11.02 0.00 

Total 1,839.00 919.50 870.89 

StII,.""".,,-II 

Town-wise details under Centrally Sponsored Scheme of Integrated DtNeIopment of 
Small and MedIum Towns (IDSMTJ 

(R8. In 1aIchs) 

SI. Name of PrejectI Central Assistance ReIeued 
No. Towns 

2002.03 2003-04 2004-05 2005-06 

1 2 3 4 5 6 

1. Kotdwar 38.00 
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1 2 3 4 5 6 

2. Uttarkashl 24.00 

3. Srlnagar 24.00 

4. Joshimath 24.00 

5. Jashpur 45.00 

6. Bageshwar 24.00 

Total 86.00 93.00 

Town-wise details of ongoing projBc1s under Centrally Sponsored Scheme of Integrated 
Development of Small and MedIum Towns (IDSMT) 

(Rs. in Lakhs) 

SI. ProjectslTowns Year of Central Expenditure 
No. Coverage Assistance Reported 

Released 

1 2 3 4 5 

1. Atmora 6th Plan 36.00 42.89 

2. Kashipur 6th Plan 39.00 65.90 

3. Haldwani 7th Plan 17.00 

4. Roorkee 1990-91 18.00 36.24 

5. Kotdwara 1993-94 14.00 30.94 

6. Harldwar 1995-98 70.00 116.66 

7. Dehradun 2001-02 105.00 36.12 

8. Haldwanl 2001-02 95.00 17.72 

9. Pithoragarh 2001-02 40.00 3.80 

10. Kotdwar 2003-04 38.00 

11. Uttarkashl 2003-04 24.00 

12. Srlnagar 2003-04 24.00 
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2 3 4 5 

13. Joshtmath 2004-05 24.00 

14. Jashpur 2004-05 45.00 

15. Bageshwar 2004-05 24.00 

Total 613.00 350.27 

Stlltement-1I1 

Status of various schemes pertaining to the State of unaranchal s66king special ass/stance. 

SI.No. Name of the Scheme 

1 2 

1. Pauri Water Supply 
Augmentation Scheme 

2. Haldwanl Sewerage Scheme 

3. Dehradun Water Supply 
Augmentation Scheme 

Status 

3 

The project has been approved at an estimated cost of Rs. 4357.00 lakhs 
vide our letter dated 29-10-2003 and the sanction letter has been sent to 
the Secretary, Water Supply Deptt. Govt. of Uttaranchal with a copy 
endorsed to the Planning Commission. As reported by Uttaranchal Peyjal 
Nigam on 10-03-2005, a grant of Rs. 500 lakhs has been sanctioned by 

Planning Commission on 28-02-2004. An amount of Rs. 355.00 lakhs has 
been utilized till March, 2005. 

The Detailed Project Report submitted by the State Government for 

Haldwani town has been approved by CPHEEO on 22-8-2003 at an 
estimated cost of Rs. 2448.20 lakhs. Necessary technical clearance letter 
has been issued to the Secretary, Water Supply Department. Govt. of 
Uttaranchal with a copy endorsed to the Planning Commission. 

The Pre-Feasibility Report (PFR) for the scheme. at an estimated cost of 
Rs. 4508.26 lakhs seeking Special Central Assistance. has been approved 

in principle by CPHEEO subject to certain technical comments/observations. 
The Ministry of UD and PA recommended the said proposal to the Planning 
COmmission for consideration under Special Central Assistance on 
1-5-2003 subject to the condition that the DPR fully complying with the 
comments of this Ministry be prepared and got approved from technical 
angle by this Ministry. As reported by Uttaranchal Peyjal Nigam on 
10-03-2005. The Planning Commission has sanctioned the PFR in principle 

and directed to the State Government to submit the DPR. Detailed pro;ect 
report Is yet to be received by this Ministry. 
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2 

4. Mussoorie Water Supply 

Augmentation Scheme 

5. Sewerage Scheme for 

Mussoorle town 

6. Dehradun Sewerage 
Scheme Phase-I 

7. Pithoragarh Sewerage 
Scheme Phase-I 

August 9,2005 To Questions 92 

3 

The Uttaranchal Payjal Sansadhan Vlkas Avam Nlrman Nigam forwarded a 

Pre-Feasibility Aeport at an estimated cost of As. 2048 lakhs for 

augmentation of Water Supply In Mussoorie town. The Uttaranchal Peyjal 
Nigam had been requested to clarify, keeping In view the ban imposed for 

new construction/digging trenches in the city by the Hon'bIa Supreme Court. 

The State Government is yet to furnish NOC from Forest Department. 

In the meantime, the Govt. of Uttaranchal vide their letter dated 
25-10-2004 has forwarded the Project proposal for Augmentation of 

Mussoorle Water Supply with source of 8upply from Hardyfall amounting to 

As. 653.96 lacs for approval. The project proposal has been examined and 
comments forwarded to the State Government for compliance In February, 
2005. The Detailed Project Aeport and NOC of Forest Department are yet 

to be forwarded by Govt. of Uttaranchal. 

The Uttaranchal Peyjal Nigam has forwarded a PFA for providing sewerage 

network In the Mussoorie town at an estimated cost of As. 2075.46 lakhs 

for technical approval. The Uttaranchal Peyjal Nigam had been requested 
to clarify, keeping In view the ban Imposed for new construction/digging 

trenches In the city by the Hon'bIa Supreme Court. The State Government 

Is yet to furnish NOC from Forest Department. However, Uttara!lchal Peyjal 
Nigam forwarded the DPR of the aforesaid scheme costing As. 3819.42 

lakhs In November 2004 without NOC. Uttaranchal Peyjal Nigam was again 

advised to forward the scheme with NOC. Aesponse Is awaited. 

The PFA for the Scheme (Phase-I) at an estimated cost of As. 928 lakhs 
was examined by CPHEEO and accepted in principle. The Ministry of UD 

and PA recommended the proposal to the Planning Commission for 

consideration under Special Central Assistance on 1-5-2003 subject to the 
condition that the DPA fully complying with the comments of this Ministry 

be prepared and got approved from technical angle by this Ministry. The 

Government of Uttaranchal has forwarded the DPR for some part of the 
city in November 2004 and February 2005. Uttaranchal Peyjal Nigam has 
been advised by the Ministry In April, 2005 to prepare a comprehensive 

proposal for the entire town and forward to the Ministry for Technical 

approval. 

The Project has been approved at an estimated cost of Rs. 2823.45 lakhs 
vide our letter dated 3-10-2003 and the sanction letter has been sent to 
the Secretary, Water Supply Deptt. Govt. of Uttaranchal with a copy 
endorsed to the Planning Commission. 
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1 2 

8. Sewerage Scheme for 

Zone-III of Almora town 

9. Paurl Nagar Pallka Parlshad 

Sewerage and Sewage 

Treatment Scheme (Phase-I) 

10. Dugadda Sewerage and 

Sewerage Treatment Scheme 

FDI In aackward Dletrlcta 

.. 
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3 

The project was technically cleared on 7-7-2004 with an estimated cost of 

Rs. 810 lakhs and a copy forwarded to the Secretary. Water Supply 

Department. Uttaranchal. 

The Detailed Project Report costing Rs. 2983.00 lakhs forwarded by 
Government of Uttaranchal has been examined and comments forwarded 

to Uttaranchal Payjal Nigam In June. 2005 for compliance. Response is 
awaited. 

The Detailed Project Report costing Rs. 438.09 lakh forwarded by 

Government of Uttaranchal has been examined and comments forwarded 

to Uttaranchal Payjal Nigam in July. 2005 for compliance. Response Is 
awaited. 

2340. SHRI SUBRATA BOSE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) The Government has put In 

place a liberal. transparent and Investor friendly policy 

wherein Foreign Direct Investment (FDI) upto 100% Is 
allowed under the automatic route In most sectoral 

activities irrespective of lacatlon. Under the liberalized 

economic environment. investment decisions. including 

the choice of sectors and locations. are taken by the 

entrepreneurs based on their commercial judgement and 

other relevant considerations. Data on FDI inflows are 

not maintained district-wise. Details showing FDI inflows 

reported to the Regional Office of RBI are given in the 

statement enclosed. 

(a) whether the Government has taken steps to 
promote Foreign Direct Investment In the backward 
districts of the country aiter the implementation of 
IIberalisation policy; 

(b) if so, the details thereof; 

(c) the details of total Investment made by several 
companies in these districts of the country during the 
last three years. year-wise and Statewlse; and 

(d) if not. the reasons therefor? 

Ststement 

Region-wise Break-up for FDI Inflows' from April 2003 to May 2005 

(As Reported to Regional Offices of RBI) 

(Amount in Rs. crore) 

SI. No. Regional 
Offices of 

RBI 

2 

1. Hyderabad 

States Covered 

3 

Andhra Pradesh 

2003-04 
Apr.-Mar 

4 

353.49 

2004-05 
Apr.-Mar 

5 

747.85 

2005-06 
Apr.-May 

6 

total 

7 

1124.15 



95 Wr/ttsn AnSIWIS August 9, 2005 To 0utI6tI0ns 96 

2 3 4 5 6 7 

2. Guwahati Assam, Arunachal 19.48 13.39 0.00 32.87 

Pradesh, ManlPur, 
Meghalaya, Mizoram, 
Nagaland, Tripura 

3. Patna Bihar, Jharkhand 1.13 0.00 0.00 1.13 

4. Ahemdabad Gujarat 917.12 610.53 149.95 16n.60 

5. Bangalore Karnataka 926.53 1131.34 185.17 2243.04 

6. Kochi Kerala, Lakshadweep 44.53 33.n 6.45 84.75 

7. Bhopal Madhya Pradesh, 34.85 69.25 13.09 117.19 
Chhattisgarh 

8. Mumbai Maharashtra, Dadra 1355.31 3183.13 295.29 4833.74 
and Nagar Havell, 
Daman and Diu 

9. Bhubneshwar Orissa 0.00 0.00 0.15 0.15 

10. Jaipur Rajasthan 1.89 4.58 2.25 8.72 

11. Chennal Tamil Nadu, Pondicherry 603.80 358.47 235.79 1198.05 

12. Kanpur Uttar Pradesh, Uttaranchal 0.00 0.03 0.00 0.03 

13. Kolkata West Bengal, Slkklm, 84.50 467.37 144.62 696.49 
Andaman and Nicobar 
Islands 

14. Chandigarh Chandigarh, Haryana, 76.71 13.49 0.63 90.83 
Himachal Pradesh, 
Punjab 

15. Delhi Delhi, Part of U.P. and 2123.46 3717.53 2112.53 7953.52 
Haryana 

16. Panaji Goa 160.59 100.66 12.71 273.96 

17. Not Indicalecf! 3360.72 4201.34 834.42 8396.47 

Grand Total 10064.10 14652.73 4015.86 28732.69 

1 Includes 'equity capital componenf only. 

2 Represents inflows through acquisition of shares by transfer from residents. For this, regional-wise Information 18 not provided 
by Reserve Bank of India. 
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SettIng up of Industry In KamatUa 

2341. SHRI G. KARUNAKARA REDDY: Will the 

Minister of SMALL SCALE INDUSTRIES be pleased to 

state: 

(a) whether the Government has received any 

proposal from Government of Karnataka for setting up 

of Small Scale Industries In different parts of the State 

with the financial help of the Centre; 

(b) if so, the details thereof; 

(c) the action taken by the Union Government 

thereon; and 

(d) the details of financial help given to various 

States particularly Karnataka by the Centre during each 

of the last three years? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) to (d) No, Sir. Small 

scale industri.es (SSls) are set up by Individual 

entrepreneurs and not by Central or State Governments. 
Further, the development and promotion of SSls Is 

primarily the responsibility of the respective State 

Governments/Union Territory (UT) Administrations. The 

Central Government, however, supports and supplements 

the efforts of the State GovernmentslUT Administrations 

through various schemes/programmes relating to credit, 

infrastructural development, technology upgradatlon, 

marketing, entrepreneurial development, etc. These are 

implemented across the country, including the State of 

Karnataka but funds available with the Government for 

these schemes, etc., are not allocated Statewlse. 
However, under the Integrated Infrastructural 

Development (110) Scheme which alms at creation of 

basic infrastructure to facilitate setting up of SSI units, 
Government has sanctioned 5 110 centres In the State 

of Karnataka, one each in the districts of Belgaum, 

Bijapur, Kolar, Bagalkot and Tumkur. Under this scheme, 
the total financial assistance given to the Karnataka 
Industrial Development Board is Rs. 6.67 crore. 

[nanslationJ 

FIyover at BadIIrpur Border 

2342. SHRI SAJJAN KUMAR: Will the Minister of 

URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to construct 

a flyover at Badarpur Border on Delhl-Mathura Road In 

view of "'problems being faced by the people; and 

(b) if so, the time by which It Is likely to be 

constructed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAO): (a) and (b) The National Highway 

Authority of India has Informed that there Is a proposal 

for construction of an elevated highway from km. 16.100 
to km. 20.500 on NH-2 with an Interchange at Meharaull 

junction, on BOT basis for decongestion of Badarpur 

Inter-State Border. The project Is tentatively scheduled 
for completion by July, 2009. 

[English} 

Urban W ..... Infra.tructure ProJecta 

2343. KUNWAR MANVENDRA SINGH: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether there Is any mechanism for monitoring 

of the Urban Water infrastructure projects for ascertaining 

as to whether people are actually benefiting from these 
projects; 

(b) If so, the details thereof; 

(c) If not, whether the Union GO\I8mment proposes 
to put In place such mechanism; and 

(d) If 80, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAO): (a) to (d) The information Is being 
cotlected and will be laid on the Table of the Sabha. 
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Adlvasl Mahlla Swa.haktlkaren 
YoJana (AMSY) 

2344. SHRI M. APPADURAI: Will the Minister of 

TRIBAL AFFAIRS be pleased to state: 

(a) whether the Unique Scheme Adivasl Mahlla 
Swashaktikaran Yojana (AMSY) sponsored by NSTFDC 

is functioning in Tamil Nadu properly; 

(b) if so, the details thereof; 

(c) whether the allotted amount is properly utilized 
and disbursed to the needy people; 

(d) if so, the details thereof; 

(e) whether women's are finding any Impediments 
in getting loans under these scheme; and 

(f) if so, the details alongwith the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) to (d) After the 
National Scheduled Tribes Finance and Development 
Corporation (NSTFDC) was set up in April, 2001, the 
following amounts were notionally allocated for 
channellising funds through the Tamil Nadu Adi Dravidar 
HOUSing and Development Corporation limited (TAHD 
CO), which Is the State Channellsing Agency (SCA) in 
the State of Tamil Nadu for the implementation of 

NSTFDC assistance schemes in the State of Tamil 
Nadu:-

Year 

2001-2002 

2002-2003 

2003-2004 

2004-2005 

2005-2006 

Amount of 
Allocation 

51.00 

67.00 

84.00 

'84.00 

74.00 

(Rs. in lakhs) 

Actual 
Sanctions 

2.80 

However, no proposal under the Adlvaai MahUa 
Swashaktikaran Yojana (AMSY) Scheme, which was 
started from 2002-03 has been received, by the NSTFDC 
from the said Channellslng Agency. 

(e) to (f) Do not arise, In view of position Indicated 
against (a) to (d) above. 

Credit to SSI 

2345. PROF. M. RAMADASS: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Delayed Payment Act is being 
Implemented earnestly; and 

(b) If so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The Said Act, 
with modified provisions, Is part of Small and Medium 
Enterprises Development Bill, 2005 which was 
Introduced In the Lok Sabha on 12 May, 2005. 

Encroachment by SALCO 

2346. SHRI ANANTA NAYAK: WIll the Minister of 
TRIBAL AFFAIRS be pleased to state: 

<a) whether the Sterllte led SALCO has encroached 
upon 1036 acres of Government land In the tribal areas 
at Korba district in Chhattlsgarh; and 

(b) if so, the details thereof aIongwlth the steps 
taken to get this land evicted? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): <a) and (b) The 
information Is being collected from the Government of 
Chhattlagarh. 

PaMria and Shun)1a TrIbH 

2347. SHRI PARSURAM MAJHI: Will the Minister 
of TRIBAL AFFAIRS be pteued to state: 

(a) the number of Paharia and BhunjIa tribes living 
In the Sunabeda valley and forest areas in Orissa; 
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(b) whether they are restricted to enter into the 

forest to earn their IlvefIhood; 

(c) if so, the details thereof alongwith the reasons 

therefor; 

(d) whether the Government has any proposal to 

launch scheme for their economic upllftment as they are 

migrating to Chhattisgarh and other States in search of 

job; and 

(e) if so, the details thereof alongwith the steps 

taken in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 

MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION (SHRI P.R. KYNDIAH): (a) The Scheduled Tribes 

of Orissa have been notified in Part-XII of the Constitution 

(Scheduled Tribes) Order, 1950, the Bhunjla Tribe 

appeared in ent~in the list without any area restriction. 

According to' 1991 census they are 11276 In number. 

Paharia community has not been notified as Scheduled 

Tribe in Orissa. However, Pahari Kharla has been notified 

as SchedUled Tribe vide "The Scheduled Caste and 

Scheduled Tribes Orders (Amendment) Act, 2002' 
alongwlth the Kharla Tribe at serial no. 29 in the list. 

The population of Pahari Kharia is not available as this 

has been notified after 2001 census. 

(b) and (c) As per the Information of the Ministry 

of Environment and Forests the provisions of Forest 

(Conservation) Act, 1980 do not affect the enjoyment of 

recorded rights/concessions of local people especially 

Scheduled Tribe people for their own bonafide domestic 

use. 

(d) and (e) Under the strategies of Tribal Sub-Plan, 

various schemes under the sectors of Agriculture, Animal 

Husbandry, Forestry, Minor Forest Produce (MFP) 

Operations, Minor Irrigation and Cottage and Small Scale 

Industries etc. are being implemented for economic 

upllftment of the tribal people. Details of the schemes 

are avaHable in the Annual Report 2004-05 of the 

Ministry. 

2348. SHRI K.C. PALANISAMY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of export of Indian herbal medicines 

from various States particularly from Tamil Nadu during 
each of the last three years alongwith foreign exchange 
earned therefrom, country-wise; and 

(b) the steps taken by the Government to popularlse 
the Indian herbal medicines outside India? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The Government does not 

maintain state-wise exports of Herbal medicines. The 

Government Is taking steps to promote cultivation Of 
herbal plants In the country In view of rising demand 
for the same in foreign countries. The Natlonaf Medicinal 

Plants Board Is extending financial assistance to the 
farmers by way of 30% subsidy on the coat of cultivating 
medicinal plants. Farmers are being imparted training 

In the cultivation of medicinal plants. The 

Pharmaceuticals Export Promotion Council (Pharmexcil) 
has set up a Committee to advice the Council on various 
steps to be taken for the promotion of exports of 

medicinal plants. Pharmexcll also participates in various 

fairS/exhibitions abroad so as to popularize our herbal 
products In foreign countries. 

Amendment In Criminal Procedure Code 

2349. SHRI SITA RAM YADAV: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government proposes to amend 
the criminal procedure code particularly to de-congest 
the Jails throughout the country; 

(b) if so, the details thereof; and 

(c) the time by which such amending legislation is 
likely to be enacted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The 
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Code of Criminal Procedure, 1973 recently amended vide 
the Code of Criminal Procedure (Amendment) Act, 2005 
inter alia has, the following provisions:-

(I) Section 436(1) of the Code of Criminal Procedure, 
has been amended to make a mandatory provision that 
if the arrested person Is accused of a bailable offence 
and he is an indigent and cannot furnish surety, the 
Court shall release him on his execution of a bond without 
sureties. 

(ii) a new section 436A has been inserted in the 
Code of Criminal Procedure to provide that where an 
under trial prisoner other than the one accused of an 
offence for which death has been prescribed as one of 

the punishments, has been under detention for a period 
extending to one-half of the maximum period of 
imprisonment provided tor the BUeged offence, he should 
be released on his personal bond, with or without 
sureties. It also provides that in no case will an undertrlal 
prisoner be detained beyond the maximum period of 
imprisonment for which he can be convicted for the 
alleged offence. 

The above provisions when enforced are expected 
to result in decongestion of jails throughout the country. 

TrIbal Quota 

2350. SHRI GANESH SINGH: 

SHRI RAVI PRAKASH VERMA: 

SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) whether any differences have cropped up 
between Ministry of Tribal Affairs and Ministry of Law 
and Justice over the tribal quota; 

(b) if so, the details thereof; and 

(c) the final decision taken by the Government on 
the reservation conflict? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION (SMRI P.R. KYNDIAH>: (8) to (c) No, Sir. The 
matter regartUng reservation for Scheduled Castes and 
Scheduled Tribes In services In dealt with by the 
Department of Personnel and Training (OOPT). Presently 

there Is a quota of 7.5% for Scheduled Tribes In central 
services. 

Survey R.gardlng Slum Dwell .... 

2351. SHRI RAYAPATI SAMBASIVA RAO: WIU the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has been pumping 
money for the Improvement of slum-dwellers without 
assessing the scale of the problem; 

(b) If so, whether the Government is now planning 
to ask the Registrar General to conduct a survey In all 
the towns with population above 20,000 to get primary 
data on actual numbers; 

(c) If so, the details thereof; 

(d) whether the Government has started discussion 
with the Registrar General's office In this regard; 

(e) if so, whether this proceaa 18 expected to take 
at least a year; 

(f) if so, the details thereof; 

(g) whether the census, 2001 tried to collate 
Information from States but experts say due to the 
lacunae In the system they could not furnish the fun 
details; 

(h) If so, whether the Government is now considering 
to have the full report about the slum problem and total 
people living In the slums; and 

(I) if so. the details of programme the Government 
is considering for their betterment and Improving the 
position? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) Sium development being a State 
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subJect, State Governments survey and take stock of 
the slums In their respective States. However, the Town 
and Country Planning Organization (TCPO) conducted 
a one time study on slums in 1995-96 and brought out 
a report titled • A Compendium on Indian Slums-1996'" 
Each year under the erstwhile scheme of 'National Slum 
Development Programme (NSDP)' the Planning 

Commission had been allocating the State-wise funds 

on the pro-rata basis of slum population of the States! 
UTs, as estimated for 2001 in the above compendium. 
While deciding such allocations a minimum amount Is 

reserved for smaller States. 

(b) to (I) An attempt was made for the first time 

during the Census of India, 2001 by the Registrar General 

of India to collect detailed data about slum population of 

the country but only In cities/towns having 50,000 
population or more based on 1991 Census. The 
Parliamentary Standing Committee on Demand for Grants 

for the year 2002-2003 of the Ministry of Urban 
Employment and Poverty Alleviation desired that a similar 
survey in respect of other cltlesltowns having less than 

50,000 population be carried out. The Ministry took up 

the matter with the Registrar General of India (RGI) for 
the survey and to have a report about the people living 
In the slums. The RGI office has submitted a project for 

Identifying slum population In the towns having less than 
50,000 but above 20,000 population, which Is under 
examination by the Ministry. 

OffIcial Nomln .. In Chandlgarh 
Market Committee 

2352. SHRI PAWAN KUMAR BANSAL: Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Chandlgarh Administration sends 
an official nominee as Member of the Market Committee, 
Chandlgarh; 

(b) if so, the total number of meetings held and 
those attended by the official nominee during each of 
the last three years; 

(c) whether the official nominee had recently voted 
against the then Chairman, Market Committee, 

Chandlgarh at a meeting to dlacuaa the Vote of No 
ConfIdence against him; 

(d) If 80, at what the decIeIon was taken to participate 
In an otherwise poUtlcal activity; 

(e) whether the official nominee has ewr participated 
In a Vote of No Confidence earlier; and 

(f) If so, the details therof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) Yes, Sir. 

(b) The details of meetings held year-wise during 
the preceding three years and thoae attended by the 
official nominee are as under:-

Period Number of Attended by 
meetings Govt. 

held nominee 

1-4-2002 to 31-3-2003 Seven One 

1-4-2003 to 31-3-2004 FI .... Nil 

1-4-2004 to 31-3-2005 Six One 

(c) Yes, Sir. 

(d) All members are Invited for the meeting and 
all members participate In the meeting on their own. 

(e) and (f) Yes, Sir. The official nominee had once 
earlier also participated In a meeting held on 8-2-1996 
In which he voted In favour of 'No ConfIdence MotIon' 
against the ChaIrman. 

Amendment In Indian Penal Code 

2353. SHRI N. JANARDHANA REDO\': 

SHRI SURESH CHANDEL: 

SHRIMATI JAYABEN B. THAKKAR: 

SHRI MADAN LAL SHARMA: 

SHAI ANANT GUDHE: 

wnt the MInister of HOME AFFAIRS be pie_ad 
to state: 
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(a) whether some delegations had urged to bring 
about appropriate amendments In the Indian Penal Code; 

(b) If so, whether the Government is considering 

amendment in IPC to the extent of awarding death 

sentence in rape and corruption cases and also to 

ensure protection of witnesses etc.; 

(c) if so, the time by which such amendment is 
likely to be enacted; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d) Does not arise. 

Protection of Satl 

2354. SHRI M. RAJA MOHAN REDDY: 

SHRI SWADESH CHAKRABORTTY: 

SHRI PRASANTA PRADHAN: 

DR. RAM CHANDRA DOME: 

SHRIMATI C.S. SUJATHA: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether the Government has received reports 
of glorification of practice of 'Satl' by official publications 

braught out by Rajasthan Government; 

(b) if so, the details thereof alongwllh the preventlva 

action taken by the Central Government In this regard; 

(c) whether Government Is aware of 'Satl' Incident 

in Banda district of UP; and 

(d) If so, the details thereof alongwlth the action 

taken to stop practices? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

KANTI SINGH): (a) According to the information made 

available to the Ministry of Human Resource Development, 

Department of Women and Child Development, the State 

Government has denied that the practice of satl has 

been glorified In Its official publication. 

(b) Does not arise. 

(c) and (d) The State Government of Uttar Pradesh 

has Informed that in an Incident of alleged act of sati on 

7-5-2005 In Banda District, the burnt remains of a woman 

aged 75 years was found on the funeral pyre of her 

deceased husband. As informed by the State 

Government, there has been no worship of sati at the 

funeral site. The District Magistrate and Additional Police 

Superintendent have Initiated an inquiry into the incident. 

The primary responsibility for enforcement of the 

Cummlsslon of Sati (Prevention) Act, 1987 lies with the 

concerned State Government. 

Setting up of Sarvad.VII Vldy.laya. 

2355. SHRI BALASHOWRY VALLABHANENI: Will 

the Minister of HUMAN RESOURCE DEVELOPMENT 

be pleased to state: 

(a) the number of Sarvodaya Vidyalaya functioning 

In the country particularly in Andhra Pradesh, State-wise; 

(b) the number of proposals received from various 

State Governments for setting up of new Sarvodaya 

Vidyalaya In the country, State-wise; 

(c) the action takenllikely to be taken by the 

Government in this regard; and 

(d) allocation made and spent on such Vidyalaya 

during the last five years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (d) Sarvodaya Vldyalayas are established 

and managed by the State Governments. No centraHsed 

data on Sarvodaya Vidyalayas in the country is being 

maintained by this Ministry. 
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Survey by Max Health School 

2356. SHRI MADHU GOUD YASKHI: 

SHRI KIATI VA ROHAN SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether schools in Delhi are experimenting with 
alcohol, smoking and sexuality in a bigger way then ever 

before as per recent study done by Max Health; 

(b) If so, whether Government's attention has been 

drawn to the news item captioned Sex, drugs, booze: 
Deihl kids do It all, appeared in 'Hlndustan Times' dated 
12-07-2005; 

(c) if so, the details and fact of th~ matter reported; 
and 

(d) the corrective measures taken by the Government 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (d) The Government's attention has been 
called to the news item in 'The Hindustan Times' of 

12-07-05 regarding a survey said to have been conducted 

by Max Health. This study was neither authorized by the 
Ministry of Human Resource Development nor by the 
Govt. of NCT of Delhi. The objective of the study and the 

scientific technique adopted by the agency to carry out 

the survey is not known to the Government. 

Guidelines of Central Vigilance Commlulon 

2357. SHRI PRABHUNATH SINGH: WIU the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether Central Vigilance Commission had 

issued specific guidelines to complete and finalize the 
disciplinary proceedings In respect of the major penalty 
charge sheet cases within a specific time period; 

(b) if so, whether Municipal Corporation of Deihl 

has been following these guidelines scrupulously; 

(c) If so, the details thereof; and 

(d) the details of all the cases where the such 
guidelines have been violated by the M.C.D.? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy): (a) Yes, Sir. 

(b) and (c) The Municipal Corporation of Deihl has 
Informed that It Is following the guidelines to the extent 

practicable. Efforts are made to comply with the 

prescribed time limit In all major penalty cases. However, 

sometimes the time limit Is exceeded due to procedural, 

legal and administrative reasons. 

(d) There are 93 cases In MCD for Implementation 

of CVC's first stage advice pending beyond the 

prescribed time limit. Similarly, there are 9 cases of 

second stage advice pending for Implementation beyond 
the prescribed time limit. 

Copyright 

2358. SHRI NAVE EN JINDAL: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the prescribed guldellneslprocedures 

are being followed by the Registrar copyrights for 

registration of copyright over a drawing or design of 

commonly found objects and shapes or engineering 
products; 

(b) If so, whether the Registrar checks from Patents 

Office as well as the Office of the Registrar Designs 
under the Designs Act before registering a copyright of 
such objects/drawing to see whether any such claims 

were made to those offices alongwith the results of such 
claims; 

(c) If so, whether any mechanism has been eYOIYed 
to see to It that claims for Patents, whtch have bean 

rejected under Patents Act. do not indirectly secure 
monopoly by getting registration over drawings of such • 

objects under Copyright Act; 

(d) If not, the time by which such mechanism is 

likely to be evolved and the action taken against the 
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officials{lI'ldlviduals In getting the registration of a drawingl 
design of a commonly found pipe on the grouncle that It 
is an artistic work of 175 mm outer diameter MS steel 

tube; 

(e) if so,. whether the Government has received 

complaints from manufacturer or associations that they 
are being threatened to deal in such pipes only through 
the party that has secured the copyright; and 

(f) if so, the details thereof alongwith action taken 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) Yes, Sir. The process of registration of 
copyright, undertaken by the Copyright Office in 

accordance with Section 45 of the Copyright Act, 1957, 
requires the particulars of a work. as furnished by the 

applicant in the prescribed manner, to be entered In the 
Register of Copyrights. 

(b) No, Sir. There Is no such provision under the 

Copyright Act, 1957 or the Copyright Rules, 1958. 

(c) Does not arise. 

(d) Does not arise. 

(e) Yes, Sir. However, the Copyright Office Is not 

competent to deal with any such complaints. 

(f) Does not arise. 

(Translation) 

Allocation of Fund. for Urban 
Development Schemea 

2359. SHRI PANKAJ CHOWDHARY: 

KUNWAR MANVENDRA SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the amount allocated and released by the 
Government to Uttar Pradesh under the various urban 
development schemes during the Tenth Five Year Plan 
so far, year-wise and scheme-wise; 

(b) the expenditure Incurred under the said 
schemes, year-wise, scheme-wise and district-wise; and 

(c) the achievements made during the aforesaid 
period? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) Th, amount allocated and 
released by this Ministry to Government of Uttar Pradesh 
under the Centrally Sponsored Schemes of Integrated 
Development of Small and Medium Towns (IDSMT), 
Accelerated Urban Water Supply Programme (AUWSP) 
and Centra/ Sector Scheme of Solid Waste Management 
and Drainage in selected airfield towns during the Tenth 
Five Year Plan are given In statement enclosed. 

(b) and (c) Information is being collected and wlH 
be laid on the Table of the Sabha. 

S""lJHII7t 
Statement Showing Allocation and Release of Central Assistance by Ministry of Urban Development to 

Government of Uttar Pradesh under Urban Development Schemes during Tenth Five Year Plan 

Integrated Development of 
Small and Medium Towns 

(fDSMT) 

Allocation 

Release 

2002-03 

13.01 

8.1344 

2003-04 

12.36 

8.6737 

2004-OS 

23.14 

15.9405 

(Rupees In crore) 

2005-06 

11.54 

2.6627 
(till 31-7-(5) 
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Accelerated Urban Water 

Supply Programme 

(AUWSP) 

Allocation 

Release 

Solid Waste Management 

and Drainage in selected 

airfield towns 

2002-03 

26.5881 30.4888 

24.2609 27.1048 

2002-03 2003-04 

2004-05 2005-06 

32.5959 4.2466 

16.6493 NU 
(till 31-7-(5) 

2004-05 

Allocation No State-wise allocations are made in this scheme. However, Rs. 5.0 crore, Rs. 

5.0 crare, Rs. 40.0 crore and As. 55.0 crore were allocated in the budget of this 

Ministry during 2002-03, 2003-G4, 2004-05 and 2005-06 respectively. 

Release Nil 

{English] 

Welfare of T .. Worker 

2360. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether a WHO sponsored study by the 
medicos from the Assam Medical College has revealed 
a high vulnerability of Tea Workers to heart diaeaaes; 

(b) if so, the details thereof and the reasons 

therefor; and 

(c) the steps proposed to be taken by the 
Government to provide due security against the hazards 
of the industry to the Tea Workers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) As per available information, a 
World Health Organization (WHO) sponsored research 
study on Establishment of Sentinel Surveillance System 
for CVD (cardlo Vascular Diseases) In Indian Industrial 
poputatlon Is being undertaken by the Assam Medical 

Nil 4.0 Nil 
(till 31-7-(5) 

College, Dlbrugarh, which comes under the purview of 
State Government of Assam. It is understood that the 
study is being conducted In two randomly selected tea 
gardens of Dlbrugarh DIstrict and among tea workers 
aged 20-89 years. Full details of the study will be available 
only after It Is completed. Various welfare measures are 
provided to tea garden workers under the Plantation. 
labour Act and other relevant laws. 

NIItIONII AHIenC8 M .... on-2007 

2361. SHRI N.N. KRISHNADAS: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether 'National Alliance MI.slon-2007' 
envisaged to connect .Ix Iakh vtIIage tcnowtedge centr'M 
across the country Is underconatderatlon of the 
Government; 

(b) If so, the details thereof; 

(c) whether the Government Is considering 
Implementation of the Mission through Panchayatl Raj 
and Nagar Pallka System; and 
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(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) The Information Is being collected and 
will be laid on the Table of the House. 

{Translation] 

Pre and Poat Matrlc Scholarahlp 
Schemes for Students 

2362. SHRI BRAJESH PATHAK: 

SHRI G.V. HARSHA KUMAR: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) whether the Government propose to link the 
scholarship amount being given to the students of 
scheduled tribes with the price index; 

(b) if so, the details thereof; 

(c) the details of the request received from the 
social organisations/public representatives as on date 
in this regard; and 

(d) the action taken or likely to be taken by the 
Government in this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) Ministry of Tribal 
Affairs is implementing a Centrally Sponsored Scheme 
of Post Matric Scholarship (PMS) for scheduled tribe 

students. There is no proposal to link scholarships with 
the price index. However the income level of parents 
for elegibility for such scholarships is linked to the price 

index. 

(b) Does not arise. 

(c) No such request has been received in this 

regard. 

(d) Does not arise. 

Hostels for STs 

2363. SHRI HEMLAL MURMU: 

SHRI SHIVRAJ SINGH CHOUHAN: 

Will the Minister of TRIBAL AFFAIRS be pleased 
to state: 

(a) the number of hostels constructed in various 
States for boys and girls belonging to the Scheduled 
Tribes under the Central Scheme particularly in Delhi 
as on date, State-wise, UT; and 

(b) the number of boys and girls belonging to the 
Scheduled Tribes benefited by ihese hostels as on date? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDIAH): (a) and (b) Number of 
Boys and Girls hostels with number of seats sanctioned 
by the Ministry, under the Centrally Sponsored Schemes 
of hostels, to different StateslUTs including Delhi from 
the year 1992-93 till date are given in the statement 
enclosed. 

sr.,.",.", 
Boys Hostel 

SI. No. Name of State/UT Number of Hostels Number of Seats 

1 2 3 5 

1. Andhra Pradesh 58 5970 

2. Assam 126 717 
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1 2 3 5 

3. GuJarat 39 1421 

4. Himachal Pradesh 6 600 

5. Daman and Diu 1 50 

6. Dadra and Nagar Havell 5 440 

7. Kerala 21 1220 

8. Madhya Pradesh 144 7220 

9. Manipur 9 350 

10. Meghalaya 33 780 

11. Orissa 62 1806 

12. Rajasthan 118 4700 

13. Tamil Nadu 7 395 

14. Tripura 25 1300 

15. Uttar Pradesh 6 300 

16. West Bengal 16 1180 

17. Jammu and Kashmir 7 348 

18. Karnataka 29 1450 

19. Maharashta 23 1700 

20. Bihar 3 150 

21. Nagaland 3 300 

22. JNUlIIT, Deihl 2 480 

23. Jharkhand 25 2450 

24. Arunachal Pradesh 4 140 

25. Punjab University, Chandlgarh 1 40 

Total n3 35.467 
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Girls Hostel 

51. No. Name of 5tatelUT Number of Hostels Number of Seats 

1 2 3 5 

1. Andhra Pradesh 111 15736 

2. Assam 91 547 

l Gujarat 32 1481 

4. Himachal Pradesh 7 545 

5. Daman and Diu 3 170 

6. Oadra and Nagar Haveli 5 444 

7. Kerala 18 1050 

8. Madhya Pradesh 92 4886 

9. Manlpur 6 240 

10. Meghalaya 33 760 

11. Orissa 91 2850 

12. Rajasthan 61 800 

13. Tamil Nadu 8 594 

14. Trlpura 12 700 

15. Uttar Pradesh 4 150 

16. West Bengal 11 652 

17. Jammu and Kashmir 2 98 

18. Karnataka 11 572 

19. Maharaahtra 9 755 

20. Bihar 3 150 

21. Nagaland 3 300 

22. JNU Deihl 100 

23. Jharkhand 25 2450 
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1 2 

24. Arunachal Pradesh 

2S. Punjab University. Chandlgarh 

26. Chhattisgarh 

Total 

Action Plan for Small and Medium 

Industries 

2364. SHRI RAJNARAYAN BUDHOLlA: 

SHRI HAR~BHAU RATHOD: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) whether the Government has formulated any 

action plan for the small and medium scale Industries 

in the country; 

(b) if so. the details t'lereof; and 

(c) the time by which a final decision Is likely to 

be taMn in this regard alongwlth Its likely benefits? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) to (c) As on date there is no definition 

for medium enterprise/unit. However. the Government 

Introduced a Bill. viz; "Small and Medium Enterprises 

Development (SMED) Bill, 200S" In the Lok Sabha on 

12th May, 2005. The said Blllinteralia provides a definition 

for medium manufacturing enterprise and medium service 

enterprise and also addresses the issues concerning 

promotion and development of small and medium 

Industries. In addition. a package for promotion of small 

enterprises sector Is under con81deration of the 

Government which, Interalla. has provision for credit 

support, fiscal Incentives, technological and marketing 

assistance. entrepreneurship development. Infrastructural 

development. etc.· 

3 5 

2 80 

1 so 

1 so 

643 36.010 

Conceaalon to Rajasthan Small Scale 
Industries Corporation 

236S. SHRI SRICHAND KRIPLANI: Will the 
Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

(a) whether the Government of Rajasthan has 
requested the Government to grant concession in the 
cost being recovered from the Rajasthan Small Scale 
Industries Corporation; 

(b) If so. the details thereof; and 

(c) the action taken by the Union Government In 
this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) and (b) The Government 
of Rajasthan has requested the Union Ministry of Finance 
to exempt Rajasthan Small Industries Corporation Ltd., 
(RSIC) from cost recovery charges of the salary of 
Customs Department's staff posted at the Inland 
Container Depots (ICDs) at Jalpur, Jodhpur. Bhilwara 
and Bhlwadl. 

(c) The issue of regularization of cost recovery 
posts at various Inland Container Depots (ICDs) and 
Container Freight Stations (CFSs) is under consideration 
of the Department of Revenue. Ministry of Finance. 

(English) 

Export SUbsidy on Cotton 

2366. SHRIMATI D. PURANDESWARI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased 
to refer to the reply glYen to Unstarred QuestIon No. 
3826 dated 19-04-2006 and state: 
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(a) whether U.S. has since Implemented the 

decision of the Dispute Settlement Body (DSB) 

appointed by WTO regarding huge export subsidies to 

the d?mestic cotton growers ~n U.S.A.; 

(b) if so, the details thereof; 

(c) If not, the reasons therefor; 

(d) whether India as a third party to the dispute 

has made any move to the appropriate authorities for 

an early implementation of the decision; and 

(e) if so, the action proposed to be taken by India 

in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) to (c) The Dispute Settlement Body 

(DSB) of WTO adopted the Panel and Appellate Body 

report in this dispute on 21 March, 2005. The DSB found 

that the US violated certain provisionS of the Agreement 

on Agriculture (AoA) and of the Agreement on Subsidies 

and Countervailing Measures (ASCM). Violations Included 

the grant of some prohibited subsidies by the US. As per 

the panel report, the US was to withdraw these prohibied 

subsidies by July 1, 2005. In the absence of such 

withdrawal, Brazil can take counter measures under 

Article 4.10 of the ASCM. 

United States announced on June 30, 2005 
administrative changes to the Commodity Credit 

Corporation's Export Guarantee Programme (GSM 102), 

Intermediate Export Credit Guarantee programme (GSM 
103) and Supplier Credit Guarantee Programme (SCGP). 

A legislative proposal has also been sent to the United 

States' Congress with a view to repealing, 88 soon 88 

possible, the user marketing (Step 2) programme for 
exporters of upland cotton and domestic users of upland 

cotton. 

In order to preserve its rights, Brazil has requested 

authorization to take appropriate counter measures 

pursuant to Articte 4.10 of the ASCM in a communication 

to the DSB dated July 5, 2006. The US has challenged 

the IeYeI of counter measures proposed by Brazil. However, 
in view of the above mentioned announcement by the US 
govemment, Brazil has entered into a bilateral agreement 

with the US which determines the sequence of a possible 
compliance panel once the US has actually notified Its 
measures and, in case the compliance panel rules against 
the US, resumption of arbitration proceedings for 

determining the level of counter measures. 

The Reasonable Period of Time available to the 
US in respect of other violations under the AoA and 

the ASCM has not yet been determined. Hence It cannot 
be said by which time the US will fully comply with the 
DSB ruling. 

(d) and (e) India as a third party In the dispute 
does not have any rights regarding implementation of 
the decision of the DSB. India will however closely monitor 
the developments between the US and Brazil in terms of 
Implementation of the DSB's recomrnendallons and ruling. 

Mill Gate Pe .. Scheme 

2367. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of AGRO AND RURAL INDUSTRIES be 
pleased to state: 

(a) whether the Government has received any 
request from the Government of Kerala to Incorporate 
Coir Sector in the a 'Mill Gate Price Scheme'; 

(b) If so, the details thereof; and 

(c) the time by which a final decision to be taken 
by the Government In this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) Yes, Sir. 

(b) A request was reoeMK:f from the GOYemment 
of Karala In January, 2005 for Incorporating the cotr 
sector In the MlII Gate Price Scheme (MGPS) for 
handloom weavers being operated by the Development 
Commissioner for Handlooms. 

(c) The Government of Kerala hal been Informed 
on 13 May, 2005 that the colr sector is different fran 
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the handloom sector, and hence It Is not possible to 

include supply of coir fibre under the MGPS. 

Te8tlng of Sample. of Water Supplied by DJB 

2368. SHRI REWATI RAMAN SINGH: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether a large number of samples of the water 

supplied by the Deihl Jal Board were tested in the last 

week of March this year in some hospitals and 

dispensaries; 

(b) If 80, the details thereof; 

(c) whether It is a fact that 280 samples failed the 

test; and 

(d) the steps taken by the Government to fix the 

responsibility in the matter and address the situation so 

as to save the capital from cholera and water borne 

diseases? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAD): (a) and (b) The Delhi Jal Board 
(DJB) has informed 36 water samples were lifted from 

various hospitals namely, Hindu Rao Hospital, Lok Nayak 

Jai Prakash Hospital, 1.0. Hospital Kingsway Camp, 

Swaroop Nagar Hospital, Paramanand Hospital Civil 

lines, Tirathram Hospital, Maya Muni Ram Jain Hospital 
Pltampura, AIIMS and Dispensary Mangla Puri in the 

month of March, 2005. Out of them 12 samples were 

lifted in the last week of March, 2005. All the Water 

samples were found fit for human consumption. 

(c) and (d) The Delhi Jal Board has further 

reported that It lifted 9825 water samples from various 

public places, Individual houses, public stand posts, 

complaint houses etc. all over Deihl In the month of 

March, 2005. 276 water samples were found unfit for 

human consumption. These were due to leakages in 
Individual service connections, use of online boosters 

during non-supply hours, surcharging of sewer etc. 

These were attended to by DJB promptty. 

Import of Coconut 011 

2369. DR. K.S. MANOJ: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the productlonlconsumptlon of coconut oil during 
the said period; 

(b) whether there Is a gap between demand and 
supply of the coconut oil; 

(c) If so, the details alongwlth the steps taken to 

meet the demand of this 011 in the country; 

(d) whether the Government has imported coconut 
oil during the last three years; 

(e) If so, the details thereof, country-wise; and 

(f) the steps taken by the Government to safeguard 
the interest of the Industry as a result of fall in prices 

of coconut oil and import? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) The production of coconut 011 In the 
country for the last three years is as under:-

Year 

2002-03 

2003-04 

2004-05 

Production 

(lakh Ton) 

4.00 

3.99 (Provisional) 

3.87 (Provisional) 

There are no separate figures for consumption. 

However, ordinarily the entire production Is consumed 
domestically. 

(b) and (c) The demand for coconut oil considerably 
varies according to seasonal requirements. The peak 

demand for coconut 011 usually coincides with the festive 
seasons. Whenever the price goes up beyond a certain 
level, consumers prefer other cheaper substitute olla. 
When the price of coconut 011 Is at a reasonabte lewl, 
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the demand and supply will coincide and whatever 
produced will be absorbed by the domestic market. 

Country 2002-03 

Oty. Val. Oty. 
(MT) (Rs. Lakhs) (MT) 

1 2 3 4 

Nepal 60 23.53 Nil 

Indonesia 27739 5621.51 8925 

Malaysia 2585 576.56 4237 

Germany 32 14.75 Nil 

U.S.A. 0 0.07 0 

Saharain IS Nil Nil 5 

Japan Nil NH 1 

Poland Nil Nil 0 

Singapore Nil Nil 19 

Thailand Nil Nil 515 

U Arab Emts. Nil Nil 58 

Philippines Nil Nil Nil 

Total 30416 6236.42 13760 

(f) Market Intervention Scheme (MIS) of the 
Government of India helps farmers to get remunerative 
price whenever prices fall below MSP. Accordingly, 
Commission for Agricultural Costs and Prices (CACP) 
recommends MSP for Copra fNfffY year in consultation 
with State Government, CPCRI, NAFED, COB etc. 
Coconut Development Board undertakes generic publiCIty 
for coconut and coConut products so as to generate 
more demand. The Board also supports product 
diversification and new product development to 
safeguard the Interest of the coconut Industry. 

(d) and (8) The details of Import of coconut 011 
during the last three years are 88 under:-

2003-04 2004-05 (Upto Feb.) 

Val. Qty. Val. 

(Rs. Lakhs) (MT) (Rs. Lakhs) 

5 6 7 

Nil 235 108.15 

1928.48 9583 2861.21 

928.41 2603 884.75 

Nil Nil Nil 

0.02 Nil Nil 

4.11 Nil NU 

0.19 Nil NI 

0.09 Nil Nil 

5.86 33 8.20 

90.39 3 1.14 

21.65 Nil Nil 

Nil 34 13.03 

2979.2 12491 3876.48 

Coconut 011 Is Included In the sensitive Items and 
Is being closely monitored for any surge In the Import. 
The Government is committed to ensure through tariff 
and other measures that imports do not cause injury to 
the domestic farmersllndustry. 

ReNlbH1tat1on of Children 

2370. SHRI MANORANJAN BHAKTA: WiU the 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pIeaaed to ataSe: 
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(a) whether the Govarnment Is Implementing any 

educational scheme for the children orphaned in 
Tsunami; 

(b) if so, the details thereof; 

(c) the financial assistance allocated and released 
to the Union Territory of Andaman and Nlcobar 

Administration: 

(d) the details of utilization of fund by the 
Administration; and 

(e) the measures taker\IbeIng taken by the Gowmment 
for proper monitoring of utilization of funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (e) The Govt. is providing free education 

to the orphaned children who would either be given 

technical training so that they can create self-employment 
after becoming adults or encouraged to pursue higher 

education. The State Govt. of Kerala have implemented 

a scheme for the sponsorship of the education expenses 
of the institutionalized children. For the age groups of 

6-14 years and 14-18 years, alternative school facility, 
teaching and learning materials and uniforms are being 

provided. The Andaman and Nicobar Administration have 

identified children appearing in the Board Examination 
who need extra coaching. The children studying in class 

10th and 12th have been evacuated from the remote 

areas to Govt. hostels in Port Blair. 32 orphan children 
in Pondicherry were provided financial assistance 0 Rs. 
54001- per child for continuing the school education for 

a period of one year. 

[Translation] 

Outstanding Amount of NDMC 

2371. MOHO. MUKEEM: Will the Minister of HOME 

AFFAIRS be pleased to slate: 

(a) the outstanding amount of New Delhi Municipal 

Council against the various colonies of the postal wing 
of Bharat Sancher Nigam Limited such as the colonies 

situated at Kall Barl Road, Udyan Road, and Atul Grove 

Road Foetal Colony, SarojIni Nagar, in terms of electricity 
and water; 

(b) the details of the action taken by the Municipal 

Council to recover the outstanding amount for electricity 
and water; and 

(c) the time by which and manner In which New 

Delhi Municipal Council will recover the outstanding 

amount related to electricity and Water? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy): (a) Dues of New 

Delhi Municipal Council amounting to Rs. 1,23,11,931/-

towards electricity/water charges upto the bilUng cycle of 
July, 2005 are outstanding against Postal Wing of Bharat 

Sanchar Nigam Umited in respect of colonies situated at 

KaJl Barl Marg, Udyan Road and Atul Grove Road, New 

Delhi. No dues in respect of Postal Colonies at Sarajlnl 
Nagar Is outstanding. 

(b) The New DeIhl Municipal CouncIl Issued lettel'll 
Show Cause Notices dated 12-1·2004, 12-2-2004, 
8-3-2004, 19-4·2004 and 3-5-2004 to Bharat Sanchar 

Nigam Limited for disconnection of electricity/water 
connections of the colon1es In respect of which dues 
were outatancllng. 

(c) The Bharat Sanchar Nigam Limited has deposited 

an amount of Rs. 42,26,741/- on 8-4-2005 and the electric! 
water supplies were restored In these colonies. Further 

Show Cause Notice was sent on 6-6-2005 for payment 
of remaining dues amounting to Rs. 1,18,44,249/- upto 

the bH11ng cycle of May, 2005, failing which suPply shall 

again be disconnected. However, till date no further 

payments have been made. 

(English] 

Declandlon of BackwerdlMoet 
B8ckward ANa. 

2372. SHRI GEORGE FERNANDES: Will the 
Minister of HOME AFFAIRS be pleased to etate: 

<a) the criteria laid down for declaring different areas 
of the country as backward: 
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(b) the areas which have been declared as 
backward during the last three years and thereafter, 

State-wise; 

(c) whether Hyderabad-Karnataka region Including 
Gulbarga being the most backward area of the country 

is agitating for being covered by the special provision 

of article 371 of the Constitution; and 

(d) if so, the details thereof and the action taken 

by Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 

(a) and (b) There is no system to declare different areas 

of the country as backward/most backward. However, 
the Backward Districts Initiative of the Rashtrlya Sam 

Vikas Yojana initiated by the Planning Commission during 

the Tenth Plan, Iner-alia, covers 115 backward districts, 
the State-wise list of which is given In the statement 

enclosed. Out of the 115 backward districts, 20 districts 

have been allocated to the Special Category States on 
the basis of population. The backward districts In these 
States, except Assam were included under the 
prgramme in consultation with the State Governments. 

95 districts have been allocated to Non-Special Category 

States on the basis of Incidence of poverty determined 
on the basis of an index computed by giving equal 

weightage to value of output per agricultural worker, 

agriculture wage rate and percentage of SC/ST 
population of the districts. 

(c) and (d) The Union Government had 
communicated to the Government of Karnataka that the 
proposal of the State Government to amend Article 371 

of the Constitution of India to provide for region-wise 

reservation in employment and admission to educational 

institutions in Karnataka, Including Hyderabad-Karnataka 
region, on the lines of prOVisions In Article 371 D of the 

Constitution of India with respect to Andhra Pradesh, 
was not found feasible. Government of Karnataka has 
urged the Union Governmel')t to review Its star1d In the 
matter. As of now, no decision has been taken In this 
respect. 

s,.,.",.", 
Ust of Backward Districts 

1. Andhra Pradeah: 

1. Adllabad 2. Warangal 3. Chlttoor 4. Mahbubnagar 
5. Vizianagaram 

2. Bihar: 

1. Val shall 2. Samastlpur 3. Sheohar 4. Jamul 
5. Nawadah 6. Ararla 7. Darbhanga 8. Purnea 
9. Madhubani 10. Supaul11. Muzaffarpur 12. Katlhar 
13. Lakhlsarai. 

3. Chhattlegarh: 

1. Bastar 2. Dantewada 3. Kanker 4. Bllaspur. 

4. Gujarat: 

1. Dangs 2. Dohad 3. Panchmahals. 

5. .... rpM: 

1. Sirsa 

6. Jharkhllnd: 

1. Lohardagga 2. Gumla 3. Slmdega 4. Saraikela 
5. Singhbhum West 6. Godda 

7. KMlataka: 

1. Gulbarga 2. Bidar 3. Chltradurga 4. Davangere. 

•• Karata: 

1. Paiakkad 2. Wynad. 

9. ....hya PradHh: 

1. Mandla 2. Barwanl 3. We.t Nlmar 4. S80nl 
5. Shahdol 6. Umaria 7. Balaghat 8. Satna 9. Sldhl. 

10. Maharaehtra: 

1. Gadchlroll 2. Bhandara 3. Gondla 4. Chandrapur 
5. Hlngoll 6. Nanded 7. Chule 8. Nandurbar 
9. Ahmednagar. 

11. 0 ...... : 

1. Keonjhar 2. Sundargarh. 
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12. Punjab: 

1. Hoshial"pU(". 

13. RaJ.sthan: 

1. Banswara 2. Dungarpur 3. Jhalawar. 

14. Tamil NIIdu: 

1. Thiruvannamalai 2. Dlndigul 3. Cuddalore 
4. Naggapattinam 5. Slvgangai. 

15. Uttar PradHh: 

1. Sonbhadra 2. Raebarell 3. Unnao 4. Sltapur 
5. Hardol 6. Banda 7. Chltrakoot B. Fatehpur 
9. Barabanki 10. Mirzapur 11. Gorakhpu'r 
12. Kushinagar 13. Lalitpur 14. Jaunpur 15. Hamlrpur 
16. Jalaun 17. Mahoba 18. Kaushambi 19. Azamgarh 
20. Pratapgarh. 

16. Weet Bengal: 

1. Purulia 2. 24 South Parganas 3. Jalpaigurl 
4. Mldnapur West 5. South Dlnajpur 6. Bankura 
7. North Dinajpur B. Birbhum. 

17. A ... m: 

1. Khokrajhar 2. North Lakhimpur 3. Karbl Anglong 
4. Dhemajl 5. North Cachar Hills. 

18. Arunachal Pradesh: 

1. Upper Subsnslrl. 

19. Himachal Pradeah: 

1. Chambs 2. Slrmaur. 

20. Jammu and Kashmir: 

1. Doda 2. Kupwara 3. Poonch. 

21. Manlpur: 

1. Tamenlong. 

22. Meghalaya: 

1. West Garo Hills. 

23. MlzonIm: 

1. Lawngtlal. 

24. tUgaIand: 

1. Mon. 

25. Slkklm: 

1. Slkkim. 

26. Trlpura: 

1. Dhalal 

1. Champawat 2. Tehrl Garhwal 3. Chamoli. 

[Translation} 

PrImitive TrIbe 

2373. SHRI MAHAVIR BHAGORA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the details with regard to the primitive tribe. 
existing In different States and the Government policy 
In this regard; 

Cb) whether the Government Is considering proposals 
from dlffarent State Governments for declaring primitive 
tribes of their stat.. 88 scheduled tribes; 

(c) If so, the details thereof alongwfth action taken 
In this regard; 

Cd) whether any proposal Is pending with the 
government from Rajasthan to declare 'Kathocli' caste 
of Rajasthan as Scheduled Tribe CPrImItIve Tribes); and 

Ce) If so, the action taken by the Government In 
this regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNOIAH): (a) The details as to the 
names of the Primitive TrIbal Groups and their population. 
Stae-wise are given in the statement encloled. The policy 
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of the Government has been to bring these Primitive 

Tribal Groups at par with other tribes through various 

welfare programmes. 

(b) and (c) All the Primitive Tribal Groups are 

already Scheduled Tribes. 

(d) and (e) The proposal of the State Government 
of Rajasthan for declaring 'KathodI' tribe as primItiw tribe 
has been processed as per the established procedure. 
Decision of the Government that Kathodl tribe does not 
meet the criteria for declaration as PTG has been 
communicated to the Government of RaJuthan. 

Statement 

States/UTs 

Andhra Pradesh 

Bihar (Including) 

Jharkhand 

Primitive Tribal Groups and Their Population in India from 1961 to 1991 

(Figures In actual) 

Name of P.T.G. Population 

1961 1971 1981 1991 

2 3 4 5 6 

1. Chenchu 17609 24178 28434 40869 

2. Bodo Gadaba 21840 25108 33127 

3. Gutob Gadaba 

4. Dongria Khond 21754 34382 39408 66629 

5. Kultia Khond 

6. Kolam 16731 26498 21842 41254 

7. Konda Reddl 35439 42m 54685 76391 

8. Kondasavara 28189 

9. Bondo Porja 

10. Khond Po~a 9350 12347 16479 24154 

11. Parengl Po~a 

12. Thoti 546 1785 1388 3654 

Total 123269 195264 189968 286078 

13. Atur 5819 7026 n83 
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1 2 3 4 5 6 

14. Blrhor 2438 3461 4377 8083 

15. BI~1a 4029 3628 4057 6191 

16. Hill Kharla 108983 127002 141771 151634 

17. Korwa 21162 18717 219940 24871 

18. Mal Paharla 45423 48636 79322 86790 

19. ParhaJya 12288 14651 24012 30421 

20. Saurla Paharla 55605 59047 39269 48761 

21. Savar 1561 3548 3014 4264 

Total 257289 285719 370638 

Gujarat 22. KoIgha 29464 62232 82679 

23. Kathodl 2939 2546 4773 

24. Kotwalla 12902 17759 1956Q 

25. Padhar 4758 10587 15896 

26. Slddl 4482 5429 6338 

Total 54545 98553 129253 

Karnatal<a 27. Jenu Kuruba 3623 6656 34747 29371 

28. Koraga 6382 7620 15146 16322 

Total 10005 14276 49893 45693 

Kerala 29. ChoIanaIkayan 308 234 

30. Kadar 1120 1503 2021 

31. Kattunayakan 5566 8803 12155 

32. Koraga 1200 1098 1851 . 
33. Kurumbe 1319 1283 1820 

Total 9510 12921 17647 
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1 2 3 4 5 6 

Madhya Pradesh 34. Abujh Maria 1115 13000 15500 
(including 
Chhattlsgarh) 

35. Baiga 6194 248949 317549 

36. Bharla 1589 1614 

37. Birhor 513 738 561 2206 

38. Hill Kotwa 23605 67000 19041 

39. Kamar 13800 17517 20565 

40. Sahariya 174320 207174 281816 332748 

Total 209551 309295 564998 673068 

Maharashtra 41. KatkarilKathodl 146785 174602 202203 

42. KoIam 58061 118073 147843 

43. Marla Good 53400 66750 

Total 256246 359425 350046 

Manlpur 44. Maram Nags 5123 6544 9592 

Orissa 45. Chuktla Bhun~a 

46. Birhor 248 142 625 

47. Banda 3870 5895 7315 

48. Oidayl 3055 1978 5471 

49. DongrIa Khond 2676 6067 

50. Juang 3181 30876 35665 

51. Kharia' 1. 1259 

52. KutIa Khond 3018 4736 

53. Lanjia &aura 4233 8421 
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1 2 3 4 5 6 

54. Lodha 1598 5100 7458 

55. Manklrdia 133 1005 7491 

56. Paudl Bhuyan 4424 8872 

57. Saura 2845 2917 

Total 30528 77267 58225 

Rajasthan 58. Saherla 23125 26796 40945 59810 

Tamil Nadu 59. lrular 79835 89025 105757 138827 

60. Kattunayakan 6459 5042 26383 42761 

61. Kota 833 1188 604 752 

62. Korumba 1174 2754 4354 4768 

63. Panlyan 4n9 6083 6393 7124 

64. Toda 714 930 875 1100 

Total 93794 105032 144366 195332 

Trtpura 65. Riang 56579 64722 84004 111806 

Uttar Pradesh 66. Buksa - 31807 34821 
'.Ii' 

(Including 
Uttaranchal) 

67. RaJI 1087 1728 

Total 32894 36349 

West Bengal 68. Birhor 658 855 

69. Lodha 45906 53718 88095 
I' 

70. Toto 875 

Total 45906 55051 68950 
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1 2 

Andamanand 71. Great Andarnanese 

Nicobar Islands 

72. Jarawa 

73. Onge 

74. Sentineleste 

75. Shorn Pen 

Total 

All India Grand Total 

[English] 

Tranafer of K. V. TMChera 

2374. SHRI SUKDEO PASWAN: 

SHRI RAM KRIPAL YADAV: 

SHRI D.P. SAROJ: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether the Government Is aware that large 
number of Kendriya VIdyaIaya Sangathan (KVS) teachers 
were transferred as a result of Transfer Guidelines of 

2000; 

(b) If so, the details with regard to transfer guidelines 
of 2000 and teachers transferred; 

(c) whether there has been any Instanoe wherein 
teachers of KVS were either dismissed from service or 

forced to resign as these teachers did not comply with 
the transfer order; 

(d) If so, the details thereof: 

(e) whether the Government Is considering 

reinstatement of all the KVS teachers who were either 

3 4 5 6 

42 32 

31 89 

97 101 

24 

71 212 223 131 

71 212 393 3n 

n3704 1403174 2042767 2412664 

dismissed or forced to resign on non-compliance of 
transfer order; and 

(f) If not, the details thereof aIongwlth the reasons 
for not considering reinstatement of such teachers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) Under the Transfer Policy of 2000, two priority 
lists were prepared, depending upon the organizational 
need, administrative exigencies and request of an 
employee. In case vacanclee did not exit the teacher 
having maximum stay at a station was transferred out. 

The number of transfers effected by following the 
transfer policy of year 2000 are as under:-

Year 

2000-01 

2001-02 

No. of 
transfers 

(on request) 

2141 

1814 

2438 

5087 

No. of Total 
transfers (on 
displacement) 

981 3122 

1249 3063 

1745 4183 

2012 7099 
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(c) and (d) Yes. Sir. The teachers who remained 

absent without sanction of leave fur a period exceeding 

15 days on transfer were issued show cause notice 

under article 81 (0)(3) of Education Code for Kendrtya 

Vidyalaya Sangathan. then they were also given an 

opportunity to explain their absence. When no response. 

or unsatisfactory response. was received. the competent 

authority passed an order for removal of the individual 

from the services of Kendriya Vidyalaya Sangathan. 

(e) and (f) A Committee was set up to examine the 

circumstance of resignations and removal of teachers as 
a result of the transfer policy of 2000 and to recommend 

their reinstatement on merit. Orders to reinstate 234 
teachers have been issued. Appeals of 5n teachers out 

of total of 1036 appeals received were rejected. as they 

could not be covered under the purview of the provisions 

of the Committee. 

Fire Mlltchee Induatry 

2375. SHRI RAVICHANDRAN SIPPIPARAI: Will the 

Minister of SMALL SCALE INDUSTRIES be pleased to 

state: 

(a) whether Government Is aware of the problems 
being faced by the Fire Matches Industry; 

(b) If so. whether the Government has conducted 

any survey/study in this regard: 

(c) whether there is any proposal for the 

advancement of the Industry to meet the Global 

Competition: and 

(d) If so. the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) Yes. Sir. 

(b) The State Government of Tamil Nadu had 
constituted two Committees in 1998 and 2001 to study 
the problems of tiny and small acale fire matches 
industries. 

(c) and (d) The Import of fire matches Is restricted 
In the Export-Import (EX 1M) Policy In order to protect 

the domestic small and tiny manufacturers from global 

competition. Besides, for the promotion and 

advancement of tiny and small scale industries. including 
those manufacturing fire matches. the Government 

Implements a number of schemes and programmes for 

providing credit. technological. marketing and other 

support. 

[Translation) 

2376. SHRI AJIT KUMAR SINGH: 

SHRI AAJNARAYAN BUDHOLIA: 

SHRJ RATILAL KAUDAS VARMA: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) whether the government proposes to conaIder 
export of medicines to America; 

(b) If so. the details thereof; 

(c) whether any talks have been held between the 
two countries In this regard: and 

(d) if so. the details thereof and the outcome 

thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E. V.K.S. 

ELANGOVAN): (a) and (b) MedIcInes are being exported 

to the United States of America and the exports of 

pharmaceutical products during 2003-04 were more than 
US $ 230 Million. 

(c) and (d) Dialogue between the two countrlee 

for trade promotion Is a sustained and continuous effort. 
Regular Interaction take. place at various levels to 

expand and diversify trade through different trade 

promotion measures. 

I 
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[English] 

AIDS Control Taak Force 

23n. SHRI CHANDRA SHUSHAN SINGH: 

SHRI PANKAJ CHOWDHARY: 

Wiu the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government had decided to set 

up a task force with the National AIDS control 

organization for dealing with HIVIAIDS among the para-

military forces; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 

(a) and (b) The Government has decided to set up a 

Task Force with the National AIDS control organization. 

This Task Force will frame HIVIAIDS control strategy 

among Central Police Forces personnel and wiU review 
the existing laws concerning homo sexuality and addictive 

drug users for effective Implementation of prevention 

programmes for HIVIAIDS among high risk groups. 

[Translation] 

Employment In SSI under Tenth 
FlveV .. ' .... n 

2378. SHRIMATI KIRAN MAHESHWARI: 

SHRI RAMJI LAL SUMAN: 

SHRI D.V. SAOANANOA GOWDA: 

DR. CHINTA MOHAN: 

Will the Minister of SMALL SCALE INDUSTRIES 

be pfeased to state: 

(a) whether the Government had fixed target for 
generating employment In Sman ~Ie Industries lector 

under the Tenth Five Year Plan; 

(b) if so, the details thereof; 

(c) the number of unemployed persons who got 
empfoyment In small scale industries during the said 
plan period; 

(d) the reasons for not being able to achIeYe the 
fixed targets; and 

(e) measures being taken to achieve the target 

fixed by the Government? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) Yes, Sir. 

(b) Target of 44 lakh additional employment 
generation has been fixed for the small scale sector for 
the Tenth Five Year Plan (2002-07). 

(c) and (d) During the first three years of the Tenth 
Plan pttriod. i.e., 2002-03 to 2004-05, It Is estimated 
that 33.82 takh unemployed persons got employment In 
small scale sector. The achievement is In excess of the 

target. 

<e) the Government Implements a number of 
schemes and programmes for not only the promotion 
and development of entrepreneurship but also to 
assist the small scale sector, with a view to enhancing 
their productivity, competitiveness and potential for 
employment. 

(English] 

Indo-Chlna 1nlde 

2379. SHRI PRABODH PANDA: WHI the MInister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the growth rate In Indo-Ct*la Trade 

(b) If 10. the ct.taJIs thereof; and 

(c) the area where growth hal been registered and 
quantum of growth expected In ensuing years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ElANGOVAN): (a) and (b) The growth of Indo-China 
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trade during 2004-05, 88 compared to the corresponding 
period of last year 1& as under:-

Export 

%age growth 

Import 

%age growth 

Trade volume 

%age growth 

(Source : DGCI and S) 

(P)-proviaional. 

2003-04 

2955.10 

4053.23 

7008.33 

(US S Million) 

2004-05 (P) 

4586.28 

+55.20 

6746.66 

+86.45 

11332.94 

+61.70 

(c) Major Items of Exports to China whld"l have 
registered growth during 2004-05. a& compared to 2003-
04, are iron ore. processed minerals. InorganiclorganlcJ 
agro chemicals and allied products. castor 011, 011 meals. 
ferro alloys, etc. Major items of Imports from China which 
have registered growth during 2004-05 88 compared to 
the corresponding period of last year are metallurgical 
coke. machinery. iron and steel. transport equipment, etc. 
During the visit of Premier of the State Council of the 
People's Republic of China to India in April 2005. the 
two countries agreed to make joint efforts to Increase 
the bilateral trade volume to US $ 20 billion or higher 
by 2008. 

[Translation) 

UpgrHlltlon of Polytechnic InatItutH 

2380. SHRIMATI NEETA PATERIYA: 

SHRI SURESH CHANDEL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to slate: 

(a) the number of Government/Semi Government 

polytechnic institutes modemi8ed with the help of World 
Bank, State-wlse; 

(b) the amount of IUd provided by the World Bank 
and the expenditure Incurred therefrom; 

(c) the number of educational research centres set 
up or Hkely to be set up with the World Bank; 

(d) whether the All India Council for Technical 

Education has been recogntsmg the polytechnics lacking 

In the uniformity In the polytechnic courses; 

(e) If 80. the reasons therefor; 

(f) whether the CouncIl can make changes In the 
curriculum of the courses, examination procedure etc. of 

the polytechnics; 

(g) If 80. the details thereof; 

(h) whether theory papers of Hindi and English 
short-hand and typing have been dIacontInued In the 
polytechnics In Uttar Pradesh; and 

(I) If 80. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (c) 532 GovernmentlSeml Government 
polytechnics from 19 StatellUnlon Territory were 
modernised with the .as8i8tance of World Bank under 
Technician Education Project-I (Tech. Ed.-I) and 
Technician Education Project-JI (Tech. Ed.-Jl). The State-
wise details of polytechnics are given In statement 
enclosed. 

The U8I8tanoe of Rs. 1645 crore W88 provided 

by World Bank under Tech. Ed.-I and Tech. Ed.-II and 
the entire amount was apent. 

Educational centres haw not been set up with the 
assistance of World Bank. 

(d) to (I) Information 18 being collected and wiN be 
laid on the Table of the House. 
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Statement 

StatelUT wise details of Govemment/S8m1 
Government PoIytechnJcs assiSted by World Bank 

(I) Technician Education Project .. (Tech. Ed-I) 

SI. No. State No. of Potvtechnlca 

1. Bihar 25 

2. Goa 4 

3. Gujarat 22 

4. Kamataka 39 

5. Kerala 30 

6. Madhya Pradesh 40 

7. Orissa 13 

8. Rajasthan 21 

9. Uttar Pradesh 86 

Total 280 

(II) Technician Education Project .. , (Tech. Ed-II) 

SI.No. StatelUT No. of Polytechnics 

1 2 3 

1. Andhra Pradesh 59 

2. Assam 9 

3. Haryana 16 

4. Himachal Pradesh 5 

5. Maharashtra 50 

6. NCTofDelhl 9 

7. PondIcherry 3 

1 2 3 

6. Punjab 17 

9. Tamil Nadu 52 

10. West Bengal 32 

Total 252 

(English] 

Purchue of Land by K. V.S. 

2381. SHAI SWADESH CHAKRABORTTY: 

SHRI SAMIK LAHIRI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government Is aware of the land 
purchased by the Kendrlya Vldyalaya Sangathan during 
the last three years and thereafter and Irregularities In 
the purohas8 of land; 

(b) If 80, whether the Government has Initiated any 
Inquiry Into the purchase of land by the Kendrlya 
Vldyalaya Sangathan; 

(c) If 80, the details and findings of the inquiry; 

(d> whether any action has been taken against the 
guilty officers; and 

<e> If so, the steps taken to annual the Illegal 
purchase of lands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a> to (d) Yes, Sir. Certain irregularities with 

regard to purchase of land have come to Ught and are 
under detailed inquiry. 

(e) A direction has been given to K8ndrtya VtdyaIaya 
Sangathan to take necessary stepe to annual the Illegal 
purchase of land. 
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Import of eoneumer Goode by STe 

2382. SHRI SANAT KUMAR MANDAL: Will the 

Minister of COMMERCE AND INDUSTRY be pleased 

to state: 

(a) whether the Government has aHowed the State 

Trading Corporation (STC) to import Fast Moving 

Consumer Goods (FMCG) etc. In Its diversification plan; 

(b) If so, the details thereof and the reasons 

therefor; and 

(c) the details of other initiatives planned by STC? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) and (b) State Trading Corporation of 

India Ltd. (STC) Is permitted to deal in merchandise, 

commodities and articles of all kinds and to carry on 

any kind of commercial andlor financial business as the 
company may determine from time to time under Its 

Memorandum and Articles of AssocIation. Therefore, no 

specific approval is required by STC for Import of Fast 

Moving Consumer Goods (FMCG). 

(c) STC have undertaken many new initiatives and 

diversification Into a number of fields such as export of 

petro-chemlcals, Import of non-ferrous metals, mining, 

joint production of formulations and textiles In CIS 

countries. 

[Translation] 

Export of Sop 011 

2383. SHRI HARISHCHANDRA CHAVAN: 

SHRI RAM SINGH KASWAN: 

WHI the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) the quantity of Soya Oil exported during each 

of the last three years and the current year aIongwlth 

the foreign exchange earned therefrom, country-wise; 

(b) whether export of Soya oil has declined during 

the current year; 

(c) If so, the reasons therefor; and 

(d) the steps proposed to be taken by the Government 

to promote the export of Soya oil? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E. V.K.S. 

ELANGOVAN): (a) The quantity of Soya Oil exported 

during each of the last three years and the current year 

alongwith the foreign exchange earned therefrom Is as 

under:-

Year Quantity Value 

(In MTs) (In Rs. Crores) 

2001-02 3760 7.58 

2002-03 13378 40.05 

2550 14.41 

Aprll-04 ot Feb' 05 3339 19.82 

Source: DGCI and 5, KoIkata. 

Country-wise data on export of Soya Ollis available 
in the publication of DIrectorate General of Commercial 

Intelligence and Statistics (DGCI and S). 

(b) No, Sir. 

(c) Does not arise 

(d) Some of the steps taken to enhance agri-
exports, Including Soya 011 Include sending delegations 

abroad, participating in International trade fairs, inviting 

potential buyers and providing financial assistance to 

exporters for Improving quality, packaging, brand 

promotion of products and conducting market surveys. 
Recently, the excise duty on Food Grade Hexane. which 

is a solvent used for extraction of oil, has been reduced 

from 32% to 16%. 
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(English] 

Vacant Poats of Teachjng and Non-Teaching 
Staff In Technical Colleg .. 

2384. SHRI BALASAHEB VIKHE PATIL: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state: 

(a) whether large number of technicaVnon-technlca1 

posts In technicaVnon-technical colleges are lying vacant 

since very long; and 

(b) if so, the details thereof alongwlth the efforts 

made by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) and (b) As per information furnished by the 

AICTE, a number of posts are vacant in the approved 

technical institutions/colleges. However, the responslbtllty 
for filling up vacant posts in these institutions/colleges 

rests with the management of the respective institutions/ 

colleges or the State Government 88 the case may be. 

National A ..... ment and Accreditation 
Council 

2385. SHRI DHARMENDRA PRADHAN: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state: 

(a) the number of institutions and universities so far 

accredited by the National Assessment and Accreditation 

Council (NAAC). State-wise. particularly In the North 

Eastern Region; 

(b) whether the National Assessment and 

Accreditation Council has drafted a comprehensive action 

plan for the States In connection with the higher education 

in India; 

(c) If so, the details thereof; 

(d) whether this plan has been accepted by the 

State; 

(e) If so, whether the Government proposes to 

provide financial assistance to the Institutions accredited 

by NAAC; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) According to Information received from 

national Assessment and Accreditation Council (NAAC), 

so far a total of 122 UniversitieS and 2486 colleges have 

been accredited by NAAC. A state-wise list of UnNef'8ltiesl 

Institutions accredited Is enclosed as statement. 

(b) to (d) According to information received from 
NAAC, a comprehensive action plan has been drafted by 

NAAC through consultative process with the State 

Governments In order to encourage higher educatlonal 

institutions in the States to undergo assessment and 

accreditation. More than 20 States have since formed 

State Level Quality Assurance Coordinating Committee 

(SLOACC) and Quality Assurance Cells (QAC) with funding 
from NAAC and there has been Increasingly greater 

Involvement of States In the process of 1l8888Srrient and 
accreditation. 

(e) and (f) According to the UniverSity Grants 

Commlseion, the accredited institutions are accorded 
preference over other institutions under certain schemes 
like 'Colleges with Potential for Excellence'. 

sr."",.nt 

List of State-wise Universities/Institutions 

Accredited by NAAC 

StatelUnion Territory Unveraittel Colleges 

1 2 3 

Andhra Pradesh 12 66 

ArunachalPradeIh 01 

03 178 
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1 2 3 R .. tructurlng of CPWD 

Bihar 02 19 2386. SHRI C.K. CHANDRAPPAN: 

SHRIMATI MANORAMA MADHAVRAJ: 
Chandigarh 01 12 

SHRI CHENGARA SURENDRAN: 
Chhattisgarh 02 19 SHRI RAVI PRAKASH VERMA: 

Goa 01 13 SHRI ANANDRAO VITHOBA ADSUL: 

Gujarat 04 12 SHRI JAI PRAKASH (MOHANLAL GANJ): 

Haryana 03 149 Will the Minister of URBAN DEVELOPMENT be 

Himachal Pradesh 01 13 pleased to state: 

Jammu and Kashmir 02 17 (a) whether the Government has appointed a private 

consultancy agency ICRA to study and recommended 
Jharkhand 01 14 on the restructuring of Central Public Works Department 

Karnataka 08 415 (CPWD); 

Kerala 04 113 (b) If so, the details thereof along with the 

Madhya Pradesh 07 42 recommendations; 

Maharashtra 15 919 (c) whether the Government has Initiated action In 

Manipur 01 01 
this regard; 

Meghalaya 01 05 
(d) If so, the details thereof; 

Mizoram 03 (e) whether the CPWD works are mostly allotted 
to private contractors rendering the regular workforce 

Nagaland 01 02 idle and unproductive; 

New Delhi 02 (1) if so, the reasons therefor; 
Orissa 03 15 

(g) whether CPWD is technically competent to 
Pondlcherry 01 04 provide consultancy and turn-key jobs to Deihl 

Punjab 03 73 DeYeIopment Authority. Housing and Urban Development 
Corporation etc.; and 

Rajasthan 08 67 

Tamil Nadu 12 178 
(h) If so, the details thereof aIongwlth the services 

provided by the CPWD so far in this regard? 
Trlpura 01 04 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
Uttaranchal 04 24 AND MINISTER OF URBAN DEVelOPMENT (SHRI 

Uttar Pradesh 11 34 GHULAM NABI AZAD): (a) to (d) WIth a view to review 

West Bengal 07 75 
the structure and functioning of CPWD so as to optimize 
resource utilization, augmenting efficiencies and to enable 

Total 122 2486 
It to Improve client satisfaction with specific focus on 
certain major areas, a Process Improvement Study was 
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assigned to MIs. ICRA Management Consulting Services 

in February, 2005. The Consultants have submitted then 
final report In July, 2005. The. recommendations made 

by the Consultants focus on following three functional 
areas of CPWD:-

(I) Project Management 

(Ii) Maintenance Management 

(iii) Cash Flow Management 

(e) and (f) Almost all work relating to architectural, 

structural and services planning, supervision of 
construction and day-to-day maintenance of works! 

assets spread all over the country is carried out by 
CPWD's own manpower. Private contractors are, of 
course. engaged for execution of construction and major 

repairs works under CPWD's supervision. It would not 

be correct to infer that the regular manpower In CPWD 

is rendered idle on account of the work entrusted to 
private contractors. 

(g) and (h) CPWD Is the principal construction 
agency of the Central Government and is competent to 
provide consultancy and turn-key jobs to various 

organization and has carried out a large number of such 
jobs. 

(Translation) 

NCR Related Projecta 

2387. SHRI RAJEN GOHAIN: 

SHRI SHIVRAJ SINGH CHOUHAN: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there has been any hurdle in the 
Implementation of the National Capital Region related 

projects: 

(b) if so, the details thereof; and 

(c) the steps being taken to remove the difficulties 

to ensure early implementation of the said projects? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAD): (a) to (c) The National capital 

Region Planning Board has Informed that Implementation 

of the projects in the National Capital Region (NCR) Is 
being done by the concerned State Governments and 

their implementing agencies. The NCR Planning Board 

only provides financial assistance in the form of loans 

to the concerned State Govts.llmplementlng agencies. 

[English) 

Security to Uan .. rowr Pllgrl ... 

2388. SHRI M. SREENIVASULU REDOV': 

SHRI SUGRIB SINGH: 

Will the Minister of HOME AFFAIRS be pleased 

to state: 

{a) whether there has been a posslbHlty of attacks 

by Maoists on Mansarovar pilgrims; 

(b) If so, the details of the information received by 

the Government in this regard; 

(c) whether pilgrims to Mansarovar are also 

subjected to landslides and cloud-bursts; and 

(d) if so, the precautionary measures taken by the 

Government for the safety of pilgrims? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 

(a) There are no specific reports in this regard. 

(b) Does not arise. 

(c) The route of Kailash Manaarovar Yatra is 

mountainous over high altitudes and there is a threat of 
natural disasters such as landslides, cloud bursts and 
heavy snows etc. at places along the route. 

(d) The precautionary measures taken by the 

Government for smooth conduct of the Yatra Inter-alla 
include earmarking of disaster management teams at 



I , 
161 Written AnswetS Sravana 18, 1927 (Saka) To Questions 162 

each location enroute, briefing of the troops from time to 

time for the safety of the yatns, placing of route operating 

parties, regular patrolling at Sita Bridge and other 

sensitive locations and providing armed escorts and 

medical officers to each batch of yatrls etc. 

[Translation] 

Opening of New Degree Colleges 

2389. PROF. VIJAV KUMAR MALHOTRA: 

SHRI SAJJAN KUMAR: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether the Government has conducted any 

survey to assess the need of new degree Colleges 

under Delhi University in view of the rising population 

in Deihl; 

(b) If so, the details thereof; 

(c) If not, whether the Government Is aware of this 

problem; 

(d) if so, the action taken by the Government in 

this regard; 

(e) whether any proposal for opening of new 

degree colleges in DeIhl is under the consideration of 

the Government; and 

(f) If so, the detalls and status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (f) Though no formal survey has been 

conducted to assess the need of new degree colleges 

under the University of Deihl, according to the 

information furnished by the University, the existing 

colleges and the distance and non-formal streams are 

able to meet the marginal increase in the number of 

admission seekers . 
• 

[English] 

Vacant SCalSTaIOBC's Posta 

2390. SHRI TAPIR GAO: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a huge backlog of various reserved 
posts for SCs, STs and Backward Classes in various 
offices of HRD and its subordinate offices are stili awaited 

to be filled up, Category-wise; 

(b) if so, whether the Government is going to 
conduct any special recruitment drive to fill up backlog of 

different categories; and 

(c) If so, the time by which the backlogs of the 
various posts of different categories are likely to be filled 
up? 

THE MINISTER OF STATE IN THE MINISmV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) No, Sir. 

(b) and (c) There are few vacancies of SCS/STs 

and OBC's whose details have already been conveyed 
to Department of Personnel and Training for recruitment. 

Lo .. to ITPO 

2191. DR. THOKCHOM MEINVA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(8) whether CAG In Its report dated 15-03-2005 
has Indicated a loss of Rs. 233 lacs by ITPO in Its good 
and beverage division due to undue favours to the 
private parties; 

(b) If so, the action taken by the Government In 
this regard; 

(c) whether a loss of revenue to the tune of Rs. 
65 lacs was incurred due to fixation of lower space rent, 
non-reoovery of liveries paid to staff and payment for 
expenses to non-ITPO staff during the Indian Trade 

exhibition in February, 2003 in Moscow; and 
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(d) if so, steps taken up to recover the losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) A factual statement has been 
received in March, 2005 by ITPO from the Principal 

Director of Commercial Audit pointing to loss of Rs. 
233.91 lakh due to not analysing financial soundness, 

taking inadequate security and undue favours to private 
parties, and ITPO asked to verify the facts and send a 
para-wise reply. 

(b) Out of the total dues amounting to Rs. 233.91 

lacs. an amount of Rs. 34.64 lacs has already been 

recovered. IT PO has filed recovery suits for recovery of 
balance amount also. 

(c) and (d) Internal Audit of Accounts pertaining to 

the Indian Trade Exhibition held in Moscow in February, 
2003 has pointed out various irregularities resulting in 
loss of revenue. A vigilance inquiry is underway and In 

the meantime, Central Bureau of Investigation has also 
initiated a preliminary inquiry into the matter. 

(Translation] 

Talks with Hurrlyat Lead.ra 

2392. SHRI Y.G. MAHAJAN: 

SHRI RAJNARAYAN BUDHOLlA: 

SHRI HARISH CHANDRA CHAVAN: 

SHRI HARIBHAI RATHOD: 

SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government propose to hold talks 
with the leaders of the Hurrlyat Conference; 

(b) if so, the details thereof; 

(c) the progress made so far In this regard; and 

(d) the main objectives for holding talks with the 
Hurriyat leaders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL): (a) to 
(d) The Government Is committed to having dialogue 
with all groups and different shades of opinion In the 
state on a sustained basis in consultation with the 

democratically elected State Government whenever 

needed. On two earlier occasions, the Government had 
held talks with the Hurriyat then led by Maulana Abbas 
Ansari. The Government hopes that the dialogue with 
all the groups In the state will lead to the resolution of 
the outstanding Issues relating to Jammu and Kashmir. 

[English] 

IrregularltlH In lIT. 

2393. SHRI RAVI PRAKASH VERMA: 

SHRI ANANDRAO VITHOBA AOSUL: 

Will the Minister of HUMAN RESOURCE 
D~ELCPMENT be pleased to state: 

(a) whether the IITs incurred huge losses due to 
inefficiency as revealed by Comptroller and Audltor-
General of India (CAG) in their Report; 

(b) if so, the details and facts thereof; 

(c) whether any inquiry has been conducted in this 
regard; and 

(d) If so, the details thereof alongwlth the steps 
taken to make up the losses and obviate such instances 
In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The Comptroller and AudItor General 
of India In his report for the year 2003-04 which has 
been prepared for submission to the President under 
Article 51 of the Constitution have made certain 

observations regarding overpayment. due to Incorrect 
pay fixation of Assistant Professors, Irregular payment 
of bonus, non-ellgible employees; short recovery of 

licence fee due to non-implementation of revised rate 
of recovery of licence fee In respect of quarters allotted 
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to employees of liT Bombay; and undue favour by liT 

Kanpur due to non-aoceptance of the offer of the IoMst 

pre-qualified tendered for the construction of a lecture 
hall complex in liT Kharagpur. 

(c) and (d) Ministry has received the CAG Report 

and requested all IITs to furnish necessary comments 
thereon. Necessary action Is taken In such matters as 

per procedure established in this regard. 

Growth Centres Scheme 

2394. SHRI RAM SINGH KASWAN: 

SHRI KAMLA PRASAD RAWAT: 

Will the Minister of COMMERCE AND rNDUSTRY 
be pleased to state: 

(a) the details of the growth centres scheme under 
the Industrial Policy Promotion Scheme; 

(b) the present status of the scheme and 

achievements made In this regard; and 

(c) the steps taken by the Government to expedite 

the delivery mechanisms of all Its Central Infrastructural 
schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) and (b) With a view to promote 
Industrialization of backward areas In the country, the 
Government of India, In June, 1988, had announced the 
Growth Centre Scheme which became operational from 

1991 under which 71 Growth Centres were proposed to 
be set up throughout the country with basic Infrastructure 
facilities such as power, water, telecommunications and 
banking to enable them to attract Investment. The details 
of the growth centres State-wise are given in the 

statement enclosed. These have been allocated amongst 
States on the basis of a combined criteria of area, 

population and extent of industrial backwardness. All the 
" Seventy One growth centres have been sanctioned by 

the Government of India. 

The Central Government assists the State 
Governments by contributing upto As. 10 crores by way 

of equity for each growth centre. The balance funds are 

to be raised by the State Governments and their 

agencies who Implement the projects. The amount of 

Central assistance has been Increased to As. 15 crores 
for each growth centre In the North-Eastern Region, 

Himachal, Uttaranchal, Jammu and Kashmir and Sikklm. 

71 growth centres have been sanctioned through out 

the country. Out of that, 64 growth centres have acquired 

the land for the project. 47 growth centres have become 
functional, where allotment of plots has commenced. 

Under the Scheme full central assistance has been 
released to 26 growth centres. Industrial acttvlty has 

commenced In 32 growth centres, 1074 units have been 

established, Rs. 10608.788 erore have been invested 

by the entrepreneurs and 36887 persons have got 

emptoyment at various growth centres. Total amount 

released by the State Governments and their agencies 

Is Rs. 816.5176 crore and the total Central re4ease Is 
Rs. 522.56 crore. Total expenditure Incurred on the 
growth centres project Is Rs. 1235.0251 crore. 

(c) For Centrally sponsored schemes, an 
Institutionalised monitoring mechanism has been put In 

place which comprises constitution of a State Level 

Committee In each State to oversee and review the 

progress on quarterly basis and furnish the same to 

Ministry along-with utilisation certificate of the central 
assistance released. The progress of the Scheme Is 

reviewed In the Ministry on the basis of these reports. 
It Is followed by suitable Interaction with the State 

Governments In order to expedite the progress. 

Statement 

List of Growth Centres 

SI. Name of the District 
No. Growth Centre 

1 2 3 

Anethi'll PnIdHh 

1. Hlndupur Anantapur 
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~1 

:2 

1 2 3 1 2 3 1 
I 

2. Jedchrela Mehboobnagar 21. Saha Ambala 1 
3. Ongole Prakasam Himachal Predeah '1 , 

4. Vlzlanagaram-Bobbili Vlzlanagaram 22. Kangra Kangra I 
Arunachal Pradaah Jammu and Kaahmlr 

5. Niklog Ngorlung East Slang 23. Lassipora Pulwama 

A.sam 24. Samba Jammu 

6. Chariduar Sonltpur Jharkhand 

7. Matia GoaJpara 25. Hazaribagh Hazaribagh 

8. Chaygaon Kamrup Kamataka 

Bihar 26. DhalWad DhalWBd 

9. Begusaral Begusaral 27. Ralehur Raichur 

10. Bhagalpur Bhagalpur 
28. Hassan Hassan 

11. Chhapra Chhapra 
Kerala 

12. Oarbhanga Darbhanga 
29. Alappuzha-Malappuram Alappuzha-

MaJappuram 
13. Muzzafarpur Muzzafarpur 30. Kannur-Kozhlkode Kannur-Kozhikode 

Chhattlsgarh Madhya PradHh 

14. Borai Durg 31. Chainpura Guna 

15. Siltara Raipur 32. Ghlrongi Bhlnd 

Goa 33. Kheda Ohar 

16. Electronic City Verna-Plateau 34. Satlapur Reisen 

Gujarat Maharashtra 

17. Gandhidham Kutch 35. Akola Akola 

18. Palanpur Banaskantha 36. Chandrapur Chandrapur 

19. Vagra Bharuch 37. Dhule Dhula 

Haryana 38. Ratnaglrl Ratnaglrl 

20. Sawal Rewarl 39. Nanded Nanded 
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, . 

1 2 3 1 2 3 

Manlpur TMllfI NIIdu 

40. Lamlal-Napet Irnphal East 57. Erode Perlyar 

Meghalaya 58. Oragadam Kancheepuram 

41. Mendlpathar East Garo Hills 59. Tlrunelveli Tlrunelvell-
(Gangaf Kondan Nanur Kattabomman 

Mizoram Block) 

42. Luangmual Aizawl TrlPUFII -
Nagal8nd 60. Bodhjung Nagar Tripura-West 

43. Ganeshhagar Kohlma Uttar PIwdNh 

on ... 61. Bljoull Jhansi 

44. Chhatrapur GunJam 62. Jamaur Shahjahanpur 

45. Kallnganagar-Duburl Cuttack 63. Pakbara Moradabad .. 
46. Jharsuguda Jharsuguda 64. Dlbiapur Auralya 

47. Kesinga Kalahandl 65. Jalnpur Kanpur-Dehat 

Pondlcherry 66. Satharla Jaunpur 

48. Polagam Karalkal 67. Sahjanwa Gorakhpur 

Punjab Uttaranchal 

49. Bhatlnda Bhatlnda 68. Sigaddi Paurl-Garhwal 

50. Pathankot Gurdaspur We.t Bengal 

Ra,a8than 
69. BoIpur Blrbhum 

51. Abu-Road Sirolli 
70. JalpaJguri JaJpalguri 

71. Maida Maida 
52. Bhllwara Bhllwara 

53. Khara Blkaner [Translation) 

54. Jhalawar Jhalawar Export S&al*c:Iy to Fal'lMFll 

55. Dholpur Dholpur 2395. SHRI HARIBHAU RATHOD: 

Slkldm SHRI RAJNARAYAN BUDHOlIA: 

56. Salgharl-Samllk Marchak South Slkkim WIN the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 
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(a) whether the Government Is contemplating to 

provide export subsidy to the farmers In the country; 

(b) If so, the details thereof and the time by which 
a decision i8 Hkely to be taken in this regard; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

(c) Certain WTO compatible subsldle& are provided 

to exporters for the export of some agricultural products. 
Subsidies that are not In the WTO framework cannot 

be provided. 

Exporters 

2396. SHRI KASHIRAM RANA: 

DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) whether prior to entering Into export business 

several rigid formalities are to be completed; 

(b) if so, the details thereof alongwlth the reaction 

of the Government thereto; 

(e) the steps taken by the Government to ease 

the existing rules for the exporters; and 

(d) the success achieved by the Government in 

this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) No, Sir. 

(b) The only essential pre-requisite under SectIon 7 

of the Foreign Trade (Development and Regulation) Act, 
1992, for any person to make import or export is a Importer 

Exporter Code number. Importer Exporter Code Number 
is a PAN based number and Is issued by such offIce8 88 

are authorised by the Director General of Foreign lhlde 
In aocordancewtth the procedures laid under Handbook 

of Procedures (Volume I). Importer Exporter Code number 

Is transmmed online to the Customs through an electronic 

message exchange system to facilitate speedier clearance 

of import or export goods. 

(e) and (d) The Government has taken several steps 

to simplify procedures for the exporters which Inter alia 

Include electronic data Interchange with community 

partners, web filing of documents, help line for exporters, 

single application form etc. The above initiatives have 

led to a considerable reduction In transaction costs and 

reduced physicaJ interface with the gowmment authorities. 

Illegal Migrants 

2397. SHRI SITA RAM SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Law Commission has made any 

recommendation regarding early detection and repatriation 
of Illegal migrants in the country; 

(b) If so, the details thereof; 

(e) the details of the recommendations accepted 

by the Government; and 

(d) the steps taken by the Government for the 

Implementation of these recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) to (d) The Law Commission of India presented Its 
175th Report on Foreigners (Amendment) Bill, 2000 
to the government in September, 2000. The 
recommendations. Inter-alia, Included setting up of a 

separate Inmlgratlon Cadre and Immigration TrIbunal, 

appointment of Immigration OffIcer, establishment of 

Immigration Courts and enhancement of existing 

punishment In the Foreigner. Act, 1946. The 

recommendations of the Law Comml"lon were 

examined by the Government and h was decided to 
accept only one of the recommendatlona ..... t.d to 
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enhancement of punishment. Accordingly, neceasary 

amendment in Foreigners Act, 1948 was notIfled vide 
Foreigners (Amendment) Act, 2004 (No. 16 of 2004) on 
23·2·2004. 

[Eng/Ish] 

Constitution of Development Board8 

2398. SHRI EKNATH MAHADEO GAIKWAD: 

SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of HOME AFFAIRS be pleased 

to state: 

(a) the details with regard to the Development 
Boards existing In the country aIongwith the Development 
Boards likely to be constituted In the country; 

(b)· whether the Government of Maharashtra has 
been persisting for the constitution of a separate 

Development board for the Konkan and Marathwada 
region; 

(c) if so, the details thereof; 

(d) whether planning commission has submitted a 
draft report for constitution of such a board for this region; 
and 

(e) if so, the details thereof alongwlth the decision 
taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVin: 
(a) Three Development Boards viz. the Vldarbha 
DeYeloprnent Board, the Marathwada DeYeIopment Board 
and the Development Board for the Rest of Maharashtra, 
constituted In terms of Article 371 (2) of the Constitution, 
are functioning In Maharashtra. The Government, as of 
now does not propose to constitute any new 0ewII0pment 
Board. 

(b) and (c) A proposal was received from the 
Government of Maharashtra for establl8hment of a 
separate Development Board for Konkan region (which 
presently forms part of the Development Board for Rest 

of Maharashtra) by amending article 371 (2) of the 
ConstitutIon. Government of Maharashtra has recently 
been requested to obtain the views of both Houaea of 
the State Legislature, on the setting up a separate 
Development Board for Konkan. 

(d) No, Sir. 

(e) Does not arise. 

ImportIExport of Pepper 

2399. SHRI P.C. THOMAS: 

SHRI A.K. MOORTHY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pIeaaed to state: 

<a) the present poticy for Import of pepper; 

(b) whether the Gowmment has declared ban on 
Import of pepper; 

(c) If so, the details thereof aIongwIth the reasons 
therefor; 

(d) whether the farmers and MPs were consulted 
before Imposing ban on Import of pepper; 

(e) If not, the reasons therefor; 

(f) the total quantity of pepper Imported during each 
of the last three years, quatity-wise and country-wise; 

(g) whether any action has been taken to 88\'8 

farmers facing hardships due to low prtoe for their product; 

(h) whether export of pepper has dectlned 
conllderably; 

(I) If so, the reasons therefor; and 

a> the action taken to Increase the export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S., 
ELANGOVAN): (a) All types of pepper oovered under 
Exim Head 0904 of the ITC(HS) CI888ffIcatIons of Export 
and Import Item, 2004-09 18 fraety Importable, subject to 
payment of applicable Customs duty. 
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(b) and (c) Import of duty free pepper except Light 

Black Pepper has been disallowed under the Advance 

Licensing Scheme. Domestic sale of pepper and pepper 

product by Export Oriented Units has also been 

disallOWed. This step has been taken to plug the potential 

misuse of duty free pepper by way of diversion to the 

domestic market, thereby affecting prices of the product. 

(d) and (e) Several representations have been 

received from various quarters requesting Government 

intervention in this regard. 

(f) The Quantum of pepper imported during each 

of the last three years, category-wise and country-wise 

are available in the publication entitled "Monthly Statistics 

of Foreign Trade of India Vol-II (Imports) brought out by 

Directorate General of Commercial Intelligence and 

Statistics, Kolkata, copies of which are available in the 

Parliament Library. 

(g) The government has taken various steps to 

protect the interests of the farmers. These Incfude a 

Market Intervention Scheme for procurement of Black 
Pepper, disallowing Issuance of Advance Licenses for 

Import of duty free except for light berries and 

disallowing domestic sale of pepper and pepper products 

by Export Oriented Units (EOUs) etc. 

(h) to 0) Export of pepper has declined from 16.635 
tonnes to 14,150 tonnes in 2004-05 due to stiff price 

competition with Vietnam and other countries. The 

Government has taken various steps to boost export of 
pepper such as post harvest improvement through 

training and infrastructure development, trade promotion, 

support for organic farming of pepper, up-gradation of 

laboratories etc. 

Obtaining of Clearance by Auction 
Purchaera 

2400. SHRI RAGHUNATH JHA: Will the Minister 

of URBAN DEVELOPMENT be pleased to refer to the 

reply given to Unstarred Question No. 3030 dated March 
22, 2005 and state: 

(a) whether the auction purchasers obtained the 
necessary clearances from Statutory Authorities before 

execution of the project; 

(b) If so, the details of the Statutory Authorities 
which Issued clearances for the construction of Vasant 

Kunj Mall; 

(c) If not, the reasons for starting the construction 
of Vasant Kunj Mall; and 

(d) the steps taken to stop the construction of 
Vasant Kunj Mall? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): (a) and (b) Deihl Development 
Authority (DDA) has reported that Building Plan for one 
plot has so far been sanctioned by DDA subject to 
environmental clearance. The auction purchaser has 
obtained clearance from statutory authorities like Delhi 
Urban Arts Commission, Chief Fire Officer. Airport 
Authority of India, Deputy Commissioner of Police 
(Licensing), concerned power agency etc. 

(c) and (d) Do not arise. 

[Translation] 

Committee on Trade Agreement 

2401. SHRI CHANDRA MANI TRIPATHI: 

SHRI HANSRAJ G. AHIR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the trade and economic relations 
committee has reviewed the various trade agreements 
at Its meeting held recently; 

(b) If 80, the detalls theroof and the time by which 
these are likely to be Implemented; 

(c) whether any decision to formulate employment 
oriented poUcy was also taken In the 88k:t meeting; and 

(d) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) and (b) Trade and Economic Relations 

Committee (TERC) headed by the Prime Minister met In 

the month of June, 2005 where a presentation on ·Indla's 

engagement in Regional Trading Arrangements· was 

made by Department of Commerce. With regard to 

Preferential Trade Agreements/Free Trade Agreements! 

Comprehensive Economic Cooperation Agreements, it 
was decided that the progress of ongoing negotiations 

be periodically reported to the TERC for Its guidance 

and discussion papers be prepared for enhancement of 

the level of economic engagement with Bangladesh, 

Pakistan, BIMSTEC (Bay of Bengal Initiative for Multl-

Sectoral Technical and Economic Cooperation) and 

ASEAN. 

Various discussion papers on enhancement of !eYe1 
of economic engagement with Bangladesh, Pakistan and 

BIMSTEC have been prepared as per the time frame 

prescribed by TERC. 

(c) No, Sir. 

(d) Does not arise. 

aan on Import of Conaumer Itema 

2402. SHRI BIR SINGH MAHATO: 

SHRITUKARAM GAN~TRAO RENGE ~T1L: 

Will the Minister of COMMERCE AND INDUSTRY 

De pleased to state: 

(a) whether the Government proposes to 11ft up the 

quantitative restrictions imposed on the Import of 

consumer items; 

(b) if so, the details thereof and the reasons therefor; 

(c) the steps taken by the Government to 88ve the 

domestic Industry; and 

(d) the reaction of the Government on the import 

of consumer items? . 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) to (d) Quantitative Restrictions are 

maintained In tenne of Para 2.6 of the Foreign Trade 

Policy which include protection of human, animal or plant 
life or health etc. India has been following a continuous 

policy of removal of Quantitative Restrictions on imports 
since 1991. Most of the consumer goods are freely 

Importable. In the liberalized Import regime the domestic 

industry will be obliged to face competition from imports 

subject to the applicable rate of customs duty. However, 
the Imports are being closely monitored and the 

Government is determined to ensure through the 

appropriate use of tariff and non-tarlff mechanisms that 
Imports do not cause any injury to the domestic 
producersllndlgenous Industry. 

{English} 

RevampIng of DOFT 

2403. SHRI NIKHIL KUMAR: Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state: 

(a) whether a high level committee was 88t up to 
revamp the Directorate General Foreign Trade (DGFT); 

(b) If so, the details of recommendations made by 
the committee; 

(c) whether the Government has gtven more powers 
to DGFT to undertake anti-dumplng IfMt8tigatIons etc.; 

(d) If so, the details thereof; and 

(e) the extent to which the recomrnendaIIon of 
the committee have been implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN): (a) A Study Group was I8t up under Shrl 
P.P. Prabhu, formar Commarce Secretary to advise the 
Government on the future role and functions of the, 
Directorate General of Foreign Trade (DGFT) In the 
liberalized economic scenario and emerging world tracing 

environment. 

.. . 
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(b) Key recommendation of the Prabhu Committee 
was that Directorate General of Foreign Trade ahouId 
be oriented to play a more effective role In India's 
International trade promotion and facilitation and perform 
the following activlties:-

act as a field agency of the Department of 
Commerce; 

act as a resource center for trade Information; 

act as a trade fa~lIltator; 

act as a watchdog of trade trends; 

act as a trade protection agency; 

act as a monitoring agency of exports; and 

act as a support organization for WTO 
negotiations. 

(c) and (d) No, Sir. 

(e) DGFT has substantially adapted Its organizational 
functioning In line with the recommendations of the Prabhu 
Committee. 

Development of Technical EducatIon 
by AlCTE 

2404. SHRI PRADEEP GANDHI: 

SHRI G.M. SIDDESWARA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the objectives envisaged In the 
constitution of An India Council for Technical (AICTE) 
have been achieved slnoe Its Inception; 

(b) If so, the detaOs thereof alongwlth the measures 
taken by AICTE for the proper development of technical 
education In the country; 

(c) whether AICTE Is taklngIhas taken InltJatives 
to tackle the problem of technical education; 

(d) If so, the details thereof .alongwlth the amount 
allocated for the purpose during 2004-2005, State-wise; 

(e) the total number of youths benefited by It or 
likely to be benefited by such conditions and the 
progress report thereof; 

(f) whether AICTE has any system In vogue to 
monitor Its own functioning and also the Institutes 
recognised by It; and 

(g) If so, the details thereof alongwlth the Instances 
wherein provisions were violated by their own offlcialsl 
recognised Institutions and action taken against such 
violations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) To ensure coordinated and integrated 
development of technical and management education 
and maintenance of standards and for the purposes of 
performing Its function under the All India Council for 
Technical Education (AICTE) Act, 1987, the AICTE has 
been taking a number of steps and thus the process of 
achievement of objectives outlined in the AICTE Act, 
1987, Is a continuous one. The AICTE Insists on 
fulfilment of the prescribed norms and standards by the 
approved technical Institutes so as ensure quality of 
delivery and undertakes annual Inspections of the 
Institutions for appraisal. As a result of the steps taken 
by the AICTE technical education facilities in the country 
have grown substantially. 

(c) to (e) The AICTE has Identified issues, concerns 
and challenges with regard to the technical education. 
With a view to address the issues of access and equity, 
and Inconsistent quality, the AICTE has taken initiatives 
to simplify the approval process, to make holistic appraisal 
Of the Institutes, to develop GIS based Institutional 
monitoring system, National Programme for Faculty 
Development through EDUSAT-Natlonal Network, 
'Student-Voice' and 'Faculty Forum' on the AICTE website, 
Increased Institute-Industry Interface etc. An allocation 
of As. 54.00 crores was made during 2004-05 (Plan) for 
various schemes. However, no State-wise allocation Is 
made. The funds were utilised by AICTE to assist the 
approved institutes having a total initial student Intake of 
over 6 takhs. 
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(f) and (g) The Counctlls a 51 member body which 
considers all questions those coming up betare It reJating 

to its functioning. The principal mechanism for monitoring 

the functioning of Institutes approved by AICTE is 

through annual Inspections conducted ttJrough Expert 

Committee visits to monitor compliance of the prescribed 

norms and standards. The AICTE exercises utmost 

vigilanoe in Implementation of its schemes and reported 
instances of violation of provisions are looked Into 

suitably. 

(Translation] 

Inflltnltlon of BangladHhl 

2405. SHRI HANSRAJ G. AHIR: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Assam Government has submitted 
a report regarding infiltration of Bangladeshi citizens In 
Assam; 

(b) if 50, Whether regional Integration Is said to be 

under threat as a result of Increase In number of Illegal 
Bangladeshi refugees; 

(e) If so, whether the Government has made the 
stand clear in this regard; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY): (a) and 
(b) While Government has received reports regarding 
infiltration from Bangladesh, there is no threat to 
sovereignty and security of the country. 

(c) and (d) The Government has taken steps to 
detect and deport Illegal migrants from the country. State 
Governments and Union Territories have been directed 
to enforoe the provisions of Foreigners Act strictly. The 
powers under Section 3(2)(c) of the Foreigners Act, 1946 
to detect and deport foreign nationals staying In India 

unauthorlsedly have been entrusted to the State 
Governments and UT Administrations. Administrative 

instructions are also Issued to them from time to time to • 
launch special drives to detect the foreign nationals 

Including Bangladeshi nationals staying Illegally In the 
country tor their Immediate deportation. 

Besides. Government has also taken up various 
measures to curb illegal influx Into the country. which 
inter alia Include strengthening of Border Security Force 
(BSF) and equipping them with modern and sophisticated 
equipment/gadgets; reduction of gaps between border 

outposts; Intensification of patrolling; accelerated 

programme of construction of border roads and border 
fencing; provision of survelHanoe equipment, etc. 

(e) In view of (c) and (d) above, does not arise. 

[English] 

PrIvIde Inveatment on EPZa1SEZ8 

2408. SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government propose to encourage 
private parties, companies to open and operate Export 
Promotion ZoneslSpeclal Economic Zones in different 
parts of the country; 

(b) If 80. the details thereof; 

(e) whether It will boost exports In our country and 

earn foreign exchange reserve; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 

ELANGOVAN): (a) Yes, Sir. 

(b) Approval has 80 far been given tor setting up of 
47 new SpecIal Economic Zones (SEZs) In the privata! 

joint sector or by the State GCMtrnment& at Indore (Madhya 
Pradesh), NavI Mumbal. Kopta (Maharashtra), Mundra, • 

Posltra, OaheJ, Hazira, Icchapor (Surat), Ahmedabad 
(Gujarat), Hassan, Balkampady, (Karnataka). Moradabad, 
Bhadohl, Kanpur. Greater Nolda, Noida (U.P.), KaIkInada, 
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Viskhapatnam (Andhra Pradesh), Jaipur, Jodhpur 
(Rajasthan). Kolkatta, Kulpl (West Bengal), Vallarpadam, 

Kakkancherry. Kalamassery (Kerala), Nangunerl, Ennore, 

Mahlndra City (near Chennal), Srlperurnbudur (Tamil 
Nadu). Paradeep, Gopalpur (Orissa). Gurgaon (Haryana). 

Sedarapet-Karasur (Pondicherry). Adltyapur, Ranchi 

(Jharkhand) and Chandlgarh. 

(c) and (d) Of the 47 new SEZs approved 80 far 3 
SEZs have commenced operation during 2004-05. This 
is in addition to 8 functioning Export Processing Zones 

converted into SEZs. During 2004-05 against an export 
of Rs. 18309 crores, the net foreign exchange earnings 

by SEZ units were of the order of Rs. 7032 crores. 

Teacher-Student Ratio 

2407. SHRI K.S. RAO: Will the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased to state: 

(a) the number of primary schools and teachers 
In the country. state-wise; 

(b) the number of these schools In rural and urban 
areas; 

(c) the teacher children ratio In primary schools; 

(d) whether the Government has found Imbalance . 

In running the programme of universal education for 

children under Sarva Shlksha AbhIyan; and 

(e) If 80. the steps takenlbelng taken to rectify the 

situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI MAA. 
FATMI): (a) to (c) As per the provlaional data available 

for the year 2002-03. the Information Is as stated below: 

Total number of Primary schools: 651382 (Urban: 

78297 Rural: 573085) 

Number of Teachers in Primary Schools: 1912931 

Teacher/Student Ratio : 1 :42 

The state-wise Information Is given In the enclosed 

statement. 

(d) and (e) No, Sir. Under the Sarva Shlksha 

Abhlyan, the proviSion of teacher In primary and upper 

primary schools Is made according to the norms of 1 

teacher per 40 students. This norm is applicable for both 
the rural and urban areas. 

Sflltement 

51. No. States/UTs Primary/Junior Basic Schools Teacher Teacher/ 

Students 

Total Rural Urban Ratio 

1 2 3 4 5 6 7 

1. Andhra Pradesh 61167 53916 7251 179961 33 

2. Arunachal Pradesh 1337 1263 74 3218 27 

3. Assam 30045 28630 1415 86112 30 

4. Bihar 40511 38428 2083 78204 83 

5. Chhattlegarh 23951 224n 1474 58348 43 

6. Goa 1037 745 292 2523 21 
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1 2 3 4 5 6 7 

7. Gujarat 7245 5862 1383 18208 31 

8. Haryana 9619 8504 1115 39029 41 

9. Himachal Pradesh 10868 10614 254 29018 22 

10. Jammu and Kashmir 10488 9745 743 26339 19 

11. Jharkhand 17059 16164 895 30193 59 

12. Kamataka 26254 23450 2804 61004 26 

13. Kerala 6697 5251 1~ 42497 28 

14. Madhya Pradesh 54233 47383 6850 146766 36 

15. Maharaahtra 40850 34560 6290 123392 36 

16. Manipur 2552 2175 3n 8245 21 

17. Meghalaya 5807 5439 368 14397 22 

18. Mizoram 1253 938 315 4628 19 

19. Nagaland 1352 1288 64 7011 12 

20. Orissa 366n 34541 2136 85760 40 

21. Punjab 13340 12042 1298 41524 38 

22. Rajasthan 32953 29438 3515 92714 41 

23. Sikkim 497 497 0 2746 12 

24. Tamil Nadu 33394 26341 7053 123369 34 

25. Trlpura 2054 1996 58 8951 23 

26. uttar Pradesh 113548 96331 17215 384605 55 

27. Uttaranchal 13902 12468 1436 36923 29 

28. West Bengal 49851 41845 8006 151255 53 

29. Andaman and NIcobar 207 197 10 788 17 
Islands 

30. Chandlgarh 26 8 18 300 34 

31. Dadra and Nagar Haveli 126 123 3 225 40 
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1 2 3 4 5 6 7 

32. Daman and Diu 50 33 17 277 39 

33. Delhi 2111 222 1889 22611 40 

34. Lakshadweep 4 3 1 36 20 

35. Pondicherry 319 170 149 1754 21 

India 651382 573085 78297 1912931 42 

Development of Oarbllge Collection 

Rlckahaw 

2408. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Cooperative Housing Finance 

Corporation has developed a Garbage Collection 

Rickshaw in collaboration with the Asian Institute of 

Transport; 

(b) if so, the details thereof; 

(c) whether the Government has conveyed the 

features of such rickshaw to various other State 

Governments; 

(d) if so, the reasponse of the State Governments 

thereon; and 

(e) the steps taken by the Union Government for 

the use of such Garbage Collection Rickshaw in various 
parts of the Country? 

THE M/N1STER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NAB I AZAD): (a) and (b) The Deihl 

Cooperative Housing Finance Corporation has Informed 

that a Garbage Collection Rickshaw has been developed 
with technical assistance from Asian Institute of Transport 

Development. The Garbage Rickshaw has two covered 
fibre bins for segregating the garbage Into biodegradable 
and non-biodegradable domestic garbage at source etc. 

(c) No, Sir. Solid Waste Management Inctuding 
Garbage collection and dispoeal Is a subject matter dealt 
with by State GovernmentslMunlctpal local bodies. 

(d) and (e) Does not arise. 

[Translation) 

Black Ueted Export Firma 

2409. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of export firms in8pected by Export 
Inspection Council during each of the last three years, 
State-wise; 

(b) the number of export firms against whom the 
council has receI\Ied complaints and declared black listed 
during the said period, State-wise; and 

(c) the action taken against these fifms so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The detaHs are given In the statement 
enclosed. 

(b) The number of export firma, agaInet whk:h the 
Council has received complaints due to various reasons, 
Is at statement-I encIoead. Aa per procedure, units .... 
not black listed, but action 18 taken In accordance with 
the Instructions Issued by the Export Inspection CouncJl. 

(c) The export firms having compIaJnta from the 
Importing oountrles were placed 'on alert' and action 
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taken agaln8t them ranged from putting the ftrm on 
consignment-wise Inspection (CWI), stoppage of 
production and exports and withdrawal of approval. In 
the case of firms where there were Internal complaints 
on account of violations of prescribed norma, action 
taken ranged from bringing these units under CWI, 

stoppage of production and export, and withdrawal of 
approval. 

In accordance with the prescribed procedure for 
handling complaints action was taken against 69 
exporting firms in various States during the last three 
years. 

State-wise Number of Export Firms Inspected by Export Inspection CounciVExport Inspection Agencies 

Name of State Period 

2002-2003 2003-2004 2004-2005 

Andhra Pradesh 59 58 52 

Delhi 1 1 1 

Goa 5 6 6 

Gujarat 64 67 65 

Haryana 14 15 15 

Karnataka 31 34 34 

Karala 100 113 102 

Madhya Pradesh 1 1 1 

Maharashtra 52 50 54 

Orissa 21 23 21 

PondIc:herry 1 1 

Punjab 9 9 12 

Rajasthan 2 2 2 

Tamil Nadu 81 83 n 
Uttar Pradesh 7 8 9 

West Bengal 55 57 53 

Total 502 526 
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State-wise NumINJr of Export Firms IfI}IJJMt which ths Export Inspection Council RecsNetJ Complaints 

Name of State 

2002-2003 

Andhra Pradesh 3 

Gujarat 6 

Karnataka 2 

Karata 13 

Maharashtra 11 

Orissa 2 

Tamil Nadu 11 

West Bengal 4 

Total 52 

{Translation} 

Trade Fairs for Agro and Rural Indu ....... 

2410. SHRI AJIT JOGI: Will the Minister of AGRO 

AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government proposes to organize 

trade fairs in rural areas for extension of agro and rural 
industries In the country; 

(b) If so, the details thereof alongwlth the names 

of the districts i~ Chhattlsgarh, Madhya Pradesh and 
Uttar Pradesh which have been selected for organising 
trade fair during the current financial year, State-wise; 
and 

(c) the funds required for organising theee fairs In 
districts selected for the purpoee and the rnaMer In 

which these funds are proposed to be mobilized? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGAO AND RURAL INDUSTRIES 

PerIod 

2003-2004 2004-2005 

6 4 

5 6 

1 

16 2 

9 7 

4 

8 6 

2 2 

51 27 , 

(SHRI MAHAVIR PRASAD): (a) and (b) The Khadt and 
Village Industries Commission (KVIC) has a target of 
organizing four district level exhibitions In each State, 
Including Chhattlsgarh, Madhya Pradesh and Uttar 
Pradesh, for the promotion of products manufactured 
by entrepreneurs asststed under the Rural Employment 
Generation Programme (REGP). The names of the 
districts In three States are yet to be finalised. 

(c) Government provides funds to the KVIC for 
organising dIatrIct level exhibitions tor REGP entrepreneurs 
at the rate of As. SO,OOOI- per exhIbition. 

{English} 

Exportof ...... 

2411. SHRI ADHALRAO PATIL SHIVAJIRAO: WIlt 
the MInIster of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) the rates fixed for export of mangoes during 
the Jut three years and the curNnt year; 
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(b) the extent to which fanners haw beneftted by 

this export; 

(c) total processing units of Mangoes at present, 

State-wise; 

(d) whether the Government proposes to set up 
such units in the country; and 

(e) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) No rate is fixed by the Government 

for export of mangoes. 

(b) No direct measure Is available to 88I8SS the 
extent to which the farmers are benefited from export of 

mangoes. However, exports do help In imparting 
buoyancy In the market and thereby increasing realization 

to the farmers. 

(c) There are 475 processing units for mangoes 
licensed under Fruit Products Order, 1955. State-wise 

details of the same are given below:-

51. Name of the State Numbers of 
No. Units 

1 2 3 

1. Andhra Pradesh 73 

2. Assam 7 

3. Bihar 6 

4. Chhattlsgartl 1 

5. Deihl 6 

6. Goa 1 

7. GuJarat 33 

8. Haryana 6 

9. Himachal Praaesh 4 

1 2 3 

10. Jharkhand 1 

11. Kamataka 30 

12. Kerala 13 

13. Madhya Pradesh 6 

14. Maharashtra 196 

15. Meghalaya 1 

16. Orissa 3 

17. Punjab 5 

18. Tamil Nadu 55 

19. Uttar Pradesh 9 

20. Uttaranchal 5 

21. West Bengal 14 

(d) and (e) The Govern~ent does not set up 

processing units on their own. However, the Ministry of 

Food Processing Industries operate a Plan Scheme 

under which assistance Is provided in the form of grant 

for setting up, expansion or mod_nlzatlon of food 

processing units using mango 88 raw material. The 

assistance Is extended to private sector, publk: sector, 
Non-Governmental Organisations, Co-operatMts etc. for 
technically faaaibIe and financially viable projecIs. 

Induatrlel Development In North 
Eutem ..... 

2412. SHRlMATI SUSHEELA BANGARU LAXMAN: 

OR. ARUN KUMAR SARMA: 

wm the Mintatel' at COMMERCE AND INDUSTRV 
be pleased to state: 

(a) whether new induatrIes have been set up In the 
North-Eastern region to speed up the pace of deYeIopment 

In the Eastern States; 
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(b) If so, the details thereof alongwith the areas 
identified for the purpose and the source of their funding; 

(c) whether any assessment has been made on 
the negative trend of Investment in the region after 
announcement of incentives envisaged only for NER 
under NE Industrial policy; 

(d) if so, the details thereof; 

(e) If not, the details of Investment status thereof; 

(f) the steps taken by the Government to modify 
the NE Industrial Policy to make it Investment friendly; 
and 

(g) action contemplated to streamline the border 
trade to substitute the economic disadvantages of the 
region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Government announced the North-
East Industrial Policy (NEIP) on 24th Deoember, 1997, 
to attract the Investors and for promoting industrialIZation 
in the North-Eastern Region. Under this Policy, various 
concessions have been allowed to Industrial units In the 
North Eastern Aegion, which include development of 

Industrlallnfraatructure, exdae and Income-tax aemption 
and various sub8idtes like Central Capital Investment 

Subsidy, Central Interest SubSidy and Central 

Compr8henslva Insurance Scheme. A policy with similar 

conceaaIons was announced for the State of SlkIdm also 
on 23rd December, 2002. 

Subsequently, a package of fiscal 1ncentlv8s for the 
State of Jammu and Kashmir was announced on 14th 

June, 2002 and for the State of Himachal Pradesh and 
Uttaranchal on 7th January, 2003. The details of 

Investment Intentions for setting up of Industries in the 
States of North Eastern Aeglon before and after grant 
of similar Incentives to other parts of the country are 

given In the statement enclosed. 

Based on the Impact study conducted by the 
Ministry and the discussions with various stakeholders, 
It Is proposed to revise the North East industrial package 
of 1997 to make It more Investor friendly. 

An agreement on Border Trade with Myanmar 

envisages that Border Trade will take place Initially 
through custom posts at Moreh In Manlpur and Champa! 
In Mlzoram. A Memorandum has been signed for Indo-
China border trade through Nathula Pass . 

.. ,.",."t 

Proposed Private Investment in North Eastern RegIons 

SI. Name of the December 1997 to June 2002 July 2002 to March 2005 
No. State 

IEMs LOlsIDlLs IEMs LOlsIDlLs 

Nos Proposed Nos Proposed Nos Propoeed Nos Proposed 
Inv Inv Irw Inv 

(Rs. Cr) (Rs. Cr) (As. Cr) (As. Cr) 

1 2 3 4 5 6 7 8 9 10 

1. Assam 130 1764 0 0 140 721 1 2 

2. Arunachal Pradesh 4 37 0 0 17 200 0 0 
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1 2 3 4 5 8 7 8 9 10 

3. Manlpur 0 0 0 0 2 3 0 0 

4. MeghaIaya 88 1209 0 0 85 495 0 0 

5. Mlzoram 0 0 0 0 0 0 0 0 

6. Nagaland 2 66 0 0 5- 27- 0 0 

7. Trlpura 16 839 0 0 10 254 0 0 

Total 240 3915 0 0 259 1700 1 2 

Note: Under Private Sector, IEMeIl.OIsIDILs of applicants of Jt. Sector, Pvt. Sector, individual, Aui.ted Sector and CooperatIYe 

Sector have been included. 

IEM: Industrial Entrepreneur Memorandum; LOI: I..8It8r of Intent; DlL: Direct Industrial LIcence . 

• In addition, two lEMa were filed by MIs. RenaI88ance Peper Milia Pvt. Ltd., Dlmapur tor (i) manufac:tu,. of Pulp and Paper with 

proposed investment of Rs. 12,000 crore and (II) generation of CaptIve power with proposed IrMstmenIa of RI. 4,010 crore, In 
December, 2003. 

(Transllltfon) 

Dev8tuatlng Statua of Hindi by NCERT 

2413. SHRI VIJAY KUMAR KHANDELWAL: WIll the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Hindi has been accorded the status 
of Modern Indian language In the new syllabus being 

prepared by the NCERT; 

(b) If so, whether the status of modern Indian 

language bestowed over the official and national language 
Hindi would not devalue Its poetHon; and 

(c) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The draft National Curriculum 
Framework (NCF) 2005 makes references to claaslcal 

languages and also to Modem Indian Languages (MIL). 

However, this distinctlon Is not an official distinction but 
is one made by linguists to distinguish languages which 
are In day-to-day use from those which have lIgnIftcaIa 

because of their heritage or linguistic value. The .. 

categories are not signs of status. 

The draft National Curriculum Framework (NCF) 
2005, prepared by the NCERT endorses the 3-language 
formula. which has been upheld by the National Policy 
of Education, 1986. The status accorded to Hindi In the 
3-Ianguage formula has not been changed In the NCF-
2005. 

[English] 

2414. SHRI P.S. GADHAVI: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased 10 
state: 

(a) the details of the financial assistance glwn from 

Rashtrlya Mahila Koah to different NGOs and Social 
Welfare OrganIsatIons ~ In vartous Itat8I particularly 
In Gujarat for poor and needy during each of last three 
years, NGO-wtse; and 

(b) the number of women benefited under these 
schemes? 
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THE MINISTEA OF STATE IN THE MINISTRY OF 

HUMAN AESOUACE DEVELOPMENT (SHAIMATI 

KANTI SINGH): (a) The details of loan given by RashtrIya 
Mahlla Kosh to different NGOs and social welfare 
organizations working in various States for poor and 

needy during each of the last three years are given In 

the statement enclosed. 

(b) The number of women benefited are a8 

under:-

2002-2003 44.245 

2003-2004 36.371 

2004-2005 22.365 

SIII,.",.,.t 

State-wise list of NGOs which rt!IC8l11ed loan from 
Rashtrlya Mahlla Kosh In 2002-03 

Name of the NGOs 

Andhr. Pradesh 

Viveka Service Society (Vlveka Nagar) 

Grama Siri Rural Activities in Hatlonal 

Development Society 

Grama Siri Rural Orientation for Women 
(GROW) 

GAAMA SIRI 

Action for Community Service Society 

Aashtrlya Sews Ssmlthl 

Weaker Development Seve' Samlthl 

Viswodaya Educational Society 

(As. In Lakha) 

Sanctioned 

Amount 

2 

30.00 

70.00 

70.00 

49.50 

60.00 

100.00 

5.00 

6.00 

1 2 

Sahrudaya Seva Sangham 4.00 

Prakasam District Educational SocIety 3.00 

Deenajana Abhyudaya Seva Mandai 12.50 

DevI Convent School Educational SofI8tY 5.00 

Sahajeevan 

Centre for Aural Action 

Viveknanda Yuth Club 

Indira Mahlla Mandall. Pradasam 

Social Welfare SocIety (SWS) 

Chaltanya Mahlla Mandall. Nellore 

Village Development Society 

15.00 

5.00 

5.00 

2.00 

4.00 

1.00 

1.00 

Society for Integrated Aural Development 5.00 

Women AaIocIation for Aural Development 3.50 

A Net-Work AssocIation and Women 

Agencies 

Sr" Renuka Mahlla Swelng Centre 

Sri Venkateswara Andha Seva Sadan 

(V ASS) 

Ideal Mutually AIded Co-Operatlve 

Thrift Society Ltd. 

Shagat Singh Organisation for Awakanlng 
and Aural Development 

little Flower SocIety 

Harljana Glrijana Seva Sangham 

Bharathl DevI Mahila Mandall 

2.00 

3.00 

6.38 

25.00 

25.00 

10.00 

2.00 

3.00 

AS (Aeady to Serve) Educational and 3.00 
Aural Economic Development Society 

Women Empowerment SocIety 5.00 
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Sri Krishna Chattanya Educational Society 5.00 Jeevan Mitra Rural Development Soc:Iety 5.75 

Chaitanya Mahila Mandali and Development 5.00 Bapujl Gramanthara Vidya Samsthe, (R) 5.00 
Society 

Kerala 
Grama Vikas 5.00 

SocIety for Rural Improvement 20.00 
Society for Nutrition Education and Health 18.00 
Awareness Prtyadarahlnl Mahila Samajam 4.00 

Generate Renewable Energy and 20.00 MdIya PnKIeah 

Envlmoment for National Sustainable Mahlla Chetna Manch 35.00 
Society 

Ort ... 
Bihar 

Self Employed Workers AIsociatIon 6.00 
Akhil B~rtiya Manav Seve Parlshad 2.00 

Kendra (SEWAK) 

Jeevan Jyoti Kala Kendra 2.00 
Voluntary Organisation for Rural 4.50 

Lohia Jal Prakash Khadl Gramodyog 3.00 Improvement 

Manav Vikas Sanatha 
Bharat Integrated SocIal Welfare Agency 4.00 

Gyan Seve Bharali Sansthan 1.75 
Club Jagrat 7.00 

Deihl 
Society for Social Unity and Development 5.00 

Indcare Trust 50.00 
Volunteers Association for Rural 12.00 

Haryana Reconstruction and Social ActIon 

Social Centre for Rural Initiative and 25.00 Centre for ParticIpatory Education and 5.00 
Advancement Action for Community Empowerment 

Himachal Prac:leah Centre for Rural Economic Education and 2.00 

Society for Social Uplift Through Rural 75.00 Agricultural Development 

Action (SUTRA) Adlvasi Harijan Integrated Mus Social 18.00 

SocIal Action for Rural Development of 75.00 Agency 

Hilly Area Raj_ethan 

Jh_rkhand Lupin Human Welfare and Reaeard'I 50.00 ' -, 
Jan Jagran Kendra 30.00 FoundatIon Samltl 

Karnataka DIvine Satlmarupkanwar SocIety 5.00 

Prajn8 CounseHIng Centre 5.00 The Bhoruka Charitable ThIst 25.00 
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Mata Shree Gomtl Devl Jan Seva Nldhl 8.50 Rural education and AcIIon for Uberatlon 10.00 

Tamil Nlldu Community ActIon for Rural De\Ietopm8nt- 2.40 
Kallakudl 

Vidayal 3.00 
Social Awareness and Development 5.00 

VOC Rural Development Centre 2.00 
Organisation for Women 

Women's Association for Rural 3.00 Sri Ram Educational and Rural Development 3.00 
Development (WARD) 

Society 

Social Education Economical 2.50 Rural Improvement SocIety 1.00 
Development Society 

Annal Therasa Samuga Sevai Sangam 5.00 
Women Action Group (WAG) 5.00 

Arasan Rural Development Society 17.00 
Tamllnadu People Welfare Association 7.00 

Mahallr Association for literacy Awareness 35.00 
Society for Community Organisation and 5.0 

and Rights 
Rural Development 

UHlIr P ..... h 
People's Organisation for Rural Health 15.00 
Education and Economic Development Navchetan 10.00 

Madhar Na/a Thondu Nlruvanam (MNTN) 30.00 Sri Ram Sharma Pragya Mandir Sikshan 5.00 
Sansthan 

Tamil Nadu Corporation for Oevelopment 100.00 
of Women Ltd. Janapriya Sewa Sansthan 3.00 

Society for Rural Women Development 2.00 Manav Seva Sansthan (Seva) 25.00 

Venkateswara Education and Rural 2.45 Gramin Kisan Vikas Sansthan 2.00 
Development Trust 

People's ActIon for National Integration 18.00 
Annal Kasthuribal Mahallr Mandram 15.00 

Ubranchal 
Rural Educational and Envlrnomental 5.00 

Lok Chetna Manch 
Development Society 

3.00 

Society for People Envlrnoment and 2.50 
Society for Voluntary Approach In Rural 8.0 
Development ActIon 

Economic Development 

Bullock Cart Workers Oevelopment 44.00 
w.t a.npl 

Associatiol'! Milan Mandir (Durganagar) 5.00 

Qazoane 50.00 Deullchak Palil Unnayan Samlty 4.00 

RashtrIya Seva Samlthi, TN 50.00 Scheduled Castes Wetfare Centre 2.00 
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1 

Liberal Association for Movement of 
People (LAMP) 

Sahara Utsarga Welfare SocIety 

Tajpur Ma Sardamayee Narl Kalyan Samlty 

Total 

2 

5.00 

2.00 

6.00 

1,600.23 

State-wise /1st of NGOs which recellIed loan from 
Rsshtriya Mahila Kosh In 2003-04 

(Rs. In Lakhs) 

Name of the NGOs 

1 

Andhre Pre"" 

Grama Sirl Unit for Integrated Leadership 
Development SocIety (GUILD) 

Grama Sirl Rural Awareness for SocIal 
Service (GRASS) 

Social Action for Integrated Development 

Sanctioned 
Amount 

2 

25.00 

25.00 

30.00 

Poor People's Rehabilitation and Awakening 10.00 
Organisation 

Development Organisation for Village 40.00 
Environment 

Sun Rise Social and Development SocIety 30.00 

Chaltanya Mahlla Mandall, Mamtdl 2.00 

Sri Lakshmi Padmavathl Mahlla Mandali 2.00 

Paraveen Educational SocIety 

St. Mese's Eduoatlonaf Healths Rural 
Development Society 

5.00 

7.00 

1 2 

Vanltha Bharathi Mutually AIded Co-operative 15.00 
Thrift SocIety Ltd. 

Vljaya Harljana Mahlla Mandall 

Vasantha Lakshmi Charitable Trusts 
Research Centre 

Pragathl 

Society for Environmental Education and 
Development 

People's Action In Development (PAID) 

Growthaml Educational SocIety 

Prasanthl Mahlla Mandall 

Vidya Bhartt11 Educational Society 

Nava Jyothl Mahlla Mandall 

Viswa Santhl Balan8nda Kendram 

Academy and Rural Children'. Healths 
Integrated Educational SocIety (ARCHIES) 

Adarsh Mahlla Manda" (Guntur) 

Human Resource Development SocIety 
(HRDS) 

The Bapatla Mahlla Mutually Aided 
Co-operatlve Thrift SocIety Ltd. 

Tejaswl Mutually AIded Co-operatlve 
Thrift SocIety Ltd. 

Sri Shakti Development Society 

5.00 

15.00 

5.00 

10.00 

5.00 

6.00 

3.00 

8.00 

3.00 

45.00 

25.00 

2.00 

10.00 

10.00 

10.00 

22.00 

Action for Community ServIce SocIety 80.00 

Grams SIRI 

VIveka Service SocIety (Vtveka Nagar) 

Rashtriya Sewa Samlthl 

80.00 

60.00 

100.00 
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Bhoodlgantha Suvartha 5.00 KerMI 

Society for Integrated Development (SIDE) 5.00 Perumkadavlla Hart jan Mahlla Samajam 3.00 

KSA Memorial Charitable Trust for Aural 10.00 Society for Economic and Environment 2.00 
Development Development (SEED) 

Society for Health and Educational 2.00 MIIdhyIi PI'IMInh 
Development 

M.P. State Cooperative Dairy Federation 400.00 
Viswa Santhl Balananda Kendram 60.00 

Maharuhtra 
AMIIm 

Annapurna Mahlla Manda" (AMM) 25.00 
Council for Community Welfare and UYestock 15.00 

Gramin Vlkas Mandai 
Progress 30.00 

PAOCHESTA 20.00 
Dyan-Deep Jankalyan Foundation 5.00 

Bihar 
Shrl Amruta Education, Health and SocIal 4.90 
Institute 

NIDAN 60.00 Rani Laxmlbal Mahlla Aural and Non-Agrl. 15.00 
Kandtan Seva Ashram 4.00 Co.Op. Credit Society ltd. 

Jay Prabha Gramln Vlkas Mandai 5.00 Annapurna Mahlla Manda" (AMM) 90.00 

Abhlyan 4.50 Mllnlpur 

Institute of Khadi Agriculture and Aural 5.00 Organilatlon for Industrial Spiritual Cultural 2.00 
Development Advancement 

Bhabha Institute of SocIal Services 4.90 Nupl Khunai 2.00 

Deihl he People's AssocIation for Development 3.00 

Society for Promotion of Youth and Masses 40.00 All Backward Classes and Economic 4.00 
Development Organisation 

Indcare Tl'ust 40.00 
Development on Communication, Arts and 5.00 

Indcare Trust 59.00 Culture ScIence, EconomIc and Education 

He.,.,.. Centre 

Social Centre for Aural Initiative and 
MIzorwn 

Advancement Sacred Heart Society 4.00 

Kamatakll on ... 
Chaitanya Institute tor Youth and Aural 40.00 Banki Ancha"ka AdIbuI HarIjan Kalyan 40.00 
Development Parlshad 
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Bharat Integrated Social Welfare Agency 50.00 Centre for Rural Women's Development 5.00 

Yuga Murtl SeYa Ashram 3.00 Rural EducatIon and Comprehen8iYa ActMtJea 2.60 

Orustl 1.00 for Rural 0eYeI0pment 

Human Development Centre 3.00 Centre for SocIal Development. TN 5.00 

Viswa Yuva Kendra 4.50 Rural Integrated Development Organisation, 6.00 
Dlndlgul 

Anchalik Bikes Parlsad 4.00 
SocIal Action for Education and Development 8.00 

Palll Vlkash 2.00 Organisation 

Mae Bhabani Janaseva Club 3.00 Education, Communication and DaveIopmant 5.00 

SocIety for Rural Advancement and 35.00 Trust 
Democratic Humantarian Action 

Akllndla 30.00 

RaJa.than 
Women and Child Development SocIety 25.00 

Matra Shakti Sansthan 5.00 
Society for Social Development (Nagerooll) 10.00 

Arnold Educational and Rural Development 3.00 
Society SevaIaya 8.00 

Tamil Nadu Self-help Promotion for Health and Rural 100.00 
Development (SPEPHERD) 

Girama Munnetra Kalvl Nlruvanam 3.00 
Youth Social Servtoe AseooIation 20.00 

League for Education and Development 100.00 
(LEAD) AsaocIation for Rural Development. Madural 19.00 

Community Development Centre 40.00 Uttar PradMh 

Community Action for Rural Development 70.00 Unnayan Sansthan 5.00 

The SooIety for SocIal Justice and Human 35.00 Bunde! Khand Sews Pari8had 5.00 
Resource Development, TN 

Sri Shall Sutaaewa Samltl 2.00 
Arasan Rural Development SocIety 45.00 

Bharatlya Sewa Sansthan 5.00 
Guidance Society for Labour Orphans 5.00 
and Women lHIokpur Grarnuddyog Viku Sewa SamItf 3.00 

Health Education and Development Society 2.00 National Council of Education 11.00 

Integrated Development of Education for 3.00 Gorakhpur Bharatiya Shlkaha Parllhad 11.00 
Action and Uberation lhJst 

uu.ranchaI 
Hana Educational De\IaIopment Charitable 3.00 
Organisation Ruhtrtya Uthan Samlti 30.00 
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Weal &eng" Grama Sirl Rural ActMt1e8 In National 70.00 

M.R.D. Sports Club 15.00 
Development SocIety 

Dakshln KaJamdan Noble Club 2.50 Grams SirI ActIon for Rural Development 20.00 

Society (GARD) 
Rajapur Sew Nlketan 3.00 

Youth Club of Bejipuram 40.00 
Oakkin Mahesderl Mahanatl, Sangha 2.00 

Women Empowerment SocIety 15.00 
Ajodhyapur PaUl Mangel Samlti 1.50 

Society for Nutrition Education and 40.00 
DharaninagarRural Deve~mentSociety 2.00 Health Awareness 

Bagaria Partlcipatary Rural Development 1.00 
Generate Renewable Energy and Environment 40.00 

Society 
for National Sustainable Soc:fety 

Ourbachatl Nabarun Sangha 4.00 
All IndIa Rural 0eveI0pment Society 10.00 

Garden Reach Slum Deve~rnent 1.70 
~hoorthy (Rural OevaIopment SocIety) 4.00 

Plkepara Kamala Seva Samlty 3.00 
Mano Chaltanya Human Servtces 10.00 

Dakshln Gholepakuria Sonali Sangha-o-Pat 3.50 
Victory Rural Development SocIety 6.00 

Dhanchabarl Sister Nivedlta Smlritl Sangh 3.00 
RISE-India (An Integrated Rural DeYeIopment 10.00 

Sarlsha Para Rural Development 3.00 SocIety) 
Organisation 

Social Welfare and Rural Development 3.00 Youth for Action 30.00 

Society Vlsakha Jllla Navanlrmana Samlthl 40.00 

Total 2,505.60 SocIety for Promotion of Rural Empowerment 15.00 
and Development 

State-wise list of NGOs which t'fIC6ived loan from Social Welfare and Economtc Development 6.00 
Rashtrlya Mahlla Kosh In 2004-05 Organisation 

(Rs. In Lakhs) Nehru Yva;ana Seva Sangham (NYSS) 6.00 

Name of the NGOs SanctIoned Society of Bureau for Economic and SocIal 2.00 
Amount Transformation 

1 2 Sarvodaya Mahlla Mandall 2.00 

Andh,. PnIdMh Society of Education Culture and Economic 5.00 
Development 

Grama Siri Rural Awaremess for SocIal- 30.00 
Prosperity SocIety Rural AgrIculture Development Society 5.00' 
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Grama Vlkas 5.SO IIadhyII P ..... h 

Grama Sirl Rural Orientation for Women 60.00 Pearey L.aI Gupta Memorial Lapin Human 35.00 

(GROW) Welfare and Research Foundation 

St. Ann's SocIal Service SO.OO Mahlla Chetna ~ 45.00 

Chapel Rural Development SocIety 15.00 Mllharuhtra 

Indira MahHa Mandali, Guntur 5.00 
Annapurna Mahlla Mandail (AMM) 10.00 

Bihar 
Naglliand 

Usha Slial-Bunai Prashikshan Kendra 
Zenka Multlpuropose Welfare Society 7.00 

4.50 Wokha Town 

Saraswatl Jan Kalyan Kandra 5.00 Tribal Women Welfare SocIety 5.00 

Akhil Bhartlya Manav Seve Parlshad 6.00 Progressive Rural Development 10.00 

Deihl Ort ... 

Society for Promotion of Youth and Masses 40.00 Jana Jagarana Mancha 5.00 

Harpna Bright Association for Noble and Decent 20.00 
Human Understanding 

Rashtriya Yuva Sangathan 5.00 
Narichetana Mahlla Institute 20.00 

Social Centre for Rural Initiative and SO.O 
Advancement Human Oewlopment Centre, RCMS 4.00 

Hlmllcha. PnMiuh Bandey Purusotam Seva Pratlsthan 5.00 

Society for Social Uplift Through Rural 20.00 Better Institute for Rural DeYeIopment and 4.00 

Action (SUTRA) 
Action 

Council of Professional SocIal Workers 35.00 
Society for Social Upftft Through Rural 30.00 

Action (SUTRA) Rural Union for Democratic Rights and 24.00 
National Integration 

SocIal ActIon for Rural Development of 100.00 

Hilfy Area HIndi SIdhya Nlkatan 22.00 

Jharkhand BankI AnchaHka AdIbaaI HarIjan Kalyan 50.00 
Pari8had 

Mahila Kalyan Samttl 5.00 
R ....... n 

Kerala 
Lupin Human Welfare and Reeearch 80.00 

Karela Rural Development Society 5.00 Foundation SamIII 

.' 
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Tamil Nlldu 

Arasan Rural Development Society 

Women and Child Development Society 

SocIety for Social Development (Nagercoll) 

Integrated People's Service Society 

Network of Education Environment 

Development Society (NEEDS) 

Good Vision 

Muthamil Education and Rural Development 

Society 
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2 

50.00 

35.00 

45.00 

5.00 

4.00 

15.00 

5.00 

FDI 

2415. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI RAVI PRAKASH VERMA: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) whether MNCs have expressed desire to make 

additional modalities to long-term Investments In India, 

and have found the country unfavourable compared to 

China; 

(b) If 50, the reaction of the Government thereon; 

Rural Education for Community Organisation 4.00 

(c) whether the present Gurgaon Issue will not 
compel the foreign Investors to think for their irwestments 
In India; and 

(RECO) 

Uttar PradHh 

People's Action for National Integration 

Adarsha Gramodyog Vlkas Sanethan 

Vlndhya Gramodyog Sansthan 

Rathi Gramodyog Vlkas Sansthan 

Uttaranchal 

Women's Development Organisation 

WHt Bengal 

Village Welfare Society (VWS) 

Hariharpur Kazi Nazrul Sangha 

Abu Bakkar Khan Seva Sadan 

Village Welfare Society (VWS) 

Bandhan Konnagar 

Total 

25.00 

4.00 

4.00 

4.00 

32.74 

26.00 

2.00 

2.00 

64.00 

30.00 

1,549.74 

(d) If 50, the steps taken by the Government to 
attract MNCe to ImIest In India and check the recurrence 
of Gurgaon again In any part of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) to (d) Government has put in place 
a liberal, transparent and Investor friendly policy wherein 
FOreign Direct Investment (FOI) upto 100% is allowed 
under the automatic route In most aectorsIactivItIe8. India 
offers a very attractive Investment climate as has been 

hlghUghted by In the studies/reports by renowned expert 
organizations. AT Kearney's FDI Confidence Index 2004 
rated India as the third most attractive Investment 
destination after China and USA. Another survey by the 

United Nations Conference on Trade and Development 
(UNCTAD) last year tound India aIongwtth China and 
USA to be the top three 'Invntment hot spots'. The 
Incident In Gurgaon was an isolated one and Is unlikely 
to affect India's attractiveness as an Investment 
destination. Industrial relations In India have traditionally 
been very cordial with low Instances of disputes. India 
has an elaborate reconciliation machinery and special 
labour courts and tribunals to look Into disputes where 
reconcIllcation has not been poSSible. 
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[Translation] 

Financial Aael ... nc.to NGOa for 
New Propoul. 

2416. SHRIMATI BHAVANA P. GAWALI: Will the 

Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether financial assistance has not been 

provided by the Government to the NGOs for their new 

proposals approved by the Project Screening Committee 

In February, 2004; and 

(b) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND 

MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION (SHRI P.R. KYNDIAH): (a) and (b) Yes, Sir. 

The financial Assistance to the Non-Governmental 

Organizations towards new proposals is given subject 

to the availability of funds after meeting committed 

liabilities for the maintenance and running of the on-

going projects. During 2003-04 and 2004-05, the 

allocation available under the schemes for supporting 

NGOs were just sufficient to meet the requirement of 

on-going projects. 

[English] 

RevlVIII of Traditional Induatrle. 

2417. SHRI CHENGARA SURENDRAN: Will the 

Minister of COMMERCE AND INDUSTRY be pleased 

to state: 

(a) whether the Government of Kerala has submitted 

any scheme for revival of the Traditional Industries of 

Kerala such as Handloom, Cashew Colr etc.; 

(b) if so, whether the Union Government has any 

scheme for revival of traditional industries of the country; 

(c) if so, the details thereof; and 

(d) if so, the action· taken by the Government In 

this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ElANGOVAN): (a) The Chief Minister of Kerala vide his 

letter dated 3-2-2005 addressed to the Prime Minister 

had requested the Central Govemment for a generous 

package for traditional Industries such as cashew, colr, 
handloom and handicrafts In Kerala. 

(b) to (d) In keeping with the announcement In the 

July, 2004 budget speech of Finance Minister, a draft 

Scheme titled the "Scheme of Fund for Regeneration of 

Traditional Industries "(SFURTI), covering traditional 

Industries like colr, khadl and village industries, has been 

prepared. The draft &Cherne, with projected commenoernent 
during 2005-06, is based on a "cluster approach" and 

has been circulated to the Central MlnistrleslDepartments 

concerned for their comments, prior to final approval. 

[Translation] 

Foreign Capital Invntment 

2418. SHRI KAMLA PRASAD RAWAT: Will the 

Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) the details of the total foreign capital Investment 

made during the last two years In the various States, 
State-wise; 

(b) whether In some States foreign capital investment 

Is negligible; 

(c) If so, the details and reasons therefor; 

(d) whether such unequal foreign capital investment 

would create the Imbalance among States; and 

(e) If so, the steps being taken by the Government 

In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) to (e) Statement showing Foreign 
Direct I~ent (FDI) Inflows reported to the Regional 

offices of the Reserve Bank of India (RBI) is enclosed. 
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Government has put in place a HberaJ, transparent and judgement and other relevant considerations. Industrial 
Investor friendly policy wherein FDI upto 100% Is allowed development is primarily the responsibility of the State 
under the automatic route In most sectorslactlvltiea. Under Government. The Central Government supports the 
the liberalized economic environment, Investment efforts by providing supportIIncentJve under its various 
decisions, including the choice of sectors and locations, schemes, particularly for the development of the 
are taken by the entrepreneurs based on their commercial Industrially disadvantageous areas. 

St.tement 
Region-wise Break-up for FD/lnflows- fTom AprH ~ to May 2005 

(As Reported to Regional OffIces of RBI) 

(Amount In Rs. crore) 

SI.No. Regional States Covered 2003-04 2004-05 2OOS-06 Total 
OffIces of Apr.-Mar Apr.-Mar Apr.-May 

RBI 

2 3 4 5 6 7 

1. Hyderabad Andhra Pradesh 353.49 747.85 22.81 1124.15 

2. Guwahati Assam, Arunachal 19.48 13.39 0.00 32.87 
Pradesh, Manipur, 
Meghalaya, Mlzoram, 
Nagaland, Tripura 

3. Patna Bihar, Jharkhand 1.13 0.00 0.00 1.13 

4. Ahemdabad Gujarat 917.12 610.53 149.95 16n,60 

5. Bangalore Kamataka 926,53 1131.34 185.17 2243.04 

6. Kochi Kerala. Lakshadweep 44.53 33.n 6.45 14.75 

7. Bhopal Madhya Pradesh, 34,85 69.25 13.09 117,19 
Chhattisgarh 

8. Mumbai Maharashtra, Dadra 1355,31 3183.13 295.29 4833.74 
and Nagar Havell, 
Daman and Diu 

9, Bhubneshwar Orissa 0,00 0.00 0.15 0.15 

10, Jaipur Rajasthan 1.89 4.58 2.25 8.72 

11. Chennai Tamil Nadu, Pondicherry 603.80 358.47 235.79 1198.05 
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1 2 3 4 5 6 7 

12. Kanpur Uttar Pradesh, Unaranchal 0.00 0.03 0.00 0.03 

13. Kolkata Wast Bengal, Slkklm, 84.50 467.37 144.62 696.49 
Andaman and Nicobar 

Islands 

14. Chandigarh Chandlgarh, Haryana, 76.71 13.49 0.63 90.83 
Himachal Pradesh, 
Punjab 

15. Deihl Delhi, Part of U.P. and 2123.46 3717.53 2112.53 7953.52 
Haryana 

16. Psnajl Goa 160.59 100.66 12.71 273.96 

17. Not Indicatedt 3360.72 4201.34 834.42 8396.47 

Grand Total 10064.10 14652.73 4015.86 28732.69 

* Includes 'equity capital componenf only. 

t Represents inflows through acquisition of sha .... bV transfer from I'8Iidents. For this, regIonal-wiee information is not provided 
by Reeerve Bank of toolf'. 

[English] 

Small and Medium Enterprl ... 
Development Bill, 2005 

2419. SHRI BASUDEB ACHARIA: Will the Minister 
of SMAU SCALE INDUSTRIES be pleased to state: 

(a) whether Industrial and Financial Reconstruction 
Association and other SSI Associations have suggested 
several proposals for amendment in Small and Medium 
Enterprises Development Bill, 2005; 

(b) if so, the details thereof; 

(c) whether they have also asked for availability of 
early bank credit; and 

(d) If so, action taken/proposed to be taken in this 
regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) to (d) Consequent upon 

Its Introduction In Lok Sabha on 12 May, 2005, the Small 
and Medium Enterprises Development (SMED) Bill, 2005 

was referred to the Department-related Parliamentary 
Standing Committee on Industry. A large number of SSI 
associations had sent their suggestions to the 
Parliamentary Standing Committee on Industry for 
various amendments In the SMED Bill, 2005 including 
suggestions on easy availability of credit from banks. 
The Committee has submitted its report and 
recommendations to both Houses of Parliament on 4 
August, 2005. 

Sectoral Policy for Auto Component Induny 

2420. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether the Government has any proposal to 
have a sectoral policy for the Auto component industry; 

(b) if so, the details thereof; 
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(c) whether the Free Trade Agreement with Thailand 
had only widened the gap between the domestic and 
overseas companies in the auto component units; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the government In this 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) No, Sir. Howewr, keeping In 

view the large export potential, export of auto-
components has been identified as a thrust Item in the 

Mid-Term Export Strategy 2002·2007 formulated by this 

Department. 

(c) to (e) No, Sir. India has not signed any Free 

Trade Agreement with Thailand. However, on 9th October 

2003, India and Thailand have signed a Framework 

.1' Agreement for establishing a Free Trade Area (FTA). The 
key elements cover FTA In Goods, Services and 

Investment, and other areas of Economic Cooperation. 

The Framework Agreement also provides for an Early 
Harvest Scheme (EHS) under which 82 common /tems 
have been agreed for elimination of tariffs on a fast track 

basis. The EHS has come into force from 1 st September 
2004. The list of EHS has been finalized after consultation 
with administrative Ministries/Departments and the 

domestic stakeholders. 

Conversion of Sea Water Into Drinking Water 

2421. SHRI K. SUBBARAYAN: Will the Minister of 

URBAN DEVELOPMENT be pleased to state: 

(a) whether the project has been set upto provide 
drinking water to the people of Tamil Nadu by oonnectIng 

sea water into drinking water; 

(b) if 50, the details thereof alongwtlh the estimated 
cost of the project; 

(c) the stage of thl& project at present; and 

(d) the time by which this project Is likely to be 
completed? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) to (d) The information is being 
collected and will be laid on the Table of the Sabha. 

S81e of Potualum Chlorate 

2422. SHRI RAGHUNATH JHA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether potassium chlorate chemical used In 
making bomb Is freely available In Ghazlabad, Uttar 
Pradesh; 

(b) If so, the details thereof; 

(c) the number of traders engaged In the trading 
of potassium chlorate and the quantum of potassium 
chlorate sold by them during the last three years; 

(d) whether any licence Is granted to the dealers 
trading In potassium chlorate; and 

(e) If so, details thereof and the provisions 
stipulated In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) No, Sir. 

(b) Does nQt arise. 

(c) to (e) As reported by the Govemment of Uttar 
Pradesh, 11 traders have been glv8n licences under the 
Arms Act and explosive Rules for trading of potassium 
chlorate. They have &Old about 747 tonnes of potassium 
chlorate during 2003 to 2005 (till date). As per licences, 
potassium chlorate Is to be sold to printing and dyeing 
Industries located mainly at Pilkhua and Muradnagar 
towns In western U.P. 

[Translation} 

Advleory Committee In MlnlatrlHlDepartmenta 

2423. SHRI DEVENDRA PRASAD YADAV: WI the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the name of the mJnlstrles and departmenta 
wherein adYtaory committees as per provIeions of the 
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Official Language Act have not been constituted or 
reconstituted so far alongwlth the reasons; 

(b) the steps takenlbelng taken by the Government 
to ensure constitution of said committees In compliance 
with the provisions of OffIcial Language Act; and 

(c) the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HOOLYA GAVIT): 
(a) There is no provision In the Official Language Act, 
1963 for the constitution of Hindi Advisory Committee. 
However, according to the direction of Central Hindi 
Committee, arrangements have been made to set-up 
Hindi Advisory Committees In MlnlstrleslDepartments. 
The information about the MinistrieslDepartments where 
Hindi Advisorty Committees have not so far been 
constltuted/re-constituted, Is given in the enclosed 
statement. Nomination of non-official members have to 
be obtained from various Institution for nomination in 
Hindi Advisory Committees, which takes time. 

(b) It Is the responsibility of concerned Mlnistrlesl 
Departments to constituta/re-constitute Hindi Advisory 
Committees. Department of Official Language have 
already requested the concerned MlnistrieslDepartment 
by writing letters at various levels to complete the work 
of constitutlon/re-constitution of the Committees. 

(c) Ministries/Departments have already been 
requested by writing letters at various levels on 
13-07-2004, 26-07-2004, 26-08-2004, 10-12-2004, 
13-12-2004, 11-01-2005, 12-04-2005 to expedite the 
constitutlon/re.-constitution of Hindi Advisory Committees. 

Stlrtement 

MlnistrieslDepartrnflnts. where Hindi Advisory 
Committees have not b68n constltutedlre-constJtuted 

1 . Ministry of Rural Development 

2. Ministry of Tourism 

3. Departments of Atomic Energy + Department 
of Space 

4. Ministry of Coal 

5. Department of Posts 

6. Department of Tele Communication 

7. Department of Defence Production 

6. Department of Economic Affairs 

9. Ministry of Home Affairs 

10. Ministry of Youth Affairs and Sports 

11. Department of Industrial Policy and Promotion 

12. Mlntstry of Labour and Employment 

13. Ministry of Petroleum and Natural Gas 

14. Ministry of Planning 

15. Ministry of Textile 

16. Ministry of Social Justice and Empowerment 

17. Ministry of Tribal Affairs 

16. Ministry of ~pany Affairs 

19. North-Eastern Region Development Ministry 

20. Mll1lstry of Overseas Indian Affairs 

21. Ministry of Panchayatl Raj 

{English] 

CPWD s.w. on ComputeNlTelephonee 

2424. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRIMATI NIVEDITA MANE: 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a> whether the Central Pub8c Works Department 
has launched a 'CPWD Sews' on ~ 
for making compIaInta and knowing their status; 

(b) If so, whether thia Sews is In operation; 

(c) If 80, the time ~ taken for the diaposal 
of each complaint; 
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(d) whether the Government has assessed the 
functioning of this Sewa; and 

(e) if so, the outcome thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NAB I AZAD): (a) The Central Public Works 
Department has launched a website "CPWD Sewa" 

through which complaints can be lodged by the allottees 

of Government accommodation in Deihl on internet. 

Facility for lodging of complaints through an 'Interactive 

Voice Response System' on telephone Is also available. 

(b) The 'CPWD Sewa' is in operation at present. 

(c) Most complaints are generally attended to within 
24 hours. Complaints involving works of minor nature 

are attended to within 48 hours. Works of major nature 
are executed through contract after following necessary 
codal formalities. 

(d) and (e) The introduction of this facility has 
helped in providing better service. 

(Translation) 

Export from State. 

State 

Maharashtra 

Karnataka 

Total 

State 

Andhra Pradesh 

Haryana 

Karnataka 

Madhya Pra.desh 

Maharuhtra 

Punjab. 

Mizoram 
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RaI.ln. 

(quantity in metric tonnes) 

2002-03 2003-04 2004-05 

52,000 45,000 62,000 

25,000 25,000 30,000 

n,ooo 70,000 92,000 

Grapee 

(quantity In thousand metric tonnes) 

2001-02 2002-03 

29.4 33.5 

0.4 8.0 

169.7 141.9 

2.6 2.7 

911.6 988.7 

36.7 35.7 

0.6 0.6 
2425. SHRI BAPU HARI CHAURE: Will the Minister 

,f COMMERCE AND INDUSTRY be pleased to state: Jammu and Kashmir \».3 0.4 

(a) details with regard to quantum of raisins, grapes 
and onion produced by various States; 

(b) whether the Government propose to export 
raisins, grapes and onion from the producing States to 
different countries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRV (SHRI E.V.K.S. 
ELANGOVAN): (a) The guantlty of raisins, grapes and 
onions produced by various states according to the data 

made available by the DeP.Brtment of Agriculture and 
Cooperation is given below:-

Tamil Nadu 

Others 

Total 

State 

1 

Andhra Pradesh 

61.7 35.7 

0.6 0.5 

1213.6 1247.7 

OnlOM 

(quantity in thousand metric tonnes) 

2001-02 2002-03 

2 3 4 

282.63 240 176.25 
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1 2 3 4 

Bihar 192.5 220 258 

Gujarat 695.41 705.41 757.47 

Haryana 207.5 225 270 

Karnataka 428 363.84 251.69 

Madhya Pradesh 301 276 286.8 

Mahar8shtra 1372.5 1375 1417.50 

Orissa 465 465 483 

Rajasthan 316 316 350 

Tamil Nadu 408 337.2 224.76 

Uttar Pradesh 585.5 555 593 

Others 331.5 373 398 

Tota' 5585.54 5451.45 5461.47 

(b) and (c) The Government does not directly 

export farm products. How8Yer, It encourages the private 

sector to export farm products including raisins, grapes 
and onion. The total quantity of grapes exported during 

2002-03 and 2003-04 Is 25680 metric tonnes and 26783 
metric tonnes respectively. The total quantity of onions 

exported during 2003-04 and 2004-05 Is 840661 metric 

tonnes and 941448 metric tonnes respecttvely. 

Employment Generation by SSI 

2426. SHRI G.M. SIDDESWARA: Will the MInister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Government has decided to reward 
the States on the basis of performance of schemes 

implemented to generate employment In 8mall scale 
Industries sector; 

(b) If so, the details thereof; 

(c) whether the Govemment hal prepared a list of 
State which are lagging behind In this regard; 

(d) If 80, the details thereof; and 

(e) the steps being taken by the Government to 

help the States for Improving the performance of Sma/I 

Scale Industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) to (d) The Government 

does not Implement any scheme or programme under 

which the States are rewarded on the basis of their 

performance In Implementing schemes for generation of 

employment in small scale Industries (SSI) sector. 

(e) The promotion and development of small scale 
Industries is primarily the responsibility of the State 

Governments and Union Territories Administrations. The 

Central Govemment, however, supports and supplements 
the efforts of the State/Unlon Territory Governments! 

Administrations through various schemes/programmes 

relating to credit, infrutructural development, technology 

upgradatlon, marketing, arnpreneurlal development, etc. 

World 1'rItde Organlutlon 

2427. SHRI RAGHUVEER SINGH KOSHAL: Will 

the Minister of COMMERCE AND INDUSTRY be pleased 

to state: 

(a) whether the W.T.O. Is conspiring to divide the 
Developing countries 80 as to take decisions in favour 

of the developed countries; 

(b) If 50, the details thereof; 

(c) whether any comparative study on the Issue of 

hectare-wise agricultural subsidy available In the 

developed and the developing countries has been 

undertaken; 

(d) If 80, the details thereof; 

(e) whether the Government has formulated 8 

strategy to safeguard the interests In the agriculture, 

small and medium enterprieea (S.M.E.) sector: and 

(f) tf 80, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) Government have put In place a suitable 
mechanism for monitoring the import of sensitive items 
and are committed to provide adequate protection to the 
domestic producers by resorting to WTO compatible 
measures which Include appropr!ate calibration of applied 
tariffs within the bound tariffs, anti-dumping and 
sageguard actions as well as imposition of countervailing 
duties under specified circumstances as provided in 
various MO Agreements. In so far as the agriculture 
sector is concerned, In the ongoing WTO negotiations, 
India alongwith other like minded developing countries In 
the G-33 alliance on Special Products (SPS) and the 
new Special Safeguard Mechanism (SSM) have secured 

.agreement of all WTO Members to devise a new 
safeguard mechanism against import surges and price 
depressions in agricultural products for use by developing 
countries. Further, in the ongoing MO negotiations under 
the Doha Work Programme, India has emphasised the 
need for ensuring that the final outcome of these 
negotiations fully reflects development dimension 
mandated at Doha. 

Further, the Government has also taken measures 
to make indigenous industry competitive to take 
advantage of the opportunities provided by the opening 
of markets in other countries. These include cluster 
development, availability of Institutional credit, assistance 
for adoption of modern management practices, use of 
Information Technology and a new scheme known as 
the "Manufacturing Competitiveness Programme- that 
has been formulated In the Union Budget of 2005-2006. 

{English] 

Participation of ITPO In Foreign Fal ... 

2428. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the details of the trade fairs held in foreign 

countries wherein ITPO participated during each of the 

last two years and thereafter; 

(b) the details of business done during these trade 

fairs; 

(0) whether the business at such fairs Is on IncreaaeI 
decrease; and 

(d) If so, to what extent? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): Ca) The number of trade fairs organIeed 

by India Trade Promotion Organisation (lTPO) in foreign 

countries during the last two years and the number 

of events proposed for the current year are a8 

follows:-

Year No. of Exhibition 

58 

2004-05 59 

2005-06 89 (propoeed) 

The detail Is glYen In the statement enclosed. 

(b) The busine88 generated, .. reported by the 

participants. durtng the above events Ie as under:-

Year (Re. In croree) 

666.74 

1081.21 

2005-06 

(c) and (d) There hal been an Increase of 

approximately 62% In the buslne .. generated In 2004-
05 over the pNVIous year. 
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SI. No. Name of the Fair 

1 2 

1. Tripoli International Fair. Tripoli (Ubya). April 2-12. 2003 

2. World Watch. Clock and Jewellery Show. Zurich (Switzerland). AprIl 3-10. 2003 

3. Foire De Paris. Paris (France). April 3O-May 11. 2003 

4. 14th India Home Furnishings FaIr. Tokyo (Japan). May 27-29. 2003 

5. 3rd India Handicrafts and Gifts FaIr. Tokyo (Japan). May 27-29. 2003 

6. VICENZARO-Internatlonal exhibition of Gold Jewellery. Silverware and Watches. Vlcenza (Italy). June 
7-12. 2003 

7. Algiers International Fair. Algiers (AJgerla). June 11-19. 2003 

8. FIA USBOA-Intl. HandIcraft ExhIbItIon. lisbon (Portugal). June 28-July 6. 2003 

9. Fancy Food Show. New York (USA). June 29-July 1. 2003 

10. Oar-es-Salaam Inti. Trade Fair. Oar-es Salaam (Tanzania). June 29-July 9. 2003 

11. 24th India Garment Fair. Osaka (Japan). July 22-24. 2003 

12. WSA Show. Las Vegas (USA). July 31-August 3. 2003 

13. Zambia Agriculture and Commercial Show. Lusaka (Zambia). Juty 31--AuQ. 4. 2003 

14. CPO Man-Woman. Dus8~ (Germany). Aug. 3-6. 2003 

15. National Hardware Show, Chicago (USA), Aug. 10-12, 2003 

16. Canadian National ExhIbItIon, Toronto (Canada), Aug. 15-Sept. 1, 2003 

17. Izmlr Inti. Fair, Izmlr (Turkey), Aug. 26-Sept. 3, 2003 

18. Expo International Rujac. Mexico, August 27-29, 2003 

19. Maputo IntI. Trade Fair, Maputo (Mozambique). Sept. 1-7. 2003 

20. Poznan Fashion Week. Poznan (Poland), Sept. 2-4, 2003 

21. Expohogar. Barcelona (Spain). Sept. 4-8. 2003 

22. Pret-a-Porter FaIr. ParIs (France), Sept. 5-8. 2003 
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23. BNV-Budapest IntI. Fair of Consumer Goods, Budapest (Hungary), Sept. 6-14, 2003 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

Asia Pacific Week, Berlin (Germany), Sept. 15-28, 2003 

VIC8nza~lntl. Exhibition of Gold Jewellery, Silverware and Watches, Vlcenza (Italy) Sept. 6-11, 2003 

Sharjah Food FestIval, Sharjah (UAE), Sept. 10-19, 2003 

Flera dal Levante, Barl (Italy), Sept. 13-21, 2003 

World Food, Moscow (Russia), Sept. 23-26, 2003 

Saltex, Johannesburg (S. Africa), Sept. 30-0ct. 3, 2003 

All China Leather exhibition, Shanghai (China), Sept. 3-5, 2003 

MODA, Shanghai (China), Sept. 3-5, 2003 

Tehran Industry Fair, Tehran (Iran), Oct. 2-6, 2003 

Uganda International Fair, Kampala (Uganda), Oct. 7-13,2003 

Anuga Food Fair, Cologne (Germany), Oct. 11-15, 2003 

EQUIP-AUTO, Paris (France), Oct. 16-21,2003 

Mini India Promotion for Apparel, Textiles, Footwear and HandIcrafts, Cape Town (S. Africa) Nov. 3-5, 

2003 

37. AAPEX 2003. Las Vagas (USA). November 4-7, 2003 

38. Import Shop, BerlIn (Germany), Nov. 13-14, 2003 

39. . Consumer ExpoIFood Expo 2003, Tashkent (Uzbekistan), NoYember 18-20, 2003 

40. AF-L, Artlglano In Flera-lnternatlonal Handicrafts Sellng Exhibition, Milan (Italy), Nov. 29-Dec.8, 2003 

41. Indian Trade exhibition. Kuala Lumpur (Malaysia), Dec. 2-6, 2003 

42. SAARC Trade Fair, Dhaka (Bangladesh), Dec. 27-31, 2003 

43. Vlcenza~lnternational Exhibition of Gold Jewenery. Silverware and Watches, VIoenza (Italy); Jan. 11-
18,2004 

44. Domotex, Hannover, (Germany), Jan. 17-20, 2004 

45. Khartoum Inti. Fair, Khartoum (Sudan), Jan. 2004 

46. International Sprtng Fair, Birmingham (UK), Feb. 1-5, 2004 
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47. WSA Show. Las Vegas. USA. Feb. 8-11. 2004 

48. Mubaplus. Basel (Swltzertand). Feb. 13-22. 2004 

49. Addis Ababa Inti. Trade FaIr. AddIs Ababa (E1hIopla). Feb. 2004 

SO. Covari~ntI. Stone and TIle ExposItIon. USA, March 23-26, 2004 

51. Electrotech, Kathmandu (Nepal). Feb. 2004 

52. Expocomar, Panama City (Panama). March 3-7. 2004 

53. Practical WOrld. Cologne (Germany). March 14-17. 2004 

54. International Housewares Show. Chicago (USA). March 20-22. 2004 

55. Foodex. Tokyo (Japan). March 2004 

56. DIY Show. Tokyo (Japan). 2004 

57. AsIa PacIfIc Leather Fait. Hong Kong. March 2004 

58. Cairo Inti. Fair. CaIro (Egypt). March 2004 

SI.No. Name of the Event 
'. 
" 

1 2 

1. Trtpoll International Fair. TripolI (Ubya). April 2-12. 2004 

2. Vietnam Expo 2004. Hanoi (Vietnam). April 7-11. 2004 

3. 2nd Imported Goods Fair. April 26-29, 2004. Seoul (S. Korea) 

4. International Handicraft Fair, Florence (Italy). April 24-May 2. 2004 

5. Foire De Paris IntI. Fair, Paris (France). April 29-May 7, 2004 

6. Intex Festa 2004. Osaka (Japan). May 1-4. 2004 

7. National Hardware Show. Las Vegas (USA). May 10-12, 2004 

8. Impex. Melbourne (Australia). May 18-20. 2004 

9. 15th India Home Furnishings FaIr. Tokyo (Japan), May 18-20. 2004 
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10. 88M, Auckland (New Zealand), May 25-27, 2004 

11. Algiers International Fair, Algiei'll (Algeria), June 2-10, 2004 

12. Hospltalar, Sao Paulo (Brazil), June 1-4, 2OC4 

13. VICE~nternational exhibition of Gofd Jewellery, Silverware and Watches, Vicenza (Italy), June 
12-17,2004 

14. Dar-es-Salaam Inti. Trade Fair, Dar-es-Salaam (Tanzania). June »July 10. 2004 

15. FIA LlSBOA-lntl. Handicraft Exhibition. Lisbon (Portugal). June 26-July 4, 2004 

16. 50th International Fancy Food and Confection Show, (New York) USA, June 27-29, 2004 

17. 25th India Garment Fair. Osaka (Japan). July 2004 

18. Expo International Rujac. Mexico. Sept. 3, 2004 

19. CPO Collections Premleren Dusseldorf. Disseldorf (Germany), July 3O-Aug. 1.2004 

20. Du und Delne Welt. The Great Consumer Exhibition. Hamburg (Germany). Aug 27-Sept. 5. 2004 

21. DIY Show. Tokyo (Japan), August 26-28, 2004 

22. Indian Trade Exhibition. Ulaan Batar (Mongolia). Aug. 3O-Sept. 3. 2004 

23. WSA Show. Las Vegas (USA), August 5. 2004 

24. Prat-a-Porter Fair, Paris (France), Sept. 3-6, 2004 

25. Damascus International Fair, Damascus (Syria). Sept. 3-12, 2004 

26. Maputo IntI. Trade Fair, Maputo (Mozambique). Aug. 3O-Sept. 5, 2004 

27. Poznan Fashion Week, Poznan (Poland). Sept. 7-9, 2004 

28. Zagreb International Autumn Fair, Zagreb (Oroatla). Sept. 14-19, 2004 

29. Expohogar, Barcelona (Spain), Sept. 18-21, 2004 

30. Flara del Levante, Bart (Italy), Sept. 11-19. 2004 

31. Thessalonlkl InU. Trade Fair, ThessalonHd (Greece). Sept. 11-19.2004 

32. Vicenzaro-lnU. ExhibItIon of Gold Jewellery Sllvarware and Watche8, Vicenza (Italy) Sept. 11-16. 2004 

33. Wortd Food. ~ (Russia), Sept. 21-24, 2004 

34. ACLE. 2004, ShaI1ghm (ChIna), Sept. 2004 
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35. Mod&, Shanghai (China), Sept. 2004 

36. Uganda International Fair, Kampala (Uganda), Oct. 10-20, 2004 

37. Saitex, Johannesburg (S. Africa), Oct. 5-8, 2004 

38. tntl. Home Fair, Bogota (Colombia), Sept. 2-19, 2004 

39. International Food Fair, Sharjah (UAE), Oct. 2004 

40. New York Home Textile Show, New York, USA, Oct. 8-11. 2004 

41. Sial Food Fair, Paris (France), Oct. 17-21, 2004 

42. Apparel, Textiles, Footwear exports Into Africa Exhibition, cape Town (South Africa) November 2-4.2004 

43. AAPEX 2004, Las Vegas. USA. Nov. 6-7, 2004 

44. Bahrain Consumer Products Fair, Manama (Bahrain), Nov. 25-Dec. 3. 2004 

45. AF-L' Artlglano In Flera Inti. Handicrafts Seiling Exhibition, Milan (Italy). Dec. 4-12. 2004 

46. Styles Asia 2004. Tokyo (Japan), Dec. 16-18, 2004 

47. Khartoum Inti. Fair, Khartoum (Sudan). Jan. 2005 

48. Dornotex. Hannover, (Germany), Jan. 15-18, 2005 

49. Trade Com. Dubai (UAE), Jan. 15-17, 2005 

50. International Fancy Food Show, San Francisco (USA). January 23-25. 2005 

51. International Spring Fair. Birmingham (UK). Feb. 6-10. 2005 

52. Mubaplus. Basel (Switzerland). Feb. 18-27. 2005 

53. India Show with Selected /tems In Czech Republic. Feb. 17-20. 2005 

54. Addis Ababa Inti. Trade Fair, Addis Ababa (Ethiopia), Feb. 17-23, 2005 

55. WSA Show, Las Vegas, (USA), February 5-8. 2006 

56. Expo Comer. Panama, March 3-7, 2005 

57. Foodex, Tokyo (Japan), March 8-11, 2005 

58. Houaeware Show, Chicago, USA, March 20-22, 2005 

59. Cairo IntI. Fair. Cairo (Egypt). March 15-25. 2005 
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1. TrIpoli International Fair, TrIpoli (libya), AprIl 2-12, 2005 

2. AsIa PacifIc Leather Fair, Hong Kong. April 6-9. 2005 

3. New York Home Textiles Show. New York (USA). April 8-11, 2005 

4. 69th International Handicraft Fair, Florence (Italy). April 22-May 1. 2005 

5. Coverings, Orlando (USA). May 3-6. 2005 

6. Imported Goods Fair. Seoul (Korea). May 10-13. 2005 

7. National Hardware Show, Las Vegas (USA). May 17-19, 2005 

8. Faire De Paris Inti. Fair, Paris (France). May 12-22, 2005 

9. 16th India Home Furnishings Fair. Tokyo (Japan). May 31-June 2. 2005 

10. Saudi Arabia Inti. Trade Fair. Jeddah (Saudi Arabia), May 15-19, 2005 

11. Cyprus International Fair. Nioosia (Cyprus), May 20-29, 2005 

12. TIBCO-International Fair of Consumer Goods. Bucharest (Romania). June 1-6. 2005 

13. Impex. Melbourne (Australia). June 7-9, 2005 

14. Hospltalar, Sao Paulo (BrazIl), June 14-17, 2005 

15. Dar-es-Salaam Inti. Trade Fair, Dar-es-Salaam (Tanzania), June 3O-July 10, 2005 

16. Summer Sourcing Show, Hong Kong, July 5-6, 2005 

17. Inti. Fancy Food Show, New York (USA), July 10-12, 2005 

18. Buyer-Seller Meet, Sydney (Australia), July 14-15, 2005 

19. Buyer-Seller Meet, Auckland (New Zealand), July 18-19, 2005 

20. CPO Collections Premieren Dusseldorf, Dusseldorf (Germany), July 24-26, 2005 

21. Asia Consumer Expo, Karachi (PakIstan), July 27-31, 2005 

22. Du und Deine Welt-The Great Consumer Show, Hamburg (Germany), Auguat 26-Sept. 4,2005 

23. Maputo International Fair, Mozambique, Aug. 29-Sept. 4, 2005 

--------------------------------------------------------------------.---
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24. 28th India Garment Fair, Osaka (Japan), Aug. 3O-Sapt. 2, 2005 

25. DIY Show, Japan, August 25-27,2005 

26. Expo International, Aujac, Mexico, August 31-Sept. 2, 2005 

27. Home Fair, Bogota, (ColombIa). Sept. 1-18, 2005 

28. Pret-a-Porter Fair, Paris (France). Sept. 2-5, 2005 

29. M808f~ifts and Houaeware Show. MUIan (Italy), Sept. 2-5, 2004 

30. Expohogar. Barcelona (SpaIn), Sept. 8-12. 2005 

31. Kenya International Autumn FaIr, Nairobi (Kenya), Sept. 14-20, 2005 

32. Flera del Levante, Barl (Italy). Sept. 10-18. 2005 

" 33. ThessaJonlkl Inti. Trade Fair. Thessalonlkl (Greece), Sept. 10-18, 2005 

34. ACLE. Shanghai (China). September 7-9, 2005 

35. MODA, Shanghai (China), September 7-9, 2005 

36. New York Home Textile Show, New York (USA). Oct. 8-11, 2005 

37. Equip Auto. Paris (France), October 13-18. 2005 

38. Poznan Fashion Week. Poznan (Poland). Sept. 8-8. 2005 

39. Zagreb International Autumn Fair. Zagreb (Croatia). Sept. 13-18, 2005 

40. Damascus International Fair, Damascus (Syria), Sept. 3-12, 2005 

41. Kiev Expo, Kiev (Ukraine), 

42. Wor1d Food. Mosoow. Sept. 20-23, 2005 

43. Shanyrak, Almaty (Kazakhstan). Sept. 2005 

44. Tehran Industry FaIr. Oct. 2-6, 2005 

45. Anuga Food Fair, Cologne (Germany). Oct. 8-10. 2005 

46. Saltex. Johannesburg (S. Africa). Sept. 27-30, 2005 

47. Uganda International FaIr, Kampala (Uganda). Oct. 5-11. 2005 

48. INTEAFEA. Guatemala City (Guatemala), Oct. 26-28, 2005 

49. AAPEX 2005, November 1-4, 2005 
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56. 

57. 
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59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

2 

ATF Exports to Africa exhibition. Cepe Town (South Africa). Nov. 14-16. 2005 

Consumer Goods Trade Fair. Abu Dhabi (UAE). Oct. 14-Nov. 7. 2005 

International Trade Fair. Tirana (Albania) 

AF-L' Artlgiano In Flara Inti. Handicrafts SeIlIng ExhIbttlon. Milan (Italy) 

Bahrain Consumer Products Fair, Masama (Bahrain), Nov. 28-Dec. 7, 2005 

Khartoum Inti. Fair, Khartoum (Sudan), Jan. 25-Feb. 3 2006 

APPROFAL, International Furnishings Supplier ExhIbHlon, Paris (France), Jan. 13-17. 2006 

Domotex, Hannover, (Germany), Jan. 14-17. 2006 

Pret-a-Porter. Paris (France). Jan. 28-31, 2006 

Fancy Food Show, San Francisco (USA). January. 2006 

International Spring Fair. Birmingham (UK). Feb. 6-10. 2006 

Mubaplus. Basel (SwItzerland). Feb. 18-27. 2006 

International Food Fair. Sharjah (UAE), Feb. 19-21, 2006 

Practtcal World. Cologne (Germany), March 5-8. 2006 

Lyon International Fair, Lyon (France), March 17-27, 2006 

cairo IntI. Fair, CaIro (Egypt), March 15-25, 2006 

Foodex, Tokyo (Japan), March 8-11, 2006 

International Home and Houaeware Show, Chicago (USA). March 2006 

Expo Comer, Panama, March 8-12, 2006 

Mini India Show, Baku (Azerbaijan) 

L .... toSTC (c) 1he detaIIa of profttlloea during each of the last 
three years; and 

2429. SHRI S.K. KHAVENTHAN: WIN the Minister 
of COMMERCE AND INDUSTRY be pleased to state: (d) the steps takan by the Government to improve 

1he performance of the STC? 
(a) whether the State Trading Corporation (srC) 

of India has Incurred Io8Ies during the past few years; 

(b) tf 80, the details thereof and reasons therefor; 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN): (a) and (b) STC has been consIstentty 
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earning profits ever etnce' Its Inception except during 
2001-02 and 2002-03. During these years, the 
Corporation incurred Ioeees of Rs. 40 crore and As. 84 

crore respectively. Howewr, a large part of these losses 
was not directly related to the performance of the 

Corporation In these years. The losses were mainly due 
to:-

Diminution in the value of Investments made 
In US-64 Units. 

Amortisation of expenses relating to Voluntary 
Retirement Scheme of the earlier years. 

Write-off on account of Ihortfall In the rec:owry 
of old dues from the Govemment. 

(c) The details of profitll088 during each of the last 
, three years are as under:-

(As. Crores) 

Turnover 2002-03 2003-04 2004-05 

Profit before tax 

Profit after tax 

(-)83 

(-)84 

26 

20 

(Prov.) 

31 

23.5 

(d) A Memorandum of Understanding signed 
between the Company and the Government of India 
setting out the performance targets in the beginning of 
the financial year is reviewed periodically and support 
extended wherever necessary. 

[Translation) 

Fund. under Urban Reforms 
Incentive Fund 

,. 
2430. SHRI SURESH CHANDEL: WIU the Minister 

of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) the names of States which haw signed the 

Memorandum of Understanding and the funds allocated 

for urban development to States In 2003-04 and 2004-
05 under Urban Reforms InoentiY8 Fund; 

(b) the amount of funds allocated to each State 
and the extent to which It helped In promotion of said 
scheme; and 

(c) the details of cities proposed to be covered 
under said scheme in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA): (a) 24 StateslUTs signed Memorandum 
of Agreement (MoA) under Urban Reforms Incentive 
Fund (URIF) In 2003-04. These are Andhra Pradesh, 
Arunachal Pradesh, Bihar, Chhattlegarh, Goa, Gujarat, 
Haryana, Himachal Pradesh, Karnataka, Ksrala, Madhya 
Pradesh, Mahar88htra, Manipur, Meghalaya, Nagaland, 
Orissa, Rajasthan, Tamil Nadu, ll'lpura. Uttar Pradesh, 
West Bengal, Andaman and Nlcobar lsiands, Chandigarh 
and Delhi. 3 more State signed MoA under URIF In 
2004-05. These are Punjab, Jharkhand and Jammu and 
Kashmir. 

(b) A statement enclosed showing State-wise 
allocation of funds under URIF Is encIoaed. Many of 
the States haw achieved certain milestones in various 
agreed reform areas and have been accordingly 
released 2nd instalment of URIF funds during 2004-05. 

(c) Funds under URIF were released by Mlo 
Finance 88 an Additional Central Assistance to Stateal 
UTs and not to cities. 

sea,."..", 
Annual Allocation of ACA under URiF-State-wItIB 

(As. In cr0f'88) 

81. Name of Statal Allocation 
No. UT 

1 2 3 

1. Andhra Pradesh 35.95 
c 
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1 2 3 1 2 3 

2. Arunachal Pradesh 0.40 28. West Bengal 39.40 

3. Assam 5.95 Union TerrttorIee 

4. Bihar 15.20 1. NCT of Deihl 22.45 

5. Chhattisgarh 7.30 2. Pondlcherry 1.15 

6. Goa 1.15 3. Andaman and Nicobar Islands 0.20 

17. Gujarat 33.10 4. Chandlgarh 1.40 

8. Haryana 10.70 5. Dadra and Nagar Haveli 0.10 

9. Himachal Pradesh 1.05 6. Lakshadweep 0.05 

10. Jammu and Kashmir 4.40 7. Daman and Diu 0.10 

11. Jharkhand 10.50 
Total 500.00 

12. Karnataka 31.40 

13. Kerala 14.50 [English] 

14. Madhya Pradesh 28.20 Construction of 0ffIcera Club by DDA 

15. Maharashtra 71.85 2431. SHRI JUAL OAAM: Will the Minister of 

16. Manipur 1.00 URBAN DEVELOPMENT be pleased to state: 

17. Meghalaya 0.80 (a) whether the Deihl Development Authority (DDA) 

has constructed a OffIcers club at Slri Fort In Deihl; 
18. Mizoram 0.75 and 

19. Nagaland 0.80 (b) If so, the reasons for constructing such a club 

20. Orissa 9.65 by ODA by violating the stipulated proviSions? 

21. Punjab 14.45 THE MINISTER OF PARLIAMENTARY AFFAIRS 

22. Rajasthan 23.15 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAO): (a) Yes, Sir. 

23. Sikkim 0.10 
(b) Delhi Development Authority (~DA) has 

24. Tamil Nadu 47.75 reported that It was decided to c::onstruct a Club for DDA 

25. Tripura 0.95 
employees, In the Siri Fort Institutional area on land 

earmarked In the Master Plan 2001 for use as a play 

26. Uttaranchal 3.80 ground, recreational area, boardIng and lodging houses 

etc. The Archaeological Survey of India (ASI) had 
27. Uttar Pradesh 60.45 in8pected the alte during construction and advised DDA .. 
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to do proper landscaping after exposing the original wall 

covered under debris under the supervision of ASI. The 
premises was subsequently used as HRD Institute. 

Following directives of the High Court In a writ petition 

ASI conducted an inquiry and held that the construction 

was in violation of the Ancient Monuments and 

Archaeological Sites and Remains Act, 1958. ASI has 
now agreed to take over the building as offered by DCA 

and use it for requirements relating to conservation and 
preservation of herttage. 

Price of Imported T .. 

2432. SHRI G. KARUNAKARA REDD'(: Will the 
Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) the details with regard to the rate at which the 

Name of Country 2003 

Vietnam 32.07 

Kenya 83.28 

Nepal 

Indonesia 56.61 

China 68.96 

·Provislonal. 

(b) and (c) The weighted average unit C.I.F. price 
of tea imported during 2004 was Rs. 45.68 per kg. The 
cost of production of tea In India varies from region to 
region and also between Estate sector and Bought Leafl 

Cooperative Sector within the same tea growing area. 
Most of the teas imported Into the country are for the 
purpose of re-export and imports for domestic 

consumption is very low compared to our own production; 
therefore the price of imported tea has Imle bearing on 

domestic cost of production. 

tea was Imported from foreign countries during the last 
two years and thereafter, Country-wise; 

(b) whether It Is imported at rates much below the 
coat of production of tea in India; 

(c) If so, the average Import-cost and cost of 
production of indigenous tea; and 

(d) the steps takenlbelng taken by the Government 
to ensure fair competition to indigenous producers of 
tea and to prevent dumping of imported tea at cheaper 
rates? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Details of unit C.I.F. (Cost, Insurance 
and Freight) price of tea imported into India from major 

sources of import are given below:-

2004* 

32.56 

82.25 

58.82 

57.73 

37.35 

(Rupees per kg.) 

2005 (January 
to May 2005)* 

36.04 

74.61 

62.99 

60.21 

37.22 

(d) The General rate of Import duty on Import of 
tea Into India Is 100%. In order to maintain quality and 
retain the brand equity of Indian teas, the Government 
has Issued a new Tea (Distribution and Export) Control 
Order, 2005 under the provisions of the Tea Act, 1953 
on 01-04-2005 In supersession of the Tea (Distribution 
and Export) Control Order, 1957. The new Order 
prescribes strict norms for tea and stipulates that all 

teas, whether Imported or exported, would be required 

to conform to the specificationS cited In the new order. 
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LOMe s.ncttonad by HUDCO 

2433. KUNWAR MANVENDRA SINGH: Will the 
Mlnl.ter of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pfeued to state: 

<a) the amount of loan. sanctioned by the Housing 
and Urban Dewtlopment Corporation Urnited (HUDCO) 

to various Stat.. parttouIarIy Uttar Pradesh for housing 
projects during the last three years and the current year 
so far, year-wise; and 

(b) the State-wise details of the amount out of the 
above. spent, d.trict-wi8e. year-wi8e and scheme-wlse? 

THE MINISTER OF STATE OF THE MINISTRY OF 

URBAN EMPLOYMENT AND POVERTY AllEVIATION 

(KUMARI SEWA): (a) The amount of loans sanctioned 
by the Housing and Urban Development Corporation 

Limited (HUDCO) to Uttar Pradesh for housing projects 

during the Jut three years and the current year are .. 
under:-

Year Loan Loan 

sanctioned reJeased 

(Rs. In crore) (As. In crore) 

2002..()3 116.49 42.89 

2003-04 436.46 13.59 

2004-05 174.18 184.69 

2005-06 (88 on 05.10 3.05 

30-6-2005) 

(b) Details are not compiled distriCt-wise. Howe\I8r. 
the year-wise. state-w18e and ICheme-wise details are 
given In Statement-I. II. III and IV enclosed. 
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2434. SHRI ANANTA NAYAI<: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government has any propoeaJ to 
create a separate department In Delhi for the MaJntanance 
of road and their safety; 

(b) If so, the detaHs thereof alongwlth the reasons 
therefor; 

(c) whether similar steps are likely to be taken for 

other metropolitan cities; and 

(d) If so, the steps taken In the matter? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAD): (a) and (b) No, Sir. The 

Government of NCT of Deihl and the Ministry of ShIppIng, 
Road Transport and Highways have Informed that there 

Is no proposal to create a separate department In DeIhl 
for maintenance of roads and their safety. 

(c) and (d) In view of reply to (a) and (b) above, 
does not arise. 

stone ProcMalng Unlta 

2435. SHRI PARSURAM MAJHI: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the names of State's where stone procesaIng 
units have been set up 80 far State-wise; 

(b) whether there Is a vast scope to set up precious 
stone proceSSing units In the KBK districts In OrIssa; 
and 

(c) If so, the steps taken by the Government to 

set up such stone processing units In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ElANGOVAN): (a) to (c) As per Gem and Jewellery 
Export Promotion CouncIl, a repreeentattva body of the 

trade aponaorad by Minlatry of Commerce and Industry. 
• processing units of coloured gemstonea are mainly 

located In the states of Rajasthan, Madhya Pradesh, 
Tamil Nadu and Gujarat. Processing and export of 
coJourad gamstonee Is mainly baaed on Imported raw 
material. Because of short supply of Imported rough 
coJourad atones and ~ supply from wtIhIn the 
country, there Is not much scope for Increue In setting 
up of proce88ing units In KBK dIstrIcta In 0rIs8a. HcMever, 
different varieties of gemstones In theI8 areas could be 
processed, In case appropriate facilities are avaiJable. 
Government has no scheme for recognizing any state 
for developing, proceuIng and exports of gemstones. 

U .. of Drup 

2436. SHRI K.C. PALANlSAMY: WHI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Central Board of Secondary 
Education (CSSE) has recently Issued a circular to an 
affiliated CasE schools asking them to put In place an 
'effacIIve' plan of action to educate students against the 
use of drugs; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTAY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a> and (b) Yes, Sir. The Central Board of 
Secondary Education (CSSE) has recently la8ued a 
circular to promote awareness against drug abuse and 
advised the schools to provide curricular and co-cumcucar 
inteMtntiona through an Informal mode to help students 
acquire basic life skills to behaw assertNeIy and NIl 
"No to Drugs". The sctIvItles suggested are as foIIows:-

Sensitization through formal and Informal 
discussions. 

Awareness creating among students by 
organtztng Interactlwt 8888ions with experts In 
the field. 

Strengthening the counseling component by 
sensitizing school couneeIors to handle __ 

connected with drug abuIe. 
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Education children by InvoMng local nodal 
agencies working In the field of Narcotics 
Control, Social Justlc, Law Empowerment etc. 

Empowering children by organizing specifically 
designed co-currlcular activities such as r0le-
play, value clarification, group dIscIl8Slon and 
80 on. 

Urban Employment 

2437. PROF. M. RAMAOASS: Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the mid-term appraisal of Tenth Five 
Year Plan has indicated the situation of Urban 
employment in the country; 

(b) If so, the details thereof; 

(c) whether the Government proposes to introduce 
any new urban empoloyment schemes or modify the 
existing schemes in the light of the appraisal of the Tenth 
Five Year Plan so that more employment opportunities 
can be generated; 

(d) If so, the details thereof: 

(e) whether the Government has evaluated the 
performance of urban micro enterprises in structure; 

(f) if so, the details thereof; and 

(g) the details of efforts being made by the 
Government for creating more employment opportunities 
In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) In the Mid Term Appraisal 
of the Tenth Five Year Plan, in Chapter-8 on Labour 
and Employment, there is no separate discussion on 
situation of urban employment. Only 0\181'8.11 employment 
situation has been discussed. The employment In the 
country Is extimated to have Increased from 344.68 
million In 2001-2002 to 362.64 million In 2004-2005 on 
Current Dally Status (CDS) basis. 

(c) and (d) The Ministry of Urban Employment and 
Poverty Alleviation Is already implementing the 
employment oriented urban poverty alleviation 

programme Swama Jayanti Shaharl Rozgar Yojana 

(SJSRY) to provide gainful employment to the urban 
unernpIoved and under-employed poor. In the course of 
the implementation of the acheme certain bottle-necks 
have been observed. Taking into consideration the 
suggestions of the StateS/UTs and other stakeholders 
and In order to make the scheme more effective, 
Government is of the view that some modifications are 

required In the existing guidelines of SJSRY scheme. 

(e) and (f) Ministry of Urban Employment and 
Poverty Alleviation has not conducted any such evaluation 
on the performance of urban micro-enterprises in 
structure. 

(g) For creating an employment potential the Tenth 

Five Year Plan has identified the labour intensive sector 
and sub-sectors for development : Agriculture, including 
aocIal forestry, animal husbandry, fishing, construction, 
tourism, information and technology, financial sector, 
education and health. 

Under SJSAY, in Urban areas, targets of settlng-
up of 4 lakhs micro-enterprises and skill upgradation/ 
training to 5 lakhs urban poor have been fixed for the 
Tenth Plan period (2002-2007). 

[71anslatlon] 

Indo-SrI Lanka TrIKie 

2438. PROF. MAHADEORAO SHIWANKAR: 

SHRI MOHO. TAHIR: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

MOHO. SHAHID: 

SHRI MUNSHI RAM: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether tndo-Srf Lanka has made any agreement 
In the industrial sector; 
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(b) If so, the details thereof alongwlth the meetings 
of Joint Commission held; 

(c) the total amount likely to be transferred from 
one country to the other and the tenure during which 
agreement would be in operation; 

(d) whether Sri Lanka has agreed to set up mega 
projects; and 

(e) if so, the details thereorl 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) to (e) Do not arise. 

{English] 

_ Growth of MuaUm Population 

2439. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the growth rate of population of Hindus and 
Muslim in Assam during the period 1971-91; and 

(b) the reasons for high growth rate of muslim 

population In Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): 

(a) The growth rate during 1971-1991 for Muslims has 
been 77.4 per cent while the growth rate of Hindu 

population was 41.9 per cent. 

(b) The higher growth rate of Muslims is 
demographically attributable to fertility and mortality rates 

besides migration. 

Import Duty F .... Syatem 

2440. SHRI HARISINH CHAVDA: 

SHRI TUKARAM GANPATRAO RENGE PATIL: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) whether the food Items being brought into the 

country by multinational companies after Implementation 
of Import duty free system Is affecting the Indian 
Farmers; 

(b) If so, the details thereof and the names of food 
items which come under the purview of the said system; 

(c) whether the Government propose to reconsider 

the system to soIYe this problem; and 

(d) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) Under the Duty Exemption 
Scheme, duty free Import of Inputs required for export 

production Is permitted. These Imports are permitted 
exclusively for use In export production and are not 
allowed to enter the domestic market for re-sale. Duty 

free Import of items, Including agricultural items, Is also 
permitted under the Free Trade Agreement with Sri 
Lanka and under Treaty from Nepal. Repreaentatlons 
have been received by the Government pointing out the 
adverse Impact of duty free Import of pepper from Sri 
Lanka and that of vanaspati from NepaJ. To mitigate the 
adverse impact of duty free vanupatlimport from Nepal, 

the total quantity has been limited to only 1,00,000 
tonnes per annum with effect from 6-3-02. If Imports 

under Free Trade/Preferential Trade Agreements CIlUI8 

injury to the domestic Industry, remedial action Is allowed 

as per the terms and conditions of the Agreement. 

{Translation] 

Export of Meat 

2441. MOHO. SHAHID: Will the Minister of 
COMMERCE AND INDUSTRY be pteased to state: 

(a) the quantity of meat exported during each of 
the last three years and the current year alongwith foreign 
exchange earned therefrom, country-wlse; 

(b) whether the Government hal set targets for 
export of meat; 
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(c) if so, the details thereof; 

(d) whether demand of meat has been received 
from some countries; 

(e) if so, whether the Government proposes to 

provide any package to the industry; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The quantity of meat export during 

each of the last three years aIongwIth foreign exchange 
earned there from is as under:-

Year 

2001-2002 

2002-2003 

2003-2004 

Quantity 

(in MTs) 

247299 

303015 

364227 

Source: APEDAlDGCI and S, KoIkata. 

Value, 

(in Rs. Crores) 

11n.58 

1346.01 

1663.71 

Value of export of meat and meat produc18 during 
the year 2004-05 was As. 1734.37 Crores. Country-wile 
data on export of meat i8 available In the publication of 
Directorate General of Commercial Intelligence and 
Statistics (DGCI and S). 

(b) and (c) Exports being dependent on a host of 
factors, including external, no targets 88 such are or 
can be fixed. 

(d) Yes, Sir. 

(e) and (f) Agricultural and Processed Food 
Products Export Development Authority (APEDA) 

operates various schemes under which financial 
assistance is provided to the exporters for purchase of 
reefer vans, implementation of international quality 

assurance systems, setting up of In house quality control 
laboratories, packaging de\/eJoprn8nt, marIcBt dallelopment 
and participation In international trade fairs, etc. 

[EnglIsh} 

SAARC Technical eomm ..... 

2442. SHRI E; PONNUSWAMY: Will the Minister 

of COMMERCE AND INDUSTRY be pIeaaed to state: 

(a) whether a meeting of SAARC Technical 

Committee on agriculture and rural development was 
held recently; and 

(b) If so, the details thereof and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN):(a) Yes, Sir. The Second Meeting of the 
SAARC Technical Committee on AgrIculture and Rural 
Development was organized during June 27-28, 2005 
in New Delhi at the instance of SAARC Secretariat 

located in Kathmandu. 

(b) The meeting reviewed the status of various 
workshops covering water resources, animal diseases; 

livestock and poultry for rural development; and training 
local self-governments and cooperatives in poverty 

alleviation to be organized by the SAARC member 
countries. Establishment of regional food bank and 

quadrangle milk grid, role of SAARC agricultural 

Intormatlon centre and exchange of rural dewIoprnent 
volunteers are some of the Important iasues discussed 
in the meeting. The meeting underlined the Irnportanoe 
of networ1dng and promoting technical cooperation In the 
areas of agricultural research. education and extension 
for Identifying vlabte rural projects. which would be 
organized. coordinated and monitored by the SMRC 
Secretariat located at Kathmandu. 

2443. SHRI RAMJI LAL SUMAN: 

SHRI RAJIV RANJAN SINGH "LALAN.: 

WHI the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 
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(a) whether G-20 nations under the World Trade 

Organization have taken some stepa to change the 

attitude of the developed countries which provide 

agricultural products and support to domestic agricultural 
production. 

(b) If so, the details In this regard; and 

(c) the quantum of financial assistance being 

provided by those developed countries In the form of 

support and subsidy in comparison to cost of production? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) As a result of the concerted 

efforts of the G-20 countries, of which India Is a founder 

Member, the negotiations have culminated in agreement 

on the Framework Agreement of July 2004 of the World 

Trade Organisation (WTO) to eliminate all forms of export 

subsidies by a credible end date and to substantially 
reduce trade-dlstortlng domestic support provided mainly 
by the developed countries on the basis of a tiered 

approach, with Members providing the higher levels of 

support committing to steeper cuts. It has also been 
agreed to cap Blue Box payments at 5% of the total 

valueof agricultural production, and to negotiate 
strengthened criteria for domestic support measures that 

qualify for the Blue Box or the Green Box consistent 

with the mandate to negotiate agreed at the Doha 

Ministerial Meeting of the WTO in November 2001 and 
the 2004 Framework. It has been further agreed that 

substantial improvements in market access will be 

provided with developing countries undertaking 

proportionately lower commitments than developed 

countries. In addition instruments such as Special 

Products and a new Special Safeguard Mechanism In 

aglcultural products of developing countries have been 

agreed to safeguard their food security and livelihood 
concerns and rural development needs. Since then, the 

G-20 countries have been meeting regularly at Ministerial 
and Officials' levels, as necessary, in order to formulate 

their strategy and approach to achieve their objectives 

In the detailed modalities and the further commitments 

of WTO Members under negotiation. The negotiations 
are expected to conclude by December 2006. 

(c) Costs of production are not notified by developed 
countries to the WTO. However, a statement on the 
percentage producer support estimates, which measure 

the value of producer support as a share of gross farm 

receipts, calculated by the Organisation for Economic 
Cooperation and Development (OECD) for certain 

developed countries Is enclosed. 

St.tement 
Producer Support Estimates (PSE) by the OECD 

Country Unit 2002 2003 2004 

2 3 4 5 

Australia PSE US $ million 1058 1063 1085 

%PSE % 5 4 4 

Canada -PSE US $ million 4798 6051 5714 

%PSE % 21 25 21 

Czech Republic PSE US $ million 967 1165 n.c. 

%PSE % 25 29 n.c. 
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European Union PSE US $ million 91407 118028 133386 

%PSE % 34 36 33 

Hungary PSE US $ mlHion 1871 1685 n.c. 

%PSE % 33 28 n.c. 

Iceland PSE US $ mUllon 165 204 216 

%PSE % 70 72 69 

Japan PSE US $ million 44162 47874 48737 

%PSE % 58 59 56 

Korea PSE US $ million 17575 17334 19849 

%PSE % 65 61 63 

Mexico PSE US $ million 8961 6661 5452 

%PSE % 26 19 17 

New zeland PSE US $ million 103 198 257 

%PSE % 2 2 3 

Norway PSE US $ million. 2755 2995 2955 

%PSE % 74 72 68 

Poland PSE US $ million 2681 1224 n.c. 

%PSE % 19 8 n.c. 

Slovak Republic PSE US $ million 343 469 n.c. 

%PSE % 21 25 n.c. 

Switzerland PSE US $ million 4885 5336 5807 

%PSE % 73 71 88 

Turkey PSE US $ million 5614 10846 11635 

%PSE % 20 29 27 

United States PSE US $ million 39105 35618 46504 

%PSE % 18 15 18 

n.c. : not calculated. 
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(EnglIsh) 

New Education Policy for Vlaually Challenged 

2444. SHRI AAJENDER KUMAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has formulated a new 
education policy for the visually challenged In the country; 

(b) If so, the details thereof; and 

(c) the total amount likely to be spent on the said 
scheme, state-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) The Minister of Human Resource 
Devetopment had made a Statement on the floor of the 
Rajya Sabha on 21-3-2005 regarding a Comprehensive 
Action Plan on the Inclusive Education for Children and 
Youth with Disabilities. The existing scheme of Integrated 
Education for the Disabled Children (IEDC) will be being 
revised and renamed 8J Inclusive Education for Children 
and Youth with DisabUlties. Further, it has been decided 
to set up a Standing Committee of the Central Advisory 
Board of Education (CABE) for monitoring the 
implementation of the action plan for the children and 
youth with special needs. 

Ruervatlon to Girls 

2445. SHRI CHANDRA BHUSHAN SINGH: 

SHRI BADIGA RAMAKRISHNA: 

SHRI E. PONNUSWAMY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any provision exists with regard to 
reservation for girls in admission to the school at the 
entry level; 

(b) If so, the details thereof alongwith the mechanism 
to monitor the compllacnce of the said provision; 

(c) If not, whether the Government Is Intending to 
reserve seats for girls in the schools at entry level; 

(d) If 50, the details thereof alongwith initiatives 
taken In this regard; 

(8) whether Central Advisory Board of Education 
CommIttee on girl education had recommended 50 per 
cent reservation at the entry level for girls In regular 

schools and also attractive scholarship for the girls 
performing well In shcools; 

(f) If 80, the details thereof alongwlth other 
recommendations; 

(g) whether the Government has accepted these 
recommendations; and 

(h) If so, by when these recommendations are 
expected to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) Does not arise. 

(0) to (f) The CABE Sub Committee on Girls' 
Education and The Common School System has 
remarked that girts deserve 50 per cent of the seats to 
be reserved for them at the entry point of regular schools. 

(g) and (h) The question of position discrimination 
based on gender has to be examined. 

Industrl81 Infrastructure Upgl1ld8tlon Scheme 

2446. SHRI K. VIRUPAKSHAPPA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government assessed the progress 
of Industrial cluster scheme; 

(b) If 50, the details thereof alongwlth the progress 
made under this scheme; 

(c) the number of propoaaJa for devaIopment of 
Industrial Clusters has been receiYad by the Govemment 
so far; State-wtse; 

(d) the number of proposals for development of, 
such cluster pending at present, State-wise particularly 
from Karnataka; and 
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<e) the time by which theaeare Hkely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY <SHRI E. V.K.S. 
ELANGOVAN): <a) and (b) Industrial Infrastructure 
Upgradatlon Scheme, IIUS was launched during 
December, 2003. Since then, 28 proposals for different 

SI. Name of the State 
No. Cluster 

1 2 3 

clusters have been approved. The year-wise progress 
report is enclosed as statement-I. 

(c> to <e> The list of cluster propoeata and their 

current status for all the States Including Karnataka Is 
placed at statement-II. 

Project 
Cost 

4 

Central 
Grant 

5 

Amount 
Released 

6 

Approved In 2003-04 

1 . Textiles Cluster 

2. Chemical Cluster 

3. Auto Cluster 

4. Metallurgical Cluster 

5. Auto Ancillary Cluster 

6. Chemical Cluster 

7. Auto Components 
Cluster 

8. Cereals, Pulses and 
Staples Cluster 

9. Textiles Cluster 

10. Marble Cluster 

11. Auto Cluster 

12. Foundry Cluster 

13. Machine Tools Clustar 

14. Coir Cluster 

15. Textile Cluster, Panlpat 

Tirupur, Tamil Nadu 143.SO 

Vapl, Gujarat 54.31 

Approved In 2004-01 

Vljayawada, Andhra Pradesh 31.08 

JaJpur, Orissa 62.50 

Chennal, Tamil Nadu 47.20 

Ankleswar, GuJarat 152.83 

Pune, Maharashtra 59.99 

Madural, Tamil Nadu 39.96 

Ludhlana, Punjab 17.19 

Kishangarh, Rajasthan 38.80 

Pltampura. M.P. 73.29 

BeJguam, Karnataka 24.78 

BangaIore, Kamataka 135.66 

KeraJa 56.80 

Haryana 54.53 

SO.OO 25.00 

40.49 12.SO 

23.SO 7.80 

47.00 15.66 

35.00 11.70 

SO.OO 33.40 

44.99 15.00 

29.97 10.00 

12.69 4.21 

27.60 9.20 

49.94 16.65 

18.54 6.19 

49.12 16.37 

42.60 14.20 

40.90 13,63 
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16. Gem and Jewellery 
Clu~ter, Surat 

17. Pharma Cluster 

18. Ispat Bhoomi Cluster 

19. Leather Cluster 

20. Foundry Park 

21. Multi Industry Ctuster 

22. Rubber Cluster 

23. Textile Cluster 

24. Chemical Cluster 

25. Leather Cluster 

26. Pump, Motor and 
Foundry Cluster 

Sravana 18,1927 (Saka) 

3 4 

Gujarat 85.80 

Hyderabad 68.16 

Ralpur, Chhattlsgarh 54.11 

Kanpur, Uttar Pradesh 27.34 

Howrah, West Bengal 119.74 

HaldIa, West BengaJ 67.25 

Howrah, West Bengal 29.74 

Ichalkaranji, Maharashtra 65.07 

Ahmedabad, Gujarat 69.86 

Ambur, Tamil Nadu 67.34 

Cofmbatore, Tamil Nadu 86.39 

To Questions 290 

5 6 

SO.OO 16.70 

49.62 -NIl-

29.87 6.00· 

9.747 1.95 

40.40 8.48 

36.97 7.39 

15.72 3.14 

32.70 6.54* 

41.39 8.30* 

43.49 8.70· 

39.22 8.00· 

Approved In 2005-2006 (*emount we. rei ..... from the budgetary provIeion for the year ~) 

27. Engineering Cluster Faridabad, Haryana 79.56 

28. Ayurvedic Cluster Thrlssur, Kerala 40.00 

SIll.....,..,' 
Lost of Cluster Proposals Received and their Status 

SI.No. Cluster Identified Location 

1 2 3 

I. Andhra PradHh 

1. 1. Auto Component Industry Vijayawada, Distt. Krishna 

2. 2. Bulk Drugs and Pharma Cluster Hyderabad 

3. 3. Precision Engg. Tools and Balanagar, Hyderabad 
Components 

49.93 

21.n 

Status as on date 

4 

Letter sent on 10-1-2005 
to the SPV. Clarifications 
from the SPY awaited 



291 Written Answers August 9, 2005 To OueBtIons 292 

1 2 3 .. 
4. 4. Aeadymade Garments Cluster Aayadurg, Dlstt. Anantapur Letter aent on 10-1-2005 

to the SPV. Clarifications 
from the SPV awaited 

5. 5. Leather Tanning Industry Warangal and Neighbouring _ Rejected 

Districts 

6. 6. Leather Tanning Industry Distt. Vijayanagaram and 
Neighbouring areas 

7. 7. Artificial Jewellery Cluster Machllipatnam, Distt. Krishna -do-

B. B. Aqua-culture Cluster Bhimavaram-Vlahakhapatnam -do-
Zone 

9. 9. Coir Cluster West and East Godavari, Sent to SBI Caps for 
Hyderabad appraisal on 18-5-2005 

10. 10. Sirlcilla Powerlooms Distt. Karlmnagar --<10-

II. Arunachal Pl'IIdeah 

11. 1. Bamboo Mat Cluster Along, West Slang Distt. Rejected 

III. A ... m 

12. 1. Bamboo based Cluster Guwahatl 

IV. Chhllttl.garh 

1 \. 1. Ispat Bhoomi Cluster Ralpur Approved 

14. 2. Heavy Steel Industrial Cluster Bhlllai Rejected 

1 :.>. 3. Light Steel Cluster Bhlllai -do-

16. 4. Kosa Industries Janjgir-Champa -do-

17. 5. Aice Industry Cluster Dhamtarl -do-

1B. 6. Blackstone Cutting and Basin (Aajim) Aalpur -do-
Polishing 

19. 7. Aice Industry Cluster Tilda-Neara -do-

20. 8. Metal Craft Industry Nagarnar, Bastar -do-

21. 9. Wood Craft Industry Jagdalpur, Bastar -do-

22. 10. Chemical Cluster Bhlllal -do-
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23. 11. Electrical Cluster BhIUaI Rejected 

24. 12. Automobite Cluster Bhlllal --do-

25. 13. Carpet Industry Malnpat. AmbIkapu --<b-

26. 14. Rice MIls Industry Navapara-flajim --<b-

27. 15. Rioe MIlia Industry Ralgad-Kharsla --do-

28. 16. Rice Mills Industry Rajnand Gaon -do-

29. 17. Rice Mills Industry Durg --do-

30. 18. Rice MlUs Industry Mahaaamund-Arang --do-

3'1. 19. Rice Mills Industry Bhatapara-BaJodabazz --<b-

V. DeIhl 

32. 1. Okhla Ind. Area Okhla. New Delhi Sent to SSI Caps for 
appraisal on 18-S-200S 

VI. G" ..... 

33. 1. Forging, Packaging, Plastics. lodhika GIDC Industrial Park, AppraIsaJ Report from SBI 
Glass, Etc. Ralkot caps has been received. 

Pending for consideration 
of the Apex Committee 
on IIUS 

34. 2. Chemical Cluster Ankleshwar, PanoII and Jhagdla Approved 

35. 3. Chemical Cluster Vapi --<b-

36. 4. Chemical Cluster Ahmedabad --<b-

37. 5. Gem and Jewellery Surat -do-

38. 6. Pharma, Textile, Engg., Cham., Sachin Letter .. nt on 10-5-2005 
etc. to the SPV. Clarifications 

from the SPY awaited 

39. 7. Chemical Cluster Nandesari Letter sent on 10-1-2005 
etc. to the SPV. Clarifications 

from the SPY awaited 

40. 8. Machina Tools and foundry RaJIcot Rejected 
Industrie8 

41. 9. Jewellary Cluster Rajkot 
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42. 10. Engg. Cluster Chltra, Bhavnagar Rejected 

43. 11. Engg. Cluster Makarpura, Vadodara SPV has been called for to 
provide certain additional 
Information. Reply from 
the SPV Is awaited. 

44. 12. Sea Food Processing Veraval, Junagarh --dc>-

45. 13. Leather Cluster Gujarat Rejected 

VII. Haryan. 

46. 1. Light Engineering Industrial Cluster Fartdabad Approved 

47. 2. Textiles Cluster Panlpat ~o-

48. 3. Automotive Components Gurgaon Sent to Cli tor development 

VIH. Himachal Pradesh 

49. 1. Textile Cluster Nalagarh, Baddl, Barotlwala Rejected 

IX. Jammu and Kashmir 

50. 1. Electronic Complex Rangreth -do--

51. 2. Industrial Complex Khunmoh -do--

52. 3. Industrial Complex Shalteng ~o-

X. Jharkhand 

53. 1. Auto Cluster Adilyapur Jamshedpur SPY has proposed to 
nMae the project. ReYIsed 
DPR II awaited 

XI. KIIr~ka 

54. 1. Foundry Industrial Cluster Belguaum Approved 

55. 2. Machine Tools Bangalore ~ 

56. 3. Garment Cluster Sellary Rejected 

57. 4. Cashew Cluster Mangalore -do--

58. 5. Coir Cluster Hassan -40-

59. 6. Coir Cluster Chennapatna ---
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60. 7. Oal industries Cluster Gulbarga Rejected 

61. 8. Valves Cluster Hubll --do-

62. 9. Auto and Allied Industries Cluster Shlmoga Sent to IOFC for Appraiaal 
on 11-5-2005 

XII. Kenlia 

63. 1. Klnfra Herbal Drugs Cluster Thrtssur Approved 

64. 2. Colr Cluster Aappuzha --do-

65. 3. ChemicaJ cluster Koehl SPVIState Govt. has been 
called for to provide 
certain additional 
Information Reply Is 
awaited. 

XUI. Madhya Pradeah 

66. 1. Auto Cluster Pltampur Approved 

67. 2. Engg. and Allied Cluster BhoI* SPV has been called for to 
provide oertaIn addItionaf 
Information. Reply from 

'" SPV II awaited. 

68. 3. Readymade Garments Cluster .JIIbqM.Jr Under ScrutIny 

69. 4. Food Processing and Packaging Chhlndwara --do-
Cluster 

XIV • ........... tra 

70. 1. Textiles Cluster ~jl. KoIhapur Approved 

71. 2. Auto Components Cluster Puna -do-

72. 3. Pomegranate Cluster SoIapur. SangI, Pune Letter eent on 25-11-04 
followed by reminder on 
12-7 -05. Clarifications 
fmm the SPY are awaIt8d. 

73. 4. oat MfIIIng KapIl. Ta.. Kamptee, DIItt. Letter sent on 13-11-04 
Nagpur followed by reminder on 

30-6-05. Clarifications 
fnxn the SPY ....... d. 
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74. 5. Chemical Cluster Mahad, Distt. Ralgad Letter 88nt on 25·11·2004 
Clarifications from the 
SPY are awaited. 

75. 6. Chemical Cluster Thane-Belapur Indl. Area, Rejected 
Navi Mumbai 

76. 7. Chemical and Engg. Items Raha, Distt. Ralgad -c:kr-

n. 8. Chemical Cluster Lote Parshuram Industrial Estate -do-

78. 9. Automobile Cluster Aurangabad -do-

79. 10. Foundry and Engg. Cluster Kolhapur, Maharashtra Sent to S81 Caps for 
appraisal on 18·5·2005 

XV. 0rIua 

80. 1. Steel and MetaHurglcal Jajpur Approved 

XVI. Punjab 

81. 1. Textiles Cluster Ludhlana -c:kr-

82. 2. ReroIIIng Steel Mills Mandl Gobindgarh Spy has been asked to 
revise the proposal, 
Revised Project Report Is 
awaited. 

83. 3. BIcycle and Parts Luc:lhiana Letter sent on 21·12·2004 
Clarifications from the 
SPV awaited. 

84. 4. Machine Tools Batala Sent to S81 Caps for 
appraisal on 18-5-2005. 

85. 5. Steel ForgIng Cluster Luclhlana Rejected 

XVII. RIIjuthIIn 

86. 1. Marble Cluster Kllhangarh Approved 

87. 2. Common waste treatment " facility MavlI, Udaipur Rejected 

XVlH. Tamil ..... 

88. 1. Ambur Leather Clust« Ambur Approved 

89. 2. PumpaIMotorsIFaundry Coimbatore -«r-
90. 3. Auto Ancillary Ind. ChennaI -«r-
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91. 4. Cereals Pulaes and Staples Milling MaduraJ Approved 
Cluster 

92. 5. Textile Cluster Tirupur -do-

93. 6. Printing and Publishing Cluster Sivakasi (TN) Letter aent on 28-6-2005. 
Clarifications from the 
SPY awaited. 

94. 7. Coir Cluster Salem, Namakkal, Dharmapuri Colr Board has been 
and Vellor requested to fumlsh their 

comments which are 
awaited. 

95. 8. Mango PlJlp Project Krlshanaglrl (Oharampurl District) Rejected 

96. 9. Pharmaceutical Channa! -do-

97. 10. Matches and Fireworks Products Shlvakasl (TN) -do-

98. 11. Tea Cluster NlIglris (TN) -do-. 

XIX. Trlpura 

99. 1. Bamboo Handicraft Trlpura Sent to SBI Caps for 
appraisal on 11-3-2005. 

XX. Utter Pnldeeh 

100. 1. Leather Sector Kanpur-Unnao Approved 

101. 2. Woodware Industries Cluster Saharanpur Under Scrutiny 

102. 3. Silk and Carpet Cluster Varanasi Spy has proposed to 
revise the proJect. 
Reviled Project Report Is 
awaited. 

103. 4. Jagdlshpur Industrial Cluster Amethl Under scrutiny 

104. 5. Glass Industry Ferozabad Rejected 

XXI. We. Bengel 

105. 1. Foundry Park Howrah Approved 

106. 2. Multi Industry Cluster Haldia -do-

107. 3. Rubber Cluster Howrah -do-

108. 4. Iron and Steel Industry Cluster Durgapur Under scrutiny. 
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Student Exchange Programme 

2447. SHRI DUSHYANT SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the government has any role to play In 

the students exchange programme wherein Management 
Institutes recognised by AICTE exchange students with 
the internatlonallforelgn business school; 

(b) if so, the details In this regard alongwlth the 

Indian Institutes exchanging student with InternatlonaV 
Foreign Business Schools; 

(c) whether the Government has made mandatory 
for the Indian Management Institutes to introduce student 
exchange programme with the International Business 
School; and 

(d) if so, the details thereof alongwlth the expected 
outcome? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (aT No, Sir. 

(b) Does not arise. 

(c) and (d) Some of the Indian Institutes of 
Management have introduced their own student Exchange 
Progerammes as such Programmes facilitate cultural 
exchange and enrichment of knowledge. 

Aulatanoe under ASIDE Scheme 

2448. SHRI VAAKAlA RADHAKRISHNAN: 

SHRI SANTOSH GANGWAR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the financial assistance given to Statel under 
Assistance to States for Development of Export 
Infrastructure (ASIDE) and other rteUvItIes scheme during 
each of the last three years and the current year, State-
wise; 

(b) the criteria for allocation of funds under this 

schemes to States; 

(c) If so, whether the allocation made under ASIDE 
scheme to Uttar Pradesh in 2004-05 Is less in comparison 
to other States; 

(d) If so, the reasons thereof; 

(e) the steps being taken/proposed to be taken by 
the Government to bridge this gap; 

(f) whether the Government has received any 

request from the Kerala Government for additional fund 
under ASIDE scheme for setting up of an International 
Animation School at Trivandrum; 

(g) if so, the details thereof; and 

(h) the time by which the required fund is likely to 
be released to the State Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The details of financial assistance 
provided to the States and Union Territories, under the 
State component of the Assistance to States for 
Developing Export Infrastructure and Allied Activities 
(ASIDE) Scheme, during the last three years and the 
current year are given in enciosed statement. 

(b) to (e) The allocation of funds under the State 
component of ASIDE Scheme to the States/Union 
territories Is made inter-alla on the basis of the State-
wise data for merchandise exports complied by the 
Directorate General of Commercial Intelligence and 
Statistics (DGeI and S). Uttar Pradesh had been allocated 
an amount of Rs. 12.59 crore during 2004.05. 

(f) to (h) A project for aetttng up of an International 
animation school at Trlvandrum was received from the 
Govemment of Kerala and was considered under the 
ASIDE scheme. The State Government have been 
advised to place the project betore the State l.eYe1 Export 
Promotion Commmee (SLEPC) of the State for funding 
under the State component of the ASIDE scheme. 
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uw .nd Order In IIMlpur 

2449. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether a number of Government Offices have 
been torched in Manlpur as reported in 'TImes of India' 

dated July 11, 2005; 

(b) If so, the facts thereof; and 

(c) the action proposed to be taken against the 
erring OffICers of Indian Reserve Battalion (IRB)? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY): (a) and 

(b) According to available reports, agitators set on fire 

two Government OffICes at Senapatl. In Chandal town, 

the Office of the SDO (Japhou Bazar) and the OffIce of 

the Forest and Serlculture Department was set ablaze. 
Agitators in Tamenglong set fire to the OffIces of StatIstics, 
Information and Publicity and Fisheries Department and 

also the official residences of SOO, Tamenglong. In Ukhrul 

town, DC's Office and Offices of Agriculture and 

Horticulture Department were burnt down by the agitators. 

(c) India Reserve Battalion (IRB) has been replaced 

and action against erring personnel has been taken as 
per rules. 

aan on Import of UMCI TV .... 

2450. SHRI UDAY SINGH: 

SHRI N.N. KRISHNADAS: 

SHRI AD!"t'R CHOWDHURY: 

Will the Minister of CoMMERCE AND INDUSTRY 

be pleased to state: 

(a) the names of Companies/Agencies importing 
used tyre In the country; 

(b) whether the Government had received 
representations to ban Import pf used lyres; 

(c) If so, the details thereof; and 

(d) the reaction of the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN): (a) Used Tyres are being imported by a 

large number of small traders dispersed across the 

country. The Government does not maintain the name of 
the companies/agencies which are engaged in the Import 

of used tyres. 

(b) and (c) The Automotive Tyre Manufacturers 

AssocIation (ATMA) has submitted &e\l8ral representations 
to the Government. ATMA has Interalia suggested that a 

campleta ban should be placed on Import of used tyres, 
import of used lyres should be shredded before release 

by Customs and import of used tyres should be restricted 
through one or two designated ports, etc. 

(d) Considering the balance of Interests of 

consumers and manufacturers, It has been considered 
appropriate to regulate import of used tyres through a 
floor-prlce mechanism. Further this Item is restricted for 
Imports and Is allowed only under licence. DOR has 

been sensitized to enhance vigil on alleged violation of 
floor-prtoe restrictions. 

[Translation] 

Import of MIIrbIe 

2451. SHRI SRICHAND KRIPLANI: Will the 

Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether a large-scale unpolished marble slabs 
Is being Imported by misusing expot1-import policy and 
by misleading customers; 

(b) If so, whether It has resulted In slowing down 
the production of Indian marble by 50%; 

(c) If so, the steps taken by the Govenvnent to 

check It; 

(d) whether the Government propose to constitute 
a task force for It; 
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(e) If so, the time by which It Is likely to be constituted; 

and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) to (f) The information is being collected 

and will be laid on the Table of the House. 

[English] 

Statement 

Class Text Books 

1 2 

I. Sal Bharati Bhag-I, Abhyas Pustlka Sal Sharatl 
Shag-I, let's learn Mathematics Book-I, Aao 
Gantt Seekheln Pustak-1. 

II. Sal Bharatl Bhag-II, Abhyas Pustlka Sal Bharati 

Setting up of NatIona. Textbook Council Bhag-II, lers learn Mathematics Book-II, Aao 

2452. SHRI SANAT KUMAR MANDAl: 

SHRI THAWARCHAND GEHlOT: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether the Union Government Is considering 

to set up the National Textbook Council; 

(b) if so, the details thereof alongwlth the tasks 

likely to be assigned to this propsed council; 

(c) the time by when It will start functioning; and 

(d) the amendments/changes made by the NCERTI 

CSSE in the text-books during the last three years, class 
and textbooks-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) Yes, Sir. 

(b) and (c) The recommendations of the Committee 

of the Central Advisory Board of Education (CASE) for 

setting up of a National Textbook Council are under 

examination. 

(d) A statement if enclosed Indicating the titles 

In which amendments/changes have been made by 

the NCERT/CSSE and the classes In which they were 
used. 

Gantt Saekheln Pustak-II. 

III. Sal Sharati Shag-III, Abhyas Pustika Sal 
Sharatl Bhag-III, learning English Book-III, 
lefs Learn Mathematics Book-III, Aao Ganlt 
Seekheln Pustak-III, let's look Around and 
learn, Dekheln, Karen Aur Seekheln. 

IV. Bal Bharati Shag-IV, Abhyas Pustlka Sal 
Bharati Shag-IV, learning English Book-IV, 
Workbook for learning English Book-IV, lefs 
learn Mathematics Book-IV, Aao Ganlt 
Seekheln Pustak-IV, let's Look Around and 
learn, Dekheln, Karen Aur Saekhain. 

V. BaJ Sharati Shag-V, Abhyas Pustika BaJ Sharati 
Shag-V, learning english Book-V, Workbook for 
learning English Sook-V, let's learn 
Mathematics Sook-V, Aao Ganlt Seekheln 
Pustak-V, Let's look Around and learn, 
Dekheln, Karen Aur Seekhain. 

VI. Sharatl Shag-I Hindi Vyakaran Aur Rachna, 
Indian and the World, ScIence and Technology, 
Mathematics. 

VII. India and the World, Hindi Vyakaran Aur 
Rachna, ScIence and Technology, Mathematics. 

VIII. Sharatl Bhag-III, Apoorva Shag-III, Hindi 
Vyakaran Aur Rachna, India and the World, 
Science and Technology, Mathematics. 
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2 

IX. Sahitya Manjarl, Shiksharthl Vyakaran Aur 
Vyavaharik Hindi, Science and Technology, 
Mathematics. 

X. Contemporary India, Shlksharthi Vyakaran Aur 
Vyavaharik Hindi, Science and Technology, 
Mathematics. 

XI. Vividha Bhag-I, Geography, Political Science: 
An Introduction, Indian Constitution and 
Administration, Introduction to Statistics, Indian 
Economic Development, Business Studies, 
Financial Accounting (Part-I), Financial 
Accounting (Part-II), Introducing Sociology, 
Understanding Society, Physics, Chemistry, 
Biology, Psychology textbook, Mathematics. 

XII. Ge~raphy, Political Science: Key Concepts and 
Theories, Democracy In India: Issues and 
Challenges, Introductory Microeconomics, 
Introductory Macroeconomics, Business Studies 
(PrinCiples and Functions of Management), 
Business Studies (Business, Finance and 
Marketing), Accountancy Partnership and 
Company Accounts, Accountancy Analysis 
of Financial Statements, Computerised 
Accounting, Structure of Indian SOCiety, Social 
Change in India, Physics, Chemistry, Biology, 
Psychology textbook, Mathematics. 

[Translation] 

Securt.ty for Amameth Pilgrims 

2453. SHRI HARISHCHANDRA CHAVAN: 

SHRI HARIBHAU RATHOD: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government has made security 
arrangements for the sec~rity of Amarnath pilgrims In 
view of the incidents of bomb blast occurred recently In 
Kashmir valley; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) Yes, Sir. As per the report of the State Government 
of Jammu and Kashmir, In view of the Incidents of recent 
bomb blast, various steps have been taken tor the security 
of Amarnath pilgrims, which Include the toUowIng:-

(I) Security Forces deployed have been alerted 
and Road Opening Parties (ROPs) already 
deployed have been further strengthened; 

(iI) Intenaive patrolling of routes leading to holy 
caw Is being carried out with surpriae checking 
of vehicles; 

(III) Special nakas have been established en-route 
and thorough checklnglfrisklng Is being carried 
out; and 

(Iv) Doorframe metal detectors and X-ray rnachIneaI 
gadgets have been Installed at holy cave, 
Sheshnag, Chandanwarl, Ashmuquam and 
Base Camp. 

In addition to the above mentioned steps, additional 
Central Paramilitary Forces and dog squads haw been 
provided to the State Government for the security of 
Amarnath Yatra 2005. Central Government Is allo 
constantly Monitoring and perlodtcally revtewlng the 
security arrangements made tor the Yatra. 

Comprehensive PIIc:Uge for SSI 

2454. SHRI PANKAJ CHOWDHARY: 

SHRI CHANDRA MANI TRIPATHI: 

SHRI HANSRAJ G. AHIR: 

Will the Minister of SMALL SCALE INDUSTRIES 
be pleased to state: 

(a) whether the Government proposes to work out 
a comprehensive incentive package tor providing benefits 
to small scale and medium Industries of the country; 
and 
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(b) If 80. the details thereot? 

THE MINISTER OF SMALL SCALE INDUSTRIES 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 

(SHRI MAHAVIR PRASAD): (a) and (b) With a view to 

facilitate the promotion and development and enhancing 

the competitiveness of micro and lmaU enterpriaes. a 

package for promotion of tiny and small enterprises Is 

under consideration of the Government. 

{English] 

Netional Urban Renewal Mlaalon 

2455. SHRI SUBODH MOHITE: 

SHRI IQBAL AHMED SARADGI: 

SHRI BALASHOWRY VALLABHANENI: 

DR. SATYANARAYAN JATIYA: 

SHRI K.C. PALANISAMY: 

SHRI SURESH ANGADI: 

Will the Minister of URBAN DEVELOPMENT be 

pleased to state: 

(a) the present status of National Urban Renewal 

Mission alongwlth Its salient features thereof; 

(b) whether the Union Government has set up a 

Central Co-ordination Committee for Its Implementation; 

(c) If 80. the deteUs thereof; 

(d) if not, the reasons for delay In Its formation; 

(e) whether the Union Government has decided 
the budgetary allocation and fbaed target for the first year 

for each setected city; 

(f) If 80. the details thereof. city-wise; 

(g) whether some State Governmenta have raised 
objection to certain reforms suggested in the said 

mission; 

(h) if 80, the details of the States raising objections 

and reaction of the Union Government thereon; and 

(i) the extent to which this mission will give a boost 

to social housing in the country and encourage the 

States to address the issues of repeal of Urban Land 
Ceiling Act, 'the Rent Control Act and reduction in the 

rates of stamp duty? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHUlAM NABI AZAD): (a) There Is a proposal to set 

up National Urban Renewal Mission (NURM) for select 

cities in order to provide reform linked central assistance 

for development of infrastructure. Details are yet to be 

finalized. 

(b) to (f) Do not arise. 

(g) and (h) State Governments were consulted over 

the proposed NURM. States have suggested certain 

modifications In the proposed reforms in the mission. 

The suggestions of States would be taken into 

consideration while finalizing NURM. 

(I) One of the objectives of NURM covering 60 

cities is to promote Integrated development of slums 

through provision of shelter, basic services and other 

civic amenities with a view to providing utilities to urban 

poor. Grant of financial assistance for these housing 

projects is proposed to be linked to undertaking of 

reforms by State/Urban Local Bodies (ULBs) which 

Include repeal of Urban Land Ceiling and Regulation 

Act (ULCRA). reform of Rent Control Laws and reduction 

of stamp duty etc. It is thus hoped that NURM will on 
the one hand promote social housing. it will also 

encourage undertaking of reforms. 

Self Defence TraIning to Olrla 

2456. SHRI SANAT KUMAR MANDAL: Will the 

Minister of HOME AFFAIRS be pteased to state: 

(a) whether the children eepecIaHy girl children are 

being trained for self defence in the school level; 

(b) If 80. the details thereof alongwlth self defence 
methods being taught to the children; and 
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(c) If not, the steps taken/being taken by the 

Government to ensure that children protected themselves 
from the anti-social elements? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (c) The 
Ministry of Human Resource Development (Department 
of Secondary and Higher Education) have informed that 
as far as Kendriya Vidyalayas, Navodaya Vidyalayas and 
Central Tibetan Schools Administration are concerned, 
no training of children for self defence is being held at 

the school level. As far as schools under the Central 
Board of Secondary Education (CBSE), State Boards 
and Private Boards like Council for Indian School 
Certificate Examination are concerned, the Ministry of 
Human Resource Development have indicated that no 
centralized Information in this regard is available. 

[Translation J 

Terrorist Link. with China 

2457. SHRI RAJNARAYAN BUDHOLlA: 

SHRI AVINASH RAI KHANNA: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether attention of the Government has been 
drawn to the news regarding terrorist links with China 
appearing In the 'Rashtriya Sahara' dated July 10, 2005; 

(b) If so, the facts and the details thereof; 

(c) whether proposal for Bangladesh-Indla-Nepal 
bus service has. been examined by the security agencies; 
and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): <a) Yes, Sir. 

(b) There is no specific report to suggest linkage 
between Indian Insurgent Groups and China. 

(c) The Government has no proposal for starting 

Bangladesh-India-Nepal bus service. 

(d) In view of the (c) above, does not arlee. 

(English) 

2458. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) whether India and France propose to expand 

and diversify bilateral trade and Investment; 

(b) If so, the details alongwlth the meetings of the 

Joint Committee held between the two countries since 

December, 2004 onwards; 

(c) whether any agreement was signed during 

these meetings; and 

(d) If so, the details thereof alongwith the time by 
which such agreements are likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) Yes, Sir. 

(b) In the 13th Session of the Indo-French Joint 

Committee held In New Deihl on 9th December 2004, 
the two sides agreed that the Governments as well as 
the private sectors of the two countries need to work 
together to enhance bilateral cooperation through 

promotion of trade, technical collaboration, Investment, 

joint ventures and strategic alliances, particularly In areas 
such as infrastructure, agro-food processing, information 

technology and energy. The two sides also agreed to 

hold the next Session of the Joint Committee In Paris 

at the end of 2005. 

(e) No agreement was signed during the 13th 

Session of the Indo-French Joint Committee. 

(d) Does not arise. 
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2459. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether India has pointed to Bangladesh that 
increasing trade ties between them will be reviewed after 

report of the Inquiry Committee probing the killing of 

BSF officials recently; 

(b) If so, the steps the Government proposes to 

take to see that both India and Bangladesh borders are 

free from such violations and to control the migration 

from Bangladesh to India; 

(c) If so, the whether both countries have agreed 

to formulate concrete programme of action to check 

infiltration and also security of the borders; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy): (a) to (d) There 
Is no link between the review of trade ties with Bangladesh 
and the probe regarding killing of BSF OffIcials. Meetings 

between officials of both the forces are regularly held to 
improve cooperation and resolve day-to-day problems 

amicably. Joint co-ordinated patrOlling between BSF and 

BDR has been started on experimental basis for better 
coordination and cooperation between the two border 

guarding forces. However, the Government of India have 
taken several steps to check illegal migration from 

Bangladesh which Includs the followlngs:-

(i) Round the clock surveillance of the Border by 

patrolling; 

(Ii) Conduct of special operations; 

(III) Up-gradatlon of Intelligence net-work; 

(Iv) Augmentation of strength for patroillng/naks 

duties; and 

(v) Erection of border fencing and construction of 

border roads. 

Problema of lncluatry 

2460. SHRI G.V. HARSHA KUMAR: Will the 

Minister of COMMERCE AND INDUSTRY be pleased 

to state: 

(a) whether the Government has evolved a 

mechanism to study the problems being faced by Industry 

from time to time; 

(b) if so, the details thereof; and 

(c) the action taken thereon so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E. V.K.S. 

ELANGOVAN): (a) to (c) To study the problems of industry 

and formulate strategies, periodical meetings are held 

with the Apex/Speclflc industrial AasocIatlons, existing 
and potential Investors etc. National Manufacturing 

Competitiveness Council (NMCC) is a new formal 

institutional mechanism. to ensure continuous dialogue 

with Industry and trade and to suggest measures for 

enhancing competitiveness of Indian Industry. The varJoua 
suggestionlMews received from time to time are taken 
into account while formulating policies. 

Margin Money Scheme of KYle 

2461. SHRI BALASHOWRY VALLABHANENI: 

SHRI VIKRAMBHAI ARJANBHAI MADAM: 

SHRIJASHUBHAI DHANABHAI BARAD: 

WHI the Minister of AGRO AND RURAL INDUSTRIES 

be pleased to state: 

(a) the total number of Agro and Rural Industries 
set up under the 'Margin Money Scheme' launched by 

KVIC, State-wise especially in Gujarat; 

(b) whether the Government proposes to introduoe 
any other ICheme regarding establishment of more Agro 

and Rural Industries especially fruit juIoe plant at district 

Jamnagar or Junagadh during the current nnanclal year; 
and 
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(c) if so, the details alongwlth the amount allotted 1 2 3 
therefor? 

THE MINISTER OF SMAll SCALE INDUSTRIES 11. Kerala 9341 

AND MINISTER OF AGRO AND RURAL INDUSTRIES 12. Madhya Pradesh 19884 
(SHRI MAHAVIR PRASAD): (a) The State-wise details 

of village intjustry units set up under the Government's 13. Maharashtra 21684 

Rural Employment Generation Programme (REGP) (also 14. Manlpur 840 
known as Margin Money Scheme) since inception of the 
programme (01 April. 1995) to 31-03-2005 are given In 15. Meghalaya 3293 

the enclosed statement. 16. Mizoram 1070 

(b) No, Sir. 17. Nagaland 4941 

(c) Question does not arise. 18. 0rIB88 4167 

Stlltement 19. Punjab 10487 

State-wise dfltsJls of vII/age Industry units Nt 
20. Rajasthan 27434 

up under the REGP since 1 April. 1995 to 

31 March, 2005 21. Slkklm 286 

SI. StateS/Union Territories Village Industry 
22. Tamil Nadu 6741 

No. units set up 23. Tripura 666 
(number) 

24. Uttar Pradesh 17725 

1 2 3 25. West Bengal 19807 

26. Andaman and Nicobar 422 
1. Andhra Pradesh 14868 

27. Chandlgarh 156 
2. Arunachal Pradesh 422 

3. Assam 3865 
28. Dadra and Nagar Haveli 15 

29. DeIhl 228 
4. Bihar 1100 

30. Lakshadweep 10 
5. Goa 2439 

6. Gujarat 1474 
31. PondIcherry 956 

32. Chhattlsgarh 1787 
7. Haryana 6249 

33. Jharkhand 1058 
8. Himachal Pradesh 2374 

9. Jammu and Kashmir 7556 
34. Uttaranohal 2307 

10. Karnataka 14093 Total 209705 
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Coff .. Gro ..... 

2462. SHRI P.C. THOMAS: 

SHRI G. KARUNAKARA REDDY: 

SHRI D.V. SADANAND GOWDA: 

SHRI A.K. MOORTHY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the quantum of the coffee exported during each 
of the last three years and the current year and the 
foreign exchange earned therefrom, country-wise; 

(b) whether there has been a decline In the export 
of coffee during the first quarter of the current year; 

(c) if so, the details thereof and the reasons for 
the same; 

(d) whether domestic consumption has been also 
affected In view of loss of remunerative prices for coffee 
growers during the said period; 

(e) if so, the steps taken by the Government to 
boost the export and domestic consumption of coffee; 

(f) whether the Government has received proposals 
from various State Governments to help coffee growers 
especially from Kerala; and 

(g) if so, the details thereof, State-wise and action 
taken by the Govt. thereon so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTAY (SHAI E.V.K.S. 
ELANGOVAN): (a) The total quantity of coffee exported 
and value earned therefrom country-wise during the last 
three years and the current year may please be seen 
in the statement enclosed. 

(b) and (c) There is no Significant decline In terms 
of foreign exchange earned during the first quarter of 
the current year which was Rs. 33902.8 lakh compared 
to Rs. 34148.9 lakh earned during the corresponding 
period of last year. 

(d) and (e) As per the domestic coffee consumptJon 
surveys conducted by the Coffee Board there Is an 
Increase In the domestic coffee consumption In recent 
years. For Increasing domestic coffee consumption the 
Coffee Board has taken up various actMtles such as 
training courses, participation In national festivals and 
exhibitions, establishment of a high tech roasting and 
packaging facility In Coffee Board and promotion of sales 
through promotional units of the Board. To boost exports, 
the Government has provtded support to various market 
development schemes of the Coffee Board aimed at 
raising the profile of Indian coffee In the International 
market and thereby Increasing the value of exports. The 
medium term export strategy being implemented by the 
Coffee Board seeks to focus on the shifting of product 
mix In favour of arablca. It also attempts to maintain 
consistency in the quality of export of coffee and 
Increase awareness of Indian coffee In target markets. 
For promotion of coffee consumption In the country and 
export of coffee, financial outlays have been earmarked 
under the 10th Plan period. 

(f) and (g) Various proposals have been received 
by Government for relief measures to revive the coffee 
sector. In order to provide relief to coffee growers, the 
Government of India has approved a package which Is 
aimed at debt amelioration. The package envisages equal 
sharing of total interest burden of Rs. 287.10 crore on 
Special Coffee Term Loan (SCTL) during the three year 
moratorium period amongst the banks, the Government 
and the grower loan". te the estent of one third each; 
requesting the banks to lower the interest rates charged 
on SCTL from existing 11 % to 9% or rate Bt>pflcable~ 
agriculture sector whichever Is lower, during the remaining 
repayment period of SCTL loans; writing off of coffee 
developmental loans alongwlth Interest amounting to 
around As. 24 erore, due from the Coffee Board to the 
Government of India. The Coffee Board wtliin turn waive 
the old developmental loans amounting to around Rs. 
64.59 erore extended by the Board to the coffee growers 
having holdings below 10 hectares only. A substantial 
number of the small growers receiving the benefft of this 

waiver Is from KeraJa. The interest subsidy scheme on 
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working capital loans is also being continued for small 2 3 4 
growers (below 10 hal at the rate of 5% and large growers 
at rate of 3% for the remaining years of the Tenth Plan. 17. Netherlands 2,565.6 991.8 
The interest subsidy would be reduced by 1 % for a period 

18. Egypt 1,912.7 716.2 
of 3 years in the case of those growers who receive the 
benefit of reduced Interest burden on SCTL during the 19. Poland 1,845.7 966.5 
moratorium period. 

20. Australia 1,742.6 821.4 

StIIt.ment 21. Saudi Arabala 1,714.2 1,019.1 
Country-wise Export of Coffee from India from 

01-04-2002 to 31-03-2003 22. Hungary 1,606.1 694.4 

23. Jordan 1,519.0 829.3 
SI. Name of the Quantity Value 

No. Country MIs in MT. Rs. Lakhs 24. Israel 1,487.4 760.5 

25. Canada 1,421.7 589.8 
1 2 3 4 

26. Norway 1,090.8 558.8 

1. Italy 45,611.5 18,470.9 27. Croatia 1,080.0 400.3 

2. Russian Federation 36,577.7 30,774.4 28. Sultanate of Oman 992.7 363.7 

3. Germany 23,343.8 10,259.8 29. Finland 874.7 871.3 

4. Belgium 17,429.5 7,013.5 30. Taiwan 738.7 330.2 

5. Spain 11,142.3 4,246.4 31. Singapore 705.3 505.9 

6. Slovenia 8,698.0 2,832.4 32. Australia 677.3 317.3 

7. Greece 4,935.6 1,836.5 33. United Kingdom 888.5 347.1 

8. Japan 4,899.1 2,537.4 34. Romania 584.8 192.1 

9. Algeria 4,123.2 1,443.8 35. Bulgaria 550.5 194.4 

10. France 3,676.3 1,716.1 36. Denmark 515.1 243.0 

11. U.S.A. 3,505.1 1,505.5 37. Korea, Republic of 471.1 120.7 

12. Kuwait 3,087.7 1,782.3 38. Libya 480.8 230.9 

13. Portugal 2,967.0 1,109.6 39. Malaysia 448.5 194.7 

14. Ukraine 2,907.5 2.256.1 40. latvia 438.5 400.6 

15. Switzerland 2,871.9 1,598.9 41. estonia 393.0 172.1 

16. UnIted Arab Emirates 2,839.5 1,681.4 42. Morocco 340.6 233.1 
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. 1 2 3 4 1 2 3 4 , 
/ 

43. Syria 275.3 158.8 88. Kenya 0.3 0.4 

44. New Zealand 224.4 103.7 70. Qatar 0.1 0.2 

45. Georgia 198.1 86.3 
Grand Total 2,07,333.3 1,05,144.8 

46. Uthuanla 160.0 124.8 

47. Czech RepubMc 144.0 56.7 01-()4·2003 to 31-03-2004 

48. Sweden 135.2 93.3 51. Name of the QuantIty Value 
No. Country MIs In MT. As. Lakha 

49. Nepal 124.5 232.8 

50. Yugoslavia 108.0 45.9 1 2 3 4 

51. Bahrain 99.5 65.5 1. Italy 52,197.3 23,189.5 

52. Dubal 98.9 15.7 2. Russian Federation 33,592.0 22,541.8 

53. Thailand 59.9 17.2 3. Germany 25,680.2 12,345.8 

54. Slovakia 55.9 20.0 4. Belgium 18,777.2 8,663.8 

55. Vietnam 36.0 25.2 5. SpaIn 13,898.3 5,391.8 

56. Swaziland 27.0 15.9 8. Slovenia 10,794.5 3,805.7 

57. Kazakhstan 23.1 20.3 7. France 6,213.5 2,847.1 

58. Mall 20.7 15.4 8. finland 4,182.4 3,801.1 

59. Armenia 20.1 11.1 9. Algeria 4,293.0 1,550.7 

60. Tunisia 19.2 12.4 10. Graeoa 4,223.5 1,533.4 

61. Turkey 18.0 9.8 11. Japan 3,538.3 1,n1.8 

62. Bangladesh 14.5 11.9 12. Switzerland 3,301.3 1,930.8 

63. Maldives 12.0 12.4 13. U.S.A. 3,238.9 1,488.4 

64. Chile 8.2 6.5 14. Portugal 3,217.8 1,229.0 

65. Sri Lanka 5.2 4.8 15. Netherlands 3,205.1 1,531.4 

66. Ecuador 5.0 3.5 18. Ukraine 3,190.4 2,515.8 

67. South Africa 4.6 3.2 17. Jordan 3,168.7 1,496.6 

68. Hong Kong 2.0 .0.8 18. KuwaIt 3,148.8 2,073.7 
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2 3 4 1 2 3 4 

19. Canada 2,664.9 940.8 45. New Zeland 223.7 116.1 

20. Hungary 2,478.8 1,100.3 46. Georgia 217.3 93.7 

21. Australia 2,469.1 1,204.4 47. Sweden 212.5 133.7 

22. Syria 2,336.6 1,238.7 48. Nepal 1SO.9 293.9 

23. United Arab Emirates 2,120.0 1,357.4 49. Kazakhstan 136.0 108.5 

24. Israel 1,852.7 865.6 SO. Lebnan 115.2 42.0 

25. Egypt 1,754.2 643.8 51. 1\Jrkey 88.6 46.8 

26. Croatia 1,668.0 617.0 52. Bangladesh 79.7 76.5 

27. Ubya 1,434.9 641.9 53. Qatar 79.3 47.1 

28. Norway 1,118.5 595.8 54. Vietnam 72.0 45.7 

29. Taiwan 1,054.6 519.1 55. Abu Dhabi 71.0 43.4 

30. Saudi Arabia 1,040.8 627.8 56. Denmark 63.0 14.0 

31. Poland 1,018.3 606.1 57. Bahrain 57.8 33.8 

32. SUltanate of Oman 923.0 367.0 58. Albania 54.0 20.3 

33. Latvia 847.5 755.5 59. Cyprus 38.4 14.6 

34. Malaysia 786.4 439.7 60. Iceland 38.4 13.1 

35. Austria 748.8 416.3 61. Iraq 38.4 14.0 

36. Singapore 712.6 536.8 
62. South Africa 34.5 22.0 

37. United Kingdom 710.0 418.2 
63. Iran, latamic RIo 27.8 24.5 

38. Bulgaria 603.0 2SO.7 
64. Papua New Guinea 23.9 13.8 

39. Romania 531.6 212.1 
65. FIP 11.9 7.5 

40. Korea, Republic of 
86. Moldova 6.9 10.4 

370.6 144.5 

41. Lithuania 
67. Sri Lanka 0.6 0.4 

298.6 220.9 

Estonia 
68. Kenya 0.2 0.0 

42. 275.1 170.3 
69. Hong Kong 0.1 0.1 

43. Morocco 260.4 87.1 

44. Dubai 253.0 165.2 Grand Total 2,32,684.4 1,15,844.7 
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01-D4-2004 to 31~ 1 2 3 4 

51. Name of the Quantity VBIue 24. Israel 1,528.8 832.8 
No. Country Mis In MT. RI. L.akhs 

25. Lbya 1,481.4 n8.3 
2 3 4 

28. Croatia 1,459.2 544.9 

1. Italy 49,193.8 25,461.8 27. Canada 1,282.7 585.8 

2. Russian Federation 24,906.6 18,801.7 28. Saudi ArabIa 1,180.5 832.8 

3. Germany 16,398.5 10,535.8 29. United Kingdom 1,039.3 883.3 

4. Spain 11,329.9 4.730.4 30. Poland 1,018.7 765.8 

5. Belgium 9,204:1 4,734.0 31. Egypt 946.8 405.8 

6. Slovenia 8,421.6 3,043.6 32. Norway 933.9 519.4 

7. Japan 5,918.4 4,049.4 33. Singapore 808.7 589.5 

8. Greece 5,622.6 2,233.8 34. Sultanate of Oman 891.1 381.9 

9. U.S.A. 5,603.3 2,759.1 35. Algeria 614.4 221.5 

10. France 3,925.5 2,058.6 38. Bulgaria 576.0 257.1 

11. Finland 3,607.5 2,610.1 37. Korea, Republic of 539.4 513.4 

12. Netherlands 3,603.8 2,609.7 38. Romania 450.2 239.4 

13. Ukraine 3,503.9 2,882.8 39. l'lInisia 439.8 180.8 

14. Portugal 3,252.9 1,350.1 40. Dubal 317.7 240.9 

15. Switzerland 3,244.0 2,279.1 41. New Zeland 298.7 180.2 

16. Jordan 2,727.4 1,585.4 42. Yugoslavia 268.8 89.8 

17. Kuwait 2,657.1 2,171.4 43. Morocco 249.8 80.8 

18. Hungary 2,807.0 1,222.0 44. Austria 230.4 1n.8 

19. latvia 2,421.6 2,322.0 45. lithuania 229.5 183.5 

20. Australia 2,3n.1 1,342.7 46. Estonia 220.5 158.8 

21. Malaysia 1,811.1 864.8 47. Sez-cochln 217.8 88.0 

22. United Arab EmIrates 1,780.1 1,524.7 48. Syria 212.4 107.8 

23. Taiwan 1,658.3 857.9 49. l'lIrkrneniatan 203.5 181.8 
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1 2 3 01-04·2005 to 03-IJ8.2005 

SO. Abu Dhabi 184.0 147.6 SI. Name of the Quantity Value 

No. Country MIs In Mf. Rs. laiche 
51. Vietnam 182.4 127.6 

52. Sweden 169.8 116.2 1 2 3 4 

53. Kazakhstan 159.3 125.2 
1. Italy 17,540.3 12,241.5 

54. Georgia 157.1 98.7 

55. Nepal 154.5 321.2 
2. Germany 4,489.1 3,788.2 

56. Turkey 91.0 35.7 3. Spain 3,288.0 2,056.2 

57. Lebanon n.1 29.2 4. SIownla 2,878.5 1,512.5 

58. Iran, Islamic RIO 68.7 49.4 5. Ru88ian Federation 2,450.0 2,164.5 

59. Denmark 63.0 78.5 6. Japan 2,248.7 2,133.7 

60. Bahrain 57.9 48.8 
7. Belgium 2,166.6 1,414.7 

61. West Indies 53.0 23.8 
8. France 1,580.0 951.0 

62. Hong Kong 48.4 21.2 
9. Ukraine 1,464.2 1,163 .• 

63. Albania 38.4 17.4 

64. New Caledonia 38.4 22.7 10. Portugal 1,209.5 686.5 

65. Bangladesh 22.2 33.1 11. Greece 902.6 500.8 

66. Qatar 18.1 15.0 12. U.S.A. 882.2 522.0 

67. China, People's RIO 18.0 16.3 13. Australia 717.4 565.9 

68. Belarus 16.0 8.5 14. Hungary 671.6 382.1 
69. Moldova 12.1 11.0 

15. Switzerland 662.7 6n.8 
70. Peru 6.0 4.3 

16. Kuwait 578.3 565.7 
71. South Africa 5.8 5.7 

Sharjah 
17. Jordan 588.8 487.6 

72. 5.5 5.8 

73. Sri Lanka 2.5 4.0 18. Malayala 551.2 302.3 

74. FIJI 0.0 0.0 19. la ... 1 465.6 390.7 

75. Tahiti 0.0 0.0 20. Netherlands 406.6 308.1 

Grand Total 1,94,843.1 1,10,873.7 21, Norway 378.0 266.9 

,. 
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1 2 3 4 1 2 3 4 

22. Taiwan 371.2 199.4 47. GeorgIa 36.6 35.9 

23. United Arab Emirates 332.8 372.0 48. Oatar 36.2 44.4 

24. Saudi Arabia 325.9 445.6 49. Dubai 31.1 38.0 

25. Finland 290.3 176.0 SO. lithuania 21.2 16.9 

26. Canada 280.1 203.3 51. Bahrain 19.6 24.0 

27. Poland 267.3 127.0 52. South Africa 19.5 14.4 

28. Ubya 234.0 144.4 53. New Caledonia 19.2 11.1 

29. United Kingdom 216.1 204.0 54. Slovakia 19.2 8.6 

30. Singapore 204.9 158.9 SS. Belarus 12.5 12.0 

31. Latvia 178.7 176.5 56. Bangladesh 4.4 7.1 

32. Romania 172.8 91.3 
Grand Total 50,822.8 36,768.6 

33. Denmark 142.9 188.5 

34. Bulgaria 134.4 79.9 
Zero StandI for Less than a TonnelRs. Lakha. 

35. New Zeland 129.4 139.8 mansJationJ 

36. Sultanate of Oman 125.5 73.2 Firing on PIIk BorcMr 

37. Turkey 117.9 66.4 2463. SHRI BRAJESH PATHAK: Will the Minister 

115.2 71.8 
of HOME AFFAIRS be pleased to state: 

38. Croatia 

39. Turkmenistan 103.7 94.3 
(a) whether the Pakistani Army 18 regularly firing 

on the posts of BSF and villages situated near the 

40. Kazakhstan 99.8 75.7 International border; 

41. Abu Dhabi 89.5 97.0 (b) If so, the total number of such Incidents occurred 

84.2 43.5 
during each of the last three years and thereafter; 

42. Korea, Republic of 

43. Estonia 82.7" 70.3 
(c) the details of property damaged during the 

above period and the total amount disbursed as 

44. Egypt 76.8 46.8 compenaation to the affacted families; 

45. Syria 74.4 93.6 (d) the number of aecurlty personnels and civilians 

46. VIetnam 53.0 SS.3 
killed and wounded In the firing during the above 

period; 
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(e) whether the firing by Pakistan has made 
farming difficult In the border villages; and 

(f) if so, the steps taken or proposed to by taken by 
the Government for the safety of the civilians residing in 
these border areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY): (a) and 
(b) There has been no firing by the Pakistani Army on 

the posts of BSF and villages situated near the 

International Border since the declaration of cease fire 
in November 2003. However, the total number of firing 
Incidents by Pakistani Army in Jammu International 

border during the years 2002 and 2003 (upto NowKnber) 
were 516 and 367 respectively. 

(c) and (d) Information Is being collected and will 

be laid on the Table of the House. 

(e) and (f) Sinoe no firing has taken place after 
the cease fire In November 2003, the farmers are not 

facing any difficulty in cultivating their fields In the border 
villages. 

SI. No. StateIUT 2002-03 

D.W.F. Toilets D.W.F. 

1 2 3 4 5 

1. Andaman and 0 0 36 
Nicobar Islands 

2. Andhra Pradesh 290 395 2444 

3. Arunachal Pradesh 1114 0 302 

4. Assam 535 535 0 

5. Bihar 2081 3854 1811 

6. Chandlgarh 0 0 0 

DrInking W .... Fecll ..... In prtmery and 
Higher PrImary SchooIa 

2484. SHRI MUNAWAR HASSAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the proposals have been received by 
the Government from various States regarding provision 
of drinking water and sanitation facilities In Primary and 
Higher Prtmary Government schools during last three 
years and thereafter UT/State-wise; and 

(b) If so, the details thereof aIongwith proposals 
clearedllikely to be cleared, UTIState-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Drinking water facilites and toilets 
for prtmary and upper primary government schools are 
provided funds under the oentraUy sponsored scheme 
of Sarva Shlksha Abhlyan, on the basis of Annul Work 
Plans propoeed by StateslUTs districts-wise. 

Such facilities sanctioned under SSA to the Stateal 
UTs from 2002-03 to 2005-06 are given In the statement 
enclosed. 

2004-05 2005-06 

Toilets D.W.F. Toilets D.W.F. Toilet8 

6 7 8 9 10 

30 14 13 25 28 

2704 2953 128 1796 m 
265 311 261 0 0 

0 0 20 0 0 

3882 5060 7883 3145 8040 

8 0 6 0 0 
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2 

7. Chhattlsgarh 

8. Dadra and Nagar 

Havell 

3 

o 
o 

9. Daman and Diu 0 

10. Delhi 0 

11. Goa 0 

12. Gujarat 2431 

13. Haryana 932 

14. Himachal Pradesh 61 

15. Jammu and Kashmir 190 

16. Jharkhand 546 

17. Karnataka 7579 

18. Kerala 554 

19. Lakshactweep 0 

20. Maharashtra 0 

21. Manlpur 0 

22. Meghalaya 0 

23. Mizoram 121 

24. Madhya Pradelh 5273 

25. Nagaland 0 

26. Orissa 935 

27. Pondicherry 0 

28. Punjab 2728 

29. Rajasthan 0 

30. Slkklm 212 

31. Tamil Nadu 1517 

4 

450 

o 

o 
o 
o 

2156 

1955 

209 

190 

636 

8162 

1128 

o 
42 

358 

o 
876 

7399 

o 
1465 

o 
2728 

2868 

299 

2424 

Sravana 18, 1927 (Saka) 

5 6 

o 2173 

75 75 

o o 
o o 
o o 

973 911 

663 937 

1030 1793 

1122 1320 

1089 1138 

4910 6128 

553 747 

o o 
461 550 

290 456 

o 220 

746 657 

o o 
o o 

2205 2878 

183 183 

5670 5670 

1500 2366 

140 114 

2914 4132 

To QuesIJons 342 

7 8 9 10 

1738 3101 490 245 

o o o o 

o o 36 47 

o o 68 0 

o o 166 239 

1322 1305 890 153 

987 990 1946 2354 

430 1036 627 1224 

415 418 183 183 

2673 3844 1400 1400 

5497 5973 1918 1918 

579 916 4209 6804 

o o o 0 

1 5276 7 0 

697 866 165 270 

1100 o o 0 

315 486 o 0 

o o o 0 

455 643" 724 1131 

1417 1552 2412 2540 

31 31 55 55 

4375 4375 o 0 

2845 5718 7370 8428 

74 111 38 75 

1675 1768 3058 5279 
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1 2 3 4 5 

32. Tripura 185 185 180 

33. Uttar Pradesh 703 1198 1214 

34. Uttaranchal 250 331 945 

35. West Bengal 1361 1361 1705 

Note: O.w.F. denotes drinking water facilities. 

(Eng/ish] 

Infra.tructural Facllltl.. In KVS 

2465. SHRI PRABHUNATH SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether Kendrlya Vidyalaya Sangathan (KVS) 
has tailed to cater to the education needs of the children; 

(b) if so, the measures taken In this regard; 

(c) whether infrastructural facilities; such as building, 
playgrOUnd. laboratories. computers. drinking water and 
sewerage etc. for the students are lacking in many schools 
despite enhancement of monthly contribution from the 
students; 

(d) If so, the action taken In this regard; 

<e) whether large scale Irregularities In the 
management of schools have been reported to KVS; 
and 

(f) If so, the details of the steps initiated by the 
Government to strengthen control and monitoring of KVS 
over the functioning of schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) No, Sir. Kendriya Vidyalayas are Initially 
opened in temporarylhired buildings. When the land is 

6 7 8 9 10 

200 191 224 628 500 

4268 o o 7409 19511 

666 895 819 2726 1783 

1705 3223 3233 2990 2196 

made available free of cost by the concerned State 
Government the Sangathan construct their permanent 
buildings with all nec8B88ry Infrastructure. As on the 1 st 
April 2005, only 207 out of a total of 931 Kendrlya 
Vldyalayas were functioning In temporarylhlrad buildings. 

(e) Some irregularities wfth regard to recruitment 
of teachers, diversion of funds, concessions to private 
parties, purchase of land, etc. have come to light and 
are under detailed enquiry. 

(f) Kendrlya Vldyalaya Sangathan is administered 
and controlled by a Board of Governors chaired by the 
Minister for Human Resource Development, which takes 
ali decisions towards ensuring proper functioning of the 
Sangathan and of the schools. The accounts of Kendriya 
Vidyalaya Sangathan Is audited by the office of Director 
General Audit Central R8118nue, New DelhI. There Is also 
a Vidyalaya Management Committee for day-to-day 
Management of the Vldyalaya In accordance with the 
rule .... dlrectlons issued by Kendrlya VldyaJaya Sangathan 
(Hqrs.) from time to time. 

Financial Aulatance by Japan for 
DeIhl Metro RaIl Project 

2486. SHRI ASADUDDIN OWAISI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether Deihl Metro Rail Project 18 being 
partially financed by the Government of Japan; 

(b) If so, the total assistance so far provided for 
the said project; 
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(c) whether the Metro Rail Projects In other States 

are likely to be financed by the Government of Japan; 

and 

(d) if SO, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAD): (a) and (b) Deihl Metro Rail 

Project is partially financed by loan from the Japan Bank 

of International Cooperation (JBIC). The assistance so 

far is of the order of Rs. 4440 crore. 

(c) and (d) Government of India has posed the 

Bangalore Metro Project to Government of Japan for 

funding under Financial Year 2005-2006 ODA Loan 

package for JBIC loan amounting to Rs. 1500 crore. 

Another project, namely, Kolkata Metro Project has been 

posed to Government of Japan for JBIC loan under 

Rolling Plan 2006-2007. 

Ban on 511 .. of Non-lodlHd s.lt 

2467. SHRI N. JANARDHANA REDOV: 

SHRI P.S. GADHAVI: 

Will the Minister of COMMERCE AND INDUSTRY 

be pleased to state: 

(a) whether the Government Is planning to reimpose 

ban on production and the sale of non-Iodised salt in the 

country; 

(b) If so, the details theraof alongwlth the reasons 

therefor; 

(c) the policy adopted by the Government to 

rehabilitate the displaced persons as a result thereof; 

(d) whether the commercial production of fortified 

salt with iron and Iodine has begunlls expected to begin; 

(e) If so, the details thereof; 

(f) whether the existing Iodlsed salt manufacturing 

units are capable of meeting the salt requirement In the 

country; 

(g) If not, the steps being taken by the Government 

to boost the production of iodised salt; 

(h) whether the Government Is aware of the adverse 

effects of non-iodlsed salt on the health of the people; 

and 

(I) If so, the action takenlbelng taken by the 

Government to make Iodlsed salt available to the poor 

people at cheaper rate compared to the non-iodlsed 

salt? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH): (a) and (b) The Government of 
India has taken a decision to restrict the sale of edible 

common salt for direct human consumption unless It Is 
iodised. However, It may be sold for lodlsatlon, Iron 

fortification, animal use, preservation, manufacturing 

medicines and Industrial use under proper lable 

declaration. 

The Government has under the Prevention of Food 

Adulteration (PFA) Rules, 1955, Issued a draft notification 
GSR 340(E) dated 27-5-2005 for this purpose for Inviting 

objections/suggestions. 

(c) As there is no ban on the production of edible 

common salt, there would be no displacement of any 
person. 

(d) and (e) As per PFA Rules, 1955, production 

and sale of iodised salt and iron fortified salt are already 

permitted. However, double fortification of salt with both 

Iron and Iodine Is not permitted under PFA Rules at 

present. 

(f) and (g) existing Iodlsed salt manufacturing units 

can meet the requirement of the country. 

(h) and (I) The use of lodlsed salt prevents several 

iodine deficiency disorders like goftre, abortions, stillbirths, 

congenital anomalies, mental deficiency, etc. lodised salt 
Is available at a price ranging from Rs. 2.50 per kg. to 

Rs. 8.50 per kg. depending on the variety, quality and 
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packing of salt. lodlsed salt Is also supplied at raaaonabIe 
prices under Public Distribution System or through Fair 

Price Shops either fully or partially in 13 States as per 

information received from various States. 

Vldhva Ashram In U.P. 

2468. SHRI PRADEEP GANDHI: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposes to set ~p a 

Vidhva Ashram of 1000 beds capacity in Vrlndavan in 

Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the time by which said Ashram Is likely to be 
opened and the expenditure likely to be incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH): (a) and (b) A proposal has been approved for 

construction of Swadhar Shelter Home for 500 Destitute 
Women in Vrindavan in Uttar Pradesh. 

(c) As per the report of Vice Chairman, Mathura-

Vrindavan Development Authority, Mathura, the 
construction of the Swadhar Shelter Home Is likely to be 
completed by 30-11-2005 and the expenditure likely to 
be incurred for the construction Is Rs. 202.95 lakhs. 

lSI Activities 

2469. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has Identified some 
communally hypersensitive area, as the possible targets 
for 151 actIvites In the country; 

(b) If 80, the details thereof alongwlth the measures 
taken to protect such areas, State-wise; 

(c) whether various State Governments have 
requested the Government for financial assistance to 
check extremists activities In their States during each 
of the last three years, tOl date; and 

(d) If 80, the details thereof alongwlth the funds 
released during the said period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) No, Sir. However, keeping In view the recent 
Intelligence Inputs and the terrorist attack In Ayodhya, 

the State GovernmentslUT Administrations have been 
advised to review and strengthen security aggangements 
at places of religious worship. sensitive and vital 
Installations, places of public Importance, etc. 

(c) and (d) The details of financial assistance 
provided to the states under the Security Related 
Expoendlture (SRE) are given the statement enclosed. 

StlItement 

Financial Assistance provided to the State Govemments under the Stlcurlty Related Expenditure (SRE) 

Name of State 2002-2003 2003-2004 

1 2 3 

Andhra Pradesh 217.35 221.00 

Arunachal Pradesh 95.00 247.00 

2004-2005 

4 

282.00 

135.00 

(Rs. In lakhs) 

2005-2006 
(upto 

30-6-20(5) 

5 

528.60 
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1 2 

Assam 6801.00 

Bihar 180.00 

Chhattlsgarh 223.49 

Jammu and Kashmir 19365.00 

Jharkhand 54.00 

Madhya Pradesh 82.37 

Maharashtra 

Manipur 764.00 

Meghalaya 835.00 

Nagaland 2242.00 

Orissa 168.00 

Trlpura 2985.00 

U.P. 29.17 

West Bengal 

[Translatlon1 

Vacant Poete of SCSISTS 

2470. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether some posts In various categories 
meant for the persons belonging to SCslSTs are lying 
vacant in various departments and undertakings under 
this Ministry; 

(b) if so, the details thereof as on date; 

(c) whether the employees working in these 
departments and undertakings have been promoted and 
fresh appOintments have also been made In these 
departments/undertakings during the last three years 

and current year, till date; 

3 4 5 

5080.00 7540.00 

43.68 60.41 

160.87 200.00 71.90 

21239.11 13268.64 

98.07 341.27 166.90 

139.82 23.52 8.00 

81.42 125.55 

400.00 944.00 666.00 

192.00 156.00 

1917.00 2649.00 325.00 

86.85 65.n 54.60 

3433.00 3617.00 750.00 

96.30 

73.70 

(d) if so, the year-wise and category-wise details 
of fresh appointments made under various categories 
during the above period; 

(e) whether the prescribed rules have been 
followed with regard to the appointment and promotion 
of persons belonging to SCS/STs categories; and 

(f) If not, the remedial steps taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) to (f) Since the Ministry of Urban 
Employement and Poverty Alleviation does not have Its 
separate cadre, the Ministry of Urban Development Is 
providing secretariat staff to this Ministry since Its 
creation In May, 2004. No appointments/promotions have 
been made by this MinIstry. However, In respect of 
National Buildings Organisation, an attached offtce under 
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this Ministry, one post of Safaiwala Is vacant with effect 
from 31-8-2004. which belongs to Scheduled Calte Category Group Group Group Group 

category. 'A' '8' 'C' '0' 

In respect of Undertakings under the control of the 
Ministry of Urban Employment and Poverty Alleviation, SC 02 Nil 03 Nil 

the information as furnished by them is given below:-
ST Nil Nil Nil 02 

HOUSING AND URBAN DEVELOPMENT 
CORPORATION (HUOCO) The Year-wise and category-wise details of fresh 

The posts belonging to SCsiSTs lying vacant in appointments made by HUDCO during the last three 

HUOCO are as under:- years and currant year, till date 18 as under:-

V.a .... 2002 

Group Gen. SC ST OBC Phy.Hand Ex-serv. Total 

'A' 6 1 2 9 

'C' 20 3 1 13 2 39 

'0' 3 3 6 2 14 

V ..... 2003 

'A' 2 2 

'C' 7 1 1 1 1 11 

'0' 1 3 1 5 

Vear-2004 

'A' 5 1 1 7 

'C' 1 1 

'0' 2 3 1 6 

V •• r·2005 

'A' 1 1 

'C' 1 1 

'0' 1 

Total 49 15 3 23 2 5 97 
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HUDCO has reported that they are foltowlng 

directives by Government of India from time to time 

regarding appointment of SCIST Persons. 

HINDUS"rAN PREFAB LIMITED (HPL) 

The post belonging to SCslSTs lying vacant In HPL 

are as under:-

Category Group Group Group Group 
'A' '8' 'C' '0' 

SC Nil Nil Nil Nil 

ST 04 Nil 10 06 

The Ministry has Imposed a ban on recruitmenV 

promotions in the Company since 2000. No promotional 

fresh appointments have been made during the last 

three years and current year, till date in the company. 

[English! 

Trade between India and ASEAN Countrle. 

2471. SHRI M. SREENIVASULU REDDY: Will the 

Minister of COMMERCE AND INDUSTRY be pleased 

to state: 

(a) whether ASEAN (Association of South East 

Asian Nations) countries are an important and growing 

area for Indian Investments. Joint ventures and Tracie 

Promotion; and 

(b) if 80, the total value of bilateral trade between 

India and ASEAN countries made during the lut five 

years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) Yes, Sir. 

(b) The value of bilateral trade between India and 
ASEAN countries during the last five years upto 31st 

March 2005 is as under:-

(value in US $ Million) 

Year Exports Imports Total Trade 

2000-01 2875.32 4058.25 6933.57 

2001-02 3457.00 4387.23 7844.23 

2002-03 4618.54 5150.17 9768.71 

2003-04 5821.74 7433.16 13254.90 

2004-05 7993.10 8806.22 16799.32 

(Source: DGCI and S's data proceued by NIC) 

[Translation} 

Hindi Language 

2472. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Mlnilter of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(.) whether the compulsory education of Hindi 

language has been limited upto class-VIII In the new 
syllabus of CBSE and new students are free to study 

SanskrIt, French or SpanIsh In place of Hindi from CIass-

IX; and 

(b) if 80, the details thereof alongwlth the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) As per existing provisions of Central 
Board of Secondary Education (CSSE), students are 
required to study three languages upto Class VIII out of 
which one shall be Hindi. No student shall be eligible 
to appear at the Secondary Schoof examination of the 

Board at the end of Class X unlaaa halshe has cleared 
the third language. Hindi or English has to be one of 
the two languages offered at Secondary level (Classes 
IX and X). Provisions also exists for the study of 
Sanskrit, French or Spanish at the Secondary level as 
one of the two languages in the scheme of studies. The 
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candidates are also free to offer Hindi as an additional 
subject at the class X examinations. 

Allotment of Land to NGOS by DDA 

2473. SHRI SAJJAN KUMAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority (DDA) 

has changed its policy with regard to allotment of land 

to the Non-Governmental Organisations; 

(b) if so, whether the DDA is now allotting its land 
through auction; 

(c) if so, the reasons therefor; 

(d) whether this policy of DDA is likely to deprive 

off smail Non-Governmental Organisations from 
allotment of land at concessional rates; and 

(e) If so, the reaction of the Government thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) The Deihl 
Development Authority (DDA) has reported that it allots 

land for seven broad Institutional purposes viz. Hospitals, 

Clubs, Community Halls, Schools, Higher and Technical 
Educational Institutions, Religious purposes and 
miscellaneous Social and Cultural activities. Of these, 

DDA has switched over to the auction mode of disposal 
of land for three categories viz. Hospitals, Clubs and 
Higher and Technical Educational Institutes. For 
Community Halls. it has been decided that the sites 

identified for the purpose would primarily be offered to 
the Local Bodies and residuals sites, if any, would be 

auctioned. For the other three categories i.e. Schools, 

Religious Organisations sites and miscellaneous SocIal 
and Cultural Institutions, there Is no change, as of now, 

in the policy for ailotment of land. 

(c) to (e) The decision to d~se land for certain 
purposes through auction has been taken to ensure a 
more transparent procedure and to discourage distortion, 

misuse and speculation. 

(English] 

Commercial U .. of RMidentlill PropertIM 

2474. SHRI ABDUL RASHID SHAHEEN: 

SHRI RAGHUNATH JHA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the residential properties In non-
conforming areas being used for commercial purposes 

in violation of Deihl Municipal Act and court orders; 

(b) if so, the action taken against such residential 
properties and cases reported to court by Municipal 

Corporation of Delhi; 

(e) whether any survey has been conducted In 
DelhVNew Delhi to know the number of basement being 
used illegally, against Master Plan for Deihl, 2001 with 
unified Building Bye-laws for Delhi, 1983 for commercial 

activities, causing problems; 

(d) if so, the details of areas surveyed; 

(e) if not, reasons therefor; 

(f) whether there is any proposal to fix responsibility 
and accountability of concerned executive and Junior 
Engineers for any such Illegal activity In their area; 

(g) if so, the number of C8888 in which responslbllityl 
accountability have been fixed; and 

(h) If not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) and (b) Municipal 

Corporation of Delhi (MCD) has reported that there ara 
reports of residential properties being used for 
commercial purposes. During the year 2004, action has 
been launched in 655 cases as per provisions of Deihl 

Munlc:lpal ArA. 

(e) to (e) The MCD has reported that watch and 
ward of the areas for violations of the provisions of the 
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DMC Act Is a continuous process and not restricted to 

those properties where misuses 18 detected during any 
particular survey. Prosecution action is initiated under 
the law as and when any violation Is detected. 

Deihl Development AuthOrity (DDA) has reported 

that In so far as misuse In DDA flats/residential plots 
for commercial purposes Is concerned. action Is taken 

in accordance with terms and conditions of the allotment! 
lease and also provisions of Delhi Development Act. In 
cases where the property has been converted to 

freehold. matter is referred to MCD for necessary action. 

New Delhi Municipal Council has reported that a 
joint survey of Connaught Place and its surrounding 
areas had been carried out in 2002-03. 

(f) to (h) The Vigilance Department of MCD has 
taken action in three cases Involving 20 officers/officials. 

NDMC has reported that no action has been taken 
as timely notices had been served as per NDMC Act 
1994 and prosecution cases had been launched. 

Fund for Wehre of Trtbal 

2475. SHRI MANORANJAN BHAKTA: Will the 

Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government is aware that fund 
allocated for the welfare of the destitute elderly Jarawas. 
tribal group in Andaman and Nlcobar Islands has not 
been properly utilized; 

(b) If so, the fact thereof and the reasons therefor; 

and 

(c) the steps taken by the Government In this 
regard? 

THE MINISTER OF TRIBAL AFFAIRS AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI P.R. KYNDfAH): (a) to (0) No funds are 

allocated for the welfare of destitute elderly Jarawas of 
Andaman Islands. since no destitute among the Jarawas 
have been observed. Jarawas belong to Primitive ll'lbal 
Group. They depend on their traditional hunting and 

gathering subsistence In the forest which has been 
declared as the tribal reserve by the Administration. 
Entry of Non-tribals Into the tribal reserve is prohibited. 
so that the resources are available exclusively for 

Jarawas and not exploited by the outsIdera. 

Scarcity of Water 1ft Urban Area 

2476. SHRI RAVI PRAKASH VERMA: 

SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of URBAN DEVELOPMENT be 

pleased to state: 

(a) whether a high lellal meeting was held recently 
in Deihl to address the problem of water scarcity In 
urban areas as reported in the Times of India dated 
July 23. 2005; 

(b) If 80. the facts thereof; 

(c) the Issues discussed and decisions taken In 
the said meeting; 

(d) the steps taken by the Government to SOMt 
the water woes; 

(e) whether major lOurces of drinking water are 
dying due to urbanization. Illegal encroachment and 
pollution; 

(f) If 80. the facts thereof; and 

(g) the steps takentIbetng taken by the Government 
In this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a) to (g) The Information Is being 
collected and wlH be laid on the Table of the Sabha. 

TrMafw of Property In Favour of GPA 

24n. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Chandlgarh Administration has 
promulgated a policy permitting transfer of property In 
favour of GPA holders by GP As; 
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(b) If so, the details thereof; 

(c) the number of applications made under the 

policy so far and the cases cleared; 

(d) reasons for poor response to the scheme despite 

a popular desire to transfer the property; 

(e) whether the Chandigarh Administration has 

studied the policy framed for a similar purpose by Punjab 

Urban Planning and Development Authority; 

(f) if so, whether the Chandigarh Administration has 

considered the desirability of amending the transfer 

policy on the lines of Punjab to make it people friendly 

and attractive to the people to achieve the objective 

thereof; and 

(g) if so, the action proposed or Initiated In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy): (8) Chandigarh 

Housing Board is allowing transfer of properties allotted 

by them in favour of GPA holders by GPAs with certain 

documents. 

(b) to (d) The Information is being collected. 

(e) to (g) While finalizing the transfer policy on 

GPAs, Chandigarh Housing Board has studied the 

transfer policies of Punjab Urban Development Authority 

(PUDA). Delhi Development Authority (DDA) , Haryana 

Urban Development Authority (HUDA) and Haryana 
Housing Board. 

Implementation of Projects by CPWD 

2478. SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 

SHRI VIJOY KRISHNA: 

SHRI KIRTI YARDHAN SINGH: 

Will the Minister of URBAN DEVELOPMENT be 

pleased to state: 

(a) whether the Central Public Works Departnart 
Is having more than 3000 projects without praportlonate 

strength of engineers to deal with them; 

(b) If so, the reasons therefor; 

(c) the number of cases assigned to CPWO 

engineers; 

(d) the number of projects that are held up; 

(e) whether lack of coordination Is one of the factors 

affecting the projects as well as their maintenance; and 

(f) If so, the corrective measures taken by the 
Government In this regard? 

THE MINISTER OF PARUAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAD): (a) and (b) CPWO has more 

than 3000 original works. The sanctioned stre~gth 

of engineers Is sufficient for handling these works. 

However, there are a number of vacancies in different 

grades which has put additional burden on the existing 

manpower. 

(c) About 1225 major works, costing more than As. 
1 crore each and 1350 works costing above Rs. 10 Iakh 
each have been assigned to CPWD engineers. Apart 

from this, a number of projects having smaller value are 

also being handled by CPWD. 

(d) No project Is held up·tor lack of manpower. 

However, some projects get delayed due to a variety of 

reasons Including Intervention by Courts, adverse law 
and order situations etc. 

(e) Lack of adequate coordination among different 

disciplines of CPWO and with the client Departments Is 
one of the factors which affaots a.outIon of the projects. 

(f) Government monitors these projects by regular 

reviews at various levels so as to ensure timely 

completions. 
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ConoHalon for Higher EduCldlon 

2479. SHRI S.K. KHARVENTHAN: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) the names of countries which are offering 

concessions for higher education to Indian students; 

(b) the details of concessions offered by each 

country during the last three years; 

(c) the reaction of the Union Government thereto; 

and 

(d) the number of students who have got concessions 

during the above period, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) to (d) No such information Is being 

maintained, since permission of the Govt. of India Is 

not equired In respect of students going abroad for 

higher studies. Under the Educational Exchange 

Programmes (EEPs), which are being entered Into with 

various countries on a bilateral basiS, scholarships are 

offered on mutual reciprocal basis for Post Graduate 

and Research level. Under this programme, exchange 

of scholars and academicians also takes place on 

mutual reciprocal basis. The number of scholarships vary 

from country to country during the validity of the EEPs. 

Single Book for Shorthand and Typewriting 

2480. SHRI SURESH CHANDEL: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether a single book approved by the CBSEI 
NCERT etc. for each subject of Shorthand and ~ 
for achieving the target at Senior Secondary Iev8II1 being 
considered by National Institute of Open School; 

(b) If so, the details thereof aJongwIth the status 

thereof; 

(c) steps NIOS Intend to take to help the student8 
In thie regard; and 

(d) the extent to which It will help students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) and (b) NIOS has been Y88ted with the powers 
to develop Its own curriculum and course materials etc. 
and to conduct examination based on the approved 

curriculum. From the year 2001 onwards, NIOS deIIaIoped 

self-Instructional material based on Its curriculum In 

Shorthand and 1}Ipewriting at the Senior Secondary level. 
NIOS Is not considering the single book approved by 

CBSEINCERT for shorthand and typewriting. 

(c) and (d) Study materials In these subjects are 

made available to assist the learners In their self-study. 

NIOS further conducts personal contact programmes for 
the benefit of the learners. The 181f-study material and 
personal contact progranvnes help the learners to achIeYe 
desired le\lel of competence in these subjects. 

2481. SHRI ANANTA NAYAK: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the achievement made under operation black 
board In various States during the last three years and 
grants given by the Centre during these years; 

(b) the share of Centre and the States In funding 
such projects; 

(c) whether the State GoYernnl8l1t8 have requested 

to the Centre to provide 100% grants under that acheme; 
and 

(d) If 80, the steps taken by the Centre thereon? • 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a> The scheme of Operation Black Board 
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ceased at the end of IXth Plan period. HoweII8r, as a 
special case, In the NE States, Central 888I8tanoe Is 
being provided under Sarva Shlksha Abhlyan (SSA) 
programme for meeting expenditure on salaries of 
teachers supported during IXth Plan under the Operation 
Black Board (OBB) scheme. The details showing the 
number of teachers and funds released for their salaries 
during the last three years are given the statement 
enclosed. 

(b) Under SSA the funding pattern II In the ratio 
of 75:25 between Central and State Governments. 

(e) NE States have requested for a 90:10 lharlng 
ratio between Central and State Governments or 100% 
funds to be borne by the Central Government under 
the SSA. 

(d) The Planning Commission decides on Centre 
State funding patterns. 

sr.,.",.", 
(As. In Iakhs) 

State No.of Teachers Funds released under Tenth Plan 

2002-03 2003-04 2004-05 

2 3 

Assam 2851 1391.49 

Arunachal Pradesh 225 0.00 

Meghalaya 200 27.60 

Mlzoram 2n 226.30 

Tripura 395 231.25 

Metallurgical Induetrlee 

2482. SHRI PARSURAM MAJHI: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether there Is a vast scope to promote 
metallurgical industries In the country, State-wlse; 

(b) if so, the steps taken by the Government In 
that direction during the last three years; and 

(c) the Incentives gtyen to the domestic entrepreneurs 
to set up metallurgical Industries In respective States, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (e) The information Is being collected 
and will be laid on the Table of the House. 

4 5 

1391.49 2052.72 

278.92 0.00 

43.20 43.20 

2n.53 292.48 

328.96 361.38 

Import of Pul ... 

2483. SHRI G. KARUNAKARA REDO'{: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the Import of pulses during the last three years 
and thereafter, country-wise; 

(b> the terms and conditions for import of pulses; 

(e) whether any Irregulartty In the Import of puIees 
have come to the notice of the Government during the 
said period; 

(d) If 10, the detalle and facta thereof; and 

(e> the steps takenlpropoeed to be taken by the 
Government In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The details of Import of pulses during 

the last three years and during AprIl to May, 2005 are 

as under:-

Countries 

1 

Afghanistan 

TIS 

Australia 

Azerbalzan 

Baharln 

Bhutan 

Bulgaria 

Cameroon 

Canada 

Chile 

Taiwan 

China P RP 

Denmark 

Djibouti 

Egypt A RP 

Ethiopia 

France 

Germany 

Hongkong 

Oty. 

2 

124842 

1051 

14 

69 

1289 

416897 

7044 

71615 

14191 

105 

6902 

278766 

33717 

107 

2002-03 2003-04 2004-05 (Prov.) 

Value Oty. Value Oty. Value 

3 4 5 6 7 

40 6.84 

16401.16 130837 17012,74 73817 9057.6 

160.36 

2.1 

10.03 

199.75 2369 282.65 

115 24.71 

48608.15 441433 49996.19 466555 51086.48 

118 23.33 

1235.1 115 17.19 

13744.61 47064 8311.49 24509 4462.78 

1384.37 760 145.97 

16.64 110 2O.n 

64 12.13 

1128.58 5089 797.48 4286 649.71 

29439.69 146405 14478.16 72297 8426.31 

3401.9 

19.25 

Oty. In Tonne 

Value In As. Iakhs 

AprU~ay 05 (Prov.) 

Oty. Value 

8 9 

1216 164.7 

67272 7011 

858.6 

50.14 
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1 2 3 4 5 8 7 8 9 

Indonesia 814 146.71 1676 300.88 135 24.2 

Iran 87464 14585.18 46056 8188.51 76297 12n9.36 1072 264.6 

Iraq 238 40.16 

Japan 21 7.21 1 0.1 

Kenya 15187 2717 8588 1347.92 520 75.58 260 50.47 

Korea RP 27 4.55 0 0.02 9760 1455.96 

Malawi 4987 651.78 9884 1525.99 1188 162.19 395 52.58 

Malaysia 453 71.15 2203 266.12 188 27.91 

Mali n2 101.73 

Mauritius 290 46.33 100 13.5 

Myanmar 896748 104462.66 702764 95699.2 459765 65153.82 66306 10445 

Mexico 8136 1844.82 745 223.71 

Morocco 115 13.97 89 6.57 

Mozambique 1525 181.25 3812 553.91 7000 1041.96 637 83.78 

Nepal 19450 4544.1 13037 3199.44 15225 3538.93 2410 5n 

Netherland 3 0.34 

New Caledonia 22 7.54 

New Zeland 2171 315.91 364 50.12 593 82.2 

Nigeria 490 60.62 1008 66.02 

Pakistan IR 28522 5387.05 55449 8785.65 9707 1631.35 7997 1331 

Panama Rupubllc 4437 995.2 4373 797.34 

Papua N GNA 239 33.05 

Peru 87 21.49 85 31.29 66 23.07 

Romania 60 8.15 100 13.66 180 17.12 

Russia 40467 4359.61 10253 1245.31 4175 523.93 294 42.64 

Saudi Arab 18 4.49 
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1 2 3 4 5 6 7 8 9 

Singapore 1711 247.48 88 15.5 

Slovenia 115 16.65 

South Africa 388 31.07 500 61.48 25 2.82 

Switzerland 88 22.82 2385 439.83 577 121.42 

Syria 4519 752.79 90 15.84 

Tanzania Rep. 38944 5921.54 42003 6407.44 27925 4571.17 1318 243.4 

Ti,alland 5802 961.64 1289 229.65 277 38.81 

Turkey 14396 2419.13 23335 4849.59 18995 4125.23 150 19.91 

U Arab Emts 1084 187.33 144 21.98 350 84.56 

U.K. 2000 243.72 77 9.86 22 2.79 

Ukraine 37854 3834.64 3804 457.3 14875 1531.21 188 20.98 

U.S.A. 8871 1286.19 4045 739.01 4356 639.39 2514 342.2 

Uzbakietan 8233 1493.91 10197 1798.64 1707 308.3 44 8.88 

Unspecified 830 148.83 337 62.26 

Total 1992862 273708.98 1723328 228486.7 1296480 171864.4 157232 21597 

(b) There Is no restriction on the Import of pulsaa. (a) wheIher 8IfI odwIce wtIh ,.n:t1D aea._ 
The present level of Import duty on pul... Is 10% has been promulgated by the Go\wnment: 
against the bound rate of 100%. 

(b) If 80, the details tht«eof; 
(0) to (e) The information Is being collected and 

(c) whether there was any urgency to promulgate 
will be laid on the Table of the Houae. 

CItlzenshIp OrdInance; 

[Translation) (d) If 10, whether there .. MY requeat/dernMd 

Cltlzenahlp Ordl ..... from 8Irf q&.M8r tor the promuIgIItrIon of .. ordInInae; 

(e) If 80, the detaIIa thereof aIongwIth the likely 2484. SHRI BAPU HARI CHAURE: 

SHRI SURESH KALMADI: 
b8n8fII of this OrdInance; 

SHRI SANJAY DHOTRE: (f) whether CiIIzenIhIp NA, 1955 18 propoeed to 
be amended with regard to CItIzenIhIp OrdInance; and 

Will the Minister of HOME AFFAIRS be pleased 
to state: (g) If 10, the details th8reoI? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 

<a> Yes, Sir. 

(b) The Citizenship (Amendment) Ordinance. 2005 

was promulgated on 28-06-2005. 

(c) to (g) Anxiety was being expressed by the 

Indian diaspora due to delay In Implementing the PM's 

statement in Pravasi Bharatlya Diwas. 2005 for extending 
Overseas Citizenship of India (OCI) to Persons of Indian 

Origin <PIOs) who have sought nationality of countries 

other than the sixteen countries mentioned In the Fourth 
Schedule of the Citizenship Act, 1955. 

As the Parliament was not In 8888ion. the Citizenship 

<Amendment) Ordinance, 2005 was promulgated on 

28-06-2005. This Ordinance amended the Citizenship 

Act, 1955 to extend the facility of OCI to PIOs of all 
countries except Pakistan and Bangladesh as long as 
their countries of nationality allow dual cHtzenshlp under 

their local laws in some form or the other. 

[English} 

UtIlization of Fund. by Maharuhtra 

2485. SHRI SURESH WAGHMARE: Will the 

Minister of URBAN DEVELOPMENT be pleased to refer 

to the answer given to UnstalT8d Question No. 1045 on 

December 07, 2004 and state: 

<a) whether the information has since been 

received from the Government to Maharashtra and 

tabled; 

(b) If so, the details thereof; 

(c) the details about the ellglbHlty provision. funds 
claimed and utilized by the Government of Maharuhtra 
under Nirmal Bharat, VAMBAY for the year 2001-2002. 

2002-03, 2003-04 and 2004-o5? 

THE MINISTER OF PARliAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAD): (a> and (b) The information has 

since been received from the Government of Maharashtra 

and Implementation Report to the Lok Sabha Unstarred 

Question No. 3945 dated 24-8-2004. on which Lok Sabha 

Unstarred Question No. 1045 dated 07-12-2004 was 
asked. has been furnished to Lok Sabha Secretariat and 

Ministry of Parliamentary Affairs on 13th July. 2005. 

The information furnished In respect of Lok Sabha 
Unstarred Question No. 3945 dated 24-8-2004 is 

reporoduced below:-

The Government of Maharashtra has not diverted 

the funds allocated under various urban development 

schemes. The details of funds released and utUlzatJon 

status under various schemes of the Ministry are as 
under:-

(I) Integrated Development of Small and Medium 

Towns (IDSMT): Central assistance released 

under this scheme. matching State contribution 
and the expenditure reported are given the 
statement-I enclosed. 

(II) Centrally Sponsored Scheme for Infrastructure 

Development in Mega Cities : Under this 

scheme. Central share of Rs. 9625.41 lakh 
have been ,released during last three years. 
Since Inception of the scheme In 1993-94 to 
2003-04. central share of Rs. 23821.41 lakh 

has been released to Mumbal Mega City out 

of which Rs. 12685.00 lakh Is lying unutilised 

by the Mumbai MetropOlitan Region 

Development Authortty (MMRDA), the nodal 
agency for Mumbal Mega City. HowtN9f', funds 
available with nodal agencies are commmed 

for projects already sanctioned by State L8Y8I 

Sanctioning Commmee and meant for release 

depending on progress of projects. 

(III) Accelerated Urban Water Supply Programme : 

Under the scheme. Central share of Rs. 

1863.28 lakh have been released to the 

Government of Maharashtra during last three 

years (I.e. 2001-02 to 2003-04). Out of the 
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above amount, the Government of Maharashtra 

has sent utilization certificate of Rs. 980.68 

lakh upto March, 2004. 

The National Slum Development Programme 

(NSDP) is being monitored by Ministry of Urban 

Employment and Poverty Alleviation. Funds under the 

scheme is allocated in the form of Additional Central 

Assistance (ACA) by the Planning Commission and 

released by the Ministry of Finance to the States. The 

implementation of NSDP is with the State Governments. 

NSDP is an ongoing scheme and funds in a 

particular year can be utilized in the subsequent years. 

The details of funds allocated, released and expenditure 

reported by the Government of Maharashtra are given 

in the statement-II enclosed. 

C and AG made the following comments in their 

Report (paragraph 3.1) for the year ending 31 March, 

2000, No. 2 of 2001, Union Government (Civil) relating 

to Infrastructure Development in Mega Cities: 

·Out of Rs. 1153.44 crore released from both 

Central as well as State funds, the Nodal agencies 

retained with them Rs. 462.91 crore after releasing 

Rs. 690.523 crore to implementing agencies. 

Ministry's view that Nodal agencies released funds 

to the implementing agencies according to the 

progress of the project Is not tenable. This shows 

lack of monitoring on the progress of the workJ 

project undertaken by the Nodal agencies.· 

This Ministry has furnished the foIIowtng reply to 

the observations of Audit:-

·It remains a fact that unless implementing 

agencies utilise funds released as loan and furnish 

utilisation certificate, there is no point In releasing 

and parking the money with them. It would only 

increase interest liability of implementing agencies 

and increase the cost of the Project. 

Un utilised balances with nodal agencies, 

however, show that additional projects for 

Infrastructural development could have been 

considered for sanction". 

To Check the unspent balance available with the 

State Government, funds under various schemes are 

considered for release taking into account the Utilization 

Certificates of funds released ttli the end of the financial 

year preceding the previous financial year e.g. funds 

for the year 2004-05 will be released to those states 

who furnished 100% Utilization CertIfIcates (UCs) for the 

amount released upto 2002-03. 

(c) Under the Nlrmal Sharat Abhiyan subcomponent 

of the Valmlkl Ambedkar Awas Yojana (VAMBAY) , the 

average cost for a community toilet Is estimated at As. 
40,000/- per seat. For project proposals, complete In all 

respects In accordance with VAMBAY guidelines, 

Government of India subsidy 0 50% of the cost Is 

released provided the State has already deposited the 
matching State share In a separate VAMBAY aooount. 
The release Is also subject to the State Government 

furnishing utilization certificate for the part releases. 

The details of Government of India (GoI) 8ubstdy 

released under Nlrman Sharat Abhlyan and the status of 

its utilization by the State Government of Maharashtra 

are as foIlows:-

Year Gol Subsidy Gal Subsidy 

Released Utilized 

(Rs. in Lakh) (RI. In Lakh) 

2001-02 119.40 119.40 

2002-03 780.00 778.00 

0.00 0.00 

2004-05 4276.10 932.35 
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The details of funds allocated, releastJd and expenditure reported by the GOll8mmenf of Maharashtra under 
Integrated Development of Small and MedIum Towns (IDSMT) 

(Rs. In lakhs) 

Year Central assistance Total funds State matching Expenditure 

released released contribution reported 

Loan Grant 

2001-02 224.31 657.75 882.06 255.43 918.33 

2002-03 1041.10 1041.10 979.58 2308.29 

2003-04 909.00 909.00 732.97 1841.07 

Statement." 

The details of funds allocated, releaSBd and expenditure reported by the Government of Maharashtra 
under National Slum Development Programme (NSDP) 

Year Amount released 

Loan Grant 

2001-02 0.00 0.00 

Total funds 
released 

0.00 

(Rs. In lakhs) 

expenditure 
reported 

n06.10 

2002-03 3850.00 1650.00 5500.00 11368.12 

2003-04 3850.00 1650.00 5500.00 0.00 

Manual SyaIem of T .. Auction 

2486. SHRI E. PONNUSWAMY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Tea Manufacturers Association of India 
has requested the Government to re-Introduce the 
manual system of auctioning of tea in South India; 

(b) if 80, the reaction of the Government ,",rato; 

(c) whether the prices of tea crashed after Introduction 
of compulsory auctlon8 In the South; 

(d) If 10, the detall8 thereof; 

(e) whether the Government hu enqukad Into the 
reasons thereof; 

(1) If 10, the findings thereof; and 

(g) the steps being taken by the Government in 
thi8 regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
EL.ANGOVAN): (a) and (b) The United Planters' AssocIatIon 
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of Southern India (UPASI) has suggested that Tea Board 

may permit the manual auction system as a temporary 

measure till the electronic system Is fully stabilized. The 
Tea Board has advised the auction organisers to trade 

leaf grade of teas through electronic system and the dust 

grades manually. 

(c) No directives have been Issued by the Tea Board 

regarding compulsory sale of tea through auctions. 

(d) to (g) 00 not arise. 

Fire Brlga. Service 

2487. SHRI SUBODH MOHITE: Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether Government proposes to Include the 

fire-brigade service in Disaster Management Programme; 

and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) 

The measures being taken by the Government for 

building up the capacity for disaster management in the 

country include strengthening of the capacity for 

emergency response of the fire services and 

transforming this force Into multi-hazard response units. 

The Government has already sanctioned a proposal for 

upgradatlon of the National Fire Service College, Nagpur 

to inter-alia helpmeet the training requirements of the 

fire services for multi-hazard response. 

FDI In Phanne and Drug Sector 

2488. SHRI SUGRIB SINGH: 

SHRI KISHANBHAI V. PATEL: 

Will the Minister of COMMERCE ~ND lNDUSmY 

be pleased to state: 

(a) whether the export. of medicines have registered 

growth during 2003-04, 2004-05 and thereafter; 

(b) if so, the details with regard to export; 

(c) whether the export of medicines will reduce on 
the adoption of product patent system of drugs; 

(d) If 50, the details thereof alongwlth the names 

of the medicines adversely affected on the Introduction 

of product patent system In the country; 

(e) whether the Government proposes to promote 

foreign Investments for research and development work 
in Pharma and Drug Sector; and -

(f) If so, the details thereof alongwith Its effect on 

domestic sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) and (b) Export value of durgs and 
Pharmaceuticals for last three years Is as under:-

2002-2003 

2003-2004 

2004-2005 
(Provisional) 

Rs. 12826 erore 

Rs. 14321 crore 

Rs. 16440 crore 

(c) and (d) The product patent regime for drugs has 
been Introduced only from 01-01-2005 and no product 
patent has been granted for drugs so far. Therefore, It Is 

premature to assess the Impact of product patent on 

export of medicines. 

(e) and (f) Government has put in place a liberal, 

transparent and Investor-friendly Foreign Direct 
Investment (FDI) policy which Inter-alia allows FDI upto 
100% on the automatic route for Research and 
Development for drugs and Pharmaceuticals. Apart from. 

capital, FDI brings in technology upgradation and best 
management practices thereby enhancing competitiveness 

of the do~ Industry In the International market and 
exports. 

Opening of Blrgun) Inland Container 
Depot, ,.... 

2489. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 
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(a) whether Blrgunj Inland container depot In Nepal 
has been thrown open In view of India-Nepal bilateral 
trade; 

(b) if so, whether this Birgunj ICD was commissioned 
in July, 2004; and 

(c) if so, the extent to which this will help in 
improving Indo-Nepal trade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Yes, Sir. Birgunj Inland 
container depot in Nepal has been opened with effect 
from 16th July, 2004 with a view to Increase bilateral 
trade between India and Nepal. 

(c) Under the Rail Services Agreement between 
India and Nepal signed in May, 2004, initially Nepal's 
third country cargo traffic In sealed containers was 
permitted. With the opening of this route, cargo traffic In 
containers and closed wagons between India and Nepal 
has also been allowed through . lCD, Birgunj. lCD, Birgunj 
is expected to further strengthen India-Nepal trade by 

reducing cost of transportation, increasing the security 
of goods in transit and facilitating quick movement of 
cargo. 

Safeguard for Exporter 

2490. SHRI G.V. HARSHA KUMAR: 

SHRI NIKHll KUMAR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the trade experts have urged the 
Government to devise safeguards to resist the preaeUr8 
of developed countries under WTO; 

(b) If SO, the reaction of the Govanvnent In this 
regard; 

(c) whether the G9vemment propose to devise 
proper safeguard measures to restrict market 8CC888; 

(d) if so, the details thereof; 

(e) whether the Government Is under prassure from 
International Organisations to bring changes In the 
existing laws on international trade; 

(f) If so, whether the Government has succumbed 
to their pressure and has Initiated the proposal to 
Incorporate changes In this regard; and 

(g) If not the manner In which the Government 
Intend to overcome this pressure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN): (a> to (d) Government have put In place 
a suitable mechanism for monitoring the Import of 
sensitive Items and are committed to provide adequate 
protection to the domestic producers by resorting to 
various WTO compatible measures which Include 
appropriate calibration of applied tariffs within the bound 
tariffs, antl-dumplng and safeguard actions. In so far as 
the agriculture sector Is concerned. In the ongoing WTO 
negotiations, India alongwlth other like minded developing 
countries In the G-33 alliance on Special Products (SPs) 
and the new Special Safeguard Mechanism (SSM> have 
secured agreement of all WTO Members to devise a 
new safeguard mechanism against Import surges and 
price depressions in agricultural products for use by 

developing countries. Further, in the ongoing WTO 
negotiations under the Doha Work Programme. India has 
emphasised the need for ensuring that the final outcome 
of these negotiations fully reflected development 
dimension mandated at Doha. 

(e) No, Sir. 

(f) to (g) Does not arise. 

Textile Product 

2491. SHRI BALASHOWRY VAlLABHANENI: Win 
the Minister of AGRO AND RURAl INDUSTRIES be 
pleased to state: 

(a) whether the Government propose to revamp 
and Improve the productivity of KhadI Industry In view 
of the good export potential of textiles product; 
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(b) If so, the details thereof; and 

(c) the steps taken/proposed to be taken to Improve 
productivity? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND M~NISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) to (c) The steps taken to 

improve the productivity of khadl Industry Include setting 
up of Common Facility Centres under the Rural Industries 
Service Centres (RISC) scheme; Implementation of the 
Product Development Design Intervention and Packaging 
(PRODIP) scheme which alms at improving product 
quality, Introducing new designs and better packaging of 
khadi products; providing assistance to khadi and village 
industry (KVI) units for marketing of their products; setting 
up of the Confederation for Promotion of Khadi and Village 
Industries (CPKVI) to strengthen the marketing networks 
of the KVI products; providing cash Incentives to the 
registered exporting Institutions and Individual 
entrepreneurs at the rate of 6 per cent of "free on board" 
(FOB) value of exported Items; providing financial 
assistance to the r~glstered units/institutions for 
participation in international exhibitions, study tours and 
publicity etc. 

2492. SHRI ASADUDDIN OWAISI: 

SHRI SANAT KUMAR MANDAL: 

Will the Mlntster of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has approved Rs. 
1200 erore for the modernisation of Integrated leather 
development programme; 

(b) if so, whether this fund has been approved on 
the recommendation of the working group on Ie,ather 
and leather goods'lndustry constituted by the Planning 
CommiSSion for the Tenth Five VBar Plan; 

(c) if so, the details thereof; 

(d) whether the Government proposes to set up 
parks for leather; 

(e) If 10, the details thereof, State-wlae; and 

(1) the extent to which this programme Is likely to 
enhance export of leather goods during the coming 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) On the recommendations of 
Working Group on Leather and leather goods industry 
constituted by the Planning Commission for the Tenth 
Plan, the Government has approved 400 crores for the 

Leather Sector under the Tenth Five VBar Plan. Out of 
400 crorel, an amount of Rs. 290 crores Is earmarked 
for scheme "Integrated Development of Leather Sector" 
which alms at technology up-gradatlon and niodernisation 
of the leather Sector. The remaining 110 crores are being 

utilized for schemes aimed at Infrastructure development 
and capacity building In all segments of the leather 
IndUstry. 

(d) and (e) So far, the Government proposes to 
Establish the following product specIftc parkslcomplexes:-

Projects 

Leather Complex 

Footwear Complex 

Footwear Component 
Park 

Footwear Component 
Park 

Leather Goods Part< 

State 

Nellore, 
Andhra Pradesh 

Chennal, 
Tamil Nadu 

Chennal, 
TarnU Nadu 

Agra, 
Uttar Pradesh 

KoIkatta 

Central 
Allocation 

30 crores 

2Ocrores 

10 crcras 

10crores 

5crores 

(f) This programme is expected to significantly 
enhance the export of leather goods during the coming 
years. 
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Construction of DDA FIMe by 
Private Contractors 

2493. SHRI PRADEEP GANDHI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) the area earmarked for the construction of DDA 
Flats by the private contractors; 

(b) the number of flats likely to be constructed on 
yearly basis; and 

(c) the mechanism evolved by the Government to 
keep the prices of these flats within affordable limits? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) to (c) The Draft Master Plan 
for Delhi, 2021 proposes involvement of the private sector 
in housing, land assembly and development and provision 
of infrastructure services. As far as construction of flats 
through private contractors is concerned, the Deihl 
Development Authority (DDA) has reported that It has 
planned construction of 22,244 DDA flats, through private 
contractors, after following the tendering procedure, in 
the next two years In Dwarka, Rohinl, Dllshad Garden, 
Shalimar Bagh. Narela, Kalyan Vlhar, Tehkhand, Motla 

Year 

2002-03 

2003-04 

2004-05 (Prov.) 

Quantity 

12.89 

11.91 

11.70 

. ·Value derived on the basis of estimated prices. 

Orissa 

(c) and (d) It is found necessary to conserve Chrome 
ore for domestic consumers and, hence, ceiling on export 
of Chrome ore is being continued. 

Rehabilitation. of Srla-nun Migrants 

2495. SHRI MANORANJAN BHAKTA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

Khan and Vasant Kunj. Further, DDA has adopted new 
construction technologies and specifications to construct 
cost-effective houses. 

Export of Chrome 0,. 

2494. SHRI ANANTA NAYAK: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the states exporting chrome ore at present; 

(b) the total quantum of chrome ore exported 
during the last three years and the earning there from 
during each year State-wise; 

(c) whether there is a vast acope to increase the 
export of chrome ore from OrIssa; and 

(d) If so, the steps taken In that direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) At present chrome ore Is being 
exported from OrIssa and Kamataka. 

(b) The total quantum of chrome ore exported 
during the last three years and the eamlng there from 
during each year, State-wise, Is as foIlows:-

(Quantity In Lakh metric Tonnes; Value in Rs. Crores) 

Value· 

2n.n 
361.21 

888.70 

QuantIty 

Nil 

0.095 

Nil 

Karnataka 

Value· 

Nil 

3.85 

Nil 

(a) whether the Government Is aware that 
Rehabilitation work for Srllankan migrants Is stili 
continuing In Andaman and Nicobar Islands; 

(b) If 50, the detail thereof; and 

(c) the time by which the Govemment Is likely to 
complete the rehabilitation of all thole SriIankan migrantS 
settled In Andaman and Nicobar Islands? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The 
Srilankan Tamil Families settled at Katchal Island, which 
Is a tribal reserve area, have been continuously demanding 
for occupancy right over the homestead land given to 
them at the time of settlement and also for provision of 
agriculture land at a scale equal to other settlers brought 
under the rehabilitation scheme In Andaman and Nioobar 
Islands. There has, however, been stiff opposition from 
the tribal leaders/persons of Katchal Island against 
settlement of these Srllankan families In their tribal areas. 

(c) It is not possible to stipulate a time limit. However, 
efforts are on. 

(Trans/ation J 

NHRC Inquiry on Police AtrocItIM 

2496. SHRI RAMDAS ATHAWALE: 

SHRI BRAJESH PATHAK: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the National Human Rights Commission 
have conducted any Inquiry into the recent incident of 
brutallathicharge by the police on the worUrs In Gurgaon 
and death of three innocent youths in Kupuvada district 
of Jammu and Kashmir; and 

(b) If so, the details thereof? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):(a) and 
(b) The National Human Rights Commission (NHRC) on 
26-7-2005 took suo-motu cognizance of a news Item 
about the alleged brutal assault on agitating workers 
of Honda Motorcycle and Scooters India (HMSI) on 
25-7-2005 by the Haryana Police at Gurgaon. The NHRC 
has recommended to the Government of Haryana to take 
effective steps for getting an independent irNestIgation 
commenced, preferably by CBI, at the earlie8t and aJeo 
called for an action taken report In the matter from the 
Government of Haryana. 

The National Human Rights Commission took suo-
motu cognizance of reports In the media about the death 

of three minor boys In district Kupwara, Jammu 8nd 
Kashmir and regiatered a case. The Conunlaaion hM 
called for a report from the Miniatry of Defence on the 
Incident. 

{English} 

SocIetJea of EWS 

2497. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Chandigarh Administration has 
considered the desirability of forming Co-operative 
Societies for allotment of EWS tenements to the slum 
dwellers in order to overcome the drawbacks experienced 
in the past; and 

(b) if so, the details of action initiated or proposed 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUf¥:THY): (a) and (b) 

No such proposal is under consideration of !he UT 
Administration. 

24ge. SHRI S.K. KHARVENTHAN: 

DR. M. JAGANNATH: 

SHRI KULDEEP BISHNOI: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether India Gate has been Included in the 
Hat of protected monuments; 

(b) If so, the name of the agencies which are taking 
care of this historical structure; 

(c) the steps being taken for the protectIOn and 
maintenance of the structure; 

(d) since when the plan for construction of sub-
way at India G.te Is pending with the Government 
aIongwIth the reasons for delay In sanctioning the pfan; 
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(e) the steps taken for construction of adequate 
number of pedestrian subways In Deihl keeping In view 
the safety of pedestrians; 

(f) whether the Government proposes to revive and 
beautify the Rajpath, President Estates, Chandnl Chowk, 
Connaught Place In Delhi; 

(g) if so, the details thereof and the time by which 
the revival and beautification work Is likely to be taken 
up and completed; 

(h) whether the Union Government has Identified 
any other place in Deihl for the purpose; and 

(i) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): (a) The Archaeological Survey of 
India has informed that India Gate has not been Included 
in the list of protected monuments under Its care. 

(b) and (c) The main structure of India Gate Is .. 
under the maintenance of Central Public Works 
Department and regular maintenance is done to keep-oft 
in pristine condition. 

(d) The NDMC has reported that the construction 
of sub-way at India Gate is part of the proposed 
redevelopment of the Central Vista Area, which is at 
the conceptual stage. 

(e) The Municipal Corporation of Delhi (MCD) and 
the NOMC have Informed that pedestrian sub-ways have 
been constructed at various places In Delhi under their 
respective jurisdiction. 

(f) to (I) The CPWD has informed that Preaident 
Estates and Vijay Chowk is under their maintenance. 
While the maintenance of Rashtrapatl Bhavan is carried 
out satisfactorily, the CPWO has prepared a proposal 
to beautify the fountains and pathways along Rajpath 
and upgrade toilets at Vijay Chowk. WIth regard to the 
beautification of Chandni Chowk, the MCD has Informed 
that MIs. Central Road Plesearch Institute (CRRI) have 
been approved as consultants for preparation of the 
development plan of Chandni Chowk. With regard to 

Connaught Place, NDMC has prepared a redevelopment 
proposal to carry out Improvements with regard to 
pedestrlanlsatlon, parking, landscaping, walkways, public 

conveniences etc. H0W8Y8r, these propoeaJs are at a 
preliminary stage and apecific time frame have not been 
finalised. 

Textile Exporta 

2499. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleated 
to state: 

(a) whether the current row between China on one 
hand and United States and European Union on the 

other Is likely to help Indian textile exports; 

(b) If 80, whether the recent InltiatiYea taken by 
the Government and manufactures will al80 help boost 

exports; 

(c) whether US and EU have Imposed and Import 
quota on ChIneee products as per the provision of the 
Textile Specific Measure of the AccessIon Agreement 
signed by China; and 

(d) If 80, the extent to which this quality fixation 

has helped India to Improve Its trade with US and EU? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND JNDUSTRY <SI1~1 E.V.K.S. 
ELANGOVAN): <a) to (d) As per the agreement reached 
between EU and China on 10th June 2005, EU has 
Umited the growth of Chineae textiles exports to Europe 
In 10 product categories under caps ranging from 8% 
to 12.5% per year. The actual growth rates of theI8 
categories of products during January-March 2005 over 
the corresponding period January-March 2004 range 
from 51% to 534% depending on the category. Thus 
the growth rate has been aevweIy reatrIcted In order to 
gIY8 a period of adjustment for the EU textae InduIIry 
to adjust after the elimination of the quota system. ThIs 
agreement will expire In 2007. india Is a rNjor exporter 
In mOlt of the product categories affected by the 
Agreement, .whJle we are a leading exporter only In one 
category, table and kitchen Unen. 



389 Written N1sMe1S Sravana 18,1927 (Saka) To Quedons 380 

The restrlcllons placed by EU on China coupled 
with recent initiatives taken by the Government to boost 
exports may help increase India's textile exports. 

US has also initiated proceedings under 'China 

Textile Safeguards' provisions on certain product 

categories originating from China. However, bilateral 

discussions between US and China have not been held 
so far. 

It is too early to make any realistic assessment 

about the Increase in India's textile exports due to EUI 

US safeguards action against China. 

UtIlization of Grants by Stnt Unlversltlea 

2500. SHRI G. KARUNAKARA REDDY: 

SHRI SANTOSH GANGWAR: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) wheIher It Is a fact that the UGC grants have not 
been utIliaed by each university of the State Government 
during each of the last three years: 

(b) If so, the details thereof; 

(c) the reasons therefor; and 

(d) the action taken by the UGC In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) According to the information furnished 
by the University Grants Commission (UGC), although 
the grants are utilized by State Universities, UGC has stili 
to receive Utilization Certificate from some State 

Universities. A statement showing the grants paid and 
utilized by State Universities In last three years is encIo88d. 

(c) and (d) Failure to submit UtIlization Certificates 

pertaining to the previous years, results in the stoppage 
of grants by the UGC for the next year. 
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Privetlutlon of DeIhl Jal Board 

2501. SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of URBAN DEVELOPMENT be pleased 

to state: 

(a) whether the Union Government are aware of 

the backdoor move of the Government of NCT of Delhi 

for privatisation of the Delhi Jal Board; 

(b) if so, the details thereof; 

(c) whether some private consultants were appointed 

to study the water management problems in the capital 

and they have submitted varying reports; and 

(d) If so, the details thereof and reaction of the 

Union Government thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF URBAN DEVELOPMENT (SHRI 

GHULAM NABI AZAO): (a) and (b) The DeIhl JaI Board 
(DJB) has informed that the Govt. of NCT of DeIhl has 

no proposal to privatized Delhi Jal Board. 

(c) and (d) The DJB has further informed that Mis. 

Price Waterhouse Cooper was appointed as Consultants 

for project preparation study and to make recommendations 
to bring about comprehensive Improvements in delivery 

of services by Deihl JaI Board. The draft report submitted 

by the consultant will require to be studied by the expert 

consultants. 

Scholarehlp to School Drop-outa 

2502. SHRI PRADEEP GANDHI: 

SHRI IQBAL AHMED SARADGI: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether the NCERT has decided to provide 100 
scholarships to schools drop-outs who have completed 

VIINIII but could not complete their studies due to 

financial or family constraints; 

(b) if so, the details thereof alongwith the selection 

process adopted by the NCERT; and 

(c) the extent to which this scheme is likely to 

improve the poeition of drop-outs from class VIINIII? 

1liE MINISTER OF STATE IN THE MINISTRV OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) and (b) Under the Scheme of National Talent . 

Search Scholarship for drop-outs, NCERT has offered 

100 scholarships for a period of one year only on a 

trial basis for children who have dropped out of regular 

schooling after class VIII. The selection process would 
be similar to that in the present Talent Search Scheme. 

(c) The students are expected to join mainstream 

schooling from class XI onwards. 

Jobs on Companionate Ground. 

2503. SHRI PAWAN KUMAR BANSAL: Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether the dependents of employees who die 

in harness are considered for appointment on 
compassionate grounds; 

(b) if so, the number of jobs so far given on 

compassionate grounds in U.T. Chandigarh, during each 
of the last three years; 

(c) whether the names of persons who have 

applied for jobs on compassionate grounds and which 
remain pending for more than three years from the elate 
of death of the Government employee are deleted from 

the list for such appointments; 

(d) if so, the reasons therefor; 

(e) whether this frustrate. the objective and 
discriminates some dependents without their fault; and 

(f) If 50, the remedial steps takenlto be taken by 

the Government in this regard? 

1liE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPA1liy): (a) Ve., Sir. 
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(b) 

Year Appointed 

2002 51 

2003 22 

2004 15 

2005 12 
(Upto 28-7-2(05) 

(c) Yes, Sir. 

(d) This is in conformity with the instructions issued 

by the Government of India, Department of Personnel 
and Training vide their OffIce Memorandum No. 14014/ 
19/2002-Estt.(D) dated 5th May, 2003. 

(e) and (f) Appointments on compassionate 
grounds can be made only upto a maximum ceiling of 
5% of vacancies falling under direct recruitment quota 

in Group 'C' and '0' posts as per the extant policy of 
the Government of India. 

Construction of Earthquake Resistant 
Hou ... 

2504. SHRI S.K. KHARVENTHAN: 

SHRIJASHUBHAIDHANABHAIBARAD: 

Will the Minister of URBAN DEVELOPMENT be 

pleased to state: 

(a) whether the Government proposes to launch a 
national scheme for constructing earthquake resistant 

houses; 

(b) if so, whether the Government also proposes 
to make important buildings that fall in seismic zone into 

earthquake resistant; 

(c) If so, the details thereof; 

(d) the buildings identified and the citietlseismic 

zones selected for the purpose; 

(e) the time by which the said scheme Is proposed 
to be launched; and 

(f) the funds earmarked for launching such a 
scheme? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAO): (a> to (f) There is no proposal to 
launch any national scheme for constructing earthquake 
resistant houses. However, an Urban Earthquake 
Vulnerability Reduction Project has been taken up as a 
pilot project under the Disaster Management Programme. 
The Project covers 38 cities falling in seismic zones III, 
IV and V which have a population of more than 5 lakhs 
each. Steps have also been initiated to ensure that 
disaster resistant features as per the BIS norms for safe 
construction are incorporated in planning, deSign and 
construction of all new facilities and structures to be 
built under various schemes of the Ministry of Urban 
Employment and Poverty Alleviation. 

Growth In Durable Industry 

2505. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether the consumer durables Industry 
witnessing slow growth during the first month of current 
financial year; 

(b) if so, the reasons therefor; and 

(e) the corrective steps taken/proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) As per the used-based cl888iflcatlon 
of Index of Industrial Production (liP) with base 1993-94 
compiled by the Central Statistical Organisation, the 
growth in the consumer durables industry was 18.8 
per cent in April 2005 compared to 11.9 per cent In April 
2004. 

(b) and (e) In view of (a) above, (b) and (e) do not 
arise. 
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Intake In Phermaclet eour.a 
2506. SHRI E. PONNUSWAMY: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Government is aware that seats 

have been reduced in MBAIMCA and pharmacist courses 
tor the current year In the colleges all over India; and 

(b) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) The reduction of seats was effected by AICTE 

owing to deficiencies noticed in the institutions and with 

the objective mainly to ensure growth with quality to 

prevent proliferation of sub-standard education, and to 

focus attention of the institutions on the need to improve 
quality. The main deficiency in the current year is faculty 

shortfall. 

Trade with Malaysia 

2507. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether delegation of Government of India 

including representatives from APEDA and CII visited 
Malaysia recently; 

(b) if so, the details thereof; 

(e) whether Malasian Government has shown keen 

interest to invest in agriculture and food sectors in India 

particularly in the areas like exportlimport of advance 

agricultural technologies and agricultural produce; and 

(d) if so, the details thereof and agreement signed 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN): (a) and (b) Yes, Sir. A CII Agriculture 

Mission comprising senior government officials and 
I" 

representative of CII and APEDA visited Malaysia from 
13-15 Juty, 2005 

(c) and (d) Yes, Sir. Malaysian government, In 
partlcutar, evinced interest in import of BasmatI rice 
Malaysia also expressed keen Interest in Indian expertise 
on Biotechnology applications for agriculture. While 
members of trade from Indian side had Interaction with 
Malaysian distributors, no agreement was signed. 

Geographical Landmark (Regiatration and 
Coneervetlon) Act, 1M 

2508. SHRI MANOJ KUMAR: 

SHRI Y.G. MAHAJAN: 

SHRI RAM SINGH KASWAN: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Geographical Indications of Good 
(Registration and Protection) Act, 1989 has been 
passed; 

(b) whether It is helpful in registration and better 
conservation of Geographical Indications related to 
goods; 

(c) whether small manufacturers have not been 
given Geographical Indications marks tor registration; 

(d) if so, the reasons therefor; 

(e) whether a period of 2 to 3 years is taken in 
this process; 

(f) whether the Government proposes to reduce 
the time taken In registration; and 

(g) the steps initiated to Increase the number of 
offices for the registration of Geographical Indications 
marks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The Geographical Indications of Goods 
(Registration and Protection) Act, 1999 (48 of 1999) came 
Into force from 15th September, 2003. 
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(b) The registration of geographical indication gives 
to the registered proprietor and the authorized user 
thereof the right to obtain relief in respect of infringement 

of the geographical indication and to the authorized user 
the exclusive right to the use of the geographical 
indication. 

(c) and (d) Any association of persons or producers 

or any organization or authority established by or under 
any law for the time being in force representing the 
interest of the producers of the concerned goods, can 

apply for registration and the registration will be made 
if it fulfills other requirements of the Act. The Act does 
not make any distinction between small and large scale 

manufacturers. 

(e) and (f) Time periods for various stages of 
registration process are already prescribed in the Act 

and Geographical Indications of Goods (Registration and 
Protection) Rules, 2002. 

(g) The Geographical Indications Registry at Channai 
has been able to handle all applications rec:eiwd for 

registration and at present, Government does not propose 
to set up more Registries. 

Nation.1 Human Rights Comml.elon 

2509. SHRI LONAPPAN NAMBADAN: Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) the details with regard to the norms fixed by 
the National Human Rights Commission (NHRC) for 

taking up the cases of human rights violation; 

(b) whether the human rights violation cases reported 
to the NHRC are first taken up with the respective State 
Human Rights Commission (SHRC) wherein incident of 

human rights violation has taken place; 

(c) if so, the details in this regard; 

(d) whether NHRC has any functional difficulty in 
processing the Increasing number of human rights 

violation cases; 

(e) if 10, the Initiati ...... taken by the Government; 

(f) whether State Human Rights Commiuion have 
been eatabliahed In every State of the country; and 

(g) if not, the reasons for not setting up SHRC In 
8Y8rY State aIongwith measures taken to set up SHRC 
in each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) The cases are taken up in the National Human 
Rights Commission (NHRC) for consideration as per 
NHRC (Procedure) Regulations 1994 framed under the 
Protection of Human Rights Act, 1993 and procedural 
directions issued by the Commission from time to time. 

(b) and (c) No, Sir. However, if It is found at any 
stage of consideration of the matter that cognizance in 
respect of the same matter has aIao been taken by a 
State Human Rights Commission (SHRC), then a report 
is obtained from the SHRC concerned. If it is found that 
the SHRC took prior cognizance of the matter the case 
Is cloeed taking into account the provisions of Section 
38(1) of the Act. 

(d) and (e) The NHRC has proposed several 
amendments to the Protection of Human rights Act, 1993 
with a view to enhancing its functional efficiency. These 
amendments are being examined keeping In view the 
objects and reasons of the Act, the role of other 
Commissions and the overall context of their functlontng 
as well as the soclo, political and economic conditions. 

(f) and (g) 14 States have set up State Human 
Rights Commissions so far. The Government has been 
pursuing with the other concerned State GOWImments 
to establish State Human Rights Commission in their 
respective States. 

FDI from Ru •• la 

2510. SHRI SUGRIB SINGH: 

SHRt KISHANBHAI V. PATEL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has received any 
proposals from the Russia to invest in energy, steel and 
other knowledge baed industries of the country; 
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(b) if so, the details in this regard; 

(c) the reaction of the Government on such 
proposals; 

(d) whether the Government has signed any 

agreements with Russia in this regard; 

(e) if so, the details thereof; and 

(f) the time by which such agreement will be 

implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) Government has not received 

any proposal for approval of Foreign Direct Investment 
in energy, steel and other knowledge based industries 
from Russian investors. 

(d) to (f) During the 10th Session of the Indo-
Russian Inter-Governmental Commission held in New 
Delhi in November, 2004 and the visit of President of 

the Russian Federation H.E. Mr. Vald, ...,ir Putin to India 
in December, 2004 energy, IT and bio-technology were 
identified among the potential areas of cooperation 
between India and Russia. 

(Translation] 

CItizenship to Refugees 

2511. SHRI SUSHIL KUMAR MODI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether lakhs of families migrated to India in 
1971 during India-Pakistan war are leading life of refugee 
in several districts of Northern Bihar including Muzaffarpur, 
Motihari and Bettiah; 

(b) if so, whether these migrants have not been 

given citizenship and other facilities in spite orders issued 
by the Government on the lines of the judgement given 

by Patna High Court; 

(c) if so, the time by which they will be given 
citizenship and other facilities; and 

(d) the number of refugees which have been giwn 
this facility in other parts of the country and the detalla 

thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 

(a) Yes, Sir. 

(b) and (c) Hon'ble Patna High Court In CWJC No. 
15806 of 2004 in the case of Purbi Bengal Shamarthl 
Samitl and another Vs. The State of Bihar and others, 
in the order dated 03-01-2005, Inter-alia, have directed 
the State Government of Bihar to complete the inquiry 
about the genuineness of citizenship before issuing caste 
certificates to migrants from the eastwhlle East Pakistan 

within a period of nine months. 

(d) No such data is maintained by the Central 

Government. 

Vacant Post for SClST 

2512. SHRI RAMDAS ATHAWALE: Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether some posts in various categories 
meant for the persons belonging to SCslSTs are lying 

vacant In various departments and undertakings under 
his Ministry; 

(b) if so, the details therefor as on date; 

(c) whether the employees working in the .. 
departments and undertakings have been promoted and 
fresh appointments have also have made in these 
departments/undertakings during each of the last three 
years and the current year; 

(d) if 80, the details of fresh appointments made 
under various categories during the above period year-
wise and category-wise; 

(e) whether the prescribed rules have been followed 
with regard to the appointment and promotion of persons 
belonging to SCslSTs categories; and 

(1) if not, the remedial steps taken in this rf9g8l'd? 
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THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (f) Information is being collected 

and will be laid on the Table of the House. 

Nattonal Teacher A .... 

2513. MOHO. MUKEEM: 

SHRI MUNAWAR HASSAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has received some 
complaints from Teachers, Public representatives and 

other social organisations regarding selection process 

of National Teacher Award, 2005 in various states 
particularly from Jharkhand; 

(b) if so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) No, Sir. Howevar, a complaint through 

the President's Secretariat and a letter from Captain Jai 

Narain Prasad, M.P. regarding non selection of Shrl Ram 
Narain Yadav, Retired Principal, R.L.S. Yadav School, 
Kokar, Jharkhand for National Award to Teacher&-2004, 

has been received. 

(c) State Government of Jharkhand have been 

asked to investigate the complaint. 

[English) 

Appolntmentof TMChere 

2514. SHRI PARSURAM MAJHI: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any representation has been received 
from All India Association for SCIST and Physically 
Handicapped Peoples Upliftment with regard to 

appointment of Teachers; and 

(b) If 10, the details thereof aIongwIth action taken 
In thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. 

(b) Does not arise. 

Export of ChIlli 

2515. SHRI RAYAPATI SAMBASIVA RAO: Win the 

Minister of COMMERCE AND INDUSTRY be pealed 
to state: 

(a) Chlni exported during each of the last three 

years and the foreign axd\ange earned therefrom; 

(b) whether the Chilli axpor18 has Increased on a 
global demand, country-wise; 

(e) If 10, the details thereof and the extent It has 
Increased; 

(d) whether the gowmment I. aware that deIpIte 
UK objection on import of Indian Chilli powder the indian 
Chilli is being successfully exported to these countriea; 
and 

(e) If 10, the details thereof aJongwith steps taken 
to Improve the chilli exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Export of chilli and the foreign 

exchange .. rned therefrom during the last 3 years is 

u foIIowI:-

Year Quantity Value (US $ 
(Tormes) MIllIon) 

2002-03 81,022 85.2 

2003-04 86,575 80.0 

2004-05 1,38,000 111.3 

(Source: SpIces Board) 
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(b) and (c) In quantity terms, export of chilli from 
India has increased by Sgo,4 in 2004-05 as compared 
to 2003-04. Country-wise, export of chilli has Inoreased 
to USA, Malaysia, Sri Lanka, Bangladesh, UAE, Mexico, 
UK, Indonesia, Pakistan, Egypt, Singapore, ChIna etc. 
in 2004-oS ascompared to 2003-Q4. 

(d) and (e) Dsplte the recent controversy of 
'Product of recall' in UK on account of alleged detection 
of Sudan in export consignments of chilli, the export of 
chilli to UK and EU has increased during the last 3 
years. the details of which are as follow8:-

Year Exports to UK Exports to EU 
(Quantity In (Quantity in 

tonnes) tonnes) 

2002-03 1,805 4,738 

2003-04 2,440 5,240 

2004-05 2,705- 5,988** 

Source: Spices Board 

"Estimated. 

··Provisional. 

Steps taken to improve export of chilli are as 
follows:-

Mandatory sampling and testing of chHll and 
chilli products for Sudan I to IV and aflatoxin. 

Adoption of Integrated Pest Management 
practices to reduce level of pesticide residues. 

Adoption of hygienic drying of chilli on 
cemented/concrete drying yards or poIythene 
aheeta. 

Supply of poIythene sheets at concesaional 
rates to apelce growers, particularly chilli 
growers. 

Setting up of solar drier for drying chilli on 

cost sharing basis. 

Encouraging exporters to procure chilli from 
farmers who follow Integrated Pest Management 
practices and who dry chiDl using solar driers. 

Supporting organic cultivation of paprika like 
chilli with a view to capture the niche markets. 

Providing training to growers with a view to 
educate them in post harvest handling of 
chillies. 

Supporting exporters to upgrade processing 
technologies and laboratory facilities In orda' 
to meet stringent safety standards. 

MR. SPEAKER: The House stands adjourned 
to meet agains tomorrow, the 10th August, 2005 at 
11.00 •. m. 

11.01 tn. 

The Lole Sabha then adjourned till Eleven of the Clock on 
Wednesday, August 10, 2OO5ISnwana 19, 1927 (Saka). 
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